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 LOK  SABHA

 Thursday,  August  20,  959/Sravana  29,
 88l  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 Mr,  Spraxer  mn  the  Charr]

 ORAL  ANSWERS  TO  QUESTIONS

 Loans  for  Smail  Scale  Industries
 +

 f  Shri  Ram  Krishan  Gupta:
 *584  4  Shri  Shree  Narayan  Das:

 Shr]  Radha  Raman:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  any  of  the  State  Gov-
 ernment,  have  amended  the  provisions
 of  their  respective  Acts  under  which
 loans  are  granted  to  small  scale  in-
 dustries;

 (b)  whether  the  provisions  have
 been  examined  with  a  view  to  find
 out  whether  the  small  scale  industries
 are  now  in  a  position  to  get  loans
 without  much  difficulty;  and

 (९)  if  so,  with  what  results?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  A  state-
 ment  38  laid  on  the  Table  of  the
 House.

 STATEMENT

 The  Governments  of  Punjab,  West
 Bengal,  Uttar  Pradesh,  Madras,
 Rajasthan,  Mysore,  Jammu  and
 Kashmir,  Madhya  Pradesh  and
 Bombay  have  amended  the  pro-
 visions  of  their  respective  State
 Aid  to  Industries  Act/regulations  in
 force.  The  other  State  Governments
 are  taking  stepe  for  similar  amend-
 ments.  By  these  amendments  §  the
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 terms  and  conditions  for  advancing
 loans  to  small  scale  industries  have
 been  liberalised.  Further  measures
 for  liberalisation  and  simplification  of
 procedure  are  now  under  considera-
 tion

 Shri  Ram  Krishan  Gupta:  May  I
 know  how  far  the  procedure  has  been
 sumphified  and  difficulties  removed  in
 granting  loans  by  amending  existing
 Acts  and  regulations?

 Shri  Manubhai  Shah.  Most  of  the
 simphfication  has  been  achieved  by
 meiely  amending  the  rules  under  the
 Act  No  ameadment  of  the  Act  is  con-
 templated.  Entrepreneurs  are  given
 loans  of  upto  Rs  2000  on  personal
 security;  in  some  States,  upto  Rs.  3000
 to  Rs  §000  they  are  given  loans  under
 bonds  or  guarantee  from  two  other
 persons,  and  over  Rs.  5000  against  the
 security  of  the  assets

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  there  is  any  proposal
 to  introduce  a  uniform  law  in  this
 respect?

 Shri  Manubhai  Shah:  This  is  more
 or  less  in  pursuance  of  the  Board’s
 decision  to  bring  about  uniformity.
 The  State  Governments  and  the  Chief
 Ministers  were  requested,  and  we  are
 grateful  that  they  have  accepted  our
 advice  and  enforced  these  rules.-

 Shri  Tangamani:  May  I  know  whe-
 ther  the  Andhra  Pradesh  Government
 have  amended  the  provisions  of  their
 State  Aid  to  Industries  Act  in  this
 connection?

 Shri  Manubhai  Shah:  I  have  given
 in  the  statement  the  names  of  the
 States  which  have  already  made  the
 amendments.  The  others  are  going  to
 follow  suit.  But  by  executive  instruc-
 tions,  most  of  the  provisions  are
 being  enforced.
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 Shri  Tangamani:  The  Andhra  Pra-
 desh  Act  is  not  amended,  I  want  to
 know  whether  we  have  got  any  speci-
 fic  provision  in  that  respect.

 Shri  Manubhai  Sbah:  It  has  not
 been  amended,  but  amendment  of  the
 Act  or  rules  is  not  necessarily  involv-
 ed.  Even  within  the  framework  of
 the  existing  rules,  the  procedure  to
 liberalse  the  thing  could  be  imple-
 mented  There  is  no  reason  to  en-
 force  an  amendment

 Shri  Assar:  Is  it  a  fact  that  several
 complaints  have  been  received  by
 Government  from  small-scale  mdus-
 trialists  about  undue  delay  caused  in
 receiving  loans?  If  so,  what  steps  have
 been  taken  to  minimise  delay?

 Shri  Manubhai  Shah:  Presently,  the
 situation  75  quite  the  reverse  of  what
 the  hon  Member  says  The  State
 Governments  and  the  Boards  have
 become  so  active  that  m  spite  of  our
 increasing  the  provision  of  grants  and
 loans  from  Rs  35  crores  in  1955-56
 to  Rs  7.78  crores  during  the  current
 year,  we  are  finding  that  all  the  State
 Governments  arc  short  of  money
 Loans  have  been  granted  and  they
 are  coming  to  us  for  more  and  more
 assistance

 Shri  Tyagi.  Who  is  the  prescribed
 authority  that  grants  these  loans  actu-
 ally?  Is  it  one,smgie  officer  or  a
 Board  which  decides  each  case  on
 merits?

 Shri  Mannbhai  Shah:  Mostly  it
 vanes  from  State  to  State  But  there
 is  a  certain  pattern  to  the  extent  that
 loans  above  Rs  50,000  are  being  pro-
 cessed  in  the  State  Finance  Corpora-
 tion,  loans  between  Rs.  20,000  and
 Rs.  50,000  dealt  with  under  the  State
 Industries  Act  and  loans  below  Rs.
 20,000  are  being  processed  by  the
 Director  of  Industries  who,  in  some
 cases,  is  assisted  by  an  advisory  com-
 mittee

 AUGUST  20,  2959

 *to  Provide  facilities  for  50
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 भरी  विभूति  सिंध .  मे  यह  जानना  चाहता

 हूँ  कि  गावो  में  जो  छोटे  छोटे  कारपेंटर  भौर

 ब्लैकस्मिय  रहते  हैं,  क्णा  उन  को  सरकार  लोग
 देती  है  भौर  अगर  देती  है,  तो  कितना  देती  है  ।

 भी  मनुभाई  शाह  उन  को  दस  रुपए  से
 लेकर  लाख,  करोड़  तक  दिए  जाते  है  |

 Apprenticeship  Scheme  1 ह  National
 Undertakings

 +

 536
 Shri  R.  0,  Majhi:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  the  scheme  for  pro-~
 viding  apprenticeship  training  facih-
 ties  for  educated  unemployed  persons
 in  the  nationa)  undertakings  has  been
 finalised;  and

 (b)  if  so,  the  Minstnes  who  have
 agreed  to  this  proposal?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L  N  Mishra):
 (a)  Yes

 (b)  Ministry  of  Defence  have  agreed
 trainees

 every  year  at  Ordnance  Factories.
 Nahan  Foundry  Works  (Private)  Ltd
 have  offered  25  seats  and  the  Indian
 Telephone  Industries  Bangalore  §
 seats

 Shri  R  C  Majhi:  May  I  know  whe
 ther  the  tramees  ieceive  the  training
 at  their  own  cost  or  some  remunera-
 tion  ts  given  to  them?

 Shri  L,  N.  Mishra:  Some  govern-
 ment  stipends  are  paid

 Shri  Supakar:  May  I  know  what  is
 the  basis  on  which  these  trainees  are
 chosen?

 Shri  L  N.  Mishra:  I  cannot  aay offhand;  but  there  is  perhaps  some
 selection  committee  at  each  place.
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 Shri  M.  Banerjee:  The  hon
 Parliamentary  Secretary  has  just
 stated  that  50  people  are  going  to  be
 trained  by  the  Ministry  of  Defence
 May  I  know  whether  the  present  ar-
 rangement  there  3s  that  only  science
 graduates  are  taken  in  the  ordnance
 factories?  May  I  also  ask  whether
 other  graduates—arts  graduates—w!!
 be  taken  or  only  science  graduates
 with  the  requisite  qualifications  will
 be  taken?

 Shri  L  N  Mishra  I  cannot  speak
 of  details  Ag  a  matter  of  fact,  this
 scheme  is  in  a  very  initial  stage  We
 have  got  only  50  seats  there  We  are
 exploring  other  avenues  for  admission
 of  more  students

 Shri  Thimmaiah:  May  I  know  whe-
 ther  Government  have  fixed  the  num-
 ber  of  trainees  to  be  tiained  each  year
 and  also  whether,  after  the  training
 is  over,  they  will  be  absorbed  in  that
 particular  industry?

 Shri  L,  N.  Mishra:  The  hon  Mem-
 ber  might  be  aware  that  under  the
 Second  Five  Year  Plan,  we  have  got
 a  target  of  7050  persons  to  be  trained
 So  far  as  giving  jobs  to  them  ts  con-
 cerned,  Government  cannot  give  any
 guarantee  But  we  expect  that  thev
 will  be  absorbed

 Shri  N  R.  Muniswamy:  May  I  know
 what  is  the  period  of  training?  After
 the  training  s  over,  will  they  be  com-
 pelled  to  accept  the  jobs  provided  by
 the  respective  Ministries?

 Shri  L.  N  Mishra:  There  is  no  com-
 pulsion  As  a  matter  of  fact,  this  is  a
 point  of  dispute  with  some  of  the
 concerns

 Dandakaranya  Scheme

 +
 Shri  Barman:

 hri  D,  C.  Sharma:
 Shri  §  C.  Samanta:
 Shri  Subodh  Hansda:

 hrl  Ram  Krishan  Gupta:
 hri  Panigrahi:

 Shri  Ajit  Singh  Sarhadi:
 387,  {  Shri  M  Banerjee:

 |  Sbri  Jagdish  Awasthi:
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 Shri  L  Achaw  Singh:
 Shri  Tridib  Kamar  Chau-

 {  dhuri:
 Shri  Muhammed  Elias:

 hri  Sadhan  Gupta:
 Shri  H  N  Mukerjee:
 Shri  Supekar
 Shri  Sanganna:
 Shri  Hem  Barua.
 Shrimati  Renu  Chakra-

 dhun.
 Shri  P  K  Deo-

 ia  Shri  B.  C,  Prodhan
 Will  the  Minister  of  Rehabilitation

 and  Minority  Affairs  be  pleased  to
 refe.  to  the  rephes  given  to  Starred
 Question  No  1366,  on  the  7979  March,
 7959  and  Starred  Question  No  2057
 on  the  27th  April,  959  and  state

 (a)  the  progress  made  so  far  in
 the  reclamation  and  rehabilitation
 work  under  Dandakaranya  Scheme,

 (b)  whether  the  work  is  now  pro-
 gres  ing  according  to  schedule,

 (c)  the  number  of  displaced  persons
 hving  70  and  outside  the  Camp  who
 have  applied  for  re-settlement  m  the
 Dandakaranya  area  and  how  many  of
 them  have  moved  there  already,

 (d)  the  number  amongst  them  who
 are  agiiculturists,  and

 (९)  the  acreage  of  land  and  other
 assistance  given  for  their  rehabilta-
 tion?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P  S  Niskar):  fay  2090
 acres  of  land  has  been  reclaimed  in
 the  last  season  and  5  work  camps  to
 accommodate  nearly  1,600  families  are
 ready  One  village  has  also  been
 constructed

 (b)  No  The  progres,  has  been
 slower  than  originally  expected  owing
 to  certain  unforeseen  difficulties

 (c)  About  40,000  families  of  dis-
 placed  persons  hving  in  West  Bengal
 have  applied  for  resettlement  in
 Dandakaranya,  out  of  which  nearly
 2,000  are  camp  inmates

 295  families  have  so  far  moved  to
 the  area  out  of  which  70  families
 came  from  the  camps

 (d)  37  famules
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 (९)  Every  agniculturist  family  is
 being  given  7  acres  of  land,  a  home-
 stead  plot  and  house  building  loan.

 Shri  Barman:  Almost  a  year  ago,
 it  was  decided  to  close  the  camps  by
 July  1959,  and  out  of  3500  families,
 2600  families,  who  are  agriculturist
 families,  were  to  be  removed  to
 Dandakaranya.  May  I  know  on  what
 basis  the  Ministry  made  such  a  dec-
 lJaration  which  now  looks  fantastic?
 What  is  the  basis  on  which  they  decid-
 ed  that  this  could  be  done,  because
 they  have  practically  achieved  noth-
 ing?

 Shri  P.  S  Naskar:  There  is  one
 question  on  this  point,  about  the  clos-
 ure  of  camps  in  West  Bengal.  July
 ‘31,  0959  was  a  target  date  and  we
 tried  our  best  to  achieve  the  target,
 but  due  to  unforeseen  difficulties  we
 could  not  do  so

 Shri  Ajit  Singh  Sarhadi:  May  I
 know  whether  the  families  that  have
 been  taken  there  for  the  purpose  of
 settling  on  agriculttral  land  in  Dand-
 akaranya,  have  bua  settled  on  the
 land  or  have  been  given  some  other
 occupations?

 Shr  दि  S.  Naskar:  The  main  pur-
 pose  of  the  Dandakaranya  scheme  is
 that  the  people  will  be  taken  there
 to  work  and  to  reclaim  lands  and
 ao  other  ancillary  things.  They  will
 be  settled  ultimately  on  the  land  I
 can  assure  the  House  that  of  the  fami-
 lies  that  have  already  been  taken,
 all  the  agriculturist  families  are  being
 put  on  land

 Shri  Subodh  Hansda:  May  I  know
 whether  any  attempt  has  been  made
 to  introduce  cooperative  farming
 among  the  displaced  persons  to  be
 settled  m  Dandakaranya?

 Shri  P  s.  Naskar:  Yes,  at  the
 moment  we  are  thinking  of  making
 service  cooperatives  in  the  Danda-
 karanya  area.  The  displaced  persons
 that  would  be  settled  on  land  there
 would  be  organised  into  service  co-
 operatives—each  family  to  have  7
 acres  of  land.
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 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  the  tardy  progress
 of  work  in  Dandakaranya  is  due  ६७
 want  of  a  unified  policy  or  a  coordi-
 nated  pattern  of  work  as  disclosed  by
 a  MP.  Government  official?  If  0,
 would  Government  enlighten  us  on
 the  point?

 Shri  P.  S,  Naskar:  There  was  no
 lack  of  unity  between  the  Central
 Government  and  the  State  Govern-
 ments  We  received  all  co-operation
 from  the  State  Government.

 Shri  Hem  Barua:  That  was  not  the
 question.  It  was  alleged  that  there
 was  a  lack  of  a  coordinated  policy  “or
 a  unified  policy  on  the  part  of  the
 Government  and  that  is  the  reason
 for  this  slow  progress  of  work  in  the
 Dandakaranya  project.  How  far  is
 this  true?

 Shri  P  S  Naskar:  There  is  no  such
 thing  For  want  of  that  the  progress
 has  not  been  retarded  The  progress
 has  been  retarded  for  some  other
 reasons.  I  can  cite  an  example,  The
 difficulty  of  suitable  experienced  per-
 sons,  the  delay  in  the  procurement  of
 the  necessary  earth-moving  machinery
 and  the  delay  in  the  selection  and
 taking  over  of  suitable  sites  for  re-
 clamation  and  construction  of  villages
 in  consultation  with  the  people
 concerned

 Shri  Jaganatha  Rao:  When  will  the
 settlement  in  the  Koraput  district  of
 Orissa  be  made  ready?

 Mr.  Speaker:
 Dandakaranya?

 Is  it  also  part  of

 Shri  Jaganatha  Rao:  Yes
 Shri  ह  S  Naskar:  So  far  as  Orissa

 State  is  concerned,  we  are  concenrat-
 ing  on  the  Omarkotes  part  in  the
 Koraput  district  at  the  moment,

 Shri  Hem  Barua:  May  I  know
 whether  it  is  a  fact  that  government
 Officials  and  some  of  the  workers
 refused  to  work  there  for  a  certain
 period  of  time  due  to  such  inevitable
 hardships;  and  if  so,  how  far  ig  this
 responsible  for  the  slowness  ef  the
 Progress  of  work  there?
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 Shri  है.  है,  Naskar:  The  question  is
 vague  and  I  wish  the  hon  Membei
 gives  the  details  of  what  he  wants  to
 may

 Shri  3  M  SBanerjee:  The  hon
 Minister  said  that  the  reasons  were
 lack  of  availability  of  technical  staff,
 the  earth  moving  equipment  and  so
 on.  May  I  know  whether  it  is  a  fact
 that  tractors  manufactured  in  the
 Ordnance  Factories  were  sent  special-
 ly  to  Dandakaranya®?  And  I  also
 want  to  know  whether  after  that  the
 situation  has  improved  and  whether
 fresh  orders  have  been  placed  on  them
 for  the  manufacture  of  tractors

 Shri  P  S.  Naskar:  Orders  for
 tractors  were  placed  with  the  DG
 of  Ordnance  Factories  But  the  supply
 will  naturally  take  some  time  which
 is  unavoidable  and  the  minimum
 necessary  The  tractors  are  being
 delivered  to  the  Dandakaranya
 authority  and  we  think  there  would
 not  be  any  difficulty  so  far  as
 machinery  is  concerned

 Shri  Supakar:  May  I  know  whether
 there  was  a  news  item  published  in
 the  month  of  June  that  the  authorities
 are  reconsidering  the  Dandakaranya
 scheme  and  there  7  likelihood  of  its
 reduction  in  size?  Is  it  correct?

 Shri  P  8.  Naskar:  It  is  not  correct,
 we  are  only  considering  the  various
 aspects  of  the  scheme  for  we  want  to
 expedite  the  scheme

 Shri  B  Das  Gupta:  May  I  know
 whether  it  is  a  fact  that  when  the
 Deputy  Minister  went  there—it  was
 published  in  the  Press—he  found  the
 tractors  and  all  the  materials  lying
 there  unused?

 Shri  P.  §  Nasker.  Now  this  is  the
 season  of  the  monsoons  aNd  we  cannot
 operate  in  those  areas  That  is  why
 the  tractors  are  lying  there  without
 any  work  at  the  moment

 Shri  Muhammed  Elias:  May  I  know,
 m  view  of  the  failure  of  the  Danda-
 karanya  scheme,  which  has  been
 stated  by  the  hon  Rehabilitation
 Minister,  Shr:  Khanna  in  Calcutta  at
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 a  Press  Conference,  will  Government
 consider  the  alternate  scheme  which
 has  been  given  by  the  West  Bengal
 Bastupara  Parishad  for  the  rehabilta-
 tion  of  the  refugees?

 Shri  P  8,  Nasker:  I  do  not  think
 Shr:  Khanna  has  sad  that  the
 Dandgkaranya  scheme  has  failed  He
 said  that  the  progress  could  not  be
 made  85  was  scheduled  So  far  as  the
 latter  part  of  the  question  is  concern-
 ed,  the  memorandum  given  by  the
 Parishad  was  addressed  to  the  State
 Government  and  Dr  Roy  has  given
 reply  to  it

 Optical  Glass  Plant

 +
 Shri  Subodh  Hansda:
 Shri  S  C.  Samanta:
 Shri  D  C.  Sharma:

 9588  <  Shri  Pangarkar:
 Shri  Shulan  Sinha:
 Shri  Nardeo  Snatak:
 Shri  Bhakt  Darshan:

 W))l  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No  3748  on  the  8th  April,  959  and
 state

 (a)  whether  the  detailed  project
 report  for  the  Optical  and  Opthalmic
 Glass  Factory  has  been  received  by
 Government  from  the  USSR,

 (b)  if  so,  the  details  of  the  project
 report

 (c)  Whether  the  report  has  been
 considered  and  accepted  by  Govern-
 ment,  and

 (d)  7  so  the  steps  taken  for  its
 implementation?

 The  Minister  of  Industry  (Shri
 Manvbhai  Shah):  (a)  to  (d)  A  state-
 ment  75  laid  on  the  Table  of  the  House

 STATEMENT

 The  Detailed  Project  Report  for  the
 Optical  and  Opthaimic  Glass  Plant  to
 be  set  up  at  Durgapur  in  West  Bengal
 by  utilising  a  portion  of  the  500
 milhon  roubles  credit  offered  to  the
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 ‘Government  of  India  by  the  Govern-
 ment  of  the  U.S.S.R.,  for  which  an
 Agreement  was  entered  into  between
 the  Governments  of  India  and  the
 U.S8.R.  on  the  9th  November,  1957,
 was  received  on  the  2nd  July,  959
 and  is  under  examination.

 The  capacity  of  the  Optical  and
 Opthalmic  Glass  Plant  would  be  20
 tons  per  annum  including  200  tons  of
 opthalmic  and  0  tons  of  optical  glass.
 The  plant  will  produce  43  different
 grades  of  glasses,  including  26  differ-
 ent  grades  of  optical  glass.

 The  Project  report  is  under  scrutiny
 by  our  experts  who  are  scheduled  to
 discuss  this  further  with  their  Soviet
 counterpart  at  an  early  date.

 Shri  Subodh  Hansda:  In  the  state-
 ment  it  is  said  that  the  Project  report
 is  under  scrutiny.  May  I  know  whe-
 ther  there  is  any  possibility  of  setting
 up  this  plant  within  the  Second  Five
 Year  Plan?

 Shri  Manubhai  Shah:  This  has
 already  started.  We  have  received  the
 Project  report  and  much  of  the  work
 would  be  done  during  the  Second  Five
 Year  Plan  though  actual  production
 may  start  in  the  second  year  of  the
 Third  Plan.

 Shri  Subodh  MHansda:  From  the
 statement  it  is  found  that  the  plant  is
 proposed  to  be  set  up  Durgapur  by
 utilising  the  500  million  roubles  credit
 offered  to  the  Government  of  India
 by  the  Government  of  the  U.S.S.R.
 May  I  know  what  is  the  total  estimat-
 ed  cost  of  the  project?

 hri  Manubhai  Shah:  The  project
 is  likely  to  cost  Rs.  3  crores  of
 which  about  Rs.  70  lakhs  would  be
 foreign  exchange  component.

 भी  ॥  बोग :  श्रीमन,  में  जानना
 चाहता  हूं  कि  माननीय  मंत्री  जी  कः  क्‍या
 प्रनुमान  है  कि  हस  रिपोर्ट  पर  विचार  करने  में
 कितना  समय  लगेगा  भ्रौर  उसके  बाद  कब  तक
 इस  संयंत्र  की  स्थापना  हो  जाएगी  ?

 ओऔ  समभाई  शाह  :  उसका  सारा  शैड्यूल
 बना  हुआ  है  जिसको  कि  दोनों  साइडस  ने
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 मिल  कर  तय  किया  है  भौर  उसके  मताबिक
 इस  स्कीम  को  सो  या  जा  रहा  है  एक  महीने  से

 ज्यादा  प्राजैक्ट  रिपरर्ट  को  कंसीडर  करने  में  नहीं
 लगेगा  ।  मशीनरी  बनाने  में,  इंस्टाल  करने  में
 जो  समय  लगेगा  वह  भी  निर्धारित  किया
 गया  है  t

 <  ie  जो  भक्त  रर्न  कव  तक  इसकी  स्थापना
 हो  जाएगी  यह  भी  में  जानना  चाहता  था  ?

 Shri  Manubhai  Shah:  In  the  second
 year  of  the  Third  Plan  we  expect  the
 whole  thing  to  be  completed  ang  start
 production.

 Shri  Jhulan  Sinha:  May  I  know  if
 this  goes  into  production  will  it  make
 the  country  self-sufficient  in  the  matter
 of  optical  glass?

 Shri  Manubhai  Shah:  It  will  be
 making  the  country  more  than  self-
 sufficient.  I  am  glad  to  inform  the
 House  that  over  and  above  this  the
 Central  Glass  and  Ceramic  Institute  of
 the  Government  of  India  which  is  one
 of  our  national  laboratories  has  also
 evolved  a  new  process  for  the  manu-
 facture  of  optical  glass  and  we  mean
 to  increase  the  installed  capacity  for
 manufacture  of  optical  glass  by  that
 process  either  in  this  plant  or  in  some
 other  plant  in  Calcutta.

 Shri  Tangamani:  May  I  know  when
 the  Soviet  experts  are  going  to  discuss
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 this  project  report  with  our  Indian
 experts?

 Shri  Manubhaj  Shah:  The  report has  already  been  received  and  a  mis-
 sion  of  experts  is  expected  (०  come
 shortly.  Half  a  dozen  experts  went
 there;  and  teams  after  teams  for  the
 collaboration  in  all  the  projects under  the  500  million  roubles  credit
 projects  are  arriving.

 थ्रो  भक्त  दर्शन  :  में  जानना  चाहता  हूं कि  इस  संयंत्र  पर  जितना  स्वर्चा  पड़ेगा  क्‍यों
 उसका  सारा  भार  रूसी  सरकार  वहन कर  रही  है  या  भारत  सरकार  भी  वहन
 कर  रही  है  ?

 रो  भनुभाई  ज्ञाह  :  जहां'तक  फारेन
 एक्सचेंज  का  ताल्लक  है  वह  सत्र  भार  तो  रूस



 ?

 के  चेडिट  पर  ही  रहेगा,  ५००  मिलियन  स्बल
 के  करीब  ।  जो  रपये  का  खर्चा  है  शौर  इस
 क्रेडिट  की  रिपेमेंट  का  खर्जा  है  ag  सारी
 जबाबदारी  हमारी  हूँ  ।

 Bhooswamis

 7590,  Shri  Harish  Chandra  Mathur:
 Will  the  Prime  Minister  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2994  on  the  i4th  April,
 950  and  state:

 (a)  to  what  extent  the  Nehru  award
 in  respect  of  the  Bhooswami  Sangh
 will  cost  the  State  Government  and
 whether  any  assistance  will  be  given
 by  the  Centre;  and

 (b)  how  many  Bhooswamis  will  be
 benefited  and  rehabilitated?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  The  award  will  cost
 approximately  an  additional  expend:-
 ture  of  Rs.  85.3  crores.  In  order  to
 avoid  immediate  increase  in  the
 financial  burden  on  the  Government,
 the  relief  recommended  is  payable  in
 the  form  of  additional  annual  instal-
 ments  of  the  same  size  as  their  pre-
 sent  instalments  immediately  after
 the  payment  of  the  existing  instal-
 ments.

 There  is  no  proposal  to  give  financial
 assistance  to  the  State  Government  by
 the  Centre  in  this  connection.

 (b)  The  -awardg  wil)  benefit  2,16,747
 sagirdars

 Shri  Harish  Chandra  Mathure  May  I
 know  if  any  steps  have  been  taken  to
 implement  this  award?

 Mr.  Speaker:  Have  any  steps  been
 taken  to  implement  this  award?

 Shri  Jawaharlal  Nehra:  I  presume
 so.  What  has  been  given  has  been
 accepted  by  the  Government  and  I
 am  sure  they  are  taking  steps  to
 implement  it.  But  I  cannot  say
 exactly  what  particular  step  they  have
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 Shri  Harish  Chandra  Mathur:  May  !
 know  what  circumstances  were  taken
 into  account  in  giving  this  award  and
 to  what  extent  it  meets  the  demands
 of  the  bhooswamis?

 Shri  Jawaharlal  Nehra:  I  received
 a  number  of  complaints  from  some
 organisations  notably  the  Bhooswami
 Sangh  83  it  is  called.  I  cconsulted  the
 Rajasthan  Government  and  both
 parties  agreed  that  the  matter  might
 be  referred  to  some  kind  of  arbitra-
 tion.  In  a  sense  I  made  it  clear—I
 cannot  go  into  the  details—that  I!
 would  refer  it  to  the  Planning  Com-
 mission  and  then  consider  what  the
 Planning  Commission  says.  Both  of
 them  agreed  to  that—both  parties
 meaning  the  parties  concerned  and  the
 Rajasthan  Government.  Thereafter,
 two  or  three  experts  of  the  Planning
 Commission  examined  this  very
 thoroughly,  visited  Jaipur  several
 times  and  discussed  with  all  manner
 of  people  and  presented  their  report
 to  me.  I  accepted  that  report  and
 the  parties  accepted  it  too.

 Shri  Harish  Chandra  Mathur:  May
 I  know  whether  the  Prime  Minister
 would  kindly  lay  copies  of  that  award
 on  the  Table  of  the  House?

 Shri  Jawaharlal  Nehra:  If  the  hon.
 Member  means  the  report  of  the  Plan-
 ning  Commission  advisers,  yes.  If  the
 House  so  wishes,  I  shall  lay  that  as
 well  as  my  note  on  it  on  the  Table

 Shri  Vajpayee:  May  I  know  if  the
 hon.  Prime  Minister  has  received  such
 representations  against  this  award,
 particularly  from  the  smaller  Bhoo-
 swamis?

 Shri  Jawaharlal  Nehru:  This  award
 deals  almost  entirely  with  the  smaller
 Bhooswamis  and  benefits  them;  I
 have  received  no  objection  from  them.

 Shri  Harish  Chandra  Mathar:  Is  it  a
 fact  that  after  this  award  was  given,
 leaders  of  the  Bhooswamis  met  the
 hon.  Prime  Minister  and  if  so.  for
 what  purpose?
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 Whri  Jawaharlal  Nehra:  No,  Sir

 Shri  Panigrahi:  May  I  know  whe-
 ther  the  Rajasthan  Government
 expressed  inability  to  incur  this
 additiona)  expenditure  and  if  so,  did
 the  Government  advise  the  Rajasthan
 Government  to  raise  this  additional
 amount  from  some  other  sources”

 Shri  Jawaharlaf  Nehru:  They
 accepted  the  award,  there  is  no  ques-
 tion  of  expressing  inability

 Price-Page  Schedule  for  Newspapers

 Shri  Bhakt  Darshan:
 Shri  Pahadia:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  370  on  the  8th  February,  959
 and  state

 +
 Shri  Ram  Krishan  Gupta’

 *59l.
 |

 (a)  whether  a  final  decision  regard-
 ing  the  enforcement  of  the  price-page

 ‘edule  for  newspapers  has  sincc
 '  on  taken,  and

 (b)  ४  so,  the  details  thereof?

 The  Parliamentary  Secretary  to
 the  Minister  of  Informafion  and
 Broadcasting  (Shri  A  C.  Joshi):  (a)
 and  (b)  The  matter  was  held  up
 pending  the  decision  on  wages  scales
 for  working  journahsts  It  is  proposed
 to  take  at  up  now  for  consideration

 Shri  Ram  Krishan  Gupta:  When  a
 decision  has  been  given,  what  is_  the
 difficulty  in  finalising  :t?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  There  ds
 no  difficulty,  that  is  exactly  what  the
 answer  says

 भरी  भक्त  दर्शन  :  में  जानना  चाहता  हू
 कि  इस  सम्बन्ध  में  शीघ्र  निर्णय  करने  के
 लिये  क्‍या  शासन  का  विचार  है  कि  पत्र
 मालिकों  का  कोई  सम्मेलन  बुलाया  जाय  श्रौर
 उसके  बाद  जल्दी  से  जल्दी  निर्णय  किया  जाय  ?

 डा०  फैसकर  :  हहुत  से  मामलत  ऐसे
 होते  है  कि  उन  में  शीघ्र  निर्णय  मुमकिन  है
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 उन्ही  के  लिये  कठिनाई  पैदा  करे  जिनके  लियें

 वह  किये  जा  रह ेहैं  ।  लिकिन  जितता  हो  सकेया
 उतने  हीन  इस  पर  निर्णय  किया  जायेगा  ३

 इस  का  प्रोसीजर  यह  शा  कि  गवर्नेमेट  कोई
 निर्णय  करने  के  पहले  एक  ड्राफ्ट  शेड्यूल  सब
 झखबारों  के  पास  भेजेगी,  भर  उस  पर  उनकी
 राये  लेने  के  बाद  ही  कोई  अन्तिम  निचेय
 करेंगी  |

 Shri  Raghunath  Singh:  Since  how
 long  the  matter  35  pending  and  how
 many  months  or  years  will  it  take
 more?

 Dr.  Keskar:  l  am  unable  to  give
 any  definite  date

 Shri  Assar:  May  I  know  whether
 it  is  a  fact  that  strong  representations
 had  been  made  by  the  newspaper  pro-
 prietors  opposing  the  proposed  sche-
 dule?

 Dr  Keskar:  No,  Sir  The  matter  3s
 not  so  mpl  os  that  Large  number
 of  proprietors  have  strongly  supported
 the  proposal  while  a  few  have  oppos-
 ed  Different  opinions  have  been
 expressed  regarding  thig  question  and
 we  would  hke  to  have  the  largest
 common  measure  of  agreement  regard-
 ing  this  matter

 Shri  Hem  Barua:  In  view  of  the
 fact  that  this  Schedule  intimately
 connected  with  the  wage  committee
 recommendations  for  the  improvement
 of  the  conditions  of  the  working
 journalists,  may  I  know  why  the
 enforcement  of  this  has  taken  such  a
 long  tte?  What  are  the  reasons?

 Dr  Keskar-  As  I  have  said  in
 answer  to  another  question  during  the
 Jast  session  why  this  was  held  up,
 the  matter  of  wage  commuttee  jtself
 was  quite  controversial,  as  the  hon
 Member  knows  This  also  38  going  to
 be  certainly  another  controversial
 matter  We  did  not  want  to  take  up
 both  of  them  at  the  same  time  We
 proposed  to  take  १  up  later

 Shri  Tangamani:  May  I  know  whe-
 ther  the  Government  will  make  any
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 distinctzon  in  fixing  the  price  per  page
 30  far  ag  the  language  papers  are
 concerned  as  compared  to  English
 newspapers?

 Dr.  Keskar:  The  draft,  when  it  will
 be  decided  upon,  will  be  made  public
 for  opinion  from  newspapers  and  my
 hon.  friend  can  also  give  his  opinion
 to  which  due  consideration  would  be
 given

 शो  भक्त  दर्हल  :  माननीय  मत्री  जो  ते
 बतलाया  कि  शीघ्र  ही  एक  ड्राफ्ट  दशोड्पूल
 बनाकर  सब  समाचार  पत्रो  की  श  पर  राय
 ली  जायेगो  म॑  जानना  चाहता  हू  कि  यह
 झस्थापो  शेड्यूल  कब  तक  जनमत  के  लिए
 भेज  दिया  जायगा  ?

 Bo  केसक्र  मेने  श्रमी  कहा  कि  यह
 मामला  श्रव  हम  विचार  के  लिये  उठा  रहे
 हैं  ।  म॑ं  तारीख  नहीं  दे  सक्‍ता।

 Shri  ९.  K.  Bhattacharyya:  Will  the
 hon  Minister  kindly  state  whether
 the  few  propmetors  who  have  opposed
 this  price-page  schedule  are  proprie-
 tors  of  the  big  newspapers?

 Dr  Keskar:  At  this  stage  I  would
 not  be  able  to  give  the  names  of
 papers  who  have  opposed  it  First  of
 all,  I  have  not  got  the  facts  But
 when  the  draft  will  come,  the  opinions
 of  all  papers  will  be  clearly  available
 and  then  it  would  be  possible  for  us
 to  know  really  which  papers  are  in
 disagreement  and  which,  m  agreement

 Prototype  Industry  in  Andhra

 Shri  Osman  Ali  Khan:  Will
 the  Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  whether  it  38  a  fact  that  Gov-
 ernment  have  received  a  representa
 fron  from  the  Andhra  Government
 seeking  to  set  up  a  Prototype  Indus-
 try  in  Andhra,  and

 (b)  xf  so,  the  decision  taken  in  the
 matter?
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 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  Andhra
 Pradesh  Government  desired  that  a
 Prototype  Centre,  similar  to  those
 being  set  up  by  the  Government  of
 India  at  Okhla  and  other  places  be
 established  in  Andhra  Pradesh

 (b)  Such  Centres  are  being  estab-
 lished  with  foreign  technical  assis-
 tance  Therefore,  the  Andhra  Pradesh
 Government  has  been  informed  that
 their  proposal  will  be  given  due
 consideration  when  a  firm  offer  of
 foreign  assistance  35  received

 hri  Osman  Ali  Khan:  May  I  know
 whether  the  Government  had  nego-
 tiated  with  the  French  Government
 for  its  collaboration  for  setting  up  a
 factory  mm  any  place  m  India?

 hn  Manubhai  Shah.  Yes,  Sir  The
 proposal  is  now  under  consideration
 A  very  valuable  offer  has  been  receiv-
 ed  from  the  French  Government  for  a
 prototype  centre  for  instruments
 industry  and  it  is  proposed  to  locate  it
 in  the  Industrial  Estate,  Guindy,
 Madras

 Shri  Osman  Ali  Khan:  May  I  know
 whethe:  any  foreign  countries  speci-
 fically  offered  to  put  up  a  prototype
 industry  in  Andhra?

 Shri  Manubha:  Shah:  The  foreign
 Governments  do  not  choose  the  loca-
 tion  We  first  make  a  survey  of  the
 potentialities  of  the  type  of  prototype
 centres  It  is  our  intention  that
 during  the  Second  Plan  and  to  some
 extent  m  the  Third  Plan,  every  State
 should  have  one  full-fledged  prototype
 centre  with  foreign  collaboration

 Electrolytic  Copper

 °593.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  3  on
 the  10th:  February  959  and  state

 (a)  what  progress  has  been  made  in
 regard  to  the  manufacturing  of  Elec-
 trolytic  Copper  by  Messrs  India
 Copper  Corporation  Ltd  Ghatsla;
 and
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 {b)  when  the  full  production  poten-
 el  of  the  Company  uw  hkely  to  be
 attained’

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b)  The
 firm  is  finalsing  arrangements  for  the
 mport  of  plant  and  machinery
 required  for  the  Electrolytic  Copper
 project  and  8  expected  to  go  into
 production  by  963

 Shri  च,  P.  Nayar:  What  is  India’s
 requirement  of  electrolytic  copper  and
 what  is  the  role  of  electriaty  m  the
 manufactuie  of  electrolytic  copper?

 Shri  Manubhai  Shah.  About  50-
 60,000  tons  of  electrolytic  copper  are
 reqwred  This  Ghatsila  project  will
 not  manufacture  more  than  8,000  tons

 Shri  दि  P.  Nayar.  For  meeting  the
 requirements  of  electrolytic  copper,
 im  view  of  the  fact  that  copper  will
 have  to  be  imported  for  quite  some-
 time,  do  Government  have  any  plans
 to  have  such  units  in  places  where  it
 will  be  more  economical?

 Shri  Manubhai  Shah  Our  whole
 approach  to  this  problem  35  that  India
 is  rather  deficient  in  copper  ore
 tesources  and  so  it  has  to  switch  ovei
 to  alummium_  As  the  House  is  aware,
 we  are  trying  to  expand  the  aluminium
 industry  as  much  as  possible  There
 are  two  projects  in  the  Second  Plan
 ‘one  is  Rihand,  which  is  almost  sanc-
 tioned  and  another,  Mettur,  is  under
 consideration  More  electrolytic
 aluminium  project<«  are  also  under
 consideration

 Export  of  Manganese  Ore

 +

 +894  1  Shri  Panigrahi:
 |  Shri  Vidya  Charan  Shukia

 Will  the  Minister  of  Commerce  and
 Endustry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 824  on  the  4  Apmi  959  and
 state

 (a)  whether  there  has  been  any
 improvement  in  the  export  position  of
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 manganese  ore  consequent  on  giving
 effect  to  the  policy  of  allowing  non-
 quota  holders  to  export  manganese
 ore  on  firm  090५5  with  effect  from
 the  27th  January,  ‘1959;  and

 (9)  if  so,  the  extent  thereof?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  No,  Sn

 (b)  Does  not  anse

 Shri  Panigrahi:  In  answer  to  one  of
 the  pievious  questions,  the  hon  Munus-
 ter  has  stated  that  7  parties  applied
 for  canalisaton  of  71,500  tons  of
 Manganese  ore  for  export  May  I
 know  whether  this  tonnage  had  been
 exported  by  now?

 Shri  Safgsh  Chandra:  Sir,  in  answer
 to  a  subsequent  question,  I  am  statmg
 that  m  23  cases  canahising  has  been
 done  through  the  State  Trading  Cor-
 poration,  and  substantial  quantities
 have  been  shipped  by  now

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 Sir  I  suggest,  if  you  will  permit,  both
 of  them  mav  be  answered  together—
 Questions  Nos  594  and  596

 Mr.  Speaker:  All  nmghi
 be  answered  together

 Shri  Shankaraiya:  Sir,  Question  No
 608  also  may  be  taken  up  along  with
 these  questions

 Shri  Satish  Chandra:  That  is  shghtly
 different

 Mr  Speaker  He  may  read  the
 answer  to  Question  No  596

 Both  may

 Sale  of  Manganese  Ore
 #596.  Shri  Panigrahi:  wil  the

 Momster  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  whether  the  Indian  Shippers
 and  Mine  owners  have  been  able  to
 negotiate  sales  of  manganese  ores  in

 al
 of  their  quotas  beyond  June

 3959

 (b)  sf  so,  in  how  many  cases;  and
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 (¢)  whether  the  State  Trading  Cor-
 poration  have  rendered  any  asaistance
 in  smplementing  such  sales  so  far?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir

 (b)  Twenty-three  cases

 (c)  The  State  Trading  Corporation
 have  made  available  142,000  tons  from
 their  quota

 Shri  Shankaraiya-  Question  No  608?

 Shri  Satish  Chandra:  Sir,  should  I
 gead  the  answer  to  Question  No  608
 also?

 Mr.  Speaker  Thc  hon  Deputy
 Mimster  said  that  at  3५  a  shghtly
 different  question  Very  well  Let
 me  dispose  of  three  questions  at  one
 stroke  He  may  read  the  answer  to
 Question  No  608  also

 Export  of  Manganese  Ore

 *608.  Shri  Shankaraiya:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  whether  2t  has  come  to  the
 notice  of  Government  that  a  large
 quantity  of  Manganese  ore  :s  lying
 without  export  on  the  West  Coast  for
 want  of  shipping  and  transport  facil-
 ties  and

 (b)  2f  so  the  steps  taken  to  export
 the  ore  by  the  State  Trgding  Cor-
 poration?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  The  accumulations  are  due  to  fall
 an  overseas  demand

 (b)  A  statement  showing  the
 measures  taken  by  Government  and
 the  STC  s  laid  on  the  Table  of  the
 House  [See  Appendix  YI  annexure
 No  93A}

 Shri  Panigrahi:  Sir,  m  reply  to  one
 of  our  previous  questions  the  hon
 Deputy  Minister  said  that  7  partes
 offered  their  quotas  for  canahsing  and
 it  amounted  to  ‘71,500  tons  of  manga- nese  ore  My  question  was  whether
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 thig  tonnage  or  these  quotas  which
 were  offered  have  been  exported  by
 now  The  next  question  which  the
 hon.  Deputy  Minister  has  answered
 refers  only  to  the  period  after  June,
 1959,  whereas  Question  No  594  refers
 to  the  period  from  January  to  June,
 959

 Shri  Satish  Chaadra:  Sir,  I  said  pre-
 viously  that  thi,  additional  quota  was
 demanded  by  certain  parties  because
 they  had  exhausted  their  own  quotas
 The  State  Trading  Corporation  accom-
 modated  these  parties;  whether  the
 exports  have  actually  taken  place,  it
 35  difficult  to  say,  but  most  of  it  would
 have  been  shipped  by  now  because
 railway  movement  facilities  were  given
 to  these  parties  out  of  the  quota
 allotted  to  the  State  Trading  Corpora-
 tion

 hri  Panigrahi:  May  I  know  what
 38  the  total  amount  of  orders  which
 have  been  placed  either  with  the
 State  Trading  Corporation  or  with
 non  quotaholders  of  manganese  ore
 after  January,  959  to  June,  1959?

 Shri  Satish  Chandra:  It  is  difficult
 to  give  the  exact  figure  of  the  orders
 placed  within  this  period,  but  I  can
 say  that  at  present  the  State  Trading
 Corporation  has  got  orders  for  about
 ]  mihon  tons  to  be  exported  during
 the  next  72  months

 Shri  Ansar  Harvani:  Is  there  any
 Proposal  to  take  over  the  entire
 manganese  business  from  the  private
 sector  and  hand  it  over  to  the  State
 Trading  Corporation”

 Shri  Satish  Chandra:  The  entire
 Policy  relating  to  manganese  ore  has
 been  under  our  consideration  for  some
 time  and  :t  is  difficult  to  say  anything
 definite  at  present  unless  some  final
 decision  is  arrived  at

 Shri  Shankaraiya:  The  hon  Miunis-
 ter  stated  that  there  are  a  good  deal
 of  orders,  nearly  to  the  extent  of  one
 milhon  tons,  for  these  12  months  In
 view  of  this  fact,  may  I  know  why
 still  there  has  been  so  much  of  accu-
 mulation  of  ore’?  Is  it  a  fact  that
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 some  of  the  supphers  have  negotiated
 with  other  foreign  firms  and  are  trying
 to  export  ore  but  the  State  Trading
 Corporation  is  not  permitting  them  to
 do  80?

 Shri  Satish  Chandra:  The  hon  Mem-
 bers’  question,  Question  No  608,  pre-
 sumes  rather  wrongly  that  all  the
 stocks  that  have  been  lying  at  the  port
 belong  to  the  State  Trading  Corpora-
 tion  That  is  not  so  Only  part  of
 the  stocks  that  are  lying  at  the  port
 belongs  to  the  State  Trading  Corpora-
 tion,  most  of  it  belongs  to  private
 parties  When  I  say  that  orders  for
 about  Vv  million  tons  are  pending,
 they  an  on  STC's  account

 Shri  Shankaraiya.  Sir,  the  latter
 part  of  my  question  has  not  been
 answered  I  asked  whether  some  of
 the  mine-owners  have  entered  into
 agreements  with  foreign  firms  who  are
 interested  in  the  purchase  of  this  ore
 but  export  facility  is  not  provided  to
 them  by  the  STC

 Shri  Satish  Chandra.  Just  now  I
 said  that  transport  capacity  for  +1,22,000
 tons  has  been  provided  by  the  STC
 out  of  its  quota  to  the  private  parties
 —23  private  parties—who  have
 approached  the  STC  for  this  facility

 Shri  Damans.  May  I  know  the  total
 quantity,  along  with  its  value,  of  ore
 exported  during  the  first  half  of  this
 year,  and  how  it  compares  with  the
 export  during  the  first  half  of  last
 year?

 Shri  Satsh  Chandra.  The  figures  fo
 the  first  half  of  this  year  are  not  yet
 available  Exports  during  958  were
 about  9  lakh  tons  I  have  got  the
 figures  for  January-May  period  it  is
 about  4,02,856  tons

 Shri  Panigrahi  May  I  know  whe-
 ther  Government  is  considering  the
 question  of  §iving  any  concession  in
 the  railway  freight  m  order  to  facili-
 tate  the  export  of  manganese  ore?

 Shri  Satish  Chandra.  That  matter
 has  been  taken  up  with  the  Railway
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 Board,  but  the  Railways  have  their
 own  difficulties.

 Shri  T.  8,  Vittal  Rao:  May  I  know
 whether  there  is  any  prospect  of
 reaching  the  yearly  target  of  १359
 mullion  tons  fixed  in  the  Second  Five
 Year  Plan  for  export  of  manganese
 ore?

 Shri  Satish  Chandra:  In  fact,  in
 3957  we  exceeded  that  target.  There
 Ig  capacity  even  now  to  export  that
 quantity,  but  the  main  problem  78  the
 slackness  in  the  demand  in  foreign
 countries

 Advertisement  Rates
 *595.  Shri  Raghunath  Singh:  Wil

 the  Minister  of  Information  sad
 Broadcasting  be  pleased  to  state  the
 number  of  newspapers  which  are  get-
 ting  Government  adyertisements  at
 rates  higher  than  those  recommended
 by  the  Press  Commussion  in  their
 Report  (Part  iL  pages  88-89)?

 The  Parliamentary  Secretary  to  the
 Minister  of  Information  and  Broad-
 casting  (Shri  A.  C.  Joshi):  The  Press
 Commission  had  recommended  a  tele-
 scopic  rate  with  a  ceiling  for  Govern-
 ment  advertisements  This  recom-
 Mendation  was  examined  in  detail  and
 it  was  found  that  there  was  a  number
 of  practical  difficulties  in  the  way  of
 having  a  telescopic  tariff  brought  into
 force  at*once  The  recommendation
 to  have  special  rates  for  Government
 advertisements  was,  however,  actively pursued  At  present,  calculating  on
 the  telescope  rate  recommended  by
 the  Commission,  5  newspapers  are
 getting  higher  rates

 ओऔी  रघुनाथ  सिह :  मे  यह  जानना
 चाहता  हू  कि  यह  जो भाप  रेट  देते  हूँ,
 हिन्दी  अखबारों  का  श्रगर  ८5०००
 का  सरकुलेशन  है  तो  उसमे

 एडवरटाइजम्रेंट  का  रेट  कम  दिया  जाता  है
 लेकिन  प्रग्नेजी  श्रमवार  को  जिसका  कि

 सरकुलेशन
 ४०००

 भी  हो  तो  उसको  हिन्दी  े
 ज्यादा  दिया  जाता  है  “भाज”  अखबार  का
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 wept  “लीडर”  से  ज्यावा  है  लेकिन  लीडर
 को  चूंकि  यह  अंग्रेजी  का  भ्रखवार  है  इसलिये
 उसको  रेट  ज्यादा  दिया  जाता  है  ?

 sto  कैसकर  प्रखवारों  के  एवरटाइज-
 मेंड  रेट्स  केवल  उनके  विज्ञापन  पर  ही  निर्भर

 नहीं  है  ।  भ्रजवार  झपने  खुद  रेट्स  तय  करते

 हैं  भौर  मार्कट  में  जो  उनके  एडबरटाइजमेट

 रेट्स  होते  हे  उन्ही  के  भ्रनुसार  गवर्नमेंट  उनके

 रैट्स  तय  करती  है  हालाकि  हमारी  यह  कोशिश
 जरूर  रहती  है  कि  देशी  भाषाश्रो  के भखबारो
 को  काफी  तादाद  में  एडवरटाइजमेट्स  मिले
 और  उनको  रेट  भी  ज्यादा  भच्छा  दिया  जाय  ?

 श्री  wo  ला०  हिबेवी  क्‍या  मत्री  महोदय
 को  पता  है  कि  श्रग्रेजी  श्रखबारा  के  विज्ञापन
 उन  लोगो  तक  नहीं  पहुच  पाते  जो  कि  श्रग्रेजी

 नही  जानते  है  और  केवल  भारतीय  भाषाएं  ही
 जानते  है  झौर  उनका  मल्य  भारतीय  भाषाझों
 में  दिये  जाने  वाले  विज्ञापनों  की  भ्रपेक्षा  कही
 अ्रधिक  है  और  ऐसा  क्यो  हं  ?

 डा०  कैसकर  इसके  दो  उत्तर  हैं  7  पहली
 ात  तो  यह  है  कि  अग्रेजी  भाषा  मे  चूकि  अ्रधिक
 विज्ञापन  दिये  जाते  है  इसलिय  इससे  शायद
 यह  भ्रम  पदा  होता  हूँ  कि  प्रग्रेंजी  के  अखबारों
 को  ज्यादा  पैसा  दिया  जाता  है  जबकि  पैसा
 उनको  ज्यादा  इसलिये  दिया  जाता  है  चूकि
 उनके  रेट्स  ज्यादा  ऊचे  है  ।

 दूसरी  बात  यह  भी  हूँ  कि  हमारे  विज्ञा-
 पनो  में भाधे  से  अधिक  या  करीब  करीब
 आधे  पब्लिक  सविस  कमीशन  के  विज्ञापन
 होते  है  ।  भोौर  इन  विज्ञापनो  को  कमीशन  की

 सलाह  से  ही  हमको  देना  पडता  है  और  मैं
 मानता  हू  कि  ये  विज्ञापन  इस  समय  प्नग्रेजी
 अखबारों  को  अ्रधिक  दिये  जा  रहे  हैं  ।

 सेठ  गोबिन्द  दाल  प्रति  वर्ष  जितना
 शुपया  झग्रेजी  असबारों  के  विज्ञापनों  में  यं

 होता  है  उसका  मिलान  करने  पर  जो  देशी
 आवाधो  में  विज्ञापन  दिये  जाते  है  उसमे  कितना
 कम  होता  है,  भौर  क्‍या  सरकार  ने  इस  बात
 ी  कोई  जांद  की  हूँ  कि  ह! ह  तक  कि  झप्रेजी
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 aware  कितने  लोगों  के  पास  पहुचते  हैं
 झौर  भारतीय  भाषाप्रों  के  भलबार  कितने
 लोगों  के  पास  पहुचते  हैं  t

 डा०  फैसकर  में  यह  तो  इस  समय  नहीं
 कह  सकता  |  इस  समय  मेरे  पास  ये  झाकडे

 नहीं  हैं  कि  देशी  भाषाओं  के  भ्रखवारो  को
 कितना  दिया  जाता  है,  लेकिन  में  माननीय
 सदस्यों  को  पहले  कई  बार  बता  चुका  हू  कि

 हमारी  नीति  पिछले  कई  वर्षों  से  यह  है  कि
 भ्रधिक  से  अधिक  विज्ञापन  देशी  भाषाधो  के
 अ्रलवारों  को  मिले,  और  पिछले  चार  साल  से
 तो  देशी  भाषाओं  के  अखबारों  को  दिए  जाने
 वाले  विज्ञापनो  की  सख्या  बढ़  रही  है  1  हम
 करीब  xo  प्रतिशत  से  अधिक  विज्ञापन  देशी
 भाषाशर  के  अखबारों  को  देते  है,  लेकिन  चूकि
 भ्प्रेजी  श्रववारों  के  रेट  ज्यादा  ऊचे  है  इसलिये
 झगर  केवल  रुपया  देखा  जाए  तो  मुमकिन  है  कि
 यह  भ्रम  पैदा  हो  कि  अग्रेजी  भ्रखबारा  को
 ज्यादा  विज्ञापन  दिये  जा  रहे  है  t

 Mr.  Speaker:  Shri  A  M  Tangq—
 The  hon  Member  is  changing  places

 Shri  A.  M.  Tarig:  I  have  not
 changed  They  have  changed  my  seat

 Mr.  Speaker:  I  associate  an  hon
 Member  with  a  particular  seat  so  as
 to  identify  him  Whoever  changes
 the  seat,  when  a  change  takes  place,
 the  hon  Member  will  kindly  intimate
 to  me

 Shri  A,  M.  Tariq:  I  have  not  changed
 my  seat  It  has  been  allotted  to  me

 Shri  Tyagi:  He  is  approaching  the
 Treasury  Benches  now'

 भी  qo  तारिक  क्या  यह  दुशुस्त
 है  कि  खद  इस  मिनिस्ट्री  के  इश्तिहारात,---
 पबलिसिटी  डिपार्टमेंट  के  इश्तिहारात,--हिन्दी
 के  झखबारों  के  बनिस्वत  अग्रेजी  के  अखबारों
 को  ज्यादा  दिए  जाते  है  भौर  उनके  रेट  भी

 बहुत  कम  दिए  जाते  है  ?

 pot  eS  em  hee  us  j
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 डा०  कैसकर  :  मेरे  पास  इस  वक्‍त  फैक्ट्स
 नही  है  इसलिये  में  ठीक  नहीं  बतला  सकता  ;
 झगर  कोई  बाकायदा  सवाल  श्राएगा  तो  उसका
 जवाब  दिया  जाएगा  |

 Shri.Sonavane:  May  I  know  if  the
 claims  of  district  language  papers  are
 fully  attended  to  and  they  are  not
 neglected  in  giving  advertisements  of
 the  Government?

 Dr.  Keskar:  We  are  fully  aware  of
 the  necessity  of  giving  advertisements
 to  district  papers  and  more  especially
 the  language  papers  The  number  of
 papers  to  whom  advertisements  arc
 given  35  continuously  increasing,  and
 hon  Members  must  remember  that
 the  number  of  such  papers  runs  into
 thousands,  and  our  advertisement
 revenue  i5  strictly  limited  Therefore
 the  papers  to  whom  we  can  give
 advertisements  will  have  to  be  neces-
 sarily  limited

 भी  काशीनाथ  पांडे  झभी  माननीय
 मत्री  जी  ने  बताया  कि  हिन्दी  भौर  उर्दू  के
 प्रखबारों  के  रेट  कम  हैं  इसलिये  उनको  कम
 मिलता  है  ।  भ्रगर  वह  रेट  बढा  दे  तो  क्‍या
 उनको  ज्यादा  मिलने  लगेगा  ?

 डा०  कैसकर  मै  यह  कह  चुका  हू  कि
 भ्रखबारों  के  एडवस्टाइजमेट  के  रेट  बाजार  से
 &  होते  है  भ्रकेली  गवर्नमेट  उनको  तै  नही
 करती  ।

 Shri  Tyagi:  May  I  know  the  total
 amount  of  expenditure  incurred  every year  by  the  Government  of  India  and
 its  subordinate  Offices  on  advertise- ment?

 Dr.  Keskar:  I  have  not  got  the figures  They  were  placed  on  the ‘Table  of  the  House  two  or  three  times
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 before  I  shall  be  glad  to  place  them
 on  the  Table  of  the  House  tf  a  separate
 uestion  is  put

 st  जगदोश  झवस्थयी  से  यह  जानना

 चाहता  हू  कि  भ्रग्नेजी  के  दैनिक  पत्रों  की  अपेक्षा
 जो  साप्ताहिक  या  पाक्षिक  या  मासिक
 अग्रेजी  के  पत्र  निकलते  है  क्या  उनके  विज्ञापनों
 की  दरे  देशी  भाषाधों  की  भ्रपेक्षा  ज्यादा
 होती  है  ?

 डा०  केसकर  में  मासिक  पत्रों  के  बारे  में
 नही  कह  सकता  मेरे  पास  उनके  रेट्स  नहीं  है  ।

 शी  सरज  पांडे  :  क्या  माननीय  मत्री  जी
 यह  बताने  की  कृपा  करेगे  कि  व्या  विज्ञापन
 मुख्य  रूप  से  उन्ही  भ्रखबारों  मे  दिए  जाते  हैं
 जो  सरकारी  नीति  का  समर्थन  करते  है  ?

 डा०  कैसकर  में  यह  कई  बार  कह  चुका
 हैं  कि  हम  ध्रखबार  की  नीति  नहीं  ठेखते  और
 में  माननीय  सदस्यों  को  बतलाना  चाहता  हू
 कि  काफी  तादाद  मे  कम्युनिस्ट  पार्टी  के  पेपर्स
 को  भी  विज्ञापन  दिए  जाते  है  ।

 श्री  रघुनाथ  सिंह  यही  तो  शिकायत  हैं
 कि  कम्यूनिस्ट  पार्टी  के  पेपर्स  को  क्यों  ज्यादा
 विज्ञापन  दिये  जाते  है  ।

 Closing  Down  of  Refugee  Camps
 oS

 (  Shrimati  Renu  Chakravartty:
 “597.  <  Shri  S.  M.  Banerjee:

 (Shri  Aurobindo  Ghosal:
 Will  the  Minister  of  Rehabilitation

 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 scheme  for  closing  down  of  refugee
 camps  m  eastern  region  has  not  pro- ceeded  according  to  schedule;  and

 (b)  whether  the  target  date  of
 closing  of  these  camps  hag  been
 revised?

 The  Deputy  Minister  of  Rehabiitts-
 tion  (Shri  P.  Ss.  Naskar):  (a)  The
 scheme  for  the  closing  down  of  cathpa
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 for  displaced  persons  from  LFast
 Pakistan  has  generally  proceeded
 according  to  the  plan  in  the  States  of
 Bihar  and  Orissa.  In  Tripura  all  the
 $4  camps  were  closed  by  April,  959
 27,200  inmates  were  dispersed  from
 camps  77  the  above  three  States  during
 the  year  ending  June,  ‘1959  The
 remaining  number  of  persons  in  camps
 yn  Bihar  and  Orissa  was  only  6,238  on
 ist  July,  959

 In  the  case  of  West  Bengal,  how
 ever,  the  progress  has  been  slow
 During  the  year  ending  June,  4959
 there  was  a  gross  reduction  of  over
 43,000  persons  from  the  camps  and
 27  camps  have  been  closed

 (b)  Every  effort  एड  being  made  to
 step  up  the  dispersal  programme  from
 West  Bengal  Camps

 Shrimati  Renu  Chakravartty:  In
 view  of  the  fact  that  it  is  quite  clear
 now  that  the  target  date  laid  down  for
 closing  all  the  refugee  camps  in  West
 Bengal  could  not  be  adhered  to—it
 has  failed—may  I  know  whether  those
 refugees  who  had  participated  in  the
 satyagraha  and  to  whom  the  doles  had
 been  stopped  will  now  be  given  the
 doles  again?

 Shri  P.  S.  Naskar.  Certain  refugees
 participated  in  the  agitation  against
 Yaw  and  order  in  the  State  and  they
 were  convicted  Instructions  were
 yssued  to  the  State  Government  to
 stop  the  doles,  but  ceitain  arrange-
 ments  have  been  made  by  the  State
 Government  to  give  them  some  rehef
 in  kind  including  by  way  of  money
 or  clothes  or  something  like  that

 Shrimati  Renu  Chakravartty:  May
 I  know  what  exactly  was  the  objec-
 tave  basis  for  fixing  the  target  date
 of  30th  June,  959  at  the  Munsters’
 Conference  since  every  single  basis  of
 the  Dandakeranya  project  does  not
 seem  to  have  been  taken  into  account?

 Shei  है  S.  Naskar:  The  Danda-
 karanya  project  was  one  of  the  pro-
 cesses  through  which  we  wanted  to
 rehabilitate  the  refugees  But  there
 ate  tate  schemes  of  the  West  Bengal
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 Government  and  there  are  various
 schemes  in  other  States  of  India
 There  has  been  certain  progress,  but
 unfortunately,  owing  to  unforseen
 circumstances,  we  could  not  keep  to
 the  target  date

 Shri  S  M.  Banerjee:  Since  the  tar-
 get  date  of  30th  June,  4959  has  not
 been  adhered  to  by  the  Government,
 may  I  know  whether  any  other  date
 is  being  fixed?

 Shri  ड्,  S.  Naskar:  No  further  target
 is  fixed  ag  such,  but  we  are  trying  our
 best  to  close  the  camps  and  step  up
 the  dispersal  programme

 Shri  Trdib  Kumar  Chaudhuri:  The
 Deputy  Minister  has  just  now  stated
 that  due  to  unfortunate  circumstances
 the  Doindakaranya  scheme  and  many
 other  schemes  could  not  be  realised
 We  know  the  facts  with  regard  to  the
 Dandakaranya  scheme,  but  may  I
 know  what  has  happened  to  the  other
 schemes?

 Shri  P.  Naskar.  Several  other
 schemes  have  been  sanctioned  in  West
 Bengal  such  as  the  Hirabhanga,  Kala-
 ghai  and  Te~  tachar  schemes,  and  the
 hon  Members  know  these  places  The
 State  Government  }s  trying  its  best,
 but  there  were  circumstances  which
 were  unavoidable

 Shn  Muhammed  Elias’  May  I  know
 whether  the  Government  has  received
 the  scheme  from  the  West  Bengal
 Government  for  the  rehabilitation  of
 those  refugees  who  are  living  outside
 the  camps?

 Shri  P,  S.  Naskar:  We  have  asked
 the  State  Government  to  give  a  note
 on  the  residuary  problem,  so  far  as
 the  non-camp  refugees  are  concerned
 We  have  yet  to  receive  the  note

 Shri  Hem  Barua:  In  view  of  the
 fact  that  the  Government  could  not
 adhere  to  the  target  date,  may  I  know
 whether  the  Government  have  any
 proposals  to  rehabilitate  the  camp
 refugees  in  States  outside  West  Bengal
 and  some  other  refugees  within  the
 State  of  West  Bengal’
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 Shri  ह  .  Naskar:  We  have  schemes
 to  settle  the  displaced  persons  within
 the  State  of  West  Bengal,  and  outside
 the  State  of  West  Bengal  such  as  in
 Madhya  Pradesh,  Uttar  Pradesh  and
 Rajasthan.

 Shri  B  Das  Gupta:  The  Deputy
 Minister  just  now  said  that  the  doles
 have  been  stopped  in  the  case  of
 refugees  who  joined  the  satyagraha
 May  I  know  whether  the  doles  are
 given  on  condition  and,  if  so,  what
 are  the  conditions?

 Shri  ्,  §  NaSkar:  The  doles  were
 not  given  on  condition.  But  those
 persons  who  had  joined  the  satya-
 grata  and  who  were  agrtating  agaist
 law  and  order  were  arrested  and
 convicted,  and  that  is  why  instruc-
 tions  were  issued  to  the  State  Gov-
 etmmment  to  stop  their  doles  but  they
 are  getting  other  relief  assistance

 Sale  of  Soda  Ash

 *598.  Shri  Keshava;  Wil  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state’

 (a)  whether  it  »  a  fact  that  Soda
 Ash  is  being  sold  in  black  market  for
 nearly  100%  above  the  cost  price;

 (b)  whether  adequate  supplies  to
 consumers  are  ensured;  and

 (c)  if  so,  how?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  to  (c).  To
 ensure  adequate  supplies  to  the  con-
 sumers  steps  have  been  taken  to
 import  larger  quantities  of  soda  ash
 and  also  to  increase  the  indigenous Production  by  licensing  additional
 manufacturing  capacity  for  expansion
 of  existing  units  and  installation  of
 new  units

 hri  Keshava:  May  I  know  if
 representations  have  been  received
 by  Government  requesting  that  the
 distribution  made  through  soda  ash
 consumers’  co-operative  societies, consistent  with  the  policy  of  Govern-
 ment  to  encourage  co-operatives  and
 if  so,  what  objection  has  Government
 got  to  that?
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 Shri  Manubhel  Shak:  There  has
 heen  no  objection  at  all.  As  a  matter
 of  fact.  as  the  House  is  aware,  the
 entire  import  of  séda  ash  has  heen
 Canalised  through  the  State  Trading
 Corporation  and  wherever  smal
 industrialists  and  dhobi  co-operative
 Societies  have  come  forward,  we  have
 always  welcomed  allotment  to  them.
 It  the  hon.  Member  has  any  case  in
 Tind,  he  may  kindly  let  us  know  and
 Wwe  will  look  into  it.

 सेठ  गोबिद  दास  :  हमारे  देश  में  प्रत्ति
 वर्ष  सोडा-ऐश  कितना  बाहर  से  दाता  है
 और  भ्रभी  जो  फैक्टरियां  बनाने  के  लिये  लोगों
 ने  दरख्वास्तें  दी  है,  उन  से  यह  भाशा  की  जाती

 है  कि  कितने  दिनो  में  हमारे  देश  में  हमारी
 आवश्यकता  के  श्रनुधार  सोडा-ऐश  बनने
 लगेगा  ?

 भरी  मनुभाई  काह  :  सभा  को  यह  सुन  कर
 आनन्द  होगा  कि  हमने  सोडा-ऐश  में  काफी
 तरक्की  की  है  ।  और  इडस्ट्रीज्ञ  के  मुकाबले  में

 सोडा-ऐश  का  प्रोडक्शन  बहुत  भ्रागे  बढ  रहा
 हैँ  ।  इस  साल  हम  एक  लाख  टन  उत्पादन  का
 झन्दाज़ा  लगा  रहे  है  भौर  हम  ने  जो  लाइसेब्स
 दिए  है,  तो  नई  कपेसिटी  वर्गरह  सब  मिला  कर
 गले  साल  २,६८  हजार  टन  उत्पादन  हो
 जायेगा  |  जहा  तक  इम्पोर्ट  का  सम्बन्ध  है,
 हमने  पिछले  साल  ५०  हज़ार  टन  इस्पोर्ट
 किया  था  ।  इस  साल  स्टेट  ट्रेडिंग  कार्पोरेश्नन
 एक  लाख  टन  से  ज्यादा  इम्पोर्ट  करने  की
 कोशिश  कर  रही  हूं  ।

 Shri  द  P.  Nayar:  The  hon.  Minister
 in  his  answer  did  not  clearly  state
 Whether  Government  are  aware  that
 5008  ash  75  sold  at  l00  per  cent  more
 than  the  price  fixed  for  it.  May  I
 know  how  much  of  the  soda  ash  pro-
 duced  in  this  country  is  allotted
 Shecifically  for  consumption  by  the
 dhobis?

 Shri  Manubhai  Shah:  There  is  no
 allocation  as  such,  but  we  are  trying

 iy
 the  demand  and  supply  by

 ing  it  good  by  imports  through the  STC.  As  the  hon.  Member  poiat-
 ed  out,  at  one  stage  it  was  true  that
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 च,  ?.  Nayar:  Is  it  not  a  fact
 the  Tariff  Commission  had  made

 adverse  reports  about  certain  manu-
 g  units  indulging  in  malprac-

 tices  in  the  distribution  of  soda  ash
 and,  if  so,  may  I  know  what  steps
 have  Government  taken  to  see  that
 guch  units,  especially  the  Dharang-
 Shara  Chemicals,  have  come  to  func-
 tion  in  the  normal  way?

 Shri  Manubhai  Shah:  They  are
 working  in  the  normal  way.  My  hon.
 friend  is  giving  a  slightly  different
 interpretation  to  the  Tariff  Commis-
 sion's  recommendation.  We  have
 enforced  the  Tariff  Commission’s
 recommendation  and  due  to  the
 canalisation  of  imports  and  distribu-
 tion  control  exercised  through  the
 STC,  the  whole  situation  is  under
 control.

 Gement  Factory  near  Bhilai

 esgg,  _  Shri  Assar:
 Vv  Shri  Pahadia:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  :t  is  a  fact  that  Gov-
 ernment  have  taken  decision  to  set
 up  a  cement  factory  at  Drug  near
 Bhilai;  and

 (b)  ४  so,  the  estimated  cost  of  the
 plant  and  its  capacity  for  production?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b)  In
 June  1956,  M/s.  Associated  Cement
 Companies  Ltd.  were  granted  a
 licence  under  the  Industries  (Deve-
 lopment  &  Regulation)  Act,  95l,  for
 the  establishment  of  a  new  cement
 factory  at  Drug  (near  Bhilai)  for  the
 manufacture  of  165,000  tons  per
 annum  of  ordinary  cement  and  85,000
 tons  per  annum  of  Slag  Cement
 which  will  use  the  slag  of  Bhilai
 Piant.

 774  L.8.D—2.

 The  estimated  cost  of  the  plant  is
 about  Hs.  99  lakhs.

 Shri  Amar:  May  |  know  when  the
 work  on  this  factory  will  start  and
 when  it  will  go  into  production?

 Shei  Manubhai  Shah:  We  hope  by
 the  time  Bhilai  goes  into  full  produc-
 tion  and  the  entire  slag  is  available,
 the  cement  factory  is  hkely  to  go  into
 production.  But  there  is  a  technical
 hitch.  At  the  moment  the  plant  *  in

 -its  capacity  is  not  yet  fully  loaded
 and  the  slag  has  not  been  analysed.
 Once  that  slag  is  analysed  and  the
 technica]  difficulties  are  overcome,
 production  will  come  under  way.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 the  consideration  that  weighed  with
 the  Government  to  grant  licence  to
 the  Associated  Cement  Company,  in
 view  of  the  fact  that  ACC  enjoy  near
 monopoly  in  the  cement  industry  and
 it  is  also  contrary  to  the  principles
 outlined  in  the  industry  policy
 resolution?

 hri  Manubhai  Shah:  As  a  matter
 of  fact,  as  I  had  the  privilege  to  place
 before  the  House  last  time,  the  ACC
 shares  in  the  cement  mdustry  have
 considerably  gone  down  in  the  new
 lucences.  So  far  as  this  particular
 project  is  concerned,  severa)  pro-
 posals  were  recei\ed  but  in  view  of
 the  technical  difficulty  of  slag
 cement,  we  thought  an  experienced
 company  may  h:  able  to  resolve  the
 situation  better  than  a  new  entre
 preneur.  But  the  hon  Member  is
 right  in  saying  that  our  policy  is  to
 encourage  mote  and  more  new
 entrants  in  all  these  lines.

 Shri  T.  B.  Vittal  Rao:  What  was  the
 percentage  of  shares  ACC  had  in  the
 cement  industry  before  956  and  what
 is  the  percentage  they  have  now?

 Shri  Manubhail  Shah:  I  am  not  quite
 sure  of  my  figures  on  this  point.
 Perhaps  the  share  was  about  60  per
 cent  before  and  now  it  is  sought  to
 be  brought  down  to  less  than  40%  in
 the  new  licences.

 Shri  Gopakar:  May  I  know  if  the
 Government  will  have  any  share  im
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 this  factory  and  if  the  Government
 have  entered  into  any  agreement
 with  this  concern  regarding  the
 supply  of  slags  and  the  consideration
 thereof?

 Shri  Manubha:  Shah‘  It  ts  a  purely
 commercial  transaction  and  the
 Hindustan  Stee]  Boaid  is  quite  com-
 petent  to  decide  all  prices  If  anv
 case,  78  referred  to  Government  in
 ease  of  difference  of  opinion,  the  pro-
 vision  of  the  Tariff  Act  is  there  and
 the  enquiry  can  be  entrusted  to  the
 Tanff  Commission  So  far  no  such
 dispute  has  arisen

 Export  of  Wool  to  U.K

 +
 f  Shri  Jaipal  Singh

 *600.  {  Shri  Bhanja  Deo

 (Shri  M.  छ  Thakore

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  whether  it  s  a  fact  that  the
 Indian  wool  exports  to  UK  fell  con-
 siderably  during  1958,

 (b)  if  so  the  extent  of  fall,

 (e)  the  reasons  thereof,  and
 (d)  whether  Government  have

 taken  any  steps  to  encouarge  wool
 exports?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  The  export  of  raw  wool
 to  UK.  declined  by  346  mullion  lbs
 m  958  as  compared  to  the  previous
 year

 (९)  Total  imports  of
 from  all  sources  270  the  UK
 considerably  during  958

 (d)  The  market  is  showing  signs
 of  revival  and  no  special  steps  are
 ealled  for

 raw  wool
 fell

 We  produce  about  70  to  75  milhon
 We  of  wool  in  our  own  country  An
 insignificant  quantity  of  some  special
 type  of  wool  was  coming  from  Tibet
 The  major  production  of  wool  in  the
 eguntry  is  in  the  States  of  Rajasthan,
 Runjab,  and  Saurashtra  region  of
 Bombay  We  produce  about  75  mul-
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 hon  Ibs.  of  wool  in  Indie.

 थी  रघुनाव  सिह.  माननीय |.  1...
 ने  जो  एग्ज़ाम्पल  दिया  है,  वह  तो  मोटे  वूल  का

 एग्जाम्पल  है  कि  उसके  कालीन  झौर  कारपेट
 बनते  हैं।  पाण्डे  जो  का  पूछने  का  र्थ  यह  था
 कि  जिस  बूल  का  क्लायथ  बनता  हैं,  उस  चूल
 का  इम्पोर्ट  कम  हुआ  है  या  नही  |

 को  सतोश  चना  थोड़ी  बहुत  पशमीने

 बगैरह  की  बूल  तिब्बत  से  भाती  है  |  कुछ
 झौर  वूल  ग्राती  है,  लेकिन  ज्यादातर  जो  निर्यात

 होता  है,  वह  सब  हिन्दुस्तान  में  होती  हैँ,
 जिससे  कारपेट  और  कम्बल  बनते  हैं  भौर  कुछ
 ट्वीडज़  का  कपड़ा  बनता  है  श्र  उसी  का
 निर्यात  व्यापार  दूसरे  मुल्को  से  है  ।

 Shri  Jaipal  Singh:  May  I  know

 Some  Hon  Members:  In  Hindi

 it  जक्पाल  सिह  क्‍या  में  माननीय  मत्री
 जी  से  यह  जान  सकता  हू  कि  सारे  साल  के
 इस  माल  की  कीमत  कितनी  होती  है  शौर
 लाल  मुल्कों  को  कितना  माल  गया  ?

 श्री  सतोष्  ष्बना  १६५४  में  हमने  द: देल
 एस०  एस०  झार०  का  करीब  अ  मिजिथन
 पाउण्ड  ऊन  मजी  |  वह  यू  के०  से  कम  थी  |

 ही  जयपाल  सिह  क्‍या  यह  बात  सही
 है  कि  जबसे  हमने  लाल  मुल्का  से  व्यापार
 करना  शुरू  कर  दिया  है,  तभी  से  दूसरे  मुल्को
 में  हमारा  व्यापार  घट  गया  है  ?

 शो  सतोश  कन  ऐसी  बात  बिल्कुल
 नही  हैं  ।  जो  हमारे  पास  सरप्लस  बूल  थी,

 वह  वहा जा  रही है  ।  यू०  के०  को  हम  जितनी
 बल  दे  सकते  थे,  यह  अब  भी  दे  सकते  at
 पिछले  साल  इग्लेण्ड  में  करीब  १६  मिलियन
 पाउण्ड  बूल  कम  आयात  हुभा,  जिसकी  बजह
 से  तीन,  साढे  तीन  मिलियन  पाउण्ड  का  हम
 पर  भी  भसर  हुप्रा--हमारी  वूल  भी  कम  गई,
 लेकिन  जितना  हम  पहले  देते  थे,  उतनी  ह; औ
 भी  दे  सकते  हैं
 Sardar  Iqbal  Singh:  May  I  kaw

 whether  Government  has”  enquired
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 jmto  the  reasons  for  the  decline  and
 whether  it  is  also  a  fact  that  the
 expert  licences  are  given  to  the  firms
 in  Bombay  and  Calcutta  and  those
 firms  cannot  export  according  to  the
 schedule  and  quota?

 fshrit  Satish  Chandra:  Licences  are
 given  to  all  those  who  have  contacts
 in  foreign  countries  and  have  been  in
 this  trade  for  a  long  period.  If  there
 are  other  parties,  certainly  ther  cases
 ean  be  considered

 Shri  0.  D.  Pande:  As  a  large  portion
 of  our  export  trade  in  wool  was
 through  the  Tibetan  source,  may  I
 know  whether  the  stoppage  of  trade
 with  Tibet  will  result  in  any  reduc-
 tion  in  our  export?

 Shri  ्य  R.  Munisamy:  May  I  know
 whether  it  is  a  fact  that  the  decline
 in  the  export  of  wool  is  considerably due  to  the  mixture  with  the  genuine
 wool  as  a  result  of  which  UK  refuses
 to  take  delivery  of  the  wool?

 Shri  Satish  Chandra:  No

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 That  is  not  so.  I  want  to  add  further.
 We  have  now  to  consider  whether  we
 should  allow  this  wool  to  go  abroad
 so  that  all  the  goods  would  be  manu-
 factured  there  when  we  are  trying  to
 increase  our  manufacturing  capacity
 for  wool  here.  Secondly,  the  House
 will  be  glad  to  know  that  our  export
 of  woollen  manufactured  goods  is  on
 the  increase.  Where  as  in  the  year
 1955-56  the  value  of  the  goods  export-
 ed  was  only  Rs.  4'2  crores,  it  has
 gone  up  to  Rs  5°4  crores  in  the  year
 1958-59  So,  we  should  naturally
 concentrate  on  the  manufacture  of
 wollen  goods  in  the  country  and
 export  our  goods  to  foreign  countries.

 Shri  M.  B.  Thakore:  May  I  know
 the  total  export  of  wool  to  USSR  in
 the  year  1958?

 Shri  Satish  Chandra:  I  gave  the
 figure  just  now.  In  the  case  of  USSR
 for  lamb  wool  it  is  9  million  pounds
 We  have  not  exported  any  other
 variety.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Socio-Economic  Survey
 *385  Shrimati  Ila  Palchoudhari:

 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  some  time  back
 had  asked  the  State  Governments  to
 conduct  a  socio-economic  survey  of
 fairs  and  festivals  observed  in
 villages  together  with  their  duration
 and  worship  of  particular  deities;

 (b)  whether  these  surveys  have
 been  completed;

 (९)  whether  Government  have
 received  any  reports  from  the  States;

 (d)  if  so,  the  next  step  proposed  to
 be  taken  in  regard  thereto;  and

 (९)  what  was  the  mam  reason  for
 having  such  a  survey  made?

 The  Partiamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  No.
 Some  data  on  the  observance  of  fairs
 in  villages  was,  however,  collected  as
 incidental  information  relating  to
 village  statistics  during  the  llth  and
 12th  rounds  of  the  National  Sample
 Survey  in  which  some  of  the  State
 Governments  also  participated  on  the
 basis  of  a  matching  sample.

 (c)  No;  the  tabulation  of  State
 Samples  :s  done  by  the  State  Govern-
 ments  for  their  own  purposes  and  the
 results  are  not  required  to  be  sub-
 mitted  to  us

 (dy  and  (e)  This  information  was
 collected  not  in  order  to  furnish
 information  about  village  fairs  but  in
 order  to  afford  a  cross-check  of  other
 village  statistics,  when  necessary  or
 possible.

 International  Friendship  Associations

 *589.  Shri  Rajendra  Singh:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  724  on  the  &th  April,  958  and
 state:

 (a)  whether  any  attempt  has  been
 made  to  find  out  the  sources  of  the
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 finances  of  the  International  Friend-
 ship  Associations  in  Indis;  and

 (b)  if  so,  with  what  results?

 Deputy  Minister  of  External
 adie  (Shrimati  Lakshmi  Menon):
 (a)  and  =  (b)  These  International
 Friendship  Associations  have  been
 helped  in  various  ways  Books,
 periodicals,  films  and  posters  have
 been  supplied  to  them  from  abroad.
 There  have  also  been  other  ways  of
 helping  them.  It  is  not  considered  to
 be  in  the  public  interest  to  disclose
 any  details

 Bengal  Coal  Company

 Shri  Kunhan:
 vom.  {  Shri  T.  B  Vittal  Rao:

 Will  the  Mimster  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  39  on  the  3rd  August,  959  and
 state  the  specific  charges  for  which
 the  prosecutions  have  been  launched
 against  the  Management  of  the
 Bengal  Coal  Company?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  Qa)  Contravention  of
 Regulation  41(8)  of  the  Coal  Mines
 Regulations,  ‘1957,  against  the
 Director,  Agent  &  Manager,  in  not
 examining  the  registers  required  to
 be  kept

 (ny  Contravention  of  Regulation 449  against  the  Director,  Agent  &
 Manager,  in  not  appointing  qualified
 ventilation  officer

 (au)  Contravention  of  Regulation 162(4)  against  the  Director,  Agent,
 Manager  and  Magazme  Incharge,  in
 not  maintaining  a  clear  and  accurate record  of  explosives.

 (iv)  Contravention  of  Rule  78  of
 the  Mines  Rules,  ‘1955,  against  the
 Director,  Agent,  Manager  and  Atten-
 dance  Clerk  in  not  maintaining  the
 attendance  registers  in  a  proper manner

 AUGUST  20,  969  Written  Answers  3254

 *g02,  Shri  Rami  Reddy:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  number  of  radio  sets  made
 available  to  rural  areas  during  the
 three  vears  of  the  Second  Five  Year
 Plan.

 (b)  whether  the  use  of  these  radio
 Sets  has  been  restricted  to  the  tuning
 of  only  2  or  8  broadcasting  stations;

 (९)  if  so,  the  reasons  therefor;
 (d)  whether  any  representations

 have  been  received  that  these  restric-
 tions  should  be  removed;  and

 (e)  af  so,  the  reactions  of  Govern-
 ment  to  these  representations?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  8  ्,  Keskar):  (a)
 35,580  community  receivers  were  sup-
 Piied  to*the  States  and  Union  Terri.
 tories  during  the  first  three  years  of
 the  Second  Five  Year  Plan.  Installa-
 tion  and  maintenance  of  the  sets  is  the
 responsibility  of  the  State  Govern-
 ments

 (b)  Yes,  Sir  Two  types  of
 receivers  have  been  supplied:

 (i)  Medium  wave  receivers  which
 can  be  tuned  to  one  single
 station  on  the  medium  wave
 band

 (0)  Combined  medium  and  short
 wave  receivers  which  can
 either  be  tuned  to  one  station
 on  the  medium  wave  band  or
 one  station  on  any of  3  specified  short  wave
 bands

 (c)  The  reasons  are:—
 (i)  The  sets  are  mainly  meant  for

 specific  rural  and  community
 development  Programmes,

 (ii)  If  the  set  is  used  throughout the  day,  battery  cost  would
 be  so  high  that  it  will  become 8  costly  recurring  expendi-
 ture.  Maintenance  costs
 would  also  go  high.

 (d)  No,  sir.
 (e)  Does  not  arise.
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 Cicth  Productian

 *¢08.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  the  production  of  cloth
 has  recorded  a  decline  during  959  as
 compared  to  ‘1958;

 (b)  if  so,  what  are  the  production
 figures  for  the  first  half  of  the  two
 years;

 (ce)  the  causes  of  decline  in  produc-
 tion;  and

 (d)  whether  the  per  capita  con-
 sumption  target,  fixed  for  cloth  for
 the  Second  Five  Year  Plan,  is  likely
 to  be  achieved  at  this  rate  of  produc-
 tion?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No,  Sir.

 (b)  The  estimated  cotton  cloth  pro-
 duction  during  the  first  half  of  959
 is  35,43°8  million  yards  as  against
 84,74°7  million  yards  during  the
 corresponding  period  of  1958.

 (c)  Does  not  arise.

 (ad)  Yes,  Sir.

 Displaced  Persons  in  Tripura

 *604.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  the  total  number  of  displaced
 persons  staying  in  the  refugee  camps
 of  Tripura  at  present;

 (b)  whether  they  are  paid  any
 dole;  and

 (c)  the  reasons  for  not  sending
 them  to  rehabilitation  centres  in
 scheduled  time?

 The  Deputy  Minister  of  Rehabilita-
 ten  (Shri  Naskar):  (a)  Nil.

 (b)  and  (c).  Do  not  arise.

 Rehabilitation  of  Displaced  Perens
 in  West  Bengal

 *605.  Shri  Pabadia:  Will  the  Minis-
 ter  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state:

 (a)  whether  Government  have
 decided  to  establish  some  more  town-
 ships  for  the  rehabilitation  of  dis-
 placed  persons  in  West  Bengal;  and

 (b)  if  so,  the  steps  being  taken  in
 this  regard?

 The  Deputy  Minister  of  Rehabilita-
 tien  (Shri  P.  8,  Naskar):  (a)  No.

 (०)  Does  not  arise.

 Fertilizer  Plants

 #606.  Shri  N.  हि.  Munisamy:
 4  suri  P.  6.  Deb:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Mis.
 Birla  Brothers  are  negotiating  with
 certain  American  firms  for  putting  up
 some  fertihzer  plants  in  India;  and

 (b)  if  so,  whether  the  Government
 of  India  are  guaranteeing  the  firm?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  M/s.  Birla  Brothers  are  study-
 ing  the  possibility  of  securing  colla.
 boration  from  the  U.S.  firms  in  setting
 up  a  fertilizer  factory  in  India.  De-
 tails  in  regard  to  the  nature  and  scope
 of  these  talks  are  not  yet  known.

 (b)  Government  have  not  been  ap-
 proached  in  the  matter.

 Setting  up  of  Industries  with
 Japanese  Collaboration

 601.  Shri  Subbiah  Ambalam:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  any  discussions  ere
 being  carried  on  for  the  establishment
 of  factories  for  manufacturing
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 watches,  cameras  and  binoculars  with
 Japanese  technical  co-operation;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b)  A
 statement  3५  laid  on  the  Table  of  the
 House

 SraTFMENT

 Watches  —A  Japanese  firm  has  sub-
 mitted  a  scheme  for  the  manufacture
 of  watches  m  India  The  scheme  is
 under  consideration

 ¢
 Cameras  and  Binoculars.-A  Japa-

 nese  firm  has  indicated  its  willingness
 to  offer  technical  co-operation  23n  the
 manufacture  of  cameras,  banoculars  as
 well  as  other  optical  instruments
 However  no  concrete  proposals  have
 been  received

 Compensation  for  Property  in  East
 Pakistan

 J  Shri  Muhammed  Elias: 609,
 5  Shri  Vajpayee:

 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  whethe:  Government  is  awale
 that  the  Land  Revenue  Commission  of
 East  Pakistan  has  recently  decided  not
 to  give  any  cash  compensation  0
 Indian  landlords  who  have  got  pro-
 pertie  in  East  Pakistan,  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 ठ.  ह.  WHazarika):  (a)  In  their  report
 recently  submitted  to  the  Governor  of
 East  Pakistan,  the  Land  Revenue
 Commission  aie  atated  to  have  re.
 commended  that  compensation  for
 acquired  propertis  of  the  absentec
 Indian  landlords  may  be  paid  only  in
 the  form  of  bonds  and  not  tn  cash
 The  details  of  the  scheme  for  pay-
 ment  of  compensation  in  bond  as  re-
 commended  by  the  Commission  are
 not  yet  available.
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 (b)  As  the  repo  is  under  on-
 sideration  of  the  Government  of  Rast
 Pakistan,  it  may  be  premature  for
 the  Government  of  India  or  their
 High  Commissioner  to  take  any
 action.

 Indo-Chinese  Trade  Agreement
 *610  Shri  Hem  Barua:  will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Indo-Chinese  Trade  Agreement  has
 been  recently  extended  for  a  pemod  of
 another  one  year,

 (b)  af  so,  whether  it  covers  Indo-
 Tibetan  trade  also,

 (९)  whether  it  is  a  fact  that  there
 is  no  provision  in  the  Indo-Chinese
 Trade  Agreement  against  the  convert-
 ibility  of  trade  balance,  and

 ~

 (d)  if  so,  how  this  difficulty  is
 sought  to  be  overcome?

 The  Minister  of  Commerce  (Gari
 Kanungo):  (a)  to  (c)  Yes,  Sir

 (d)  By  concluding  a  fresh  trade
 agreement  (on  the  mode)  of  our  re-
 cent  trade  agreement  with  =  the
 USSR)  on  the  expiry  of  present
 trade  agreement

 काइमीर  में  बाढ़

 egg.  [जो  भरकाश  वीर  शास्त्री  :

 की  {  श्रीमती  इसा  पालचोधरो:

 है  क्या  धान  सजी  यह  बतानेकी  कृपा
 करगेकि  Ts  dite

 =  i  te  were  aS '
 (क)  क्‍या  यह  सच  2  कि  काश्मीर  में

 बाढ  के  कारण  कुछ  नदियों  ने  अपना  माने
 बदल  लिया  है  जिसके  फलस्वरूप  भारत
 की  कुछ  भमि  पाकिस्तान  के  हाथ  में  चली
 गई  हैं  ,

 (ल)  यदि  हा,  तो  उस  भूमि  का  कोचफल
 कितना  है  भौर  उसे  झपने  पास  रखने  के  लिये
 क्‍या  कार्यवाही  की  जा  रही  है  ;
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 (ग)  क्या  मह  सच  है  कि  बाढ़  के  साथ
 लाखों  द्प्ए  की  हमारती  लकड़ी  बहु  कर
 पाकिस्तान चली  गई  हैं;  भ्रौर

 (घ)  यदि  हा,  तो  कया  उसके  लिये
 पाकिस्तान  से  क्षतिपूर्ति  मांगी  गई  है  ?

 वेदेशिक-कार्य  मंत्री  के  संसद  सचिव

 थी  सादत  ली  ला)  (क)  श्रब  तक  की
 जानकारी  से  पता  चलता  है  कि  जग्मू  झौर
 कश्मीर  की  हाल  की  बाढ़ो  मे  किसी  नदी  का
 मांगें  बदल  जाने  के  कारण  भार७  की  कोई
 जमीन  पाकिस्तान  की  तरफ  नहीं  गई  है  ।
 फिर  भी,  इसकी  छानवीन  स्थानीय  रूप  से  की
 जा  रही  है|

 (ख)  यह  सवाल  नहीं  उठता  ।
 ,

 (ग)  बाढ़  के  कारण  एक  करोड़  रुपए
 से  झचिक  कीमत  की  इमारती  लकड़ी  बहुकर
 पाकिस्तान  की  तरफ  चली  गई  है  ।

 (घ)  लकड़ी  वापस  करने  और  बिकी

 हुई  लकड़ी  का  दाम  भारत  सरकार  को  अदा
 करने  के  लिये  पाकिस्तान  सरकार  से  लिखा
 पढ़ी  की  जा  रही  है  जिससे  कि  लकडी  के
 मान्दिल्यों  को  मुश्राविजा  दिया  जा  सके  |

 Bonus  to  Workers

 612  Siri  P.  G  Deb:  Will  ४९
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  any  study  has  been
 undertaken  by  the  Planning  Commis-
 sion  of  the  principles  governing  the
 award  of  bonus  to  workers;  and

 (b)  if  so,  the  brief  detaiis  therenf?

 The  Deputy  Minister  of  Labour
 (Shri  Abiq  Ali):  (a)  and  (b)  A
 paper  on  “Industrial  Awards—Bonu.~”
 analysing  important  awards  on  Bonus
 published  in  the  Labour  Law  Jour-
 nals  during  the  last  three  ycars  was
 prepared  by  the  Labour  and  Employ-
 ment  Division  of  the  Planning  Com-
 mission  for  the  benefit  of  the  Steer-
 ing  Group  on  Wages  set  up  by  the
 Lebour  Ministry.  The  paper  is  for

 the  exclusive  use  of  the  members  of
 the  Group  et  this  stage.

 Folk  Music

 “6ly
 fom

 8.  A.  Mehdi:
 “|  Shri  Ramakrishna  Reddy:

 «  Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (ay  whether  there  is  any  scheme  for
 tape.recording  of  folk  songs  for  pre-
 8€XVation  in  the  Centra)  Library  of
 Folk  Music;

 (by  if  so,  what  are  the  salient
 featyres  and  cost  thereof;  and

 (c)  whether  it  will  cover  the  rural
 areay  also?

 The  Minister  of  information  aad
 Broadcasting  (Dr.  8.  १,  Keskar):  (a)
 end  (c)  Yes,  Sir

 (b)  The  salient  features  are:

 (4)  CoHection,  compilation  and  re-
 cording  of  the  rich  variety  of
 folk  music  obtaining  in  all
 languages  and  dialects  aj]  over
 the  country;

 (n)  To  categorise  such  songs;

 (ut)  To  exchange  these  songs
 among  the  Stations  of  AIR  for
 scheduling  of  folk  music  pro-
 vrammes  at  regular  intervals.

 Thi,  scheme  forms  a  part  of  normal
 activities  of  the  AIR  Stations  concern-
 ed  and  it  is  not  therefore  possible  to
 e-timate  the  cost  of  the  scheme  sepa-
 rately  The  object  of  the  scheme  is
 not  preservation  of  the  songs  as  such
 bul  their  systematic  utilisation  by  the
 Radio  in  its  broadcasts.

 Firing  by  Pakistani  Forces

 (Shri  P.  0.  Borooah:
 “Oya.  2  Shri  Raghunath  Singh:

 [Shri  M.  Banerjee:

 Wi)  the  Prime  Minister  be  pleased
 to  State

 (१)  whether  it  is  a  fact  that  Pakis-
 tani  forces  resumed  firing  towards
 Dewy,  in  the  Jantia  Hills,  across  the
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 ‘porder  from  Bakurtilla,  in  Sylhet  Dis-
 trict  after  72  hours  of  the  conclusion
 of  the  Cease-fire  Agreement;  and

 (b)  af  30,  the  action  taken  by  Gov-
 ernment?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri  J.
 N.  Hazarika):  (a)  The  firing  by
 Pakistam  forces  at  Dawk:  was  begun
 two  days  after  the  cease-fire  agree-
 ment  in  Masimpur-Bholabeta  area  was
 put  into  effect

 (b)  The  Indian  troops  retaliated  to
 the  Pakistan:  firmg.  The  Deputy
 Commissioner,  K  &  J  Hills,  arrived
 at  a  cease  fire  with  the  Deputy  Com-
 missioner  Sylhet,  with  effcct  from  the
 2nd  August,  1959  The  two  Deputy
 Commissioners  have  now  decided  on
 measures  to  reduce  reinforcements
 and  mevent  further  firing  at  Dawki

 Scooters

 7615.  Shri  A,  M.  Tariq  Will  tne
 Monistc:  of  Commerce  and  Industry  be
 pleased  to  state

 (a)  whether  it  »5  a  fact  that  the
 market  price  of  Single  Seater
 Scooters  has  gone  up  and  the  scooters
 have  gone  into  the  black  market,  and

 (b)  7  so,  the  steps  taken  or  prv-
 posed  to  be  taken  in  the  matter?

 The  Minister  of  Industry  (shn
 Manubhai  Shah):  (a)  and  (b)  Some
 difficulties  in  the  easy  availability  of
 scooters  are  being  experienced  because
 of  shortage  of  foreign  exchange  for
 import  of  components  To  remedy
 the  situation,  allotment  of  foreign  ex-
 change  to  this  industry  has  been  in-
 creased  during  the  current  licensing
 period

 Government  advertisements

 Shri  V  P  Nayar:
 Shri  T  B.  Vittal  Rao:
 Shri  Ramam:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  have  decided

 616,
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 to  route  all  advertisements  to  be
 published  in  the  Indian  press  by  vari-
 ous  Ministries  and  autonomous  cor-
 porations  belonging  to  or  controlled
 by  Government  through  the  Direc-
 torate  of  Advertising  and  Visual  Pub-
 licity;  and

 (b)  If  so,  from  which  date  this
 decision  has  been  given  effect  to?

 The  Minister  of  Information  and
 Broadcasting  (Dr,  Keskar):  (a)  and
 (b)  Advertisements  of  the  various
 Ministries  of  the  Government  of
 India  (except  the  Ministry  of  Rail-
 ways)  and  their  attached  and  sub-
 ordinate  offices  are  already  centralis-
 ed  in  the  Directorate  of  Advertising
 and  Visual  Publicity.  As  regards  tae
 autonomous  corporations,  the  Centra)
 Economy  Board  has  recommended  to
 the  various  Ministries  that,  witn’  a
 view  to  achieve  economy,  tnese  bodies
 should  also  route  their  advertisements
 through  the  Directorate  of  Advertiz-
 ing  and  Visual  Publicity  as  far  as
 possible  lt  is  too  early  to  say  how
 many  of  these  corporations  will,  in
 pursuance  of  this  recommendation,
 decide  to  do  so

 Transfer  of  Evacuee  Deposits  in
 Criminal]  Courts

 617  Shri  D.  C  Sharma.  Will  the
 Minster  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  refer  to  -he
 reply  given  to  Starred  Question
 No  2885  on  l8th  April,  959  and  state
 the  further  progress  madc  mm  regard
 to  the  transfer  of  evacuee  deposits  in
 Criminal  Courts  between  India  and
 Pakistan”

 The  Deputy  Minister  of  Rebabilite-
 tion  (Shri  P  द  Naskar):  There  has
 been  no  further  progress.

 Manufacture  of  Medical  Diagnostic
 Instruments  and  Spectacles  Lenses

 *6I8  Shri  Subodh  Hansda:
 hri  s.  C.  Samanta;

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  there  38  any  proposal
 to  manufacture  medical  diagnostic

 guéa

 f
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 instruments  and  spectacles  lenscs  in
 our  country;

 (b)  if  so,  the  steps  taken  to  imp‘e-
 ment  the  scheme;  and

 (९)  whether  any  effort  has  been
 made  to  have  foreign  collaboration  for
 the  scheme?

 The  Minister  of  Industry  .Shri
 Manubhai  Shah):  (a)  to  {cv}.  Govern-
 ment  have  received  proposals  for  the
 manufacture  of  X-Ray  equipment,
 clinical  thermometers,  Blood-pressure
 apparatus,  Stethoscopes  and  E.N.T
 Diagnostic  sets,  The  siatemer.t  laid
 on  the  Table,  gives  particulars  of  the
 steps  taken  to  implement  the  schemes
 and  the  foreign  collahoration  involv-
 ed.  [See  Appendix  II,  annexure
 No  92).

 Manufacture  of  Sugar  Plants
 Shri  RB.  0.  Majhi:
 Shri  Subodh  Hansda:
 Shri  S.  C,  Samanta:
 Shri  Nagi  Reday:
 Shri  A.  K.  Gopalan:

 |  Shri  Vasudevan  Nair:

 (Shri  Kunban:
 Will  the  Minister  of  Commerce  and
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 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  374  on  the  ३380  February,  950
 and  state:

 (a)  the  names  of  foreign  firms  which
 are  collabarating  with  the  Indian
 firms  for  fabricating  complete  sugar
 plants;

 (b)  whether  any  steps  have  been
 taken  by  the  firms  licensed  to  import
 the  capital  equipment  r.quired  for
 the  manufacture  of  the«c  plants;

 (c)  when  the  capital  equipment  is
 expected  to  be  received  and  installed;
 and

 (d)  whether  any  of  the  firms  have
 started  manufacturing  the  sugar
 plants?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  A  statement  is  laid
 on  the  Table  of  the  House.

 STATEMENT

 ia)
 Name  of  the  firm

 1  Ms.
 Waelchandagar  Industries  Ltd.,  Bom-

 y
 2  M/s.  New  India  Development  Corpora-

 tron,  Pimpri.

 3  Mis.  K.C.P..td..  Madras

 4  Mis.  Texmaco,  Belghuria

 5s  Myjs.  Indian  Sugar  &  General  Engg.  Cor-
 portion  Yamunanagar.

 6  M/s.  Binny’s  Engg.  Works  Ltd.,  Madras

 (b)  and  (c).  The  Indian  firms  have
 taken  steps  to  import  the  capital
 equipment  required  for  the  manufac-
 ture  of  complete  sugar  plants  in  India.
 Lieences  to  import  capital  equipment
 ef  a  total  of  Rs.  69488  lakhs  have

 Name  of  the  foreign  Collaborator.

 Ms.  Skoda  Works  Ltd.,  Paraha,  Czechosio-
 vakia.

 M
 &

 Maschinen  Fabrik  Bukau  R  Wolf  A.G.
 est  Germany.

 Mis.  Cail  of  Fran.

 Mis.  Stork-Werkshop,  Holland.

 Mis.A.F.  Craig  &  Co.  Ltd..  Scotland.
 .

 M/s.  Mirrlees  Watson  Co,  Ltd.,  Glasgow.

 already  been  issued  to  these  firms.
 The  capital  equipment  is  expected  to
 be  received  and,  installed  within  ३  to
 Ik  years.

 (d)  The  firms  have  started
 manufacture  of  the  sugar  planta,

 the
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 Heavy  Machine  Too}  Works

 (  Shri  Ram  Krishan  Gupta:
 "620,  /  Shri  5  C.  Samanta:

 Shr  Subodh  Hansda

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarted  Question
 No  988  on  the  26th  February,  959
 and  state  the  progress  made  so  far
 an  setting  up  a  Heavy  Machine  Too!
 Works’

 The  Manister  of  Industry  (Shri
 Manubhai  Shah):  The  matter  33  unde?
 active  consideration  of  the  Govern-
 ment  and  steps  are  beng  taken  to
 umplement  this  project  in  the  Third
 Five  Year  Plan

 Permits  for  Resale  of  Motor  Cars

 ez
 Shr:  Shree  Narayan  Das

 Shri  Radha  Raman

 Will  the  Mmuster  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  the  number  of  applicant.  re
 ceived  by  the  Controller  of  Moto:
 Cars  fot  securing  written  permits  .or
 resale  of  such  cars  as  have  been  pro-
 hibited  to  be  sold  unde:  the  Moto:
 Cars  Distribution  and  Sale  Contio’
 Order  and

 (b)  the  number  of  such  permits
 issued  so  fai  since  the  Order  has  been
 enforced”

 The  Minster  of  Industry  §  (Shri
 Manubhai  Shah)  (a)  and  (5)  No
 permit  for  the  resale  of  moto)  cars
 has  been  granted  by  the  Controller
 of  Moto:  Cars  so  fat  T  mav,  how.
 ever  add  that  under  clause  ?  of  tn
 Motor  Cais  (Distributvxn  and  Sule)
 Contro!  Orde:  1959,  officer,  appr  nt-
 ed  by  the  State  Governments  for  the
 purpose  have  also  authority  to  issue
 permits  for  the  resale  of  motor  cars
 Government  of  India  have  nn  info
 mation  about  the  number  of  appuca
 tions  received  and  permits  issued  by
 these  officers,
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 Export  of  iron  Ore

 622,  Shri  Panigrahi:  Will  the  Minw-
 ter  of  Comamerce  and  iadustry  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  507  on  the  26th
 March  959  and  state

 (a)  the  amount  of  orders  placed  on
 diferent  sectors  serving  Calcutta  ‘Port
 for  the  export  of  iron  ore  during  ‘1968—
 59,  and

 (b)  the  amount  of  iron  ore  which
 now  lies  ३37  the  Calcutta  port  and
 awaits  export?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  10,27,000  tons

 (b)  About  45  657  tons  as
 July,  959

 on  i4th

 Development  of  Small  Airfields  in
 NEFA

 “623,  f  Shri  Raghunath  Singh:
 Shri  Ram  Krishan  Gupta:

 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  whether:  it  is  a  fact  that  small
 airfields  are  being  developed  in  the
 undeveloped  area  of  the  North  East
 Frontier  Agency  and

 (b)  7  so
 the  work?

 what  is  the  दाप  gress  of

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 3  ह. क  Hazarika)  (a)  Yes

 {b)  Eleven  arstiips  have  been  con.
 structed  and  «Ix  are  under  construc.
 {ion

 Manufacture  of  Knitting  Needles

 6m  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  whcther  any  arrangements  haye
 been  made  for  the  praduction  of  knit.
 ting  needles  in  the  country  to  mees the  reqwrements  of  the  Hosiery  In-
 dustry,  and

 3366
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 (b)  if  so,  the  nature  thereof?

 The  Minister  of  Industry  (Shri
 Mamubhai  Shah):  (a)  Yes,  Sir.

 (b)  Three  firms  have  been  l:censed
 under  the  Industries  (Development
 and  Regulation)  Act  for  the  manufac-
 ture  of  hosiery  needles  Out  of  these,
 two  are  already  in  production  Gov-
 ernment  have  also  recently  approved
 the  schemes  of  two  more  firms  for
 manufacture  of  hosiery  needles,  sub-
 ject  to  the  foreign  collaboration  in-
 volved  in  these  cases  being  settled  to
 the  satisfaction  of  Government.

 Unemployment  amongst  South  African
 Indians

 Dr.  Ram  Snbhag  Singh:
 Shri  N.  R.  Munisamy:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  attention  of  the
 Government  of  Indsa  has  been  drawn
 towards  a  statement  made  by  the
 Prime  Minister  of  South  Africa  in  the
 African  Parhament,  with  regard  to
 undertaking  of  responsibility  ‘fo:
 solving  the  problem  of  unemployment
 among  South  African  Indians,  to  the
 effect  that  “they  were  the  respone)-
 bihty  not  of  the  Union  Government
 but  of  those  people  who  wanted  to
 take  the  responsibility  on  their
 shoulders”,  and

 (b)  af  so,  whether  Government  are
 aware  of  the  magnitude  of  unemploy
 ment  among  South  African  Indians
 and  the  further  uneasiness  that  might
 0४०९  been  caused  among  them  by
 the  statement  of  the  South  African
 Prime  Minister?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  Yes  Government  have  seen  press
 reports  to  this  effect

 (b)  The  Government  of  India  hav-
 no  precise  information,  nor  is  it  pos-
 sible  to  collect  the  same  as  they  have
 no  representative  in  the  Union  of
 South  Africa  now.  However,  accord-
 ing  to  some  press  reports,  there  are

 aboyt  20,000  unemployed  persons  of

 —
 origin  in  the  city  of  Durban

 alone

 As  regards  any  uneasiness  created
 by  the  statement  of  the  South  African
 Prime  Mumister,  Dr  G.  M.  Naicker,
 President  of  the  South  African  Indian
 Congress  is  reported  to  have  stated
 that  if  Dr.  Verwoerd  thinks  that  in
 this  way  he  can  intimidate  the  Indian
 PeQple  into  submission  to  his  policy
 of  apartheid  then  he  is  mistaken.
 Acrording  to  Dr.  Naicker,  they  will
 cONtinue  with  their  struggle  for  just
 freedom  as  true  South  Africans.  This
 wil]  indicate  that  Dr.  Verwoerd.  by
 his  statement,  has  not  succeeded  in
 curbing  the  spirit  of  persons  of  Indian
 Migin  27  South  Africa

 Trade  with  East  European  Countries

 ‘626  Shri  Pahadia:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 Pleased  to  state

 fa)  whether  it  is  a  fact  that  Indian
 Trade  with  East  European  countries
 hag  increased  due  to  trade  arrange-
 M6nts  in  terms  of  Indian  rupee;  and

 {b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Commeice
 aNd  Industry  (Shri  Satish  Chandra):
 (a)  and  (b)  A  statement  is  laid  on
 the  Table  of  the  House

 STaTEMENT

 It  ह  anticipated  that  trade  with
 East  European  countries  will  increase
 COnsiderably  as  a  result  of  the  new
 4?Trangements

 2  Trade  figures  for  January—May,
 1959  and  the  corresponding  period  mn
 3988  are  as  follows-—

 (Value  in  Rs  crores)
 }huarv—Mavy,  7959  Januarv—May,  I958

 Imports  2.72  7.50
 Exports  66  0  78

 “Benami”  Companies

 "डा,  Shri  5.  A.  Mehdi:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  have  seen
 the  resolution  of  the  Madras  Union
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 of  Journalists  about  the  setting  up  of
 SBenami’  companies  in  order  to  deprive
 the  employees  of  the  benefits  they
 are  entitled  to,

 (b)  if  so,  the  action  taken  by  the
 Government  in  the  matter,  and

 (c)  whethe:  any  prosecution  has
 been  started  in  this  connection  under
 the  Company  Law?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No  resolution  of  the
 Madras  Union  of  Journalists  has  been
 brought  to  our  notice  but  a  resolution
 on  the  subject  passed  by  the  Madras
 City  Trade  Unions,  was  brought  to  the
 notice  of  Government  by  the  Indian
 Federation  of  Working  Journalists

 (9)  and  (c)  It  is  not  possible  under
 the  Companies  Act,  as  it  stands  80
 present,  to  prevent  registration  of
 companies  even  with  such  ulterior
 motives  as  are  alleged  by  the  Federa-
 tion  The  question  whethe:  any
 powei  should  be  vested  m  the  Regis-
 trar  under  the  Companies  Act  to
 prevent  such  registrations  is  under  the
 consideration  of  Government

 "  Air  Base  for  Atomic  Weapons  in
 Pakistan

 (Shri  P  C.  Borooah
 628,  <  Shrimati  Mafida  Ahmed

 L  Shrimati  Na  Palchoudhuri

 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  whether  the  attention  of  Gov
 ernment  has  been  drawn  to  a  news
 item  in  the  Hindusthan  Standard
 Calcutta  edition  of  lst  August,  959
 about  the  construction  under  the
 foreign  aid  Military  Programme  of  a
 ‘vast  air-base  which  can  carry  atomic
 ‘weapons,

 (9)  if  so,  the  reaction  of  Govern-
 ment  to  this  new  construction,

 (c)  whether  it  383  also  a  fact  that
 foreign  experts  are  visitng  Habigan)
 area  in  Sythet  area;  and

 (d)  whether  the  attention  of  USA
 teas  been  drawn  to  this  matter?
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 Sadath  Ali  Khan):  (a)  and  (c).  मरन
 ernment  are  aware  of  the  press  report
 in  question,  but  have  no  precise  in-
 formation

 (b)  and  (a)  Do  not  arise

 Kashmir  in  U.N.  Map

 *629,  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  252  on  the  3th  February,  1959,  in
 regard  to  the  wrong  delineation  of
 Kashmir'’s  position  on  the  United
 Nations  Map  and  state  what  further
 action  has  been  taken  in  the  matter?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 We  have  not  yet  received  a  reply
 from  the  United  Nations  Secretariat
 to  our  Permanent  Representative’s
 letter  of  December  17,  958  They
 have  been  reminded

 Export  of  Shoes

 *630  Shr:  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  72!
 on  the  23rd  February,  959  and  state

 (a)  whether  the  negotiations  with
 East  Germany  Bulgaria  and  Yugo-
 slavia  for  the  supply  of  Indian  shoes
 have  since  been  concluded,  and

 (b)  If  so,  the  result  thereof?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes  Sir  In  so  far  as
 East  Germany  :s  concerned

 (b)  An  order  for  the  supply  of
 60,000  pairs  has  been  secured  The
 delivery  is  to  be  completed  by  the
 end  of  September,  959  in  three  equal
 instalments  Negotiations  are  going
 on  for  a  further  supply  of  approxi-
 mately  3  lakhs  pair  of  shoes  Samples
 of  which  have  already  been  sent  to
 Fast  Germany
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 Trade  Balance  wih  US.A.

 Shri  Panigrahi:
 “ssi.  {  Shri  D.  C.  Sharma:

 Will  the  Milfister  of  Commerve  and
 industry  be  pleased  to  state:

 (a)  whether  India  had  an  adverse
 trade  balance  of  Rs,  4.0  crores  with
 the  U.S.A,  in  the  first  quarter  of  1989;

 (b)  whether  the  earnings  from  ex-
 port  to  U.S.A.  fell  to  Rs.  24.23  crores
 as  against  Rs,  3.36  crores  in  the  cor-
 responding  period  of  1958;  and

 ६6)  if  so,  the  reasons  for  this  de-
 cline  in  export  earmngs  during  the
 first  quarter  of  9597

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir

 (b)  The  export  figure  of  Rs.  3.36
 crores  for  the  first  quarter  of  958
 includes  Rs.  7.35  crores  representing
 the  value  of  silver  exported  to  the
 U.S.A,  in  fulfilment  of  lend-lease
 obligations.  No  such  silver  exports
 were  made  in  the  corresponding  period
 of  1959,  Figures  of  export  earnings
 during  the  first  quarters  of  958  und
 1959,  would,  therefore,  be  Rs.  240]
 crores  and  Rs  2428  crores  respective-
 ly.

 (c)  Does  not  arise

 Villages  on  E.  Pakistan  Border

 1118,  Shri  Ram  Krishan  Gupta:  Will
 the  Prime  Minister  be  pleased  to
 state:

 (a)  the  numbe:  of  villages  on  Eas-
 tern  border,  some  area  of  which  is  in
 Pakistan;  and

 (b)  the  arrangements  that  exist  in
 these  villages  to  check  illegal  trade
 with  Pakistan?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehra):  (a)  and  (b).  Necessary  in-
 formation  is  being  collected  from  the
 State  Governments  and  will  be  placed
 on  the  Table  of  the  House.

 Gyoles  and  Sewing  Machines

 His.  Shri  Ram  Krishan  Gupta:  Will
 the  Minster  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  any  assessment  of  the
 quality  of  cycles  and  sewing  machines
 manufactured  in  the  country  has  been
 made;

 (b)  whether  Government  are  aware
 that  the  standards  and  quality  of  these
 articles  are  deteriorating;

 (c)  whether  any  complaint  has  been
 received  from  the  importing  centres
 about  their  quality;  and

 (da)  if  so,  the  steps  taken  to  im-
 Prove  their  standard  and  quality?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.  The
 Development  Council  (Bicycles,  Sew-
 ing  machines  and  Instruments)  has
 considered  the  question  of  quality  of
 bicycles  and  sewing  machines.  The
 quality  of  bicycles  and  sewing
 machines  is  gendrally  good  Some  of
 the  manufacturers  in  the  line  have
 their  own  arrangements  for  inspection
 and  quality  contro]  and  the  standards
 laid  down  by  the  Indian  Standards
 Institution  for  bicycle  parts  are  being
 followed  to  ensure  quality  of  the  pro-
 duct

 (b)  No,  Sir
 (c)  A  report  had  been  received  that

 m  a  particular  consignment  supplied
 by  an  Indian  firm,  the  quality  of
 sewing  machines  was  not  according  to
 sample;  the  firm  has,  however,  agreed
 to  replace  such  supplies,  wherever
 necessary.

 (d)  Does  not  arise,  in  view  of  (b)
 above

 Code  of  Discipline

 Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state  the  names  of
 industries  the  employers  of  which
 have  given  consent  to  the  acceptance
 of  Code  of  Discipline  so  far?

 The  Deputy  Minister  of  Labeur
 (Shri  Abid  AH):  The  Code  of  Disct-
 pline  has  been  ratified  by  All  Central
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 Organisations  of  Employers  and  Wor-
 kers,  They  represent  all  major  indus-
 twies  covered  under  the  Industrial  Dis-
 putes  Act.

 The  Code  is  also  applicable  fo  all
 public  sector  undertakings  worked
 as  Corporations  and  Companies  ex-
 cluding  Defence  Undertakings,  Banks,
 and  the  Life  Insurance  Corporation.
 The  question  of  the  application  of  the
 Code  to  the  remaining  public  sector
 undertakings  is  un  .r  consideration.
 The  Railways  have  not  considered  it
 necessary  to  udopt  the  Code  as  in
 their  opinion  it,  main  objectives  have
 been  secured  hv  their  long  establish-
 ed  procedures  and  conventions

 Khadi  Gramod\og  Bhawan,  New  Delhi

 aaa.  f  Shri  Rim  Krishan  Gupta:
 7  Shrimati  Parvathi  Krishnan:

 Will  the  Minister  of  Commerce  and
 industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No
 3974  on  the  Sth  May,  959  and  state
 at  what  stage  is  the  question  of  regis-
 trution  of  the  Khadi  Gramodyog
 Bhawan,  New  Deth:  under  the  Delhi
 Shops  and  Establishments  Act,  19547

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  The  question  regard-
 ing  the  applicabihty  of  the  Delh
 Shops  and  Establishment  Act,  954  to
 the  Khadi  Gramodyog  Bhavan  is  still
 under  consideration  of  the  Delhi  Ad-
 ministration  Efforts  are  being  made
 to  get  the  decision  in  the  matter
 expedited

 Facilities  to  Indian  Nationals  Abroad
 to  learn  Hindi

 ‘1122,  Shri  Ram  Krishan  Gupta:  Will
 the  Prime  Minister  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  836  on  the  3rd  March,  959  and
 state:

 (a)  the  names  of  the  foreign  coun-
 tries  where  arrangements  have  not
 Been  made  so  far  to  teach  Hindi  to
 Indian  Nationals;  and

 (b)  the  nature  of  the  steps  taken
 or

 proposed
 to  be  taken  in  this  re
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 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehra):  (a)  The  Government  have
 not  so  far  made  arrangements  to  teach
 Hindi  to  Indian  Nationals  except  in
 a  few  countries  and  to  a  limited  extent.
 Hind:  is  being  taught  to  our  India-
 based  staff  in  several  of  our  Missions
 abroad  and  in  other  places  local
 Indians  have  made  their  own  arrange-
 ments  Among  countries  where  Hindi
 is  being  taught  may  be  mentioned
 Iran,  Nepal,  U.S.S.R.,  East  Africa,
 Singapore  and  the  U.S.A.

 (b)  If  and  when  requests  or  repre-
 sentations  are  received  directly  from
 Indian  Nationals  living  abroad  for
 making  arrangements  to  teach  Hindi,
 the  matter  will  be  considered  within
 the  scope  of  local  laws  and  regula-
 tions  and  the  particular  conditions
 obtaining  in  each  country  regarding
 availability  of  teachers,  other  facilities
 and  finances

 Trade  with  Far  East  Countries

 ‘1123,  Shri  D.  0.  Sharma:  Wl]  the
 Minister  of  Commerce  and  Industrv
 be  pleased  to  state:

 (a)  the  present  trade  position  with
 the  Far  East  countries;

 (b)  the  important  items  of  exports
 to  and  import,  from  these  countries
 during  the  years  ‘1955,  1956,  +1957,  and
 ‘1958;  and

 (c)  the  steps  taken  to  increase  trade
 with  these  countries?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  to  (c).  Three  statements  are  laid
 on  the  Table  (See  Appendix  I,  an-
 nexure  No  93].

 Production  of  Lac  Geods

 ua.  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry  be
 Pleased  to  state  the  value  of  lac 80033  produced  in  the  country  in
 1958-59  (State-wise)?

 The  Minister  of  Commerce  (Shri
 Kamango):  Since  lac  ig  used  as  one
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 of  the  raw  materials  m  the  manufac-
 wre  of  various  articles  produced
 mainly  on  a  small  scale  or  cottage  in-
 dustry  basis,  and  since  such  indus-
 triey  are  spread  all  over  the  country,
 no  statistics  relating  to  the  value  of
 Jac  goods  produced  in  the  country  s
 being  collected

 Export  of  Groundnut  Oil

 125  Shri  Pangarkar:  Will  =  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  quantity  of  groundnut
 oi!  for  which  export  quotas  have  been
 msued  by  Government  during  the
 first  half  of  1959,  and

 (b)  the  names  of  the  ports  from
 which  the  groundnut  oi]  has  been
 shipped?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 fa)  No  specific  quantity  was  released
 m  959  Those  established  shippers
 who  have  utilsed  the  allotments  made
 to  them  in  958  are  granted  licences
 equal  to  their  quota  as  and  when  they
 eomplete  shipment

 (b)  Madras,  Bombay,  Bhavanagar,
 Veraval,  Porbandar  and  Bedi  (Jam-
 nagar)

 Roads  in  NEFA.

 1126.  Shrimati  Mafida  Ahmed:  Will
 the  Prime  Minister  be  pleased  to
 state

 (a)  the  total  road  mileage  construct-
 ed  in  NEFA  area  during  the  years
 986  to  958  in  different  divisions,  and

 (b)  the  total  expenditure  incurred
 thereon’

 The  Prime  Minister  and  Minister  of
 Wxternal  Affairs  (Shri  Jawaharlal
 Nehra):  (a)  The  total  road  mileage
 eonstructed  in  NEFA  area  during  1956
 96  is  95  miles,

 (b)  The  total  expenditure  incurred
 amounts  to  Rs  16,41,123

 Liquidation  of  Companies  in
 Marathwada

 1127.  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  669  on  the
 23rd  February,  959  and  state

 (a)  whether  it  is  a  fact  that  a  fine
 was  imposed  on  the  hquidator  of  the
 Janta  Motor  Service  Corporation
 Limited,

 (b)  af  so,  whether  he  has  worked
 according  to  Companies  Act  after
 having  been  fined,  and

 (९)  ए।  not,  what  action  has  been
 taken  against  him?

 The  Mimster  of  Commerce  (Shri
 Kanungo)-  (a)  Yes,  Sir

 (b)  He  has  not  so  far  comphed  with
 the  requirements  of  the  Companies
 Act  even  after  his  conviction

 (९)  Default  notices  have  been  issued
 to  the  lhquidator  Prosecution  will  be
 started  against  him  if  he  fails  to  file
 the  required  statements  and  returns
 within  the  time  mentioned  m  the  de-
 fault  notices

 Employment  Exchanges

 1128  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state

 (a)  the  number  of  persons  (skilled,
 semi-skilled  and  unskilled)  registered
 with  the  Employment  Exchanges  in
 Assam  up-to-date

 (b)  how  many  of  them  have  been
 employed  in  the  Government  of  India,
 undertakings  like  Railway,  Refinery,
 etc  during  the  period  from  March,
 3957  to  S3ist  May,  1959,

 (e)  the  number  of  persons  employ-
 ed  m  private  industries  and  contrac-
 tor’s  services  for  the  construction  of
 Brahmaputra  Bridge  during  the  above
 period?
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 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  The  information  is
 given  below’

 Category  Number
 the on

 Live  Re-
 gister  at
 the  end
 of  June

 7959

 3)  Skilled  &  Sems-skilled  4035
 RI  Unskilled  Pri
 (3)  Others  (55730

 Lora.  31,546

 (b)  and  (९)  The  specific  mforma
 tion  asked  for  is  not  available  How-
 ever,  the  total  number  of  persons
 Placed  in  different  sectors  was  as
 under

 Sector  Placements
 during  #
 3-3-§7  to
 3I-§-59

 (r)  Central  Government  4.42520
 2

 State  Governments  j  S88
 3)  Quasi-Government  &

 Local  Bodies  ह (4)  Private  Establishments  726

 _Torat  $  &5I

 Union  Turntory

 AUGUST  20,  059  Written  Answers  33%

 Unemployed  Persons  in  Union
 Territories

 1129,  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Labour  and  Empleymént
 be  pleased  to  lay  a  statement  on  the
 Table  showing

 (a)  comparative  figures  of  the  re-
 gistered  unemployed  persons  during
 the  last  six  months  in  the  Union
 Territomes  of  Tripura,  Manipur  and
 Himachal  Pradesh;  and

 (9)  the  facilities  available  for  train-
 ing  in  technical  and  vocational  sub-
 jects  to  fulfil  the  needs  for  skilled
 personnel  and  to  solve  the  unemploy-
 ment  problem  in  the  respective  ter-
 ritories?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Statement  show-
 ing  the  number  of  applicants  on  the
 live  register  at  the  end  of  each  month
 during  January-June  959

 No  of  applicants  on  the  Live  Register  at  the  end  of  r959
 January  February  March  =  April  May  June

 l  2  3  4  5  6  *

 ‘Tripura  25902 7 9I2  2,907  2,925  3.033  «3,224
 Manipur  4.6  036  6  069  6  399  7  063  7  BI  6,149
 Himachal  Pradesh  2730_  2१70  3  66  352  ASST  34432 (b)  Statement  showing  the  numberof  sanctioned  seats  available

 craftsmen  trained  scheme  as  at  the  end  of  June,  4959
 under

 No  of  scats  sancuoned  as  on  20-6-1959,  for
 training  craftsmen  under  Craftsmen  ‘Trang Scheme

 Unon  Terntory  Technical  Vocational
 (Fneineermg  (Non-engincering  Toral

 trades)  trades)

 I  2  3  4

 Tripura  232  हु  332 Manipur  हे  752  न  832 Himachal  Pradesh  डर  7०  32  20a
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 इंकाकुकाई  ्राकराएवन,

 ‘3138.  Shri  M.  Khuda  Bukhsh:  Will
 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  the  reason  for  incorporating
 the  clause  in  the  lincence  granted  for
 photographic  materials  falling  under
 Serial  No.  303/Part  IV  that  the  goods
 imported  against  such  licences  are  to
 be  sold  at  pre-September,  957  price-
 level;

 4b)  how  does  this  pre-September,
 clause  effect  the  new  brands  of  mate-
 nals  which  were  not  being  imported
 before  September,  1987;

 (९)  whether  new  brands  imported
 after  September,  2957  could  be  sold
 at  whatever  prices  the  importers
 hked;

 (a)  whether  it  is  a  fact  that  bv
 taking  advantage  of  this  clause  goods
 manufactured  in  the  factories  of  some
 of  the  brands  imported  before  Sep-
 tember,  4957  are  now  being  imported
 by  some  firms  other  than  the  appoint-
 ed  agents  of  the  actual  manufacturers
 and  sold  at  very  high  prices,

 (e)  how  this  clause  will  affect
 those  brands  whose  prices  were  low
 before  September,  957  and  a  change
 takes  place  in  the  sole  agency  of  the
 brands;

 (f)  whether  pre-September,  957
 clause  has  been  incorporated  in  res-
 pect  of  any  item  other  than  photo-
 graphic  materials;  and

 (g)  if  not,  the  special  reasons  for
 imposing  this  condition  on  photogra-
 phic  materials  only?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Clause  (vii)  against
 ्.  No.  308/IV  has  been  incorporated
 in  order  to  ensure  that  photographic
 goods  are  made  available  by  the  esta-
 blished  importers  or  their  agents  at
 reasonable  prices  to  the  retailers  and
 consumers.  The  prices  prevailing
 prior  to  September,  957  have  been
 considered  to  be  reasonable  since
 there  was  no  dearth  of  these  materials
 at  that  time.

 है ५. उ  LSD—S.

 (b)  Government  have  neither  come
 across  any  such  instance  nor  any  im-
 porter  has  brought  to  the  notice  of
 the  Government  that  in  view  of  this
 clause  they  are  facing  any  difficulty
 in  marketing  those  brands  which  were
 not  m  existence  prior  to  September,
 32857

 (९)  Government  have  no  mforma-
 tion  about  the  rmport  of  new  brands
 that  were  not  in  existence  in  Septem-
 ber,  957

 (d)  No  information  is  available  on
 this  point

 (e)  Government  have  not  come  ac-
 ross  any  such  instance.  Even  if  the
 agency  has  changed  hands,  the  new
 agents  have  to  sell  the  goods  at  the
 prices  prevailing  prior  to  September,
 957

 (f)  No,  Sir

 (g)  This  restriction  was  smposed  in
 the  case  of  this  item  on  account  of
 the  abnormal  increase  in  the  selling
 prices  and  as  pre-September,  4957
 prices  were  considered  reasonable.

 Irrigation  Projects

 1131.  Shri  8,  A.  Mehdi:  Will  the
 Minister  of  Planning  be  pleased  to
 state

 (a)  whether  the  Planning  Commis-
 sion  has  come  to  any  conclusion  about
 the  scheme  of  Shr:  J.  T.  Iyenger  re-
 garding  irmgation  projects;

 (b)  if  so,  the  expenditure  involved;
 and

 (c)  whether  the  project  has  been
 sanctioned?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  The  scheme  was
 examined  and  copies  of  it  were  fur-
 nished  to  the  State  Governments.
 They  were  requested  to  consider  it
 while  formulating  their  programme  of
 minor  irrigation  works.  Replies  re-
 ceived  from  7292  out  of  3  States  indi-
 cated  that  most  of  them  were  not  in
 favour  of  it
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 In  Apwil,  2958  8  proposal  for  con-
 steacting  a  large  kachhe  irrigation
 well  of  Shri  Iyenger’s  design  on  an
 exparimental  basis  was  sent  by  the
 Delhi  Administration.  It  was  decided
 te  sanction  a  sum  of  Rs.  40,000  for
 the  experimental  well,  Work  on  its
 construction  has  since  begun  and  3s
 being  executed  through  the  block  de-
 velopment  officers  of  fthe  State,  under
 the  supervision  of  an  Assistant  Engi-
 neer,  Development  Department

 Trade  with  South  Africa

 1182,  Shri  S.  A.  Mehdi:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  have
 received  any  complaints  that  Indian
 traders  send  their  goods  to  South
 Afmca  through  intermediate  ports;
 and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  to  curb  this  practice  of
 Indian  traders?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):

 (a)  No,  Sir
 (b)  Does  not  arise.

 Industrial  Development  of  Uttar
 Pradesh

 1133.  Shri  Sarju  Pandey:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  total  amount
 spent  by  the  Central  Government  on
 the  Industnal  development  of  Uttar
 Pradesh  during  the  First  and  Second
 Five  Year  Plan  periods  so  far  sepa-
 rately?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  The  information  35
 being  collected  and  will  be  placed  on
 the  Table  of  the  House  in  due  course

 Dailies  Published  in  Uttar  Pradesh
 11%,  Shri  Sarjw  Pandey:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  number  of  dailies  published
 from  the  principal  cities  in  Uttar
 Pradesh  at  present;  and
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 (b)  which  is  the  oldest  amongst
 them?

 The  Minister  ef  Information  and
 Broadcasting  (Dr.  Keakar):  (2)  52
 dailies  are  published  from  the  princi-
 ap!  cities  in  Uttar  Pradesh.

 (b)  The  oldest  ef  them  is  the
 “Pioneer”  of  Lucknow.

 Manipur  Industrial  Tribonal

 ‘1135,  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Labour  and  Empleyment
 be  pleased  to  state:

 (a)  whether  the  Manipur  Industriat
 Tribunal  has  given  an  award  in  res-
 pect  of  the  Manipur  State  Transport
 dispute,  and

 (b)  at  so,  whether  a  copy  of  the
 award  ‘vill  be  placed  on  the  Table?

 The  Deputy  Minister  of  Labour
 (Shri  403  Ali):  (a)  Not  yet.

 (b)  Doc,  not  arise

 Export  of  Motor  Vehicle  Parts

 86  Sho  BR.  C.  Majhi:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  any  permission  for  the
 export  of  motor-vehicle  parts  pur-
 chased  from  the  U.SA,  has  been
 given  during  959  (upto  June,  1959),
 and

 (b)  if  so,  the  value  of  such  motor
 parts  exported  so  far?

 The  Minister  of  Industry  (Shrf
 Manubha!l  Shah):  (a)  and  (b).  The
 information  35  being  collected  from  the
 ports  and  will  be  laid  on  the  Table
 of  the  House  as  soon  as  it  becomes
 available.

 Glass  Industry

 1137.  {  Shri  Subodh  Hanada:
 S  bri  8.  C.  Samanta:

 Will  the  Minister  of  Commerce  ané
 Industry  be  pleased  to  state:

 (a)  whether  the  Technical  Survey
 team  for  the  glass  industry  has  sinee
 submitted  its  report;



 3283  Written  Answees  SRAVANA  28,  ‘1661  (BAKA)  Written  Answers  3284

 h)  if  #0,  its  main  recommendations;
 (c)  whether  the  report  has  been

 considered  Government;

 (ad)  if  so,  whether  all  the  recom-
 mendations  have  been  accepted  by
 Government?

 The  Minister  of  Industry  (Shri
 Mauubhail  Shah):  (a)  No,  Sir.  The
 report  of  the  Technical  Survey  team
 for  the  Glass  Industry  may  be  ready
 within  the  next  few  months

 (b)  ta  (d).  Do  not  arise
 All  india  Working  Class  Family

 Budget  Survey

 Shri  D.  C.  Sharma:
 ‘1138,  <  Shri  S,  M.  Banerjee:

 Shri  Jagdish  Awasthi:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  402  on  the  l8th  February,  959
 and  state  the  further  progress  made  mn
 the  work  of  National  Sample  Survey
 un  connection  with  the  All  India
 Working  Class  Family  Budget  Survey?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  The  survey  continued
 m  all  the  50  Centres  Out  of  the
 23,000  famihes  about  9,l00  familes
 have  been  surveyed  upto  June,  959
 The  survey  is  expected  to  be  con-
 clude  by  the-end  of  the  current  year

 U.S.  Trade  Mission

 {  Shri  D.  0,  Sharma:
 ‘1189. ¢  Shri  Ram  Krishan  Gupta

 l  Shri  Mahanty
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 3568  on  the  3lst  March,  959  and  state:

 (a)  whether  the  report  of  the  U.S
 Trade  Mission  which  visited  India
 during  October-December,  1958,  hae
 been  studied;  and

 (b)  if  so,  the  action  Government
 have  taken  or  propose  to  take  there-
 on?

 The  Minister  of  Comameree  (Shri
 Kananga):  (a)  and  (b).  The  Report
 of  the  U.S.  Trade  Mission  which
 visited  India  during  October-Decem-
 ber,  4958  is  being  examined  in  consul-
 tation  with  the  Organisations  con-
 cerned

 Indians’  Properties  in  Pakistan

 1146.  Shri  D,  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  depu-
 tation  representing  the  Indian  owners
 of  movable  and  immovable  properties
 in  East  Pakistan  submitted  a  memo-
 randum  to  the  provincial  Governor,
 Dr.  Zakir  Hussain,  on  the  10th  May,
 1959,  seeking  justice  in  the  matter  of
 disposal  of  their  cases,

 (b)  whether  a  copy  of  the  Memo-
 randum  has  been  received  by  the
 Government  of  India  from  the  deputa-
 tionists;  and

 (९)  7  so,  the  action  taken  by  Gov-
 ernment  to  get  the  demands  conceded
 by  the  Pakistan  Government  and  with
 what  results”

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  and  (b),.  Yes,  Sir  A  copy
 of  the  Memorial  submitted  by  a  depu-
 tation  of  absentee  Indian  holders  of
 property  in  East  Pakistan  has  been
 received

 (c)  The  deputation  met  the  Mem-
 ber,  Board  of  Revenue,  East  Pakistan,
 and  placed  the  grievances  of  the
 absen‘ee  Indian  landlords  before  hum.
 The  Indian  Commercial  Secretary  at
 Dacca  was  present  at  the  meeting.
 The  Member,  Board  of  Revenue,
 agreed  to  offer  some  facilties  to  the
 absentee  landlords  to  enable  them  to
 adjust  their  outstanding  dues  to  the
 Government  of  East  Pakistan  against
 arrears  of  rent  prior  to  acquisition  of
 the  property  or  compensation  amount,
 if  any,  lying  to  their  credit  with  the
 Government  of  East  Pakistan  or
 Local  Bodies.
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 Head  Hunting  in  Toensang  Area

 1a,  Shri  D,  0.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state
 number  of  head  hunting  cases  com-
 mitted  in  Naga  Hills  Tuensang  Area
 during  959  (upto  3l-7-59)?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehra):  None

 Indians  in  Burma
 1142,  Shri  D.  C  Sharma:  Will  the

 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No  492  on  the  6th  March,  ‘1959,
 and  state  the  number  of  Indian  na-
 tionals,  affected  by  the  Burmese  Land
 Nationahsation  Act  who  have  been
 paid  compensation  during  the  period
 from  February  to  July,  9597

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  It  is  informally  understood
 that  54  claims  from  Indian  nationals
 have  been  disposed  of  by  the  Burmese
 authorities  during  the  period  from  lst
 February,  959  to  30th  June,  959  and
 a  total  sum  of  K  2,38,658,  has  been
 paid  as  compensation  in  cash  against these  claims  Later  figures  are  not
 available

 The  amount  of  compensation  paid  in
 Government  Bonds  ts  not  known

 Development  Council  for  Woollen
 Textiles

 1148,  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  Pleased  to  state

 (a)  what  steps  have  been  taken  by
 the  Development  Council  for  the
 Woollen  Textiles  to  explore  markets
 for  Indian  woollen  goods  in  foreign
 countries  during  959  so  far;  and

 (b)  if  so,  the  result  achieved  so  far?

 The  Minister  of  Commerce  (Shri
 Kanango):;  (a)  The  Woollen  Develop-
 ment  Council  has  recommended  that
 two  delegations,  one  for  Organised
 mil]  and  Hosiery  sector  and  another
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 for  carpets  and  rugs  may  be  sent  ab-
 road  to  explore  the  potentialities  for
 export  of  woollen  manufactures,

 (b)  The  proposal  is  under  conside-
 ration  of  Government

 Reconstitution  of  Education  Panel

 i:44.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Planning  be  pleased  to
 state  at  what  stage  is  the  question  of
 reconstitution  of  the  existing  Educa-
 tion  Panel  with  a  view  to  associate
 Members  of  Parlhament  with  it?

 The  Deputy  Minister  of  Planning
 (Shri  N.  Mishra):  The  matter  is
 under  consideration.

 Arrears  of  Rent  from  Evacuse
 Properties

 Shri  D.  C,  Sharma: Ts.
 {  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state

 (a)  the  total  amount  of  arrears  of
 rent  due  to  the  Government  of  India
 from  the  occupants  of  evacuee  pro-
 perties  and  the  Government  built  pro-
 perties  for  rehabilitation  purposes  as
 on  the  Ist  August,  1959;  and

 (b)  the  amount  of  arrears  of  rent
 collected  from  the  occupants  upto  the
 3ist  May,  49597

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P  8.  Naskar):  (a)  Rs  8°23
 crores  (approximately)

 (b)  Rs  8  00  ciores  (approximately)

 Silver  Prices

 248  Shri  R.  0.  Majhi:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  price  of  silver  has
 gone  up  in  our  country  as  a  result  of
 the  Tibetan  developments;

 (b)  if  so,  to  what  extent;  and
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 te  for  how  long  this  rise  in  price
 has  continued?

 The  Minister  of  Commerce  (Shri

 959  is  laid  on  the  Table.  [See  Ap-
 pendix  I;  annexure  No.  94].

 Water  Supply  to  Miners  in  Bihar

 nie,  {
 Shri  zg  6.  Majhi: *

 |  Shri  Subodh  Hanada:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  it  39  a  fact  that  the
 water  was  supplied  on  trucks  to  the
 miners  in  Bihar  during  the  months  of
 April  to  June,  ‘1959;  and

 (b)  ४  so,  the  names  of  such  mines
 where  the  water  supply  was  made  on
 trucks  last  year  also?

 The  Deputy  Minister  of  Labour
 (Shri  Abia  Ali):  (a)  During  May  to
 July,  1959,  the  Coal  Mines  Labour
 Welfare  Organisation  supplied  water
 on  trucks  to  the  residents  of  Bhuli
 township,  most  of  whom  are  miners.

 (b)  Water  was  supplied  on  trucks
 Jast  year  to  the  following  mica  mines:

 roby  Alakdiha
 (2)  Dangarkat:  (No.  3)
 (3)  Dangarkati  (No.  2).
 (4)  Durga
 (5)  Kewadatari
 (6)  Lomchanchi
 (7)  Mahajago
 (8)  Mahua
 (9)  Paharia

 (10)  Rajdulari
 (il)  Udaiya  Charki.

 Timber  Seasoning  Plant

 248  Shri  Ram  Krishan  Gupta:
 i  Shri  s.  A.  Mehdi:

 Will  the  Minister  of  Works,  Hous-
 कड  and  Supply  be  pleased  to  refer  to

 the  reply  given  to  Unstarred  Question
 No.  229  on  the  3rd  March,  959  and
 state:

 (a)  the  steps  taken  so  far  for  in-
 stalling  a  timber  seasoning  plant  in
 the  Hindustan  Housing  Factory,  Delhi;
 and

 (b)  the  estimated  cost  of  the  plant?
 The  Minister  of  Works,  Housing  and

 Supply  (Shri  K.  ©.  Reddy):  (a)  The
 installation  of  the  Seasoning-cwm-
 Preservation  Plant  for  timber  is
 nearing  completion.

 (b)  Rs,  2°65  lakhs.

 Export  of  Shoes  to  Poland

 ‘1149,  Shri  Ram  Krishag  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  the  steps  taken
 Or  proposed  to  be  taken  to  promote
 export  of  shoes  to  Poland?

 The  Minister  of  Commerce  (Shri
 Kanungo):  Shoes  worth  Rupees
 5,37,103°39  oP.  have  been
 supplied  to  Poland.  An  order  for  the
 supply  of  60,000  pairs  of  shoes  has
 been  secured.  Out  of  this,  12,000  pairs are  to  be  shipped  by  the  45th  October, 1959.  The  balance  quantity,  will  be
 supplied  later  on  on  the  basis  of
 selection  of  samples  to  be  submitted
 by  September,  959  by  National
 Small  Industries  Corporation.

 Fair  Price  for  Indian  Paper
 Shri  Ram  Krishan  Gupts:

 1150.  {
 Shri  Subodh  Hansda:

 )  Shri  8.  C.  Samanta:
 a  Shri  Vidya  Charan  Shukia:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 3000  on  the  6th  March,  959  and  state:

 (a)  whether  Government  have  since
 received  the  report  from  the  Tariff
 Commission  regarding  the  fixation  of
 fair  prices  to  be  charged  by  whole-
 sale  dealers  and  retailers  for  paper
 manufactured  in  India;

 (b)  if  so,  the  details  thereof;  and
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 {e)  the  decision  taken  by  Govern-
 ment  thereon?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  to  (c)  The
 report,  which  has  been  received,  75
 under  the  consideration  of  the  Gov-
 ernment

 Cost  structure  of  Indusizies
 445i  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  545
 on  the  6th  March,  29859  and  state

 (a)  whether  the  details  for  setting
 up  Study  Groups  for  looking  into  the
 cost  structure  of  some  umportant
 Industries  in  India  have  been  worked
 out,  and

 (bo)  if  १०,  the  main  features  thereof?
 The  Minister  of  Industry  (Shri

 Manobhaj  Shah):  (a)  and  (b)  A  few
 important  industries  are  being  select
 ed  for  study  Details  of  the  study
 groups  are  being  finalised

 Export  of  Coir  Goods
 ‘1162,  Shri  Ham  Krishan  Gupta.  Will

 the  Minister  of  Commerce  and  Indus-
 ry  be  pleased  to  state  at  what  stage is  the  proposal  for  sending  a  delega- tion  to  USA,  UK,  Canada  and
 Western  European  countnes  to  explore markets  for  coir  goods?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah).  The  delegation  led
 by  Shn  T  M  8  Nedungad:,  Chauir-
 man,  Coir  Board,  left  India  on  the  2288
 March,  959  and  returned  on  297
 June,  1959,  after  visiting  the  USA, Canada,  the  UK  and  the  West  Euro- Pean  countrie,  The  Teport  of  the
 delegation  :s  awaited

 Indian  Trade  Promotion  Organisation at  Frankfort

 IL53  Shri  Rem  Krishan  Gupta:  I the  Minister  of  Commerce  and  laden try  be  pleased  to  refer  to  the  reply given  to  Unstarreg  Question  No,  3025 on  the  ‘14th.  April,  959  and  state  the nature  of  progress  made  so  far  in
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 establish  a  Trade  Promotion
 Onmnaltstis  at  Frankfurt  (West
 Germany).

 Deputy  Minister  of  Cétmmeere
 Pep bene  (Shel  लैंड  Chandra):
 A  statement  indicating  the  progress  80
 fay  made  in  establishing  the  Trede
 Promotion  Organisation  is  laid  aa  the
 Table  {See  Appendix  H,  annexure
 No  95).

 Compulsory  Exports
 Shri  Ram  Krishan  Gupta:

 U64.  {shat  A.  M.  Tarig:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  is  considering  a  proposal  to
 introduce  compulsory  exports;  and

 (b)  of  so,  at  what  stage  the  proposal
 stands?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  We  have  been  explor-
 ing  with  representatives  of  industry
 and  trade  ways  and  means  of  promot-
 ing  the  export  of  agricultural,  mineral
 and  industrial  products  We  have
 given  necessary  facilities  for  the  pro- motion  of  exports  and  provided  a  set
 of  incentives  for  some  industrial  pro- ducts  Along  with  these  steps  it  has
 also  been  felt  that  if  each  industry will  try  to  export  atleast  0  per  cent of  its  production  it  would  set  a
 definite  objective  before  the  industries.
 Further,  enforcement  of  some  kind  of
 quality  control  wifl  help  an  promotion of  exports  The  implications  of  these Suggestions  are  being  examined.  It  is hoped  that  if  trade  and  industry  are
 themselves  able  to  organise  exports  of dificult  products  and  commodities  on Sound  business  like  lines,  it  may  not

 necessary  to  resort  to  compulsion.
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 given  Question  No.  251
 wb  the  १87  February,  2369  una  state

 (a)  the  namés  of  the  applicants  who
 apeilied  Tor  licenves  im  1958-39  १07
 starting  textile  mills  in  Punjab;  and

 (b)  the  decision  arrived  at  so  far  on
 their  applications?

 Who  Mintster  ef  OCemmerce  (Shri
 Kanungo):  (a)  L  Ramakrishan
 Kulwantrai,  Delhi.

 3.  Mis.  Ghaki  Mul  Hukam  Chand,
 Ludhiana.

 3.  Mis.  Hissar  Textile  Mulls,  Hissar.

 (b)  The  views  of  the  State  Govern-
 ment  have  been  invited  A  final  deci-
 sion  will  be  taken  as  soon  as  their
 reply  is  received

 Lime  Stone  Deposits  at  Bhokar
 ‘1156.  Shri  Pangarkar:  W:ll  the

 Minster  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  quantity  and  quali-
 ty  of  lime  stone  deposits  at  Bhokar  in
 Nander  District  of  Bombay  have  been
 surveyed;  and

 (9)  if  so,  whether  a  cement  factory
 can  be  started  there?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b)  The
 lime  stone  deposits  at  Bhokar  in
 Nander  Dhistrict  of  Bombay  State
 have  been  surveyed  by  the  Geological
 Survey  of  India  The  Survey  has
 revealed  that  the  quantity  of  lime-
 stone  is  limited  and  it  cannot  sustain
 a  Cement  factory.  Since,  however,
 the  quality  of  the  lime  stone  is  good,
 it  could  be  used  for  making  hime  for
 the  purpose  of  catering  to  the  local
 demand

 Wage  Committee  for  Working
 Journalists

 प्रा,  Shri  Sadhan  Gupta:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  ft  is  a  fact  that  the
 recommendations  made  by  the  Wage

 Comamittee  for  Working  Journalists
 compare  unfavourably  with  the  wage
 scales  awarded  by  the  previous  Wage
 Board;  ahd

 (b)  if  so,  the  extent  of  reduction  in
 emoluments  that  the  working  journa-
 lists  of  different  categories  are  likely
 to  suffer  on  the  basis  af  the  recom-
 mendations  of  the  said  report?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  and  (b).  Copies  ef
 the  decision  of  the  Wage  Boarg  for
 Working  Journalists  and  of  the  report
 of  the  Wage  Committee  are  available
 in  the  Parliament  Library.  The
 Hon’ble  Member  may  consult  them  on
 the  points  mentioned  by  him.

 Maheshwari  Devi  Jute  Mills  Lté.,
 Kanpur

 Shri  9.  M.
 Shri  Jagdish  Awasthi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 825  on  the  4  April,  859  and  state:

 (a)  whether  the  committee  appoint-
 ed  to  investigate  into  the  working  of
 the  Maheshwan  Devi  Jute  Mills  Ltd.,
 Kanpur  hag  since  submutted  78  report;
 and

 (b)  the  mam  recommendations  of
 the  committee?

 ‘2158,

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir

 (b)  The  mam  recommendations  of*
 the  Committee  aim  at  putting  the  mul!
 on  a  sound  working  condition  through
 modernisation  of  its  plant  and
 machinery,  refixation  of  workloads,
 reduction  of  labour  strength  and
 reduction  of  expenditure

 Workmen's  Compensation  Act

 Shri  Ram  Krishan  Gupta:
 358  Shri  Kunhan:

 L  Shri  T  B  Vittal  Rao:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
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 No  3895  on  the  l8th  April,  969  and
 state:

 (a)  whether  Government  have  since
 examined  the  report  of  the  Actuarial
 Committee  appointed  to  assess  the
 financial  burden  on  industry  m  con-
 nection  with  the  Amendment  of  Work-
 men’s  Compensation  Act  for  revising
 the  rates  of  compensation  and  to
 increase  the  wage  limit  from  Rs  400
 to  Rs  500,

 (b)  of  30,  the  nature  of  the  decisions
 arrived  at,  and

 (c)  whether  a  copy  of  the  report
 will  be  laid  on  the  Table?

 The  Deputy  Minister  of  Labour
 (Shr  ADE  AM).  (a>  Yes

 (b)  In  accordance  with  the  decision
 taken  at  the  last  meeting  of  the  Indian
 Labour  Conference  held  in  July  1959,
 the  report  of  the  Committee  and  cer
 tain  issues  connected  with  the  question
 of  revising  the  rates  of  compensation
 will  be  discussed  by  the  Sub-Com-
 mittee  appointed  by  the  Conference

 (c)  Copies  of  the  report  have  been
 supplied  to  the  Parliament  Library

 सरकारी  प्रकाशन

 शो  श्रकास  बीर  शास्त्री  : ११६०
 गि  .

 क्या  सुचना  झौर  प्रसारण  मत्री  यह  बताने
 की  कृपा  करेगे  कि

 (क)  भारत  सरकार  ने  गत  बचे
 कितनी  पुस्तक  तथा  पुस्तिकाय  प्रकाष्ठित  की

 (ख)  उन  में  से  कितनी  हिन्दी  की  थी
 प्रौर  कितनी  अझप्रेजी  की

 (ग)  क्‍या  सरकार  ने  हिन्दी  की  पुस्तको
 का  प्रतिशत  बढाने  की  कोई  योजना  तैयारकी
 है  ,  जौर

 (भ)  मदि  उपरोक्त  भाग  (ग)  का
 उत्तर  नकारात्मक  हो,  तो  शम  के  गया  कारण

 है
 ?
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 शूचता  झौर  प्रसारण  शची  डा०  |. अ

 क्र)  (क)  से  (घ)  सूचना  एकचिंत  की
 ह! ह  रही  हे  शौर  यथासमय  एक  विवरण
 संदन  की  मेज  पर  रल  दिया  जायेगा  ।

 Rural  Housing  Scheme  in  Delhi

 ‘1161.  Shri  Damani:  Will  the  Minis-
 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state

 (a)  whether  :t  is  a  fact  that  a  pilot
 project  to  improve  rural  housing  in
 Delhi  has  been  launched,  and

 (b)  if  so,  the  villages  which  are
 bélng  covered?

 The  Minister  of  Works,  Housing  and
 sapply  (Shri  K.  C  Reddy):  (a)  No

 (b)  Does  not  arise

 Export  of  Cloth

 1162.  Shri  Bibhuti  Mishra:  Will  the
 Mimster  of  Commerce  and  Industry
 98  pleased  to  state

 (a)  how  many  yards  of  cloth  were
 exPorted  by  India  between  June,  988
 to  July,  1059,

 (b)  the  percentage  of  fine,  supei-
 fine  and  medium  quahties  of  cloth
 exPorted,  and

 (९)  further  steps  contemplated  to
 increase  their  export?

 The  Deputy  Minister  of  Commerce
 avd  Industry  (Shri  Satish  Chandra):
 (a)  and  (b)  Figures  of  exports  of
 cotton  cloth  are  available  upto  May, i958  Exports  between  June,  968  and
 May,  959  were  597  2  million  yards  out
 of  which  fine,  superfine  and  medium
 varieties  represent  approximately  3
 per  cent,  27  per  cent  and  63  9  per  cent
 respectively  (The  percentages  are
 based  on  the  exports  effected  through the  port  of  Bombay)

 (c)  Several  export  incentive  schemes
 hsve  been  introduced  to  promote  the
 export  of  Indian  textiles,  and  the
 matter  is  under  constant  review
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 Senpleyment  Exuchanges
 1s,  Shri  Raghunsth  Singh:  Will

 he  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a}  How  many  of  the  persons  regis-
 tered  with  Employment  Exchanges
 during  the  last  four  years  got  jobs
 through  them;  and

 {b)  how  many  have  not  received
 any  job  since  four,  three,  two  and  one
 years?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  8,30,900.

 (b)  The  information  is  not  available.

 Utilisation  of  money  under  Second
 Five  Year  Plan

 il44.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Planning  be  pleased  to
 state  which  of  the  Ministries  have
 utilised  uptill  now  more  than  60  per
 cent  of  the  money  allocated  to  them
 for  the  Second  Five  Year  Pian?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N,  Mishra):  The  following
 Ministries  have  utilised  more  than  60
 per  cent  of  their  Plan  allocations  up-
 “il  now:—

 l.  Commerce  and  Industry
 Education.
 Food  and  Agriculture.
 Health.
 Home  Affairs.
 Information  ang  Broadcasting
 Irrigation  and  Power.
 Labour  and  Employment.
 Railways.
 Rehabilitation.
 Scientific  Research  and  Cultural

 Affairs,
 Steel,  Mines  and  Fuel.
 Transport  and  Communications
 Works,  Housing  and  Supply.

 Matohes
 ‘1168.  Shri  Bibhati  Mishra:  Will  the

 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  total  requirements  of
 matches  in  India  annually;

 ः
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 (7)  the  average  value  of  matches
 exported  annually;  and

 (c)  the  number  of  match  factories  m
 India  (State-wise)?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  32  million  gross
 boxes  of  60  sticks.

 (b)  Exports  of  matches  during  the
 years  057  and  958  were  of  the  value
 of  Rs.  1,260  and  Rs,  302,  respectively.

 (c)  A  statement  2s  laid  on  the  Table.
 {See  Appendix  II,  annexure  No.  96.]

 Purchase  of  Immovable  Property  in
 Nepal

 1166.  Shri  Bibhuti  Mishra:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  the  Indian  citizens  in
 Nepal  have  to  face  some  restrictions
 for  purchasing  immovable  property
 there;

 (b)  ४४  so,  whether  any  such  restric-
 tions  have  been  imposed  on  Nepalese
 citizens  in  India;  and

 (c)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  what  steps  have
 been  taken  by  the  Indian  Government
 to  remove  this  ban®

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  Yes,  there  are  some
 restrictions  on  all  foreigners  in  this
 respect.

 (b)  No.

 (c)  Government  have  so  far  not
 considered  it  advisable  to  take  any
 action  in  this  matter.

 Lang  for  Displaced  Persons  in  Punjab

 ‘1LGT.  Shri  Daljit  Singh;  Wul  the
 Minister  of  Rehabilitation  and  Minori-
 ty  Affairs  be  pleased  to  state:

 (a)  the  total  acreage  of  evacuee  lang
 (cultivable  and  barren)  which  has  not
 been  allotted  to  any  displaced  person
 in  Punjab  so  far  (District-wise);  and
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 (b)  whether  the  same  would  be
 auctioned  or  given  permanently  to  the
 occupants  belongng  to  Scheduled
 Castes?

 The  Deputy  Minister  of  ERehabilita-
 ion  (Shri  ?.  8.  Naskar):  (a)  There
 are  approximately  45,143  standard
 acres  of  cultivable  and  1,14,152  ordi-
 ary  acres  of  unculturable  evacuee
 land  which  has  not  so  far  been  allot-
 teg  to  the  displaced  persons  m  Punjab
 District-wise  details  are  given  in  a
 gtaternent  laid  on  the  Table
 [See  Appendix  IJ,  annexure  No  97].

 (b)  A  proposal  to  sel}  a  large  area
 af  inferior  evacuee  land  to  the  Punjab
 Government  is  under  consideration  It
 wiii  be  for  the  Punjab  Government
 to  formulate  a  scheme  for  its  utilisa-
 tion  after  they  have  purchased  it
 The  balance  of  the  unallotted  land  w2!]
 ‘be  utilised  for  allotment  to  unsatisfied
 land  claimants  and  the  surplus  would
 be  sold  by  auction

 Helicopter  Crash  in  Singapore

 1168.  Shrimati  Na  Palchoudhur::
 ‘Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  Government's  attention
 has  been  drawn  to  a  report  appearing
 in  the  ‘Statesman’  dated  June  25,  959
 to  the  effect  that  5  Indian  Nationals
 were  killed  im  a  recent  helicopter
 crash  in  Singapore;

 (b)  37  so,  the  complete  details  of  the
 accident  and

 (c)  the  action  taken  in  regard  there-
 to?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 ‘Nehra):  (a)  Yes  The  accident  took
 Place  near  the  ol  flelds  of  Seria  in
 Brunei

 (b)  On  the  night  of  Sunday  the  2ist
 June  1959,  8  helicopter  carrying  a
 ‘crew  of  7  persons  to  an  off  shore  rig
 Plunged  into  the  sea  All  the  members
 of  the  crew  were  killed  ive  of  them
 were  Indian  nationals  employed  as
 drillers  in  the  Brunei  Shell  Petroleum
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 Indians  were  recovered  and  duly  dis-
 posed  of  by  the  Company.  An  धूफटन
 into  the  cause  of  the  crash  was  insti-
 tuted  in  Seria  but  the  resuit  thereof
 has  not  yet  been  communicated  to  the
 Government  of  India

 Ambar  Charkin

 69  Shri  Hem  Raj:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whefher  it  is  a  fact  that  the
 Ambar  Charkha  yarn  cannot  be  used
 tor  warp  and  weft  for  cloth  weaving;

 (b)  2f  so,  whether  any  attempt  has
 been  made  to  improve  its  quality;  and

 (९)  whether  it  78  890  a  fact  that
 No  arrangements  exist  for  calico  print-
 ing  in  the  Ambar  Charkha  weaving
 centres?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir

 (b)  Does  not  arise

 (oe)  As  Cahco  printing  forms  part
 Of  the  normal  processing  of  Khadi,  no
 special  arrangement  is  required  for
 ॥  in  the  Ambar  Charkha  weaving
 Centres  Adequate  arrangements
 rave  however,  been  made  m  selected

 blaces  for  printing  Ambar  Khad,
 where  necessary

 Central  Builders’  Association

 1170,  Dr  Bam  Snbhag  Singh:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  Government  have  re-
 Ceived  any  suggestions  from  the
 Centra]  Builders’  Association  for  rais-
 ing  the  standard  of  construction  in  the
 Country  and  reducing  the  cost;

 (b)  ४  so,  what  are  the  main  sug-
 Sestions,  and
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 (©)  ‘Whether  Government  have
 examined  them  and@  found  them  ac-
 ceptable?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  C.  Reddy):  (a)
 to  (c).  Government  recently  received
 from  the  Central  Builders’  Associa-
 tion  a  number  of  suggestions,  relating
 ster  alia  to  reduction  of  security
 deposits,  timely  supply  of  detailed
 drawings  and  materials,  revision  of
 specifications,  award  of  composite  con-
 tracts,  revision  of  mode  of  payment
 for  expeditious  settlement  of  con-
 tractors’  claims,  reorientation  of  the
 system  of  technical  checking  of  works,
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 adiegation  of  enharced  pewers  to
 CP.W.D.  officers,  arbitration,  revision
 of  the  tender  system  and  the  form  of
 contract,  reduction  of  supervisory  staff
 of  the  C.P.W.D.,  etc.  The  suggestions
 were  generally  discussed  at  the  Fifth
 Periodical  Conference  of  C.P.W.D.
 Contractors,  held  at  Bangalore  on  the
 8th  and  Sth  July,  1959.  The  follow-
 ing  decisions  were  arrived  at:

 aq  Against  the  existing  rate  of
 0  per  cent.  of  the  estimated
 cost  of  a  work,  required  to  be
 deposited  by  a  contractor  as
 security  deposit,  the  security
 deposit  taken  from  contractors
 will  now  be  as  under:

 fa)  Works  costing  Rs.  5  lacs  in  value  I0  %  of  the  estimatea  cost

 (७)  Works  upto  Rs,  9  lacs  in  val  te  to  %  on  first  Rs  §  lacs  and  7$%  on  the  ba-

 (c)  Works  above  Rs.  r0  lacs  in  value  i0%  on  first  Rs.  5  lacs,  7$
 §  lacs  and  5  %on  the  bal

 (2)  Detailed  drawings  for  parts  of
 work  would  be  supplied  well
 in  time,  but  it  would  not  be
 possible  to  supply  such  draw-
 ings  m  respect  of  all  the
 parts  at  the  very  outset,  as
 desired  by  the  Association.

 Suitable  instructions  had  al-
 ready  been  issued  to  the  de-
 partmental  officers  for  prompt
 issue  of  requisite  materials  to
 contractors

 (3  ~

 (4)  Having  regard  to  availabilty
 and  import  restrictions,  some
 relaxation  in  the  specifications
 was  already  being  allowed  by
 the  CP.W.D.  The  question
 of  further  revision  of  the
 specifications  was  being  con-
 sidered  by  a  Technical  Board
 constituted  by  the  C.P.W.D.

 (5)  As  an  experimental  measure,
 the  C.P.W.D.  would  award
 composite  contracts  for  build-
 ing,  sanitary  and  electrical
 works  in  a  project  to  a  single
 firm  of  contractors,  instead  of
 to  different  contractors  as  at
 present,

 (6)  Cases  of  delay  in  payment  of
 contractors’  bills  and  in  sanc-
 tioning  extra  items  of  work
 would  be  referred  to  a  &and-
 ing  Committee  consisting  of
 five  representatives  of  con-
 tractors  and  officials  of  the
 C.P.W.D

 (7)  The  contractors’  suggestion
 that  the  arbitrator  for  deal-
 ing  with  cases  of  arbitration
 in  the  CP.W.D.  should  be  a
 non.official,  was  not  accept.
 ed  but  it  was  agreed  that  the
 arbitrator  would  be  appointed
 by  Government  from  a  Gov-
 ernment  Engineering  Depart-
 ment  other  than  the  C.P.W.D
 and  would  function  independ-
 ently  of  the  latter  under  the
 control  of  the  Ministry  of
 Works,  Housing  and  Supply

 (8)  At  present,  only  limited  com-
 panies  of  contractors  are  eligi-
 ble  for  enlistment  in  the  pro-
 posed  Class  IA.  The  contrac-
 ters’  suggestion  for  enlist-
 ment  of  registered  partner-
 ship  firms  in  that  class  was
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 accepted,  subject  to  their  ful-
 filling  other  necessary  condi.
 tions.

 Some  of»  the  suggestions  were  not
 found  acceptable  and  still  certain
 others  are  under  examination

 Houses  for  Miners

 J  Shrimati  Renu  Chakravarity:
 um.  |  Shri  Muhammed  Eltas:

 Will  the  Minister  of  Works,  Hous.
 ing  and  Supply  be  pleased  to  state:

 (a)  the  number  of  houses  built  by
 manganese  and  iron  ore  mine  owners
 in  Barbil  and  Gua  areas  of  Orissa  and
 Bihar  under  the  subsidized  Industrial
 Housing  Scheme  so  far;

 (b)  whether  it  is  a  fact  that  the
 hutments  for  the  labourers  in  manga-
 nese  and  iron  ore  mines  are  not  in
 good  condition;

 (९)  whether  it  is  also  a  fact  that
 in  Indian  Iron  and  Steel  Co.’s  Gua
 Mines  no  new  housing  scheme  for
 labourers  (in  lower  categories)  has
 been  undertaken  since  ‘1947;

 (a)  whether  housing  for  construc-
 tual  labourers  is  in  a  bad  condition;

 (e)  xf  so,  the  steps  Government
 Propose  to  take  to  see  that  the  em.
 ployers  construct  houses  for  labour
 with  adequate  sanitary  arrangements; and

 (f)  whether  any  enquiry  has  been
 undertaken?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  0  Reddy):  (a)  None

 (b)  The  Orissa  and  Bihar  Govern.
 ments  have  stated  that  the  existing hutments  in  the  manganese  and  iron ore  mines  are  either  of  old  Pattern  or
 temporary  construction

 (c)  to  (f)  Particulars  called  fo.
 from  the  State  Governments  are  sti!l
 awaited
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 Secondary  Schoels  Daendakarenya
 Area

 1172,  Shri  Panigrahi:  Will  the  Minis.
 ter  of  Rehabilitation  and  Minerfty
 Affairs  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  open  Secondary  Schools  with  free
 boarding  arrangement  in  the  Danda-
 karanya  area;  and

 (0)  ४  so,  how  many  such  Schools.
 have  been  started  by  now  by  the
 Dandakaranya  Development  Autho-
 rity?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  8,  Naskar):  (a)  There
 are  schemes  for  opening  secondary
 schools  in  the  area.

 (b)  No  secondary  school  has  yet
 been  started  but  will  be  started  as  the
 displaced  persons  population  in  the
 area  grows.

 Co-operative  Societies,  Tripura
 ‘1178,  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Rehabilitation  and  Mino.
 rity  Affairs  be  pleased  to  state:

 (a)  the  number  of  co-operative
 societies  in  the  Rehabilitation  Centres
 of  Tripura  where  office-bearers  Ike
 Chairmen  and  Secretaries  happen  to
 be  the  officials  of  the  Administration;

 (b)  how  far  these  officials  have
 been  helpful  in  developing  these
 Societies,  and

 (c)  when  the  elected  representatives of  displaced  persons  are  likely  to  re-
 place  these  office-bearers?

 The  Deputy  Minister  of  Rehabilita. tion  (Shri  P  8.  Naskar):  (a)  In  49  Co.
 operative  Societies  in  the  Rehabilita- tion  Centres  im  Tripura,  the  Chair- man  and  Secretaries  are  Government
 employees  nominated  by  the  Trpura
 Administration

 (b)  and  (c).  These  appointments have  been  helpful  in  the  formation and  running  of  these  societies  more
 efficiently  as  the  officials  are  able  to give  advice  and  guidance  to  the  mem- bers  of  the  societies  who  are  not  well
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 versed  m  co-operative  methods.
 द 1...  officers  siso  maintain  close
 liaison  between  the  Societies  “and  the
 Administration.  The  officials  will  be
 replaced  in  due  course  by  non-official
 members  who  are  already  working  as
 Vice-Chairman  and  Assistant  Sec-
 retaries  after  the  members  have  gain-
 ed  sufficient  experience  and  are  con-
 sidered  to  be  in  a  position  to  run  the
 Societies  properly.

 Displaced  Persons,  Tripura
 1174.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Rehabilitation  ह. ह  Mino-
 rity  Affairs  be  pleased  to  state:

 ta)  the  total  number  of  notices
 served  on  the  displaced  persons  of
 Tripura  during  the  current  year  for
 the  realisation  of  loans  advanced  to
 them;

 (b)  the  total  number  of  cases  in
 which  properties  were  attached  in
 order  to  realise  such  loans;  and

 (c)  the  total  amount  realised  so
 far?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  ह  8.  Naskar):  (a)  386.

 (b)  Nil.

 (c)  Rs,  203.02  nP

 Rehabilitation  of  Displaced  Persons

 1175,  Shri  Pahadia:  Will  the  Minis-
 ter  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state:

 (a)  the  number  of  displaced  persons
 from  East  and  West  Pakistan  re.
 habilitated  in  rural  and  urban  areas
 of  the  country  upto  the  end  of  June,
 1980,  separately;  and

 (b)  the  average  amount  spent  per
 head  on  rural  and  urban  rehabilita-
 tion,  separately?

 The  Deputy  Minister  of  Rehabilita-
 tien  (Shri  P.  s.  Naskar);  (a)  The  in-
 formation  is  not  readily  available  and
 can  be  collected  only  by  a  general
 census  which  will  involve  time  and
 labour  incommensurate  with  the
 reguits  to  be  achieved.

 (9)  Cost  of  rehabilitation  has  varied
 from  atea  to  area  and  displaced  per-
 son  to  displaced  person,  depending  on
 the  terrain,  requirements  etc,  है उ  is
 Not  possible  to  give  averages.

 Kamarhatty  Jute  Mills

 1176,  Shri  Muhammed  Elias:  Will
 the  Minister  of  Labour  and  Employ.
 ment  be  pleased  to  state:

 (a)  whether  Government  have  re.
 ceived  any  complaints  regarding  non-
 payment  of  Provident  Fund  dues  by
 the  Kamarhatty  Jute  Mills  to  its
 workers;

 (b)  if  so,  when  the  complaint  was
 received;  and

 (c)  the  action  taken  thereon?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Yes.

 (b)  In  November  and  December,
 958

 (c)  Interim  payment  has  been  made
 in  all  the  cases  and  further  payment
 will  be  made  on  realisation  of  Provi-
 dent  Fund  dues  from  the  Mills.

 Government  Quarters  near
 Nizamuddin  (New  Delhi)

 11g,  Shri  Muhammed  Elias:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state.

 (a)  the  number  of  Government
 quarters  built  in  Kilokirri  and  Pinjra-
 pole  areas  near  Nizamuddin  (New
 Delhi);

 (b)  when  the  construction  work
 began;

 (c)  the  date  on  which  these  quar-
 ters  were  completed;

 (d)  whether  they  have  been  fitted
 with  water  taps  and  electricity;  and

 (e)  whether  these  quarters  have
 been  allotted?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  and
 (b).  In  Kilokrri,  no  Government
 quarters  in  the  general  pool  have
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 been  built,  In  the  Pinjrepole  area,
 088  quarters  of  various  types  were
 tekém  up  for  construction  on  differ-
 ent  dates  beginning  from  February,
 3957  to  May,  959

 (e)  Not  yet  completed

 (d)  In  some  houses,  the  work  of
 internal  water  supply  and_  electric
 installations  has  been  completed,
 while  in  others  the  work  23  still  to  be
 taken  up.

 (९)  Not  yet

 Nore—Besides  the  Government
 quarters,  mentioned  above,  the
 CPWD  have  constructed,  for  the
 Delhi:  Development  Authority,  438
 single.roomed  tenements

 Demands  of  the  All  India  Bank
 Employees’  Association

 1178.  Shri  8  M  Banerjee:  W:ll  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state

 (a)  whether  the  All  India  Bank  Em
 ployees’  Association  has  submitted  a
 charter  of  demands  to  Government,

 (b)  i:f  so,  what  are  the  main  de
 mands,  and

 (c)  whether  this  charter  of  demands
 is  lukely  to  be  discussed  in  the  en-
 suing  tripartite  meeting?

 The  Deputy  Minister  of  Labour
 (She  Abid  Aff):  (a)  A  copy  of  the
 charter  of  demands  submitted  by  the
 Association  to  organisations  of  em-
 Ployers  has  been  received  by  the
 Government

 (b)  The  demands  cover  vanous
 items  relating  to  conditions  of  service,
 such  as  classification  of  banks,  scales
 of  pay,  Dearness  Allowance,  Provi-
 dent  Fund,  Gratuity,  Bonus,  Working
 Hours  etc

 (c)  A  tripartite  Conference  was  held
 on  the  8th  August,  959  It  was  of  an
 exploratory  nature  It  considered
 whether  a  new  tribunal  should  be  ap.
 pomted,  or  whether  there  was  scope
 for  settling  outstanding  points  by
 mediation  or  arbitration.

 AUGUST  20,  29४0  Written  Auswers  जज
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 Ensurance  Scheme

 wy,  Shri  S,  M  Banerjee:  Will  the
 Minter  of  Labour  and
 be  pleased  to  refer  to  the  raply  given
 to  Unstarred  Question  No,  464  on  the
 389  February,  959  and  state:

 (a)  the  date  from  which  the  cons-
 truction  work  of  the  hospital  to  be
 established  at  Kanpur  under  the  Bm-
 ployees’  State  Insurance  Scheme  has
 started,  and

 (b)  the  amount  likely  to  be  spent
 on  this  hospital?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Plans  and  esti-
 mates  have  been  finalised  and  cons-
 truction  38  expected  to  start  shortly

 (b)  Rs  2407  lakhs  (including  cost
 of  land  but  excluding  equipment)

 Export  of  Handicrafts

 ‘1180.  Shri  M.  M  Gandhi:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  whether  his  attention  has  been
 drawn  to  the  statement  made  by  Shri
 Madanmohan  R  Ruia,  President  of
 the  Federation  of  Indian  Chambers  of
 Commerce  and  In  lustry,  on  his  re-
 turn  from  a  tour  of  the  United  States
 and  other  countries,  that  there  is  a
 good  demand  for  Indian  handicrafts
 in  America  and  European  markets
 and  that  adaptation  and  design  to  the
 European  taste  were  needed;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto,

 (c)  whether  it  \  a  fact  that  there
 is  a  big  store  in  Milan  (Italy)  where
 they  are  having  a  brisk  sale  of
 handicrafts  and  that  the  demand  is
 growing;  and

 (d)  uf  so,  what  efforts  Government
 have  made  to  accelerate  the  salp  of
 handicrafts  in  Italy  and  other  coun-
 tries?

 The  Minister  of  Industry  (Wet
 Manobhai  Shah):  (a)  Yes,  Sir
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 i  America  and  Europe  and
 that  adaptation  and  design  to  Euro-
 peuh  taste  are  needed.

 (a)  Steps  for  promotion  of  exports
 of  handicrafts  are  being  taken  by  the
 Central  Government  in  respect  of
 all  countries  including  Italy.  Apart
 fram  the  Indian  Handicrafts  Develop.
 ment  Corporation  which  was  set  up  in
 Apefl,  1988,  to  look  after  activities
 connected  with  exports,  publicity  is
 being  given  through  exhibitions,  trade
 centres,  etc.  abroad.  A  Trade  dele-
 gation  of  business  executives  from
 U.S.A.  was  invited  to  India  sometime
 back,  to  establish  direct  contacts  with
 dealers  and  exporters,  Foreign  Ex-
 perts  are  also  being  employed  from
 time  to  time,  with  the  assistance  of
 Ford  Foundation,  to  advise  on  the
 development  of  handicrafts  parti-
 cularly  of  export.  Facilities  for  im-
 port  of  raw  materials  and  drawback
 of  import  duty  on  certain  Handicrafts
 are  also  being  given.  So  far  as  Italy
 is  concerned,  the  Handicrafts  Corpo-
 ration  recently  gave  financial  assist-
 ance  for  publicity  to  a  D@®partment
 Store  in  Milan  which  purchased  a
 large  quantity  of  handicrafts  from
 India.

 Rehabilitation  of  Displaced  Persons
 im  Sunderbans  Arc:

 ne.  J  Shrimati  Ta  Palchoudhauri;
 १  Shri  Sadhan  Gupta:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  4  on  the  3rd  August,
 959  and  lay  a  statement  showing  the
 brief-details  of  the  recommendations
 made  by  the  High  official  of  the  Indian
 Council  of  Agricultural  Research  who
 was  deputed  to  make  a  survey  of  the
 Sunderbans  area  in  West  Bengal  with
 a  view  to  reclaiming  and  develop-
 ing  it  for  rehabilitating  the  displaced
 persons  from  East  Pakistan?

 on  a  om Ld  fa  Hy  Pe 8५  ५५५८२  we  my  Fo

 The  Deputy  Minister  of  Rehabill-
 tetien  (Shri  P.  8.  Naskar};  The  re-
 port  is  still  under  consideration.  A.
 reference  has  been  made  to  the  Gov-
 ernment  of  West  Bengal.  It  will  not
 be  possible  to  make  a  definite  state-
 ment  at  this  stage,

 Oi  Drum  Clesures

 1182.  Shri  Ramecabwar  Taatia:  Will
 the  Minister  of  Commeree  and  Indus-.
 try  be  pleased  to  state:

 (a)  whether  the  country  imports  oi!
 drum  closures;

 (b)  wherefrom  these  are  imported;

 (c)  the  value  of  drum  closuyes  im-
 ported  in  the  years  954  to  3959  year-
 wise;

 (d)  which  are  the  firms  to  whom
 licences  for  these  imports  were  given
 in  the  year  956  to  959  and  for  how
 much  to  each  of  these  firms;

 (e)  whether  the  drum  closure-  are
 manufactured  in  India;

 (f)  .f  so,  who  are  the  manufacturers;

 (g)  whether  these  firms  produce
 such  drum  closures  in  quantity  «s  can
 replace  the  :mported  ones;  and

 (h)  to  what  extent  the  demand  of
 the  country  can  be  met  by  indigenous.
 products?

 The  Minister  of  Industry  (Shri
 Manabbai  Shah):  (a)  No,  Sir.

 (b)  to  (d)  Do  not  arise.

 (e)  and  (f).  Drum  Closures’  re
 being  manufactured  in  India  by  the
 following  four  firms:

 i.  M/s.  India  Die  Castings  03.  (ए)
 Ltd.,  178,  Mahatma  Gandhi
 Road,  Calcutta.

 2.  M/s,  Ajanta  Plastics  Private
 Ltd.,  34  A  and  B,  Viveka-
 nanda  Road,  Calcutta—4.

 3.  M/s.  Ahuja  &  Co,  5,  Clive
 Row  (Room  No.  49),  Cal-
 cutta-4.
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 4,  M/s.  India  Malleable  Castings
 Litd.,  4,  Lyons  Range,
 Calcutta-l.

 (g)  and  (h).  The  indigenous  in-
 dustry  can  meet  the  full  demand  of
 the  country  for  Drum  Closures.  The
 quality  of  one  of  the  components  of
 the  Drum  Tlosures,  namely,  ‘Flange’
 is  not  satisfactory  on  account  of  the
 non-availability  of  the  special  type  of
 stee)  for  its  manufacture.  A  part  of
 the  requirements  of  Flanges,  for  the
 Drum  Closures,  is  being  allowed  to  be
 imported.

 Minimum  Wages  (Central)  Rules,
 2950

 Shri  Anthony  Pillai: ‘Liss,
 4  shri  L.  Achaw  Singh:

 Wil  the  Minster  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 ‘No,  4250  on  the  8th  May,  2959  and
 state  when  the  draft  amendments  to
 Rule  28  of  the  Minimum  Wages
 (Central)  Rules,  950  will  be  finalised”

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  amendments
 will  be  finalised  within  the  next  few
 weeks,

 Piece  Rate  Schemes  for  Dock
 Workers

 ns,
 Shri  Anthony  Pillai:
 Shri  L.  Achaw  Singh:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to  the
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 reply  given  to  २  Naterred
 No.  3546  on  the  27th  April,  १880  end
 atate:

 (a)  how  many  workers  were  re-
 trenched  by  the  Madras  Doek  Labour
 Board  subsequent  to  the  introduction
 of  the  piece-rate  scheme;

 (b)  how  many  months  after  the  in-
 troduction  of  the  puece-rate  scheme
 they  were  retrenched;

 (९)  sn  what  precise  manner  did
 Government  view  with  disfavour  their
 retrenchment;

 (a)  what  beneficial  effects  did  it
 have  on  the  persons  retrenched  either
 in  the  form  of  re.employment  or  pay-
 ment  of  compensation;  and

 (e)  the  total  amount  paid  tp  the
 registered  stevedore  workera  in  the
 form  of  attendance  allowance  and  to
 make  up  for  the  minimum  guarantee
 during  each  of  the  three  months  prior
 to  the  introduction  of  the  piece  rate
 scheme  and  prior  to  the  retrenchment?

 The  Depaty  Minister  of  Labour
 (Shri  Abig  Ali);  (8)  and  (b).  There
 was  no  retrenchment  as  such.  The
 Board  cancelled  the  temporary  regis-
 tration  of  69  temporary  workers  from
 161-1959  +e.  20  months  after  the  in-
 troduction  of  the  piece-rate  scheme)
 on  expiry  of  the  sanctioned  period  of
 temporary  registration,

 (९)  and  (a).  Do  not  arise,
 (e)  The  information  is  as  follows:

 Period—~December,  957  to  February,  79९8

 Reserve  Pool  Workers

 Temporary  Workers

 TOTAL

 Attendance  —  Guaranteed
 allowance  MinimumWages

 Rs.  Rs
 6021-00.  Nil.

 74०१7  00  .

 20052  00

 “The  temporary  work:rs  were  not  entitled  to  the  payment  of  Gusranteed  Minimum  ‘weget,
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 Period—-October,  79506  to  Decamber,  7958

 Attendance  Guaranteed
 ~Kilowance  “Minimum  Wages.

 Rs.  Rs.

 Reserve  Poo!  Workers  49.$69°00  37746  574

 “Temporary  Workers  78,880  ०  के

 Torat:  68,449"  50  37746  74

 *The  temporary  workers  were  not  entitled  to  the  payment  of  Guaranteed  Minimum  Wages.

 Automobile  Industry

 Will  the  Minister  of  Commerce  and
 @ustry  be  pleased  to  state:

 (a)  the  amount  of  foreign  exchange
 netione@d  to  various  auto-truck
 anufacturing  ‘concerns  for  the  year
 mmencing  from  the  Ist  April,  959
 r  the  import  of  raw  materials  and
 mponents;

 (b)  what  ts  the  percentage  value  of
 e  components  manufactured  in  India

 Name  of  Manufacturer

 by  each  of  the  three  concerns;  an.t

 (c)  when  industrial  licences  for  the
 manufacture  of  automobile  trucks
 were  granted  to  each  of  these  con-
 cerns  and  when  did  they  commence
 the  manufacturing  programme?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  There  are  four
 truck  manufacturers  in  the  cour  try.
 Foreign  exchange  for  the  import  of
 raw  materials  and  components  is
 sancfioned  on  half-yearly  basis.  The
 amount  sanctioned  for  the  period
 April-September  959  is  as  follows:

 Foreign  Ex-
 change  San-
 tioned

 Mi/s.Tata  Locomotive  &  Engg.  Co.  Led.,  Bombay

 M/s.  Premier  Automobiles  Ltd.,  Bombay

 M/s.  Hindustan  Motors  Ltd..  Calcutta

 Mis.  Ashok-leyland  Led.,  Madras

 (Rs.  lakhs)

 ‘38r  00

 333  37
 206-00

 ‘181-35

 (b)  The  latest  percentages  of  in-
 genous  content  in  the  main  models
 !  trucks  manufactured  in  the  coun-
 y  are  as  follows:

 Tata-Mercedes  Benz  65°
 W.B.  64°4%

 Dodge-365"  W.B.  rc}  ton).  to
 Leyland  ‘Comet’  :63°  W.B.  52%
 Bedford  (Diesel)  Scheme

 recently
 started.

 The  above  percentages  are  worked
 out  by  comparing  the  C.L.F.  price  of
 the  imported  components  (finished
 and  semi-finished)  with  the  ex-factory
 cost  of  the  vehicle  in  India.

 (c)  The  following  are  the  dates  of
 grant  of  industrial  licences  or  Gov-
 ernment  approval  and  of  the  com-
 mencement  of  manufacturing  pro-
 grammes:

 4  LSD—4,
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 of  Truck  Date  Date  of  com- Name  of  Manufacturer  Name
 बम

 ०  “e
 cence  menufacturing

 programme

 Automobiles  Ltd.  द  Dodge  Sept.  °53  Jan.  7954
 Mie  ia  a  Ltd...

 Leyland
 March  54  Jan.  1956.

 Mis,  Tata  Locomotive  &  Engg.  Co.  Ltd
 By  Merced

 March  "55  Nov.  7955 es  penz.
 M/s.  Hindustan  Motors  Ltd  Bedford  Jan  *58  Sept.  1988.

 Evacuee  Land  in  Rajasthan

 1186.  Shri  क्,  K  Deo:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  the  acreage  of  evacuee  land  in
 Alwar  and  Bharatpur  Districts  of
 Rajasthan,

 (b)  how  many  acres  of  this  land
 have  been  allotted  to  displaced  per-
 sons  and  how  many  to  local  inhabit-
 ants;  and

 (c)  the  average  amount  paid  p-r
 acre  by  displaced  persons  and  ‘he
 loca]  inhabitants  for  such  land*

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P  S.  Naskar):  (a)  3,47,944
 acres

 (b)  Allotted  to  displaced  per-
 sons  2+15:3०9

 Given  on  lease  ete  tolocal  acres
 inhabitant,  by  Govern-
 ment  of  Rajavihan  ‘1,00,297

 acres,

 (९)  As  provided  in  the  Displaced
 Persons  (Compensation  and  Rehabih-
 tation)  Rules,  1955,  the  price  recover-
 able  for  the  evacuee  land  is  Rs  450
 per  standard  acre  The  price  in  ies-
 pect  of  the  land  on  lease  with  locals
 3s  to  be  paid  by  the  State  Govern.
 ment,  and  negotiations  in  {his  regard
 are  going  on  with  them

 Dairy  Salt
 ‘1187.  Shri  P.  K.  Deo:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  amount  of  Dairy  Salt  manu-
 factured  and  consumed  in  this  coun-
 try  annually;

 (७)  how  much  of  it  73  imported
 ammually;

 (c)  which  firms  in  the  country  are
 manufacturing  this  kind  of  salt;  and

 (d)  whether  there  is  any  proposal
 to  increase  the  indigenous  production
 of  this  salt  to  meet  the  entire  re-
 quirements  of  the  country”

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (c)  No
 dairy  salt  as  such  is  manufactured  in
 India,  as  no  separate  standard  has
 been  prescribed  for  the  purpose,  but
 a  quantity  of  about  80  tons  of  vacu-
 um  salt  produced  by  Tatas  is  report-
 ed  to  be  consumed  annually  by  the
 dairy  industry

 (b)  Figures  are  not  available  for
 the  different  varieties  of  salt  sepa-
 rately

 (d)  No,  Sir

 Table  Salt

 ‘1188.  Shri  ?  K.  Deo:  Will  the  Minis-
 ter  of  Commerce  and  Industry  he
 pleased  to  state

 (a)  the  total  amount  of  table  salt
 imported  into  this  country  during
 ‘1957-58,  ‘1958-59  and  1959-60  eo  far  and
 the  amount  of  foreign  exchange  in-
 volved  thereon;  and

 (b)  whether  there  is  any  proposal
 to  manufacture  table  salt  by  the
 Hindustan  Salt  Company?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  information
 asked  for  is  not  aveilabie  as  statistics
 of  imports  are  not  maintained  for
 each  variety  of  salt  separately.  The
 total  amount  of  all  varieties  of  salt
 imported  and  their  value  are  as
 foliows:—
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 Yoor  —  Quantity  in  tons  Value

 Mrs  |  73  Re.  $6,000
 1958-59.  «24  Ra.  I9,000
 T9:  pril-

 thy  8

 (b)  Yes,  Sir,
 Spinning  Factory  at  Madanojalli  in

 Chittoor  (Andhra  Pradesh)

 1189,  Shri  Viswanatha  Reddy:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  spindles
 were  allotted  to  Rayagada  Sugar
 Factory  four  years  ago  to  start  a
 spinning  factory  at  Madanojalli  in
 Chittoor  District  of  Andhra  Pradesh,

 (b)  if  so,  the  total
 spindles  allotted;  and

 (6)  the  progress  made  by  the  licen-
 cee  in  starting  a  factory?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  A  licence  under  the
 Industries  (Development  and  Regula-
 tion)  Act,  95l  was  granted  to  Jay-
 pore  Sugar  Co  Ltd.,  on  28-2-1953  for
 the  establishment  of  a  Spinning  mill
 at  Rayagada,  Orissa  State  and  not  at
 Madanojalli  in  Chittoor  District  of
 Andhra  Pradesh

 number  of

 (by  10,000

 बिहार  में  शिक्षित  बेरोजगार

 ११६०.  शी झमियद्ध  स्तिहु  :  क्‍या  -
 झौर  रोजगार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  बिहार  राज्य  में  इस  समय  कितने

 शिक्षित  बेरोजगार  हैं,

 (ख)  बिहार  राज्य  के  ऐसे  शिक्षित

 बेरोजगारों  की  संख्या  कितनी  है  जिन्होंने
 हिंवीय  पचवर्षीय  योजना  के  आरम्भ  में

 प्रवेशिका  परीक्षा  पास  कर  ली  थी  भ्रथवा  जो
 स्तातेक  या  स्नातकोत्तर  की  उपाजि  प्राप्त  थे;

 (गो)  जया  मैइलीय  'पंचयर्धाय  "पेजमा  के
 आरम्भ  से  उन  शिक्षित  बेरोजगारो  की
 दख्या  बढी  है;

 (8)  प्रत्येक  वर्ग  के  ऐसे  शिक्षित
 बेरोजगारों  की  सख्या  क्‍या  है  जिन्हें  द्वितीय
 व॑ंचवर्षीय  योजना  के  आरम्म  से  ३०  जून,
 (६५६  तक  रोजगार  मिल  गया  था,  शौर

 (ड)  इस  समय  बिहार  राज्य  में  प्रत्येक
 गे  के  शिक्षित  बेरोजगारों  की  संख्या  क्या  है  ?

 ॥  उपमंत्री  (भो  श्राबिद  ली)  :

 शिक्षित  बेरोजगार  लोगों  की  कुल  संख्या

 हे  मालूम  नहीं  है  परन्तु  जिन  लोगो  ने  अपने  नाम
 (९)  The  licence  was  revoked  on  480  कार्यालयों

 में
 May  ‘1957,  for  failure  to  implement

 yee
 कार्यालयों  में  दर्ज  कराये  हैं  उनके

 the  project.  ort  में  जानकारी  नीचे  दी  गई  है  i

 (क),  (व),  (घ)  ब्रौर  (४)
 दूसर,  पचयवॉय

 ३०  जून  १६९५६  दूसरी  यबक्कन  |  योजन  के ब्रान्म्म

 को  !नयोजन  कार्यो:  मोजना  केआारम्म  से  ३०  जून१६५६
 नेग  लगे  के  चालू  रजि  में वावे  ३१-३-५६  तक 1वहू' र  राज्य

 स्‍्टटा  में  दर्जे  उम्मर्द-  की  विरेजन  के.  वी-  के  निवोजत्त  कार्या-

 बार  की सख्या  लवों  क॑  चाल  रजि  लयों  की  सह  यता
 स्टरों में  दर्ज  उम्पीद-  से  रोजगार  आय
 बारी  कं,  समन्या  र  व,ले  शिक्षियों

 की  सस्य,

 १
 र्‌  so

 द ,बैँगु एद्त  (स्नातक)  १,४५६  १,२७१  १,०१७
 eee  eee  eee
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 g  २  a  ¥

 |  इष्टरमीडिएट्स  १,४३६  ११२१०  Sek

 मोड़िकुलेट्स  Acs  Aas g  ४,६४२

 57  ११,८७०  ११,२६५  ६,७७५

 प्रब।दाका  पम  न्याक्ततों  का  जानकारी
 ब्राप्त  नदी  है  1

 (7)  जा  हा,  इस  पुछ,  में  ४७५
 के  वृद्ध  हुई  है  ।

 Financial  Assistance  to  Municipalities
 in  Panjab

 wo.  Shh  Half  Singh:  Wo  ihe
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  whether  it  १5  a  fact  that  Gov-
 ernment  propose  to  provide  financial
 assistance  to  different  Municipalities
 of  Punjab  for  development  works
 pertaining  to  displaced  persons;

 (b)  if  so,  the  nature  of  development
 work  to  be  undertaken;  and

 (c)  the  amount  of  assistance  sanc-
 tioned  Municipality-wise?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  ss.  Naskar):  (a)  No  pro-
 posal  to  provide  financial  assistance  to
 different  Municipalities  in  Punjab  for
 development  works  pertaining  to  dis-
 placed  persons  has  been  received  from
 the  Punjab  Government,

 (b)  and  (c)  Do  not  arise,

 Dailies  Published  in  Punjsb
 ‘1192.  Shri  Daljit  Singh:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  number  of  dailies  published
 from  the  principal  cities  of  Punjab  at
 present;  and

 (b)  the  languages  in  which
 are  published?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  26
 dailies  are  published  from  the  prin-
 cipal  cities  of  Punjab

 they

 wp  Urdu,  Punjab:,  Hindi  and  Bng-
 lish.

 Indian  Honorary  Counsels

 1393,  Shri  8.  A.  Mehdi:  Will  the
 prime  Minister  be  pleased  to  state:

 (8)  how  many  Indian  nationals  are
 working  as  Honorary  Counsels  of
 different  foreign  countries  stationed  in
 Bombay,  Madras,  Calcutta  and  New
 Dejhi;

 (9)  their  functions  and  names  of  the
 countries  to  which  they  are  attached;

 (c)  whether  they  enjoy  any  diple-
 matic  privileges;  and

 (A)  if  so,  the  details  thereof  ?

 ghe  Prime  Minister  and  Minister  ef
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Fourteen

 (b)  A  list  of  the  Honorary  Consular
 Officers  showing  the  names  of  the
 countries  they  represent  is  laid  on  the
 Table  [See  Appendix  IJ,  annexure
 No  99  }

 The  functions  of  Honorary  Consular
 Officers  are:—

 @  to  look  after  the  interests  of
 conimerce,  industry  and  navigation  of
 the  country  they  represent;

 (ii)  to  take  care  of  the  traders  of
 that  country  trading  in  India  and  to
 aggist  them  in  all  their  lawful  mer-
 cantile  operations.

 qne  Consular  Officers  can  abo
 exercise  protective  functions  over  ¢he
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 subjects  of  the  appainting  States.  The
 protections  are:

 (a)  they  can  render  passport  ser-
 vices;

 (b)  they  have  to  help  paupers  and
 the  sick;  and

 (e)  they  assist  litigants  before  the
 Courts.

 The  Consuls  can  also  perform
 notarial  functions  viz.  to  attest  signa-
 tures  and  legalise  documents,  examine
 witnesses  and  administer  oaths  for  the
 purpose  of  procuring  evidences  for  the
 Courts  and  other  authorities  of  the
 appointing  State.  They  also  maintain
 registers  of  births,  deaths  and  marri-
 ages.  They  also  issue  visas

 (e)  No.

 (d)  Does  not  arise.

 Reclassification  of  Government
 Quarters

 ne.  Shri  8,  A.  Mehdi:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 Bly  be  pleased  to  state:

 (a)  whether  any  reclassification  of
 Government  residences  has  been  made
 in  Delhi  recently;  and

 (b)  if  so,  whether  a  statement  show-
 ing  the  details  thereof  will  be  laid
 on  the  Table?  ~

 The  Minister  of  Works,  Housing  and
 Sapply  (Shri  K.  0,  Reddy):  (७)  Yes.

 (b)  A  statement  is  laid  on  the
 Table.  [See  Appendix  II,  annexure
 No.  100.]

 Plan  Publicity  in  Himachal  Pradesh
 ‘1195,  Shri  Daljit  Singh:  Will  =  the

 Minister  of  Information  and  Bread-
 casting  be  pleased  to  state  the  amount
 spent  on  Plan  Publicity  in  Himachal
 Pradesh  during  1967-88  and  1088-50?

 The  Minister  of  Information  §  and
 Brenécasting  (Dr.  Keskar):  During
 1987-58  and  1968-59,  ह, ड  Himachal
 Pradesh  Administration  incurred  an
 expenditure  of  about  Rs.  188  and
 Re.  :57  lakhs,  reepectively  on  Plan
 publicity.

 Written  Answers  3320

 House  Bailding  Cooperative  Socictics
 in  Dethi

 ‘lise.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  number  of  House  Building
 Cooperative  Societies  registered  in
 Delhi;

 (b)  the  names  of  the  Societies  to
 whom  aid  has  been  given  by  Govern-
 ment  for  the  construction  of  houses
 so  far;

 (c)  the  names  of  the  Societies  to
 whom  land  has  been  given  on  subsidis-
 ed  rates  or  proposed  to  be  given  during
 ‘1959-60;  and

 (d)  the  conditions  for  the  aid  given
 and  land  allotted?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  Cc.  Reddy):  (a)  226
 House  Building  Cooperative  Societies
 were  registered  in  the  Union  Territory
 of  Delhi  upto  30-6-1959,

 (b)  The  relevant  information  is
 being  collected  from  the  Delhi  Admi-
 nistration.

 (c)  No  cooperative  society  in  Delhi
 has  so  far  been  given  land  on  sub-
 sidised  rates;  nor  is  any  such  pro-
 posal  under  consideration

 (da)  Does  not  arise.

 Travancore  Minerals
 List,  Shri  Kodiyan:  Will  the  Prime

 Minister  be  pleased  to  state:
 (a)  whether  Government  have  eny

 scheme  for  developing  and  expanding
 the  Travancore  Minerals  at  Chavara
 in  Quilon;

 (b)  if  so,  the  nature  thereof;  and

 (९)  the  financial  implications  of  the
 scheme?

 The  Prime  Minister  and  Minister  of
 Rxternal  Affairs  (Shri  Jawaharial
 Nehru):  (a)  The  Government  have
 no  scheme  at  present  for  developing
 and  expanding  the  Travancore  Mine-
 rals  श)  2d.  at  Chavara.

 (b)  and  (ce).  Do  not  arise,
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 ¥  hrs.

 BUSINESS  OF  THE  HOUSE

 Mr.  Speaker:  Now  Papers  to  be  Jaid
 on  the  Table

 Shrimati  Renu  Chakravartty  rose—

 Me.  Speaker:  I  have  disallowed  it

 Shri  Nagi  Reddy  (Anantapur)
 The  food  debate  35  going  to  take  place
 only  for  23  hours  We  wish  to  point
 out  that  if  the  food  debate  75  going  to
 take  place  only  for  23  hours  all  the
 aspects  of  the  problem  cannot  be  dis-
 cussed  Therefore,  I  had  requested
 you  m  the  chamber,  and  I  would  now
 request  the  Mister  through  you,
 that  the  Government  must  come  for-
 ward  with  a  motion  so  ‘that  this  2}
 hours’  discussion  can  be  extended
 and  there  is  one  full  day  for  the  dis-
 cussion  of  the  food  problémi

 Mr.  Speaker:  The  hon
 wul  consider  this  suggestion

 Shri  Vajpayee  (Balrampur)  One
 full  day  should  be  allotted  for  this

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  I  have  no
 Objection  to  any  amount  of  time  being
 allotted

 Mr.  Speaker  The  Government  WS
 willing  to  give  2}  hours  more  Even

 af  it  starts  tomorrow,  we  need  not
 have  the  same  day  allotted  for  this
 We  have  allotted  23  hours  We  may
 start  tomorrow  Then  what  more  is
 Jeft  can  be  taken  up  on  some  other
 day

 Shri  A.  P.  Jain:  You  can  make

 Mimster

 arrangements  ‘You  can  allot  any
 amount  of  time  It  is  for  you  to  find
 the  time

 Mr.  Speaker  The  bon  Munster
 must  help  me  It  will  largely  depend
 on  Government  work

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sitiha):
 Tomorrow  3s  a  non-official  day

 Mr.  Speaker:  The  whoie  discussion
 cannot  be  taken  up  on  the  same  day We  will  have  it  for  ob  hours  tomor-

 row  It  will  go  on  on  same  other  day
 when  it  is  convenient.

 Shri  Nagi  Reddy:  My  suggestion
 would  be  that  the  whole  thing  ghould
 be  continued  as  a  discussion.

 Mr.  Speaker:  The  hon.  Member
 cannot  go  on  lke  this

 hri  Nagi  Reddy:  In  Andhra,
 Bengal  and  other  places  the  food
 situation  3s  very  serious  We  will  not
 be  able  to  give  all  the  facts  and
 figures  and  express  our  views  and
 take  the  suggestions  of  the  Govern-
 ment  if  mere  23  hours  are  allotted.
 What  is  the  point  m  restricting  it  to
 23  hours?  It  is  in  the  interests  of  the
 country  to  have  discussion  for  a  whole
 day

 Mr.  Speaker:  The  hon  Member  ४
 not  following  the  discussion  Even  if
 we  increase  it  by  24  hours  and  make
 it  a  whole  day  because  of  some  other
 work  intervening,  the  entire  discus-
 sion  cannot  be  completed  the  very
 day  Therefore,  we  will  start  getting
 along  with  24  hours  We  can  have
 the  other  24  hours  on  some  other  day

 Shri  Nagi  Reddy  Is  3¢  the  follow-
 ing  day?

 Mr.  Speaker-  The  hon  Member
 ought  not  to  go  on  asking  lke  that
 We  cannot  say  that  now

 Shri  Satya  Narayan  Sinha  I  will
 make  a  submission  It  38  not  possible
 to  take  it  up  the  following  day
 because  we  have  got  to  put  through
 the  International  Monetary  Fund  end
 Bank  (Amendment)  Bill

 Shri  T,  8.  Vittal  Rao  (Khammam)
 It  is  not  very  urgent

 Mr.  Speaker:  Hon  Members  can-
 not  dictate  It  is  Government’s  time
 that  we  are  asking

 Shri  T,  B.  Vittal  Rae:  The  hon
 Munster  said  that  the  International
 Monetary  Fund  and  Bank  (Amsnd-
 ment)  Bill  should  be  passed  KR  is
 not  @  very  urgent  Bil)

 Mr.  Speaker:  I  am  not  going  to allow  this  kind  of  discussion.  Hoa



 2903  Papers  ह... ३
 Schad

 SRAVAN4-29,  ३887  (SAKA)  Committee  on  Absence  3324
 है|

 will  have  23  hours  more.  As
 to  when  it  should  be  held,  it  is  for
 the  Government  to  decide.  Govern-
 moent’s  business  should  have  priority.
 Non-officials  have  no  right  to  advise
 Government  to  give  priority  to  one  or
 ‘the  other.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  We  are  anxious  to  give  it
 time  early.  Now  that  this  question
 has  arisen,  it  is  better  for  it  to  conti-
 nue  without  a  big  gap.  We  accept
 that  and  I  shall  ask  my  colleague  to
 try  to  fix  that  up.

 PAPERS  LAID  ON  THE  TABLE

 Avprr  Report  aNnp
 Appropriation  Accounts

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  lay  on  the
 Table  a  copy  of  each  of  the  following
 papers:

 (i)  Audit  Report,  Defence  Ser-
 vices,  959  (including  Report
 on  the  Appropriation  Ac-
 counts  of  the  Defence  Ser-
 vices  and  the  Commercial
 Appendix  thereto  for  the  year
 (1957-58),  under  Article
 5(l)  of  the  Constitution.

 {ii)  Appropriation  Accounts  of
 the  Defence  Services  for  the
 year  1957-58  and  Commercial
 Appendix  thereto.  [Placed
 in  Library.  See  No  LT-544}
 89.)

 Report  or  InpIAN  DELEGATION  TO
 GATT  Srsston

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadar  Shastri):
 3  beg  to  lay  on  the  Table  a  copy  of
 the  Report  of  the  Indian  Delegation
 to  the  Ith  Session  of  the  Contracting
 Parties  to  the  General  Agreement  on
 Tariffs  and  Trade  held  in  Geneva  in
 May,  1989.  {Placed  in  Library,  See
 Mo.  LT-545/59.) at

 of  Members  from  the
 Sittings  of  the

 House
 AMENDMENT  TO  CoTTON

 Conrro,  Onprr
 Shri  Lal  Bahadur  Shastri:  I  beg  to

 lay  on  the  Table,  under  sub-section
 (6)  of  Section  3  of  the  Essential
 Commodities  Act,  ‘1955,  a  copy  of
 Notification  No.  S.  O.  77४  dated  the
 8th  August,  ‘1959,  making  certain  fur-
 ther  amendment  to  the  Cotton  Con-
 tro]  Order,  1955,  [Placed  in  Library,
 See  No.  LT-543/59}.

 MESSAGES  FROM  RAJYA  SABHA
 Secretary:  Sir,  I  have  to  report

 the  following  messages  received  from
 the  Secretary  of  Rajya  Sabha:

 (i)  “In  accordance  with  the  pro-
 visions  of  rule  25  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  in-
 form  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting
 held  on  the  १89 a  August,
 ‘1959,  agreed  without  any
 amendment  to  the  State  Bank
 of  India  (Subsidiary  Banks)
 Bill,  1959,  which  was  passed
 by  the  Lok  Sabha  at  its  sit-
 ting  held  on  the  2th  August,
 1959.”

 (ii)  “In  accordance  with  the  pro-
 visions  of  rule  25  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  in-
 form  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting
 held  on  the  39th  August,
 ‘1959,  agreed  without  any
 amendment  to  the  Indian
 Electricity  (Amendment)
 Bill,  ‘1950,  which  was  passed
 by  the  Lok  Sabha  at  its  sit-
 ting  held  on  the  5th  August,
 1959."

 COMMITTEE  ON  :  ABSENCE  OF
 MEMBERS  FROM  THE  SITTINGS

 OF  THE  HOUSE
 FurrgenTH  Report

 Shri  Mulchand  Dube  (Farrukha-
 bad):  I-  beg  to  present  the  Fifteenth
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 {Shri  Mulichand  Dube  ]
 Report  of  the  Committee  on  Absence
 of  Members  from  the  sittings  of  the
 House  I  also  Jay  on  the  Table  a  copy
 of  the  statement  showing  the  list  of
 Members  who  have  been  absent  for
 fifteen  days  or  more  continuously
 from  ist  April,  3959  to  9th  May,  959
 during  the  Seventh  Session.

 CORRECTION  OF  STATEMENT  RE
 SITUATION  IN  PONDICHERRY

 The  Deputy  Minister  of  External
 Affairs  (Shri  Lakshmi  Menon):  On
 the  l0th  August,  ‘1959,  I  made  3  state-
 ment  on  the  ‘situation  in  Pondicherry’
 immediately  after  the  Question  Hour
 arising  out  of  the  allegation  made
 earlier  that  Shri  Ramalingam,  a  can-
 didate  of  the  People’s  Front  for  Pon-
 dicherry  Elections,  had  been  arrested
 and  was  thus  being  prevented  from
 doing  normal  election  work.  In  the
 course  of  my  statement  I  said  ‘The
 fact  of  the  matter  ७  that  one  of  the
 Communist  members,  Shri  Ramalin-
 gam,  was  arrested  three  months  ago
 for  causing  grievous  hurt  and  was
 convicted  m  the  lower  court”  I  wish
 to  make  a  correction  to  this  sentence
 What  I  intended  to  say  was  that  he
 was  arrested  and  refused  bail  before
 he  was  nominated  to  be  a  candidate
 He  has  not  been  convicted  and  his
 case  is  yet  to  be  tried  I  suggest  that,
 with  your  permission,  the  Parliamen-
 tary  record  be  corrected  to  change
 the  word  “convicted”  to  “refused
 bail”  in  the  sentence  I  have  quoted

 Shri  Tangamani  (Madura!)  May  I
 make  a  submission?  We  brought  en
 adjournment  motion  on  the  7th,  say-
 ing  that  Shri  Ramalingam,  who  was
 one  of  the  candidates,  has  been  arres-
 ted  and  that  he  33  not  being  allowed
 to  canvass,  and  you  were  pleased  to
 say  that  it  is  not  proper  that  a  candi-
 date  should  be  errested

 Mr.  Speaker:  Did  I  say  that  even
 if  he  commits  an  offence  he  should
 not  be  arrested?

 Shri  Tamgamani:  When  he  was  ar-
 rested  a  new  impression  was  sought
 te  be  created  on  the  Ith  The  elec-

 But  the  point  that
 was  made  once  or  twice  by  Shrimat:
 Renu  Chakravartty  was  that  he  hes
 been  arrested  under  the  peculiar  cir-
 cumstances  and  the  peculiar  proce-
 dure  then  in  existence  in  French
 India,  namely,  Pondicherry.  There  as
 soon  as  the  Public  Prosecutor  says
 when  a  person  iw  arrested  that  no  bail
 should  be  granted  no  bail  is  granted.

 Mr.  Speaker:  Order,  order.  The
 hon  Member  knows  the  rule.  When
 @  correction  8  made  by  any  hon.
 Minister  to  the  answer  that  has  been
 given,  the  hon.  Member  may  put  one
 or  two  questions  arising  out  of  this
 correction  He  35  now  going  on  mak~
 ing  a  speech  What  is  the  point?

 Shri  Tangamani:  A  point  was
 raised  on  the  7th

 Mr.  Speaker:  That  78  all  right
 What  38  it  that  he  wants  to  ask  the
 hon  Minister?  Let  him  frame  a
 question  What  is  the  question?

 Shri  Tangamani:  Was  a  report  re-
 ceived  from  the  Chief  Commissioner
 before  this  statement  was  made  on
 the  700  August  and,  af  so,  what  w
 the  nature  of  this  report?

 Shri  Jawaharial  Nehru:  I  do  not
 know  The  facts  are  quite  simple  I
 deeply  regret  that  a  small  error  slip-
 ped  in  in  my  colleague's  statement.  It
 so  happened  that  I  made  the  state-
 ment  myself  in  the  other  House  and  I
 could  not  come  here  I  asked  her,
 therefore,  m  oase  the  question  was
 raised  here,  to  make  the  statement.
 Maybe,  m  communicating  my  message
 to  her  some  slight  misunderstanding
 about  these  words  arose

 Mr.  Speaker:  A  correct  statement
 was  made  there’

 Shri  Jawaharlal  Nehru:  Yes,  Sir.  I
 made  the  statement  Y  did  not  make
 the  mistake  I  knew  the  facts.  But  in
 conveying  to  her  that  {a  case  this
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 this  gentleman  was  arrested  m  a
 of  criminal  assault  and  bail  was

 refused.  He  went  up  in  appeal  to
 the  local  High  Court.  They  also  re-
 fused,  You  will  remember,  Sir,  that
 the  French  law  still  applies  to  Pondi-
 cherry.  When  we  heard  about  this
 matter  we  referred  to  our  Chief  Com-
 missioner  and  he  told  us  that  he  was
 nominated  afterwards,  that  is,  after
 this  incident  he  was  nominated  as  a
 candidate.  We  instructed  our  Chief
 Commissioner  not  to  oppose  the
 grant  of  bail.  It  is  not  for  him  to
 grant  bail.  It  is  for  the  courts,  but
 he  should  make  it  clear  that  the  Gov-
 ernment  would  not  oppose  it.  These
 ere  the  facts.  I  do  not  quite  know
 what  has  happened  since  then.

 Shrimati  Renu  Chakravarity
 (Basirhat):  There  is  one  more  sen-
 tence  which  needs  correction.  Not
 only  the  first  sentence  for  correcting
 which  she  has  already  asked  for  per-
 mission  but  the  next  sentence  about
 the  High  Court  conviction  should  also
 be  corrected.

 Shri  Jawaharlal  Nehru:  That  is
 consequential.  That  should  also  be
 corrected.

 32.22  hrs.

 RESOLUTION  RE:  PROCLAMA-
 TION  IN  RESPECT  OF  KERALA—

 contd.

 Mr,  Speaker:  The  House  will  now
 resume  further  discussion  of  the  fol-
 lowing  Resolution  moved  by  Shri
 Govind  Ballabh  Pant  on  the  1%th
 August,  1959,  namely,

 “That  this  House  approves  the
 Proclamation  issued  by  the  Presi-
 dent  vn  the  3ist  July,  1959,  under
 clause  qa)  of  article  356  of  the
 Constitution  in  relation  to  the  State
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 जी  wa  राज  fog  (फिरोड़ाबाद)  :
 अध्यक्ष  महोदय,  मैं  ने  कल  निवेदन  किया  था
 कि  केरल  प्रदेश  में  एक  जनविदोहू  सा  हो  गया
 था  धौर  यहां  की  कम्युनिस्ट  सरकार  को

 इस्तीफा  दे  देना  चाहिये  था  ।  केकिन  उसने
 इस्तीफा  नहीं  दिया  भौर  उसके  बाद  केन्द्र  ने

 हस्तक्षेप  किया  ।  केन्द्र  हारा  हस्तक्षेप  किये

 जाने  के  बारे  में  गवर्नर  द्वारा  जो  रिपोर्ट  मेजी
 गई  थी,  उसको  झभाधार  माना  गया  है  झौर  में

 समझता हूं  कि  जिन  चीज़ों  को  प्राधार  मान  कर
 यह  किया  गया  है,  भ्रच्छा  होगा  कि  सदन  उन
 प्र  विचार  करे  और  देखें  कि  क्या  इस  तरह के
 झाधार  हिन्दुस्तान  के  दूसरे  सबों  में  जहां  पर
 कि  कांग्रेसी  सरकारें  हैं,  मौजूद  हैं  या  नहीं हैं  +
 गवर्नेर की  रिपोर्ट  में  कहा  गया  है  कि  कम्युनिस्ट
 मिनिस्ट्री  ने  वहां  को  सरकारी  मशीनरी  को

 कम्युनिस्ट  पार्टी  की  मजबूत  करने  के  लिये

 इस्तेमाल  किया  ।  में  निवेदन  करना  चाहता  हूं
 कि  एक  ऐसा  ही  बयान  झमी  हाल  ही  में  ह
 कांग्रेसियों  की  तरफ  से

 Acharya  Kripalani  (Sitamarhi):  To
 strengthen  the  Party;  to  make  the
 Party  the  Government.

 थी  querer  सिह  :  में  यही  कह  रहा  हूं  कि
 कम्युनिस्ट  मिनिस्ट्री  ने  कम्युनिस्ट  पार्टी  को

 मजबूत  करने  के  लिये  सरकारी  मशीनरी  का

 इस्तेमाल  किया  है,  यह  गवनेर  की  रिपोर्ट  में

 कहा  गया  है।  में  मानता  हूं  कि  यह  गलत  बात  है

 पोर  ऐसा  नही  होना  चाहिये  कहीं भी  किसी  भी
 सरकार  को  किसी  पार्टी  को  मजबूत  करने  के
 लिये  सरकारी  मशीनरी  का  उपयोग  नहीं

 करता  बाहिये  ।  लेकिन  क्या  यह  चीज़  दूसरे
 ब्रान्तों  में  नहीं  हो  रही  है  ?  भरी हाल  ही  में
 उत्तर  प्रदेश  में  €८  कांग्रेस  जनों  ने  एक  बयान
 दिया  है  झाचाये युभल किशोर युवल  किशोर  के  द्वारा  जिस  में
 उन्होंने  कहा  है  कि  सरकारी  मझीनरी  का

 उपयोग  किया  गया  है  1  वहां  हर  सदन  में  यह

 कहा  गया  है  —

 “सरकारी  बसीगरी  का  दस  कर  शववा
 बिना  फिसी  हिंचकिषाहट  के
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 अपने  गुट  के  हित  में  इस्तेमाल
 किया  जा  रहा  है”

 इससे  यह  साफ  है  कि  कांग्रेस  सरकार
 काग्रेस  पार्टी  को मज़बूत  करने  के  लिये  सरकारी
 मशीनरी  का  उपयोग  नहीं  कर  रही  है  बल्कि
 कांग्रेस  पार्टी  के  झन्दर  ह. अ  क्लिक  है,  जो  एक

 गुट  है,  जो  एक  ग्रुप  है  डाक्टर  सम्पूर्णानन्‍्द  का,
 यहां  के  चीफ  मिनिस्टर  का,  उस  गुट  को

 मज़बूत  करने  के  लिये  सरकारी  मशीनरी  का
 प्रयोग  किया  जा  रहा  है  |

 इस  आरोपपत्र  में  एक  दूसरी  बात  यह
 कही  गई  है  कि  एक  सकिल  इस्पैक्टर  को
 तीस  भ्रन्य  सकिल  इस्पैक्टरों  के  ऊपर  पदोन्नति
 दी  गई  है  ।  लेकिन  उत्तर  प्रदेश  में,  श्रीमन्‌,
 वहा  के  जो  वर्तमान  झाई०  जी०  है,  उन्होने
 बहुत  से  दूसरे  व्यक्तियों  के  अधिकारों  का

 हनन  करके  पदोस्नति  प्राप्त  की  है  इस  चीज़  को
 लेकर  वहा  के  एक  डी०  भ्राई०  जी०  ने  इस्तीफा
 तक  दे  दिया  है  ।  मेरे  कहने  का  तात्पय॑  यह  है
 कि  जिस  स्थिति  का  विवेचन  आरोपपत्र  में
 किया  गया  है,  बैसी  ही  स्थिति  हिन्दुस्तान  के
 दूसरे  सूबो  में  जहा  पर  कि  काग्रेसी  सरकारे
 कायम  है,  मौजूद  है  ।

 एक  शौर  बात  भी  देखने  लायक  है  ।  में
 मानता  हू  कि  केरल  में  जन  विद्रोह  था  ।  हम  में
 पिछले  कुछ  सालो  से  देखा  है  कि  हिन्दुस्तान  में
 सिफं  एक  ही  व्यक्ति  था  जिस  के  लिये  लाखो
 आदमी  इकट्ठे  हुआ  करते  थे  लेकिन  इस  बीच
 एक  दूसरा  व्यक्ति  पैदा  हुआ  है  हिन्दुस्तान  के
 एक  कोने  में,  जिस  के  लिये  लाखो  व्यक्ति
 इकट्ठा  हो  सकते  थे  और  में  मानता  हू  कि
 ऐसी  स्थिति  बिना  किसी  एक  रोष  के  नही  पैदा
 हो  सकती  थी,  बिना  किसी  आधार  के  नहीं
 चैदा  हो  सकती  थी  या  लोकमत  के  बिना  नही
 हो  सकती  थी  जो  कि  सरकार  के  खिलाफ  पड
 गया  हो  ।  लेकिन  इतना  होने  पर  भी  वहां  क्या
 हुभा ?  हमे  पिछले  दिनो  कुछ  दूसरे  सूबो  में
 आन्दोलन  को  चनतें  देख।  हैँ  ।  उन  श्रानदोलन
 में  भोर  फेरल  के  ग्रानदोलन  में  क्या  अन्तर

 ्श्हा  है,  यह  हमें  देखना  है  शौर  उसकी  सापेक्षक

 AUGUST  20,  2060  Proclamation
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 तुलना  हर  बेना,  मेरे  बिच  ह.  ह्
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 कर  सकते है।  केरल  में  एक  लाख  ब्यकितिवों
 द्वारा  इस  प्रान्दोलत  में  भंग  लिया  गया

 है  उन  में  से  बीस  हजार  व्यक्ति  गिरफ्तार  किसे
 गये  उन  में  से  किसी  को  भी  जो  भ्रषिक  से  भधिक
 सजा  दी  गई  है  एक  महीने  से  भ्रधिक  नहीं  दी
 गई  t  ज्यादातर  व्यक्ति  ऐसे  थे  जिन  को  एक .
 ही  दिन  की  सजा  दी  गई,  कुछ  को  सात  दिन
 तक  की  दी  गई,  कुछ  को  पन्द्रह  दिव  तक  की
 दी  गई  शरीर  कुछ  लोग  ऐसे  थे  जिन  को  कि  एक
 महीने  की  सजा  दी  गई  ।  मे  यह  नहीं  कहता  कि
 इतनी  कम  सजा  देने  का  कारण  यह  रहा  होगा
 कि  कम्युनिस्ट  हमदर्द  बन  गये  है,  हमदर्दी
 से  काम  करना  चाहते  हैं  7  इसका  एक  कारण
 यह  भी  हो  सकता  है  कि  उनके  पास  चार  हजार
 व्यक्तियों  को  रखने  के  लिये  स्थान  था  शौर
 लाखों  व्यक्ति  जेल  जाने  के  लिये  तैयार  थें,
 इस  बास्ते  बह  उनको  दिन  मे  गिरफ्तार  करती
 थी  और  शाम  को  छोड  देती  थी  या  उनको
 तीन  दिन  अथवा  सात  दिन  अथवा  पद्रह  दिन
 की  सजाये  दिलवाती  थी  ।  लेकिन  उसी  के
 साथ  साथ  हमे  यह  भी  देखना  होगा  कि  दूसरे
 स्थानों  मे  क्‍या  हुआ  ?  उत्तर  प्रदेश  मे  जहा  पर
 कि  22,000  व्यक्तियों  को  रखने  के  लिये  स्थान

 है  और  इससे  कहीं  अधिक  व्यक्तियों  ने  अपने
 शॉप  को  गिरफ्तारी  के  लिये  श्राफर  किया,
 उसमे  क्‍या  हुआ,  यह  में  आपको  बतलाना
 चाहता  हूं  ।  १६५७  में  सोहलिस्ट  पार्टी  का
 आन्दोलन  चला  |  वह  आन्दोलन  केसी
 सरकार  को  हटाने  के  लिये  नहीं  था  ।  केरल  से
 आन्दोलन  सरकार  को  जो  कानून  द्वारा  बनी
 थी,  जो  चुनाव  द्वारा  भ्रस्तित्व  मे  थाई  थी,
 हटाने  के  लिये  था।  उत्तर  प्रदेश  में  श्रान्दोलन
 कुछ  मायों  को  ले  कर  चलाया  गया  था  झौर
 उन  मांगों  के  बारे  में  बातचीत  करने  की  बात
 भी  चल  रही  थी  लेकिन  बद  मे  बातचीत  $रने
 मे  इन्कार  कर  दिया  गया  था  हालाकि  फिर  जा
 कर  वही  काम  किया  गया  ।  उस  झान्दोलन  मे

 हा  लेते  बालों  को  एक  महीने  की  सजा  नहीं
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 दी  गईं,  एक  साल  की  सजा  नहीं  दी  गई,  दो  झौर  भ्रदालत  में  जाते  वक्‍त  ही  गिरफ्तार  कर

 साल  कौ  यहीं  दी  |]  बल्कि  २९-२६  महीने  की  लिया  गया  हो  भौर  यह  कह  कर  कर  लिया
 सजा  दी  गई  ।  ऐसे  ध्राम्दोलन  को  दबाने  के  गया  हो  कि  शान्ति  मग  का  भदेशा  है  1  यही  नहीं
 लिये,  सिविल  दिसशोविड्येंस  को  दबाने  के  लिये,  रतलाम  के  पास  बामनिया  में  मामा  बलिश्वर
 सत्यान्नरह  को  दबाने  के  लिये  जो  कि  सरकार  दयाल  को  जिन्होंने  भाजादी  की  लाई  में  बहुत
 को  हटाने  के  लिये  नहीं  था,  उचित  मायो  को  बडा  हिस्सा  लिया  है,  राजामो  महाराजाध्रों  के
 के  कर  किया  गया  था,  २६-२६  महीने  तक  की
 सजायें  सुनाई  गई  थीं।  इटावा  में  पिछके  दिनो
 जो  खादान्न  प्रान्दोलन  चला  था  उस  मे
 १८-१८  मद्दीने  की  सजायें  हुई  है भौर  एक  लाख

 मत्तर  हजार  रुपया  इटावा  के  सोशलिस्ट  लोगो
 पर  जूभाना  किया  गया  |  इस  सदर्भ  में  हमे
 यह  भी  देखना  है  कि  केरल  में  जो  प्रान्दोलन

 हुआ,  उसको  दबाने  के  लिये  क्या  ्ाई०  पी  ०  सी  ०

 लागू  किया  गया  या  कोई  गौर  ऐसा  विशेष

 कानून  लागू  किया  गया  या  पुलिस  एक्ट  लागू
 किया  गया  ?  वहा  पर  पुलिस  एक्ट  जो  है,
 उसके  मातहत  ही  सारी  सजायें  हुईं  झर  लोगो
 को  गिरफ्तार  किया  गया  भर  पाच  दस  रुपये
 लक  जुमनि  किये  गये  |  वहा  पर  ऐसा  नहीं  हुआ
 कि  जमना  हजारो  रुपयो  तक  हुआ  हो  भौर
 न  ही  ऐसा  हुआ  कि  एक  ही  जिले  से  एक  लाख
 ससर  हजार  रुपया  जुर्माना  वसूल  किया  गया  हो,
 जैसा  कि  उत्तर  प्रदेश  में  किया  गया  i  इस  तरह
 की  बाते  सारे  केरल  में  कही  भी  नहीं  हुई
 होगी  ।

 अभ्रध्यक्ष  महोदय,  यह्  उत्तर  प्रदेश  का  ही
 मसला  नही  है  t  राजस्थान  भौर  मध्य  प्रदेश
 में  कुछ  दिनों  तक  आन्दोलन  चले  हैँ  ।  मध्य
 अ्रदेश  मे  एक  वकील  कन्हैया  लाल  डूगरवाल
 नीमच  के,  जो  कि  दफा  Pools  के  एक

 मुकदमे  की  पैरवी  करने  जा  रहे  थे,  उनको  ही
 इफा  १०७/११७  में  पकड़  लिया  गया  भौर
 बैरवी  करक  नहीं  जाने  दिया  गया  ।  इस  बात  को

 सुन  करके  ताज्जुब  हुए  बिना  नहीं  रहा  जा
 ज्षकता  है  ।  ऐसी  बात  मी  काग्रेमी  सूबे  मे  हो
 सकती  है  कि  वकील  मुकदमे  की  पैरवी  करने

 ला  रहा  हो  दफा  १०७/११७ के  भ्रधीन  दायर
 किये  गये  एक  मुकदमे  की  और  उसको  उसी
 भादा  के  धन्तर्गत  गिरफ्तार  कर  लिया  गया हो

 खिलाफ  सत्याग्रह  किया  है,  राजस्थान  भ्रौर
 मध्य  प्रदेश  में  बहुत  बडी  लडाइया  लडी  है,
 उनको  राजस्थान  जाने  नहीं  दिया  गया  और
 दफा  १०७/११७  के  पअन्त्गंत  शान्ति  भग  के
 झ्रारोप  में  उन्हें  वहा  जाने  से  रोका  गया  ।

 दानून  मत्री  यहा  बंठे  हैं,  दूसरे  वकील  लोग  बैठे

 हैं  भर  वें  जानत  है  कि  जब  तक  कोई  व्यक्ति
 उस  क्षेत्र  में  रहता  नहीं  है,  उस  सूबे  में  नहीं  रहता
 है,  तब  तक  यह  दफा  लगाई  नहीं  जा  सकती  हैं।
 लेकिन  यहा  पर  पूरे  सूबे  का  भी  सवाल  नहीं  है,
 एफ  दूसरे  सूबे  में  रहता  है,  राजस्थान  का  सवाल

 है  और  मध्य  प्रदेश  मे  ्रादमी  रहता  है,  उसके
 खिलाफ  १०७/११७  लगा  दी  जाती  है  q

 ता  में  निवेदन  करना  चाहता  हू  कि  जो

 कुछ  केरल  में  हुआ  है,  उसी  तरह  की  स्थिति

 हिन्दुस्तान  के  दूसरे  सबो  मे  मौजूद  है।  जब  मे
 यह  कहता  हु  कि  उस  तरह  की  स्थिति  दसरे
 यूबों  मे ंमौजूद  है  तो  इसका  यह  र्थ  नहीं  है  कि

 हिन्दुस्तान  के  दूसरे  सूबो  में  भी  कन्द्रीय  हस्तकेप
 हो  ।  मे  ने  शुरू  मे  कहा  था  कि  में  केन्द्रीय
 हस्तक्षेप  के  विरुद्ध  हु भौर  इसलिये  विरुद्ध  हू
 कि  में  जानता  हू  कि  केन्द्रीय  हस्तक्षेप  करके
 हम  जनता  की  दाक्ति  को  बरबाद  करते  है
 जनता  को  दबाते  है  ।  केरल  के  विषय  में  भी

 यही  बात  लाग  होती  है  1  यदि  हम  इस  झान्दोलन
 को  चलने  देते  भौर  यह  देखते  रहते  कि  यह

 पीसफुल  रहता,  शान्तिपूर्ण  रहता,  तो  इसका
 क्या  नतीजा  निकलता  ?  कल  प्रधान  मंत्री

 महोदय  ने  कहा  है  कि  यहा  तक  स्थिति  पहुच
 गई  थी,  उसके  झन्दर  कम्युनिस्ट  दोस्त  एम्बेरेस्ड
 फील  करने  लग  गये  थे,  वे  परेशानी  मे  थे  भौर
 उनको  हम  राहत  दिलाना  चाहते  थे  ।  कन्द्रीय

 हस्तक्षेप  करके  हमने  कमभ्युनिस्टो  को  राहत
 दिलाई  है।  उन्होंने साफ  कहा है  कि  इससे  कुछ
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 efter  बालों  को  परेशानी  हुई  है  भौर  कम्युनिस्टों.  हो  लगा  ates  ington
 को  राहत  मिली  है  1  जब  भाप  समझते हैं  कि
 कम्यूनिस्टों  को  राहत  मिली  है  तो  में  पूछना
 चाहता  हूं  कि  ध्राप  क्‍यों  जनततत्रवादी  उसूलों  की

 हत्या  करना  चाहते  है  क्यों  केन्द्र  का  हस्तक्षेप
 करना  चाहते  हैं।  मुझे  लगता  है  कि  कनडीय

 हस्तक्षेप  करके  श्राप  ने  कम्यूनिस्ट  पार्टी  की
 मदद  की  है  भौर  किसी  की  मदद  नहीं  की  है  ।
 झाखिर  कम्युनिस्ट  पार्टी  झपने  श्राप  को

 शहीद  बनाना  चाहती  थी,  भौर  चाहती  थी  कि

 Shri  Braj  Raj  Singh:  Only  for
 seven  minutes.

 Mr.  Speaker:  He  spoke  for  thirteen
 minutes  yesterday,  and  today  he  bas
 spoken  for  thirteen  minutes  already.
 The  hon.  Member  must  try  to  con-
 clude  now.  I  cannot  go  on  extending
 the  time  for  this  debate.  Hon.  Mem-
 bers  must  limit  their  speeches  only  to
 fifteen  minutes  each.

 बढ  मार्टर  बन  जाये  भौर  चाहती  थीकि  मुल्क
 Shri  Braj  Raj  Singh  should  con-

 को  यह  दिखाये  कि  ये  लोग  है  जो  कि  डेमोक्रेट.
 NE  Within  one  minute.

 बनते है  जनतत्रघादी बनते  है  और  उसकी  खुद  ह ६ 2  शग  सिंह  :  मे  (निवेदन  कर
 ही  हत्या  करते  है  ।  तो  म॑  निवेदन  करना
 चाहता  हूं  कि  कन्द्रीय  हस्तवोप  कभी  नहीं
 होना  चाहिये  था  झौर  इसके  बिना  दूसरी  चीज
 भी  हो  सकती  थी  ।  हमें  चाहिये  था  कि  हम
 खनता  की  दाक्ति  पर  विश्वास  करते,  जनता  को
 मकका  देते  कि  वह  यहां  तक  नानकोप्रोप्रेट  करती,
 यहां  तक  प्रसहयोग  करती  कि  सरकार  का
 चलना  भ्रसम्भव हो  जाता  ।  भगर  क्रल  में
 आन्दोलन  एक  हफ्ते  शौर  चलता  तो  वहा  पर

 हुकूमत  को  जरूर  हटता  पड़ता  1  अपने  श्राप
 हटना  पड़ता  ।  मजबूर  हो  कर  इस्तीफा  देना
 पड़ता  और  इस  तरह  से  उनको  शहीद  बनने  का
 मौका  नहीं  मिलता  ।  लेकिन  केन्द्र  ने  खुद
 हस्तक्षेप करके  न  सिफें  जनतंत्रवादी  उसूलों की
 हत्या  की  है  उनके  खिलाफ  काम  किया  है  बल्कि
 आगे  आने  वाले  हिन्दुस्तान  की  राजनीति  क॑
 लिये  भी  कुछ  ऐसी  विषम  परम्परायें  बना दी  है,
 कुछ  इस  तरह  की  स्थिति  बना  दी  है  कि  जिसमे
 कभी  भी  किसी  भी  सरकार  के  खिलाफ  केन्द्रीय
 हस्तक्षेप  की  बात  की  जा  सकती  हो।

 हस्तक्षेप  का  कोई  सवाल  नहीं  उठना  चाहिये  1
 झच्छा  यह  होता  कि  जनतखवादी  परम्परा
 को  देखे  हुए
 Mr.  Speaker:  The  hon  Member

 should  try  to  conclude  now.  I  have
 already  rung  the  bell  thrice,  but  the

 रहा  था  कि  केन्द्रीय  हस्तकेप  के  झलावा
 हम  भर  कौन  सा  तरीका  इस्तेमाल  कर  सकते  -

 हैं।  हम  अपने  संविधान  में  परिवर्तत  कर
 सकते  है  और  कह  सकते  है  कि  राइड  ors

 रिक्ताल जनता  को  रहे  ।  जो  भ्रादमी या  जो
 जनता  चुनती  है  किसी  व्यक्ति  को,  चाहे  वह
 अ्रसेम्बली  का  मेम्बर  हो  या  पालियामेंट  का
 मेम्बर  हो,  भ्रगर  किसी  कस्टीट्युएन्सी  की
 yo  शर  १  यानी  ५१  प्रतिशत  बोटर  जनता
 उस  के  खिलाफ  हो  जाती  है,  चाहे  प्रधान  पंत्री

 हो  या  छोटे  से  छोटा  व्यक्ति हो उसके द्दो  उसके  खिलाफ
 प्रगर  जनता  यह  मत  जाहिर  करे  कि  इस  झादमी
 ने  भ्पने  घोषणा  पत्र  के  मुताबिक  हमारी  सेवा
 नहीं  की  है,  तो  उस  जनता  को  उस  व्यक्ति  को
 बापस  बुलाने  का  ग्रषिकार'  रहना  चाहिये  |
 जब  तक  इस  तरह  की  व्यवस्था  नहीं  होगी
 तब  तक  हमेशा  हमे  इस  तरह  की  चीजों  का
 मुकाबला  करना  पड़ेगा।  मेरे  पास  वक्‍त  नहीं
 है  नहीं  तो  में  बतलाता  कि  जिस  तरह  के
 अपष्टाचार  के  मामले  शौर  सूबों  में  मिलते  है,
 स्वास  तौर  से  उत्तर  प्रदेश  के  सूबों  में,  जहां
 के  गृह  मंत्री  क ेखिलाफ  २  करोड़  ०  के  ठेके
 लेने  की  बात  की  पिटीशन  राज्यपाल  को  भेजी

 जा  चूकी  है  भौ  र  भ्सेम्बली  में  उस  का  जिक्र
 हा  है  या  भर  भी  जो  इस  तरह  के  माभले  है,
 उन  को  देखते  हुए  कोई  विशेष  परिस्थिति
 ऐसी  नहीं  थी  कि  इस  कह  सकें  कि  केरल  मे  1३
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 ह ...!. अ  हस्तवोप  हमें  करमा  चाहिये  था

 धीर  दूसरे  |. ड  में  नहीं  करना  चाहिये  ।

 से  इस  का  विरोध  कर  के  यह  नहीं  कहता  कि

 उत्तर  प्रदेश  में  हद  व्यक्ति  कांग्रेस  स ेसय  हो

 गये  है  या  ऊन्हों  ने  इस  तरह  का  भ्रपना  लॉन
 कर  दिया  है  इस  लिये  वहां  केन्द्रीय  हस्तक्षेप

 हो  सकता है।  मै  केन्द्रीय  हस्तवोेप  की  बात  नहीं
 कहूंगा।  मैं  तो  कहुगा  कि  वक्‍त  है  कि  हम  कानून
 में  पस्वितंन करें,  वक्‍त  था  जब  ३१

 नप  सी"
 ह- “ज  ष्

 ag
 fear गया  i  ३

 बैठ  रही थी  पार्जियानट जैसे  ही. ही
 बैठती, वेसे दी हम कानून बसे  ही  हम  कानून  ला  सकते थे  कि
 अगर  कही  पर  जनता  का  बहुमत  खिलाफ  हो
 जाय तो  राइट  भाफ  रिकाल  हो  सकता  है  |
 उस  के  द्वारा  गर  कम्युनिस्ट  मिनिस्ट्री  इस्तीफा
 न  देसी  तो  हम  मजबूर  कर  सकते  थे  कि  वहा
 से  वह  हटे  7  हम  जनता  को  भ्रधिकार  दे  सकते

 थे  कि  पुन  चुनाव  केर  के  बह  बताये  कि  उस
 का  कभ्युनिस्ट  मिनिस्ट्री  मे  विधभ्वास  नहीं  है  |
 4  महसूस  करता  हू  कि  कंन्द्रीय  हस्तक्षेप  गलत
 भा,  मे  उस  का  विरोध  करता  हू,  लेकिन  इस
 के  साथ  ही  साथ  यह  भी  कहना  चाहता  हू
 कि  कम्युनिस्ट  हुकूमत  का  जो  रवेया  रहा
 केरल  में,  बह  जन  विरोधी  था  और  उसे  इस

 सुरत  में  इस्तीफा  दे  देना  चाहिये  था  ।

 Mr.  Speaker:  Now,  Pandit  Thakur
 Das  Bhargava

 Shri  Jaipal  Singh  (Ranchi  West—
 Reserved—Sch.  Tribes)  rose—

 Mr.  Speaker:  I  have  already  allow-
 »d  two  hon.  Members  from  the  Inde-
 yendent  Group  to  speak.  The  time  at
 yur  disposal  is  limited.

 Shri  Jaipal  Singh:  I  have  not
 quite  understood  what  you  said  with
 ‘egard  to  the  Independent  Group.

 Mr,  Speaker:  I  said  that  I  had
 Uready  called  two  Members  from  the
 mdependent  Group.

 Shri  Jaipal  Singh:  Does  that  mean
 hat  in  a  discussion  the  number  of
 ipeakers  from  the  Independent  Group
 8  limited  to  two,  or  it  is  a  daily  quota
 of  ane?

 6
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 My.  Speaker:  That  is  not  the  point.
 This  is  a  matter  where  I  had  original-
 ly  thought  that  it  was  between  Kerala
 and  the  Central  Government.  Subse-
 quently,  I  found  that  every  group
 wanted  to  be  represented.  I  am  trying
 to  distribute  the  time.  I  would  wel-
 c@me  Shri  Jaipal  Singh  taking  part  in
 this  debate.  But  among  themselves,
 they  must  have  assigned  priorities  te
 the  various  Members

 bri  Jaipal  Singh:  May  I  humbly
 submit  that  the  hon.  Minister  of  Par-
 liamentary  Affairs  is  very  anxious  to
 hear  me  speak?

 Shri  Vajpayee  (Balrampur):  Let
 the  time  allotted  to  the  Congress
 Benches  be  reduced  in  order  to  accom-
 modate  Shri  Jaipal  Singh.

 Mr.  Speaker:  There  is  already  a
 complaint  thet  I  have  not  called  many
 Congress  Members.

 पंडित  ठाकुर  दास  भार्यथ  (हिंसार)
 जनाब  स्पीकर  साहब,  दो  तीन  दिन  से  इस
 भसले पर  बहस  चल  रही  है।  इस  बहस के  झन्दर

 बहुत  सी  ऐसी  बातें  कही  गई  है  जो  इस  रेजो-

 स्यूदान  से  ताल्लुक  नहीं  रखती  i  यह  चीजें.

 Mr.  Speaker:  Hon.  Members  want
 Pandit  Thakur  Das  Bhargava  to  speak
 in  English  if  possible.

 Pandit  Thakur  Das  Bhargava:  Just
 as  you  order.

 Mr.  Speaker:  All  hon.  Members
 will  confine  ther  remarks  to  fifteen
 minutes  each.  Otherwise,  I  shal]  not
 be  able  to  find  time  for  many
 Members

 Pandit  Thakur  Das  Bhargava:  I
 have  been  hearing  the  debate  on  this
 resolution  for  the  last  two  days,  but  I
 am  extremely  sorry  to  say  that  so
 many  extraneous  matters  have  come
 into  the  debate  that  the  real  point  at
 issue  has  practically  been  clouded.  It
 appears  that  one  of  the  Members  who
 spoke  had  a  dig  at  our  respected
 Finance  Minister  for  happenings  in
 Bombay  which  occurred  a  few  years
 back.  Now,  we  have  heard  Shri  Bret
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 कग  Singh  speak  on  many  matters which  happened  or  which  are  in  the
 course  of  happening  in  U.P  Another
 hon.  Member  spoke  about  Orissa.

 My  humble  submission  38  that  to  say
 article  4  of  the  Constitution  is  not
 appheable  to  a  state  of  circumstances
 which  happened  in  Kerala,  but  to  a
 similar  state  of  circumstances  else-
 where,  that  in  UP  many  things  have
 happened  and  yet  there  is  no  Central
 imtervention,  that  in  Orissa,  many
 things  have  happened  and  yet  there  is
 no  Central  intervention,  that  m  Bom-
 bay,  many  things  have  happened,  and
 yet  there  33  no  Central  intervention,
 4s  all  absolutely  irrelevant

 An  Hon.  Member:  It  is  Congress
 Government  m  those  States

 Pandit  Thakur  Das  Bhargava:  If
 there  is  mis  government  anywhere  or
 the  Government  of  any  State  cannot
 be  earried  on  in  accordance  with  the
 provisions  of  the  Constitution,  certain-
 ly  there  38  an  occasion  for  any  Mem-
 ber  demanding  in  this  House  that
 recourse  may  be  had  to  article  356
 But  what  is  the  use  of  saying  all  these
 things  at  the  back  of  those  Govern-
 ments,  and  at  the  same  time  taking
 advantage  of  this  and  that  and  having
 a  dig  at  this  Minister  and  that  That
 ig  entirely  wrong  I  should  submit
 that  Shr:  Hare  Krushna  Mahtab  is  not
 here,  Shr:  Morarj:  Desai  wil]  have  no
 oceasion  to  say  even  a  word  in  his
 defence,  the  UP  Ministry  is  not  here,
 and  yet  we  are  hearing  all  these
 things  Mv  submission  is  that  we
 should  confine  our  remark,  only  to
 Kerala

 Shri  Punnoose  (Ambalapuzha)- Shri  E  M  8  Namboodimpad  ts  not
 also  here

 Pandit  Thakur  Das  Bhargava:  |
 am  extremely  sorry  that  my  remark
 has  not  been  understood  m  the  proper sense  in  which  I  uttered  it

 Here,  the  main  question  is  that  we
 have  to  see  whether  government eould  be  carried  on  in  accordance

 AUGUST  "  fr)  _  Procldntditions in  3398
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 with  the  provisions  of  this  Constitu-
 tion  in  Kerala  and  not  in  any  other
 State.  All  those  things  which  hap-
 pened  in  other  States  years  ago  are
 absolutely  irrelevant,  so  far  as  the
 decision  on  this  issue  is  concerned.
 (Interruptions)

 Mr.  Speaker:  Hon  Members  can
 reply  when  they  speak

 Pandit  Thakur  Das  Bhargava:  This
 73  my  view.  I  may  be  wrong,  but  this
 is  my  view,  that  we  ought  not  to  allow
 any  extraneous  considerations  to  come
 in,  so  far  as  the  debate  on  this  ques-
 tion  is  concerned  We  certainly  are
 concerned  with  the  question  whether
 the  administration  could  be  carried  on
 in  accordance  with  the  provisions  of
 the  Constitution  m  Kerala

 At  the  same  time,  I  have  heard
 some  speeches  relating  to  the  pro-
 vince  of  article  356  of  the  Constitu-
 tion  May  I  humbly  submit  for  the
 consideration  of  this  House  that
 we  have  to  look  into  the  entire  scheme
 of  the  Constitution  to  find  out  3f
 article  356  was  applicable  in  the  case
 of  Kerala  or  not?  Reference  has
 been  made  by  Shri  Easwara  Iyer  to
 articles  352  and  353

 Shri  B.  Das  Gupta  (Puiulia)  On
 a  point  of  order  I  find  that  there  is
 some  controversy  regarding  the  men-
 tioning  of  other  States,  in  connection
 with  this  debate  on  Kerala

 Mr.  Speaker’  Thcire  is  no  contro-
 versy  It  is  open  to  an  hon  Member
 to  say  that  hon  Members  must  confine
 themselves  only  to  those  facts  which
 led  to  the  Proclamation  in  Kerala,
 while  other  hon  Members  want  to  say
 that  similar  things  have  occurred  else-
 where  But,  of  course,  :f  we  go  into
 the  details  of  what  has  happened  in
 the  other  States,  we  may  not  find
 enough  time  to  go  into  them  in  detatt.
 Here  and  there,  one  or  two  references
 may  be  made,  and,  therefore,  I  aliow-
 ed  one  or  two  casual  references  to
 what  happened  in  the  other  States,
 where  hon.  Members  wanted  to  say
 that  similar  steps  had  not  been  taken,
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 but  steps  had  been  taken  in  this  case,
 ४५  thia  bas  not  been  so  serious.
 That  was  what  they  wanted  to  say,  in
 order  to  compare.  Therefore,  to  that
 ettent,  it  was  all  right.  But  if  an  hon.
 Member  feels  that  he  must  confine
 himself  onty  to  Kerala,  Jet  him  do  so
 Why  should  there  be  e  point  of  order
 on  this?

 Suri  Tangamani  (Madurai):  Men-
 tion  has  also  been  made  of  other
 States  previously.

 Mir.  Speaker:  Hon.  Members  ought
 not  to  raise  points  of  order  unneces-
 sarily.  I  have  not  asked  the  hon
 Member  who  is  on  his  legs  to  sit  down

 Shri  V.  P.  Nayar  (Quilon):  He  was
 saying  that  it  was  totally  irrelevant.

 Mr,  Speaker:  Let  him  say  so  I
 have  not  accepted  it

 Pandit  Thakur  Das  Bhargava:  A
 perusal  of  Part  XVIII  of  the  Constitu-
 tion  would  show  that  there  are  three
 circumstances  which  are  of  paramount
 importance  in  connection  with  the
 question  of  Central  intervention  I
 will  read  out  from  article  355  which
 will  elucidate  the  position:

 ‘It  shall  be  the  duty  of  the
 Union  to  protect  every  State
 against  external  aggression  and
 internal  disturbance  and

 the  further  portion  has  not  been
 read  so  far—

 “to  ensure  that  the  government
 of  every  State  353  carried  on  in
 accordance  with  the  provisions  of
 this  Constitution”

 New  this  Union  Government  is  charg-
 ed  with  the  duty  of  seeing  that  in
 every  State  the  government  of  the
 State  is  carried  on  in  accordance  with
 the  provisions  of  the  Constitution  H
 this  is  not  so,  then  article  356  comes
 into  operation.  A  perusal  of  article
 $52  would  show  that  only  two  of  these
 circumstances  have  been  taken  into

 =  only
 there.  Article  352

 app  only  if  there  is  6  case  of
 externa)  ign  or  af  internal  dis-
 tarbance.  in  these  two  cases  !६
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 applies,  whereas  article  356  applies  in
 case  the  government  cannot  be  carried
 on  in  accordance  with  the  provisions
 of  the  Constitution,  that  is,  fundamen-
 tal  mghts  etc.  are  being  violated  and
 so  on.  Article  356  applies  only  then.
 So  to  suggest  that  recourse  should
 have  been  had  to  article  352  is  abso-
 lutely  absurd  It  does  not  apply  to
 the  situation  here  (Interruptions).

 Shri  द  P.  Nayar:  What  about  the
 internal  disturbance?

 Pandit  Thakur  Das  Bhargava:  My
 hon.  friend,  Shr:  ्  P.  Nayar,  refers
 to  internal  disturbance.  I  am  coming
 to  that

 Mr.  Speaker:  The  hon
 will  kmdly  look  et  me

 Member

 Pandit  Thakur  Das  Bhargava:  He
 was  feeling  impatient  there  I  was
 only  answering  him

 Article  352  refers  to  only  cases  of
 external  aggression  or  internal  dis-
 turbance,  whereas  in  the  Proclamation
 itself  it  is  stated  that  the  government
 of  the  State  of  Kerala  could  not  be
 carried  on  in  accordance  with  the  pro-
 visions  of  the  Constitution  There-
 fore,  article  352  has  no  application
 whatever  Only  article  356  should
 apply,  and  no  other  article

 Then  again,  a  complaint  has  been
 made  that,  as  a  matter  of  fact,  there
 was  internal  disturbance  and  the
 Central  Government  did  not  come  to
 the  rescue  of  the  Kerala  Ministry.
 This  1s  also  one  of  the  grounds  advanc-
 ed  by  some  hon  friends  here  May
 I  submit  that  there  are  two  words
 used  in  article  355  They  are  the
 ‘government’  and  ‘State’  What  is
 internal  disturbance  in  a  State?  Does
 it  mean  that  the  Central  Government
 should  have  gone  there  and  just  to
 oblige  the  Ministry  there  pulled  the
 Ministry's  chestnut  out  of  the  fire?  If
 a  mass  upsurge  had  been  created  there
 due  to  the  actions  of  the  Ministry
 there,  should  the  Central  Government
 have  gone  there  to  the  help  of  the
 Ministry?  My  submission  is  that  this
 is  not  a  correct  reading  of  article  355.
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 "Their  claim  that  they  had  not  been
 helped  is  absolutely  useless.  The  words

 ance’  do  not  mean  that  the  Ministry
 there  should  be  protected  if  the
 Ministry's  own  acts  have  provoked
 this  kind  of  mass  upsurge,  if  they
 themselves  are  responsible  for  that
 situation.  That  being  so,  should  the
 Central  Government  have  gone  out  of
 its  way  to  quell  that  mass  upsurge’
 Certainly  not  The  word  ‘State’  does
 not  mean  the  Ministry  there.  On  the
 contrary,  the  words  in  article  355  are
 “to  ensure  that  the  Government  of
 every  State  is  carmed  on  in  accord-
 ance  with  the  provisions  of  the
 Constitution”

 May  I  submit,  therefore,  that  as  a
 matter  of  fact,  it  is  the  people  of  that
 State  who  have  got  an  absolute  right
 to  be  protected  by  this  Union  Govern-
 ment?  The  Ministry  or  the  Govern-
 ment  of  that  State  has  behaved  in
 such  a  manner  that  there  was  internal
 disturbance.  Then  the  people  of  the
 State  ought  to  be  protected  under
 articles  355  and  $58,  and  not  the
 Ministry

 Then  reference  was  made  by  Shr:
 ¥aswara  Iyer  to  the  provisions  of
 article  63

 Acharya  Kripalani:  Miltary  aid
 was  given  to  them

 Pandit  Thakur  Das  Bhargava:  I
 know.  At  the  same  time,  xf  this  Gov-
 ernment  had  not  done  it,  it  would
 have  been  all  right.  The  Government
 here  should  not  have  gone  out  of  its
 way  to  help  them  out  of  a  situation
 that  they  themselves  had  created.  That
 is  my  view  As  a  matter  of  fact,  the
 people  of  the  State  had  to  be  protect-
 ed.  Every  State  is  to  be  protected,  not
 the  Ministry  or  the  Government  of  the
 State.  The  people  of  the  State  have
 got  certain  absolute  rights,  e.g.  funda-
 mental  rights,  good  social  order  under
 Articles  86  to  52  of  the  Constitution
 Those  rights  are  exercisable  by  them;
 $f  not,  they  have  to  be  enforced  by

 AUGUST  20,  3959  Proclamation  i
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 the  Union.  That  is  the  meaning  of
 article  856  of  the  Constitution.

 The  House  will  remember  that  है...
 viously  under  the  Government  of
 India  Act,  1985,  we  had  section  8.  ह
 was  on  the  bass  of  that  section  that
 article  856  of  the  Constitution  was
 enacted.  It  meant  that  the  Governor
 should  report  to  the  Central  Govern-
 ment  here  and  ultimately  Governor's
 rule  came  under  section  As  &
 matter  of  fact,  there  was  a  contro-
 versy  when  the  Constitution  was  being
 framed  as  to  whether  we  should  have
 a  unitary  State  or  a  federal  State.  We
 arrived  at  a  compromise,  to  see  that,
 as  a  matter  of  fact,  the  Union  is  held
 responsible  for  good  government  in
 the  States,  So  this  provision  was
 enacted.  We  do  know  that  there  is  no
 such  thing  as  a  citizen  of  Kerala  or  a
 citizen  of  U.P.;  we  are  all  citizens  of
 the  Indian  Union.  We  have  got  cer-
 tain  rights,  fundamental  rights  and
 other  nghts,  which  have  to  be  pro
 tected.

 The  scheme  of  the  Constitution  36
 as  I  have  submitted.  You  go  through
 the  pages  of  the  Constitution.  The
 Constitution  is  not  worth  having
 without  having  articles  3  to  52.  The
 fundamental  rights  and  directive  prin-
 ciples  are  the  very  soul  of  this  Con-
 stitution  and  the  Constitution-makers
 have  taken  good  care  to  see  that  these
 provisions  between  articles  8  and  ‘81
 are  enforced  in  this  country.  There  is
 a  guarantee  of  good  government.  We
 do  not  want  that  there  should  be  bad
 government.  If  there  is  no  good  gov-
 ernment,  it  is  not  worth  having.  We
 are  a  Welfare  State.  Unless  these
 provisions  from  article  8  to  ‘B1  are  in
 force  in  every  State,  my  submission
 is  that  there  is  no  use  in  having  the
 Constitution

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Suppose  there  is  no  good  govermment
 at  the  Centre

 Pandit  Thakur  Das  Bhargava:  I  do
 not  know  what  that  interruption  &.
 He  himself  should  think  whether  the
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 interruption  is  well-founded

 cade

 not,  I

 leave  Chair  to  de  of  such
 a 1]  jon  ae  valid  one.

 If  there  is  any  vidiation  of  any
 fundamental  right,  under  article  32

 have  a  guarantee  that  the  High
 and  the  Supreme  Court  will

 ly  give  relief.  But  suppose  the
 Government  of  the  State  misbehaves
 epd  violates  all  those  fundamental

 “gs
 and  principles  enunciated  in  the
 tution,  according  to  the  provi-

 aligns  of  the  Constitution,  what  is  the
 remedy?  There  is  a  remedy  provided
 It  is  all  right  for  my  hon.  friend,  Shr:
 Braj  Raj  Singh  and  others  to  say  that
 we  should  have  a  provision  for  recall.
 That  may  be  all  right  so  far  as  indivi-
 dual  members  are  concerned,  but  so
 fax  as  the  entire  State  Government  or
 Ministry  is  concerned,  if  the  Govern-
 ment  is  corrupt,  if  it  is  responsible  for
 violating  the  fundamental  rights  and
 privileges,  the  principle  of  recall  is
 Yhere  in  article  356  where  there  :s
 provision  for  Central  intervention  to
 protect  the  rights  of  the  people

 Let  us  see  if  the  fundamental  nghts
 and  principles  which  constitute  the
 very  soul  of  the  Constitution  have
 been  violated  in  Kerala  or  not

 Acharya  Kripalani:  Is  it  his  con-
 tention  that  the  State  Governments
 ate  not  sovereign?

 Pandit  Thakur  Das  Bhargava:
 They  are  not  sovereign.  That  is  exact-
 ly  what  I  am  submitting

 Acharya  Kripalani:  They  under-
 stood  that  the  Kerala  Government  was
 sovereign

 Shri  Nagi  Reddy  (Anantapur):  It
 tmaeans  that  no  Ministry  other  than
 a  Congress  Ministry  can  function  in  a
 State!

 The  Deputy  Minister  of  Food  and
 Agricuiture  (Shri  A.  M.  Thomas):  I
 feel  there  is  a  deliberate  attempt  on
 the  part  of  the  Opposition  to  obstruct
 Memibers  speaking  on  this  side

 @khri  Punnocse:  On  a  point  of
 ender.  ls  it  open  to  an  hon.  Member
 te  aay  that  there  is  a  deliberate
 4  LSD—.
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 attempt  on  this  side  to  interrupt  other
 Members?

 Mr.  Speaker:  Order,  order.  I  am
 sorry  ail  this  is  happening.  Whether
 there  is  a  deliberate  attempt  or  not,  it
 has  got  that  effect.

 Shri  Punnoose:  That  may  be  so.

 Mr,  Speaker:  We  have  come  te
 discuss  here  and  ultimately  take  ea
 decision.  If  an  hon.  Member  3s  speak-
 ing,  why  should  other  hon.  Members
 carry  on  a  running  commentary?  How
 can  we  carry  on  parliamentary  work
 at  all  in  this  way?  I  have  repeatedly
 requested  hon.  Members  there  not  to
 interrupt;  but  every  one  of  them  govs
 on  interrupting  in  some  way  or  other.
 If  they  have  experience  of  courts,  they
 will  know  that  whoever  interrupts
 and  the  Judge  comes  to  the  conclusion
 that  he  has  nothing  more  to  say  after
 what  he  has  said,  he  is  stopped  from
 doing  so,  because  the  Judge  has
 already  heard  him  Some  hon.  Mem-
 bers  over  there  are,  unfortunately,  not
 lawyers.  That  is  the  difficulty  (Inter-
 ruptions)

 Shri  Tangamani:  Unfortunately,
 we  do  not  get  the  right  of  reply  here.

 Mr.  Speaker:  Some  other  hon.
 Member  has  got  the  right  of  reply.
 We  will  call  him

 Pandit  Thakur  Das  Bhargava:
 After  all  the  Mover  has  got  the  right
 of  reply

 Mr.  Speaker:  The  hon.
 may  continue

 Member

 Pandit  Thakur  Das  Bhargava:  We
 have  heard  everything  through  Shri
 Gopalan,  through  Shri  Dange  and
 through  Shri  Easwara  Iyer  We  do
 not  agree  with  them;  we  have  heard
 them  It  is  only  fair  that  I  may  he
 allowed  to  be  heard.  I  am  only  just
 speaking  of  the  constitutional  provi-
 sions  ‘When  I  come  to  things  which
 pain  them  then  they  may  interrupt:  f
 ean  understand  that

 Therefore,  I  submit  that  the  Kerala
 Ministry  thought  they  were  sovereign
 and  they  are  yet  under  the  impression
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 that  they  are  absolutely  irremovable
 until  5  years  are  over.  I  would  call
 your  attention  to  the  relevant  articles
 of  the  Constitution  which  say  that  so
 far  as  the  duration  of  the  Assembly
 and  Parliament  is  concerned,  it  shall
 be  5  years  unless  earlier  dissolved
 These  are  the  very  words  of  article  73
 and  the  corresponding  article  They
 shall  continue  for  5  years  unless  dis-
 solved  earlier  These  words  ‘unless
 earher  dissolved’  ure  not  being  atend-
 चत  to

 Who  can  dissolve  them?  The  Gov-
 ernor  can  dissolve  under  a  particula
 article  of  the  Constitution  without
 givng  any  ressun  find,  20  ६९६  के»  the
 President  3s  concerned,  he  can  also
 brmng  about  the  same  result  under
 article  356  So,  the  Ministry  has  been
 under  the  impression  that  they  must
 stay  and  have  their  way  until  5  years
 elapsed  This  would  mean  that  this
 Constitution  is  hopeless  and  helpless
 ao  far  as  the  rest  of  the  people  of
 India  are  concerned,  :f  a  particular
 number  of  people,  say  65  members  of
 Assembly,  or  १0  Ministers  of  a  State
 took  it  into  their  heads  that  they  will
 run  the  provincial  administration  for
 5  years  and  bring  chaos  and  maladm:
 nistration  and  after  5  days  or  pne
 month  or  6  months,  the  President  and
 the  whole  country  discovers  that  they
 are  benefitting  at  the  cost  of  others,
 themselves  and  their  party  and  not
 violating  fundamental]  mghts  Is  their
 no  remedy?

 Do  you  mean  to  say  that  this  Con-
 stitution  is  powerless?  This  Constitu-
 tion  is  fully  powerful  and  it  invests
 the  President  with  these  powers  And
 if  the  President  does  not  act,  I  will  yo
 further  and  say  he  can  be  made  to
 act  Under  article  61  there  can  be
 impeachment  against  him  The  Par-
 Hament  can  decide  whether  he  has
 violated  the  Constitution  by  not  hav-
 fmg  recourse  to  article  856  If  the
 President  refused  to  act,  the  repre-
 sentatives  of  Kerala  in  this  House
 could  have  brought  a  motion  for
 impeachment.  Therefore,  this  Consti-
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 tution  is  a  complete  one.  The  Consti-
 quent  Assembly  took  great  pains  fn
 enacting  this  Constitution.

 Who  are  responsible?  The  Govern-
 ment  could  dismiss  the  Ministry.
 Ultimately,  Parliament  38  responsible
 and  the  President  is  responsible.  The
 Communist  Party  members  treat  the
 Governor  as  nothing,  they  treat  his
 report  as  a  scrap  of  paper.  They
 think  that  he  s  not  right,  that  he  is
 not  honest  in  what  he  wrote  They
 go  on  attacking  Pantji  as  a  clever
 fellow  and  they  do  not  even  spare  the
 frime  Minister  to  whom  they  give  lip
 service  by  saying  that  he  wes  believed
 py  them  to  be  immortal  and  fhat  he
 pelongs  to  the  category  of  devatas  and
 yet  bring  him  down  to  earth

 My  submission  33  that  if  you  care
 to  study  the  Constitution  you  will  find
 that  it  ls  complete  and  gives  every
 right  to  the  people  of  a  State  to  act
 ggainst  their  Ministry  and  against
 their  Government  Where  there  is
 ;dividual  infraction,  article  32  comes
 in  =But  here  we  find  that  article  356
 comes  in  and  it  gives  the  authority
 to  the  President  to  act  in  these  cir-
 cumstances,  so  far  as  the  infringement
 of  fundamental  mghts  are  concerned.

 Shri  Easwara  lyer  said  that  this
 report  is  not  to  be  considered—this  is
 8  summary  In  fact,  he  says  that  the
 Governor  could  not  submit  a  report.
 fie  says  that  the  Governor  should  have
 gven  this  report  on  the  advice  of  the
 particular  Ministers  against  whom  the
 report  was  submitted  He  says  that
 the  Governor  should  have  framed  the
 3९००७  in  accordance  with  the  wishes
 of  the  Ministers  and  then  submitted
 it  He  says  that  this  report  ig  useless
 gnd  that  this  summary  has  got  no  date
 snd  therefore  it  was  prepared  with  a
 view  to  take  advantage  of  article  386.
 Who  asked  for  this  report  to  be  placed
 on  the  Table  of  the  House?  I  am
 thankful  to  the  members  of  the  Com-
 munist  party  who  wanted  this  repert
 to  be  placed  on  the  Table
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 het  Bavwara  tyer  (Trivandrum)
 Not  this  but  the  original

 Pandit  Thakur  Das  Bhargava:
 What  is  the  difference  between  this
 and  the  original?  Then  to  say  that
 this  is  again  not  a  summary  of  the
 original  is  also  mischievous.  (Inter-
 ruptions).

 Mr.  Speaker:  Let  the  hon  Member
 go  on.

 Pandit  Thakur  Das  Bhargava:  So
 far  as  the  Governor  is  concerned,  he
 is  a  person  who  is  appointed  by  the
 President  and  continues  to  hold  his
 tenure  during  thé  pleasure  of  the
 President.  And  so  far  as  the  Ministry
 is  concerned,  according  to  the  Consti-
 tution,  i¢  can  only  subsist  during  the
 pleasure  of  the  Governor.  And,  here
 in  the  Union  our  Ministry  has  got  a
 tenure  during  the  pleasure  of  the
 President  Thig  is  the  Constitution.
 We  cannot  go  against  it

 Shri  Easwara  Iyer  made  a  reference
 to  article  64  of  the  Constitution.  He
 read  only  a  portion  of  it  and  not  the
 other  or  whole  of  it.  It  reads:

 “There  shall  be  a  Council  of
 Ministers  with  the  Chief  Minister
 at  the  head  to  aid  and  advise  the
 Governor  in  the  exercise  of  his
 functions,  except  in  far  as  he
 is  by  or  under  this  Constitution
 required  to  exercise  his  functions
 or  any  of  them  in  his  discretion.”

 Shri  Easwara  Tyer:  Was  it  article
 3683  or  1642

 Pandit  Thakur  Das  Bhargava:
 Further,  it  says:

 “If  any  question  arises  whether
 any  matter  is  or  is  not  a  matter
 as  respects  which  the  Governor  is
 by  or  under  this  Constitution

 the  validity  of  anything  done  by
 fe  Governor  shall  not  be  called
 im  question  on  the  ground  that  he
 ought  or  ought  not  to  have  acted

 fe  his  discretion.”
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 arn
 in  another  article,  article  160,  we

 “The  President  may  make  such
 provision  as  he  thinks  fit  for  the
 discharge  of  the  functions  of  the
 Governor  of  a  State  in  any  con-
 tingency  not  provided  for  in  this
 Chapter.”

 My  submission  is  that  this  report  is,
 as  a  matter  of  fact,  given  to  us.
 Nobody  could  think  that  the  President
 will  not  act  on  a  report  like  this.  Even
 if  the  Governor  also  sided  with  the
 Ministry,  this  article  356  says  that  even
 on  other  information  the  President  can
 act  because  the  fundamental!  rights  are
 to  be  protected

 Therefore,  my  submission  is  thet  a
 careful  reading  of  the  Constitution
 would  show  that  article  356  clothes  the
 Union  or  the  President  with  plenary
 powers  to  see  that  in  the  entire  State
 there  is  good  Government  and  the
 fundamental  rights  are  protected.  If
 that  were  not  so,  I  do  not  know  how
 the  Govermnent  of  this  country  could
 be  carried  on

 Further,  it  has  been  said  that  the
 Central  Government  has  been  aiding
 and  abetting  all  these  agitations  and
 has  brought  about  this  situation.  I
 heard  Shri  Braj  Raj  Singh  propound-
 ing  a  new  theory  He  said  that  the
 Central  Government  should  not  have
 intervened  even  if  the  communist
 party  wanted  it,  even  when  Shri
 Gopalan  and  Shri  Ajoy  Ghosh  said
 that  if  you  wanted  to  intervene  you
 should  intervene  soon.  He  tak
 objection  to  this.  He  says  they  should
 have  been  allowed  to  continue.  What
 would  happen?  Shri  Braj  Raj  Singh
 would  come  up  and  speak  after  that
 and  a  thousand  persons  would  have
 been  killed  and  another  —Jallianwala-
 bagh  would  have  occurred  if  one  lakh
 of  people  were  allowed  to  march  to
 the  Secretariat.  The  Government  was
 perfectly  right  in  controlling  the  situa-
 tion  and  in  seeing  that  these  people
 did  not  go  to  the  Secretariat  and  that
 law  and  order  was  kept.  I  admire
 Shri  Gopal  and  Shri  Ajoy
 Ghosh  for  going  further  and
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 asking  the  Centre  to  do  everything
 before  the  Mth  I  admire  Pandit):  for
 his  forenght  that  he  agreed  to  it
 Otherwise,  there  would  have  been
 another  Jallanwalabagh  Shri  Braj
 Raj  Singh  would  have  seen  the  expen-
 ment  carned  out  how  the  Government
 in  Kerala  came  to  its  knees  and  the
 Centra)  Government  would  have  been
 provided  with  further  justification  to
 say  to  the  world  Central  interven-
 thon  is  justified  but  at  what  cost

 I  make  no  secret  of  tt  As  a  matter
 of  fact,  our  Government  had  been
 remiss  in  not  domg  its  duty  to  the
 people  of  Kerala  as  soon  as  the  Gov-
 ernment  came  to  know  that  the  Gov-
 ernment  of  the  State  was  not  being
 carried  on  in  accordance  with  the  pro-
 visions  of  the  Constitution  and  that
 fundamental  rights  were  being  crushed
 Government  had  not  only  the  right
 under  artick  356  but  it  had  a  duty  to
 perform  by  the  people  of  Kerala  ह
 ought  to  have  taken  the  entire  admin-
 tration  to  itself  The  Government
 gave  a  long  rope  to  the  Kerala  Minis
 try  to  hang  itself  This  Government
 48  very  cautious,  it  moves  very  slowly
 though  it  moves  surely  I  am  glad  of
 that

 Now,  what  has  been  done?  We  got the  history  from  Pandit:  yesterday
 He  knew  and  the  Governor  knew,  the
 report  shows  that  they  knew  all  these
 things  All  this  has  now  been  demon-
 strated  by  the  petition  of  the  President of  the  KPCC  and  the  memorandum
 placed  before  tht  President  by  the
 lawyers  there  as  to  what  has  been
 happening  in  the  State  I  cannot  con-
 ceive  of  any  worse  State  in  the  whole
 world  where  these  things  could  have
 happened  ६४६६  mv  friends  take  pride m  saying  that  these  thmgs  should  have been  tolerated  (Interruptions,)

 Shri  P.  8,  Dauits  (Jhajjar)  Take your  own  Punjab

 Pandit  Thakur  Das  Bhargava:  Pun-
 yab  38  no  comparison  to  Kerala  I
 beheve  and  I  know  the  ins  and  outs of  the  Punjab  Government  and  I  can
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 also  say  that  whatever  happened  tn
 Kerala  could  never  happen  fm
 Punjab

 Shri  P  S  Daulta:  What  about  the
 Karnal  Murder  Case?

 Pandit  Thakur  Das  Bhargava:  ९
 know  of  many  murder  cases  Why ल  about  them  here?  Are  there  two
 Inspector-Generals  of  Police  m  Pya-
 jab?

 Shri  P.  S.  Daulta:  There  are  net
 two,  but  ten

 Pandit  Thakur  Das  Bhargava:  Any-
 way,  this  प  not  the  issue  (Inter-
 ruptions  )  If  situation  in  Punjab  js  so
 bad  let  my  friends  make  a  plea  here
 ssking  the  President  to  take  recourse’
 to  Central  intervention  Cinterrup-
 Hons.)

 Shri  P.  §  Daulta:  He  will  not  kill
 bs  son

 Mr.  Speaker:  Order  order  I  am
 opposed  to  this  kind  of  conversation
 across  the  Table  The  hon  Member
 May  turn  a  deaf  ear  to  what  others
 say  Otherwise  all  of  us  get  inte
 trouble  ह: (8  may  now  conclude,  he
 has  taken  mote  than  20  mmutes

 Pandit  Thakur  Das  Bhargava:  With
 vour  permission  Sir  I  will  just  res-
 trict  mvscif  to  only  one  or  two  argu- ments  J  hav+  got  in  my  hand  a  paper in  which  some  figures  are  given  It  ig
 entithd  The  Balance  sheet  of  com
 munis,  atrocities.  There  were  6
 deaths  duc  to  firing  5  in  which  ne enquuv  has  been  made,  po'itieal  mur-
 ders  numbered  9  (Interruptions)

 An  Hon  Member:  Why  no  enquipy in  Bombay  firings?

 Pandit  Thakur  Das  Bhargava:  Bew-
 bay  35  out  of  question  at  present.  {ie-
 terruptions  )  What  happened  in  Bage-
 bay?  If  these  things  go  on  Happening, it  38  ampoasible  to  carry  on  the  ॥...
 ernment  according  to  the  provisions  of
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 te  Constitution.  Therefore,  this  act
 a  the  Government  is  justified  and  I
 am  only  concemed  with  this  sole
 jmue....  (Interruptions  )

 Siri  Tangamani:  How  many  were
 killed  in  Punjab?

 Pandit  Thakur  Das  Bhargava:  The
 wounded  numbered  6105.  The  total
 arrests  numbered  ‘1,77,850.  The  num-
 ber  of  women  arrested  was  42,745
 (Interruptions.)  That  is  in  the  charge-
 sheet  Since  this  Government  came  to
 power,  the  number  of  crimes  during
 the  first  three  months  amounted  to
 about  33  times  as  compared  to  the
 years  ‘1953-56.  On  page  60  of  this
 pooklet  entitled  Communist  Rule  in
 Kerala,  the  details  are  given  and  I
 have  no  time  to  read  them  =  After
 reading  the  report  of  the  Governor,  I
 am  convinced  that  there  is  no  depart-
 ment  in  Kerala  which  is  not  corrupt,
 more  than  corrupt—I  should  sav
 (Interruptions  )

 Shri  Narayanankutty  Menon  (Muk-
 andapuram)  Is  the  hon  Member
 reading  from  the  Governor's  report  or
 from  some  other  document?

 Pandit  Thakur  Das  Bhargava:  I
 have  got  many  documents.

 Shri  Narayanankutty  Menon:  I
 refer  to  the  one  which  you  just  now
 read  out  (Interruptions  )

 Pandit  Thakur  Das  Bhargava:  I
 have  got  the  lawyers’  report;  I  have
 got  the  PCC  chargesheet  I  have  got
 the  reply  of  the  Government  of  Kerala
 in  regard  to  these  allegations  and  I
 have  also  read  this  book:  Communist
 Rule  in  Kerala  Ihave  also  gone
 through  all  the  hterature  supplied  by
 the  other  party  (Interruptions. )

 Shri  Nagi  Reddy:  I  am  only  telling
 him  to  read  it  carefully.

 Mr.  Speaker:  The  hon.  Member  is
 mot  addressing  the  Chair.  He  should
 Jogk  at  me.

 SRAVANA  06i  (SAKA)  Proclamation  in  3342
 ह...  of  Kerala

 Pandit  Thaker  Das  Bhargava:  The
 Governor’s  report  is  absolutely  con-
 vincing  and  there  is  absolutely  no
 doubt  in  one’s  mind  that  it  was  impos-
 sibie  to  carry  on  the  admunustration
 of  the  State  in  Kerala  according  to
 the  Constitution.

 Shri  Kuttikrishnan  Nair  (Kozh:-
 kede)  Mr.  Speaker,  it  is  with  great
 relief  that  we  saw  the  announcement
 of  Centra!  mtervention  in  Kerala,  Peo-
 ple  of  Kerala  were  suffering  from  com-
 munist  rule  because  even  at  the  very
 meeption  they  started  regimentation,
 discrimination  and  hquidation.  A  few
 hours  after  the  swearing-in-ceremony,
 there  way  an  act  of  vandalism  on  the
 INTUC  office  The  first  victim  of  the
 aggression  of  the  Kerala  communist
 party  was  Pathanamthirtha  Eastern
 Estate  Workers’  Union  Office  It  was
 raided  and  furniture  and  papers  were
 destroyed  and  the  workers  were
 assaulted  Theie  were  27  pohtical
 murders  by  the  Communist  Party  in
 Kerala,  one  for  cach  month  of  their
 reign  Labour  contributed  four  lives
 m  that  attempt.  One  was  a  PSP
 worker  and  three,  INTUC  workers.
 Gangadharan,  a  toddy  tapper,
 was  murdered,  Samidas  of  the
 Meloram  Estate  Mudukayam  was  mur-
 dered  and  the  last  victim  of  the  INTUC
 was  Joseph  Three  attempts  were
 made  on  his  life.  The  first  attempt
 was  made  in  March,  the  _  second
 attempt  was  made  in  August  and  the
 third,  on  lst  September,  958  Innu-
 merable  attacks  were  made  on  the
 offices  of  the  INTUC.  The  office-
 bearers  of  the  INTUC  unions  were
 molested.  The  President,  Mr.  B.  K.
 Nayar,  and  the  Vice  President,  Mr  C.
 M.  Stephen,  were  attacked,  man-hand!-
 ed  and  were  about  to  be  murdered.
 Another  aspect  was  that  there  was
 complete  discrimination  as  far  as  the
 INTUC  labour  and  the  other  labour
 were  concerned.  In  the  Sitaram  Mills
 dispute,  five  INTUC  workers  were
 involved  and  about  a  thousand  had  to
 be  sent  to  jai]  until  it  was  settled  on
 27th  July,  1958.  In  Arthala  Estate,
 labour  had  to  resort  to  picketing
 because  till  then  they  were  picking
 2  Ibs.  of  tea  and  they  were  paid  the



 3353  Resolution  re:

 {Shn  Kuttikrishnan  Nair]
 minimum  rate.  But  they  were  asked
 to  pick  2)  Ibs.  of  tea  which  they  resist-
 ed.  The  armed  police  was  sent  there;
 300  persons  were  arrested  and  women
 who  had  been  suckling  their  children
 in  arms  were  separated  That  was  the
 agony  of  the  women  who  suffered  for
 the:r  rights;  that  was  the  reason  why
 you  find  womenfolk  of  Kerala  joining
 the  movement  and  fighting  the  com-
 munist  rule  in  Kerala  Even  m  the
 application  of  the  Mmimum  Wages
 Act,  there  was  discrimination.  In
 places  or  factories  where  the  commu-
 nists  had  the  majority  of  workers  with
 them,  the  enhanced  rates  were  fixed
 as  minimum  wages  That  is  why.
 when  this  liberation  movement  started,
 it  started  with  a  hartal  in  Kerala  on
 i2th  June,  959  and  it  was  a  complete
 success  It  paralysed  trade  and  indus-
 trial  hfe  in  Kerala  It  35  futile  for
 the  hon.  Member,  Shri  Dange  to  plead
 that  this  movement  was  engineered  by
 capitahsts

 The  second  major  operation  was
 made  by  them  against  the  Hanijans  and
 the  agriculture  labour  of  Kerala.  Nine
 families  had  applied  for  house  sites  in
 Kattampalli  to  the  Madras  Govern-
 ment  They  made  a  personal  repre-
 sentation  to  the  Chief  Ministe:  of  Mad-
 ras,  Shri  Kamarajya  Nadar  and  on  the
 strength  of  this  thinking  that  it  will
 be  allotted  to  them,  they  put  up  huts
 Unfortunately,  there  was  the  reorga-
 nisation  of  States  and  when  these
 people  came  to  power,  they  were
 evicted  with  police  aid  on  l0th  Octo-
 ber,  ‘1957,  The  MLA  of  that  place was  arrested,  he  was  produced  hand-
 cuffed  before  the  Magistrate  They thought  that  they  could  threaten  and
 suppress  the  movement  in  Kerala,  On
 ilth  November,  957  there  was  a  brutal
 lath:  charge  and  about  300  were
 arrested  One  of  the  Mil.As_  was
 removed  to  the  hospital  का  an  uncon-
 scious  state  These  people  justify  the
 action  in  Kattampalli  with  a  leaflet  m
 Englhsh  called  the  Kattampaly,  Hoax.
 They  are  very  well  at  ther  propa- ganda  At  Nilambur,  Sir,  they  sided
 with  the  Nilambur  Raja  and  demolish-
 ed  300  houses  with  police  aid,  with
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 the  aid  of  armed  poll.  ै  ह... ड
 battalion  was  posted  there  Shri  Dange
 S8lq  that  the  police  will  interfere  for
 the  protection  of  the  working  class,  but
 छा  Kerala,  Sir,  they  interfered  for  the
 P'vtection  of  the  monied  class;  they
 C8Nnot  dispute  it.

 33  brs.

 At  Kizhpalh,  an  influential  chent  of
 thy  Law  Minister  influenced  him  and
 8led  Reserved  Police  was  sent  there ©  demolish  42  houses  of  which  40
 houses  were  burnt  Eleven  people
 Were  arrested  there  That  was  on
 11th  November,  1957,  On  l9th  Nov-

 CMber,  1957,  at  .0  a.m  there  was  a
 lath;  charge  and  another  lathi  charge at  50  p.m  27  people  were  arrested.

 This  was,  Sir,  according  to  them, 3  hopular  government  supporting  the
 P0Grer  sections  in  Kerala  That  is  why the  peasantry  and  the  labour  sided
 With  the  movement  and  tried  their
 level  best  to  oust  this  anti-popular
 8°vernment  in  Kerala

 Su,  the  Government  had  prepared
 86  grounds  Special  powers  were

 Ven  to  the  pohce  They  were  even
 ©Mpowered  to  enter  schools  and  do
 what  they  liked  All  police  officers
 MCluding  head  constables  were  given
 SUCh  wide  powers  They  cancelleg  alf
 le&nces  They  transferred,  as  a  pre- hminary  step  854  police  officers  That Wa,  admitted  in  answer  to  an  inter-
 Pellauon  After  that  they  transferred 7  DSPs,  42  Dy  SPs,  33  mspectors
 8nq  72  sub-inspectors  You  must
 UNGerstand,  Kerala  is  only  a  glorified strict  tt  as  called  a  State,  but  the
 82768  is  only  400  square  miles,  just
 Wuble  the  size  of  Commbatore  District.
 That  means,  practically  every  D.S.P.
 Was  transferred,  and  we  had  an  inkling t  something  terrible  was  going  to

 2hpen  in  Kerala.

 Sir,  when  somebody  made  a  refer-
 “ne  to  the  molestation  of  people  at

 ali  by  the  Malabar  Special
 Police,  Shri  C  Achuta  Menon,  Home
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 Minister,  said:  “You  will  hear  some-
 thing  bigger  from  Ankamali”.  The
 Whip  of  the  party,  Shri  T.  C.  Nara-
 yanan  Nambiar,  in  the  course  of  his
 speech,  said  that  Ankamali  will  be  a
 battle  field.  On  the  second  day  of  the
 liberation  movement  firing  took  place
 at  Ankamali.  That  firing  extracted  the
 lives  of  seven  people.

 In  spite  of  all  these  repressive  mea-
 sures  the  movement  succeeded  because
 it  was  a  popular  movement.  The  peo-
 ple  were  afraid  of  the  methods  adopted
 by  the  Communists,  They  felt  that
 the  situation  was  not  safe,  democracy
 was  not  safe,  life  and  property  was
 not  safe  if  this  continued.

 An  attempt  is  made  to  show  that  it
 is  because  of  the  Agrarian  Relations
 Bill  that  this  agitation  has  been  put
 up.  You  must  know,  Sir,  that  accord-
 ing  to  the  Malabar  Tenancy  Amend-
 ment  Act  of  954  nobody  could  be
 evicted  in  Malabar.  As  per  that  Act
 ulkudi  land  and  tenancies  were  secur-
 ed  permanently.  Under  the  Cochin
 Verumpattam  Act  nobody  could  be
 evicted  in  Cochin.  For  the  purpose  of
 bringing  in  a  legislation  to  give  per-
 manancy  to  tenants  the  Travancore
 Holdings  Stay  of  Execution  Proceed-
 ings  Act,  was  passed  in  948  After
 that  nobody  could  be  evicted.  But
 under  the  Kerala  Act  of  the  Commu-
 nists  eviction  is  made  possible  in  res-
 pect  of  landlords  who  own  five  acres
 and  less.  The  result  was  that  out  of
 a  total  number  of  26.7  lakh  holdings
 23°48  lakh  holdings  could  be  evicted.
 Holdings  up  to  five  acres  and  below
 come  to  88  per  cent  of  the  total  num-
 ber  of  holdings.  Therefore,  Sir,  the
 peasantry  revolted  against  the  Com-
 munists  because  they  created  a  law
 by  which  the  peasants  were  to  be  oust-
 ed  and  sent  away  from  the  property
 which  belonged  to  them,  They  said
 that  their  policy  was:  “land  to  the
 tiller”,  but  they  enacted  a  law  by
 which  land  was  given  not  to  the  tiller
 but  to  the  intermediaries  and  the  land-
 lords.

 Ulkudi  or  households  occupied  by
 agricultural  labour  was  secured  in
 Malabar  District,  but  they  brought  in
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 an  amendment  to  the  Act  whereby
 certain  provisions  were  inserted  by
 which  they  could  be  evicted.  The
 population  affected  by  that  amendment
 amounted  to  2]  per  cent  of  the  total
 population  i.e.,  3i°5  lakhs  are  agricul-
 tural  labourers  living  in  ulkudies.

 Sir,  it  is  futile  to  argue  that  this
 movement  was  engineered  by  the  capi-
 talists  and  the  monied  class  in  Kerala.
 It  was  a  popular  upsurge.  I  may  also
 be  permitted,  Sir,  to  say  why  students
 participated  in  this.  The  relationship
 between  the  students  and  the  Kerala
 Government  was  strained,  It  has  a
 history  of  breaking  of  promises,  of
 teasing,  of  merciless  oppression  etc.
 On  24th  February,  1958,  Rajendran,  a
 student  of  the  St.  Albert  College  in
 the  senior  B.A.  class,  got  into  a  trans-
 port  bus.  The  conductor  asked  him  for
 his  fare.  He  said:  “It  is  a  popular:
 government,  why  should  I  pay?”  The
 result  was  that  he  was  knocked  out
 and  thrashed,  The  students  agitated.
 The  Deputy  Superintendent  interven-
 ed.  He  held  an  identification  by
 students  and  he  promised  to  punish
 the  man  concerned.  The  transport
 labour  union  is  affiliated  to  the
 A.LT.U.C,  The  Labour  Minister  was
 the  President  of  the  union  before.  He
 telephoned  the  Deputy  Superintendent.
 Then  they  staged  a  strike.  The  whole
 student  population  of  Ernakulam  com-
 bined.  On  26th  February,  958  the
 Collector  again  called  them.  Before
 that,  on  24th  February,  958  these  boys
 were  sent  for  by  the  Transport  Officer
 to  his  office.  Some  5  students  were
 asked  to  stay  and  the  others  were
 asked  to  go.  These  5  boys  were
 thrashed  to  such  an  extent  that  all
 their  shirts  were  blood  stained.  Then
 they  staged  a  procession  with  their
 blood  stained  shirts.  That  created  a
 confusion,  Some  buses  were  burnt  on
 that  day.  The  Collector  then  inter-
 fered.  The  Law  Minister  also  came
 in.  Ultimately  they  were  told  that
 they  will  be  prosecuted  for  the  des-
 truction  of  the  buses  and  they  will
 have  to  pay  the  cost  of  the  buses  des-
 troyed.  They  also  said  that  they  will
 punish  only  one  man.  This  led  to  a
 hartal,  and  on  the  28th  Government
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 was  compclled  to  come  to  an  agree-
 ment.

 In  the  boat  fare  case  also  the  agree-
 ment  was  not  adhered  to.  It  was
 broken.  On  i0th  July,  958  the  stu-
 dents  staged  another  strike.  2000
 persons  were  arrested.  Shri  Kelappan
 interfered.  Shri  Kuttikrishna  Menon,
 previous  Advocate-General  of  Madras
 wanted  to  square  it  up.  The  Chief
 Minister  refused  to  have  any  talk
 with  him.  Shri  Dange  was  saying:
 “Why  not  a  round  table  conference  be
 held  to  discuss  things?”  They  are
 willing  to  talk  with  the  Prime  Minis-
 ter  of  India,  but  they  do  not  recognise
 Shri  Kuttikrishna  Menon,  ex-Advocate-
 General  of  the  composite  Madras
 State.  He  was  not  respectable  enough
 for  them.

 This  is  the  type  of  attitudc  that  they
 have.  They  want  a  link,  but  no  patri-
 otic  Indian  can  be  a  Jink  to  the  Com-
 munists;  that  is  as  sure  as  anything.
 In  the  boat  fare  case  also,  when  it  was
 ultimately  impossible  for  them  to  func-
 tion,  Shri  Kelappan  interfered  and  an
 agreement  was  entcred  into.  An  en-
 quiry  was  promised  but  nothing  was
 done,  Whenever  any  movement  is
 started,  the  students  think  that  the
 communists  are  their  enemy  No.  1;
 they  rush  about  and  burn  the  buses
 because  they  had  suffered  very  much.
 They  were  molested  and  beaten  and
 as  such  it  was  inevitable  for  them
 with  their  immature  thinking,  not  to
 interfere  in  these  things.

 I  have  practically  given  al]  the
 reasons  whvy  this  is  a  popular  upheaval,
 and  I  do  not  wish  to  take  much  of
 the  time  of  the  House.  It  was  a  popu-
 lar  movement,  and  no  argument  from
 the  side  of  Shri  Gopalan  can  make
 it  an  agitation  of  vested  inter-
 ests.  Shri  Gopalan  was  saying
 with  all  pride  that  there  was  no  pre-
 ventive  detention  in  Kerala.  Seven
 persons  were  detained.  You  will  find
 that  they  made  certain  points  in  this
 House  but  the  facts  are  otherwise.  I
 have  got  a  copy  of  the  Mathru  Bhoomi.
 There  were  seven  cases  of  detention.
 I  will  be  able  to  give  the  House  the
 details  about  them.  On  9th  June,
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 i959,  the  Preventive  Detention  Act
 was  applied  at  Chalakudi.  Six  persons
 were  arrested  at  Muringur  and  Chala-
 kudi  and  two  of  them  were  members
 of  the  Panchayat  Board.

 Shri  Narayanankutty  Menon:  It  is
 entirely  wrong  information,  I  do  not
 know  wherefrom  he  got  it.

 Shri  Kuttikrishnan  Nair:  The  Pre-
 ventive  Detention  Act  was  applied  in
 respect  of  one  Arjuna  Menon  of  Erna-
 kulam  on  ]9th  June,  1959.  It  is  report-
 ed  in  the  Mathru  Bhoomi  dated  20th
 June,  ‘1959,  page  5.  Shri  Gopalan  was
 perhaps  in  Punjab  then  with  the  agi-
 tation  there  or  he  was  in  Calcutta  in
 connection  with  the  coming  agitation.
 But  these  are  facts  and  the  people  who
 live  in  Kerala  know  them.  These  can-
 not  be  contradicted.

 I  have  nothing  more  to  add.  I  thank
 you  for  having  given  me  this  oppor-
 tunity  to  speak.

 Dr.  K.  B.  Menon  (Badagara):  Mr.
 Speaker,  Sir,  two  days  before  the
 struggle  was  over  I  left  Kerala  and
 whatever  facts  I  give,  I  base  them  on
 the  experiences  I  went  through  and
 the  facts  that  I  gathered  and  the  in-
 spirations  that  I  received  in  the  course
 of  the  struggle.  There  is  practically
 unanimity  of  opinion  that  the  move-
 ment  in  Kerala  was  a  mass  upsurge
 excepting  from  the  communists.  Even
 there  I  feel  there  was  a  division  of
 opinion,  for,  at  the  National  Council
 meeting  of  the  communist  party  held
 in  Trivandrum,  on  July  33th  Shri
 Namboodiripad  is  reported  to  have
 said  that  the  movement  was  a  com-
 munal  one,  while  Shri  Ajoy  Ghosh
 claimed  that  it  was  political  and  all
 the  angles  of  it  should  be  discussed.
 But  that  is  a  very  minor  affair.

 I  would  like  to  add  that  the  move-
 and  was

 created  by  the  conditions  of  the  mis-
 rule  of  the  communist  party  in
 Kerala.  It  was  spontaneous  and  it
 found  its  own  leader,  not  a  political
 man,  and  one  who  was  not  in  any
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 ef  the  political  parties.  I  would  also
 Mee  to  add,

 शक  द  P.  Nayar:  Who  is  that?

 जड़,  Speaker:  Let  him  go  on.  Let
 ह...  not  be  any  interruptions

 Dr,  K.  8.  Menon:  ]  would  also  hke
 to  say  that  the  movement  did  not
 @ome  all  of  a  sudden.  It  was  not  &
 walt.  from  the  blue.  The  first  registra-
 tion  of  protest  on  the  part  of  the
 people  was  in  the  hartal  of  July  29,
 958  while  the  students’  struggle  was
 gong  on  The  hartal  was  complete
 and  it  woke  up  the  communist  gov-
 ernment  which  called  an  all-parties
 conference  and  soon  settled  the
 students’  strike  So,  it  is  not  mght  to
 say  that  the  politica]  parties  and  the
 peop'e  of  Kerala  were  not  willing  for
 talks  with  the  communist  party  or
 with  the  communist  government  But
 m  the  later  struggle  that  came  up,
 the  feelings  were  so  embittered  that
 the  people  were  not  in  a  mood  to  talk
 with  the  government  but  they
 @emanded  an  unconditional  resigna-
 tion  of  the  communist  party

 The  next  warning  was  by  the  Prime
 Minister  himself  at  the  Calcutta  Press
 Conference,  and  then  there  were  two
 adjournment  motions  in  Parliament
 Both  altered,  I  suppose,  the  Govern-
 ment  I  myself  moved  a  resolution  or
 tried  to  move  a  resolution  I  did  it
 not  because  I  wanted  the  Government
 to  intervene  and  take  over  charge  of
 the  government  of  Kerala,  but  because
 from  the  adjournment  motions  we  felt
 that  discussions  in  Parliament  have  a
 checking  effect  on  the  conditions  in
 Kerala.  My  object,  therefore,  was  to
 bring  about  a  discussion  in  the  House
 so  that  it  may  come  as  a  healthy  check
 upon  the  mad  career  of  the  communist
 government  in  Kerala  But  that  did
 not  happen  The  Government  did  not
 respond.  I  understand  the  Congress.
 The  Congress  is  in  power  in  all  the
 other  States,  and  it  therefore  hesi-
 tates  to  interfere  in  the  one  State
 where  there  38  no  Congress  govern-
 ment.  They  had  to  take  care  and
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 sense  the  public.  They  were  also
 afraid  of  the  communist  attack  on  the
 government  if  a  government  did  not
 take  care  or  convince  both  the  people
 ap  well  as  the  party  that  the  interefear-
 ence  was  justified.  I  understand  on
 that  But,  I  must,  at  the  same  time,
 say  that  had  a  discussion  taken  piace
 in  Parhament,  things  probably  would
 have  been  not  so  bad  as  they  turned
 out  subsequently

 In  this  connection,  I  would  like  io
 invite  the  attention  of  the  House  to
 the  last  telling  remark  made  by  Shri
 Dange,  the  leader  of  the  commuatst
 party.  He  said:  “This  time  the  Centre
 has  intervened  but  the  people  aze
 going  to  intervene  last”.  That  38  a
 very  ominous  warning  and  a_  chal-
 lenge  I  am  not  concerned  with  the
 challenge  part  of  it,  but  I  am  sure
 that  the  Union  Government  and  the
 people  of  India  will  know  how  to
 meet  the  situation  I  would  lke  to
 tell  the  communist  party  that  in  tne
 struggle  in  Kerala  it  was  not  the
 Centre  that  had  intervened  first,  but
 it  was  the  people  who  intervened  The
 people  of  Kerala,  in  spite  of  the  re-
 peated  warnings  to  the  Centre.  had
 become  desperate  and  despondent  ‘md
 they  started  the  movement,  therefore,
 on  their  own  initiative  The  people
 never  banked  upon  Central  interven-
 tion  when  they  did  it.  But  they  did
 bank  upon  the  Centre  to  the  extent
 that  they  were  sure  that  the  Centre
 would  not  intervene  and  suppress  the
 expression  of  popular  will.  That  is
 exactly  where  the  communist  party
 made  a  mistake.  They  thought  that  a
 hberation  army  could  be  marched  as
 was  marched  in  Hungary  and  in
 Tibet  We  were  confident  that  that
 kind  of  thing  will  never  happen,  and
 we  were  also  sure  that  we  will  create
 conditions  in  Kerala  which  will  com-
 pel  Central  interference,  because  in
 a  democracy  we  should  know  that  the
 interference,  even  provided  for  in  the
 Constitution,  ig  है  give  a  de  jure  re-
 cognition  to  a  de  facto  situation.  That
 is  exactly  what  has  happened.  We
 created  the  conditions  in  Kerala  and
 the  Centre  interfered  both  at  the
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 request  of  the  people  of  India  and
 at  the  request  of  the  Communist
 Party  and  took  over  charge,  The
 situation  is  today  much  better  off.

 I  wish  to  pass  on  to  another  sub-
 ject.  Some  harsh  words  were  said
 about  the  Muslims.

 Shri  Narayanankutty  Menon
 (Mukandapunam):  Nothing  against
 the  Muslims,  but  only  the  Muslim
 League.

 Dr.  K.  B.  Menon:  I  understand,  as
 far  as  those  remarks  are  concerned,
 they  were  made  on  the  basis  of  the
 background  of  lingering  memories  of
 those  unfortunate  incidents  and  hap-
 penings  during  the  unhappy  days  of
 the  partition.  But  I  would  like  to  tell
 the  people  of  the  north,  the  pecple
 who  made  those  remarks,  that  those
 memories  are  not  there  in  the  south
 There  is  not  that  bitter  feeling  bet-
 ween  the  Hindu  and  the  Muslim  or
 the  memories  of  the  bitter  past  bet-
 ween  the  Muslims  and  the  Hindus.  I
 have  heard  in  this  House  during  this
 discussion  the  Communist  Party  jeer-
 ing  whenever  mention  was  made  of
 the  minorities—either  Muslims  or  the
 Christians  There  is  a  motive  behind
 all  that  jeering.  It  is  to  divide.

 I  would  like  to  tell  the  House  and
 those  who  are  not  aware  of  what  the
 Communist  Party  has  done  to  court
 the  goodwil]  of  the  Muslims  that  for
 three  years  consecutively,  the  Com-
 munist  Party  carried  on  a  propaganda
 trying  to  woo  the  Muslims  and  to  se-
 duce  them  to  demand  a  Moplastan

 Some  Hon  Members:  Shame!

 Dr.  K.  B.  Menon:  I  must  tell  you  m
 this  connection  the  important  role
 the  minority  Muslims  play  in  Malabar
 There  are  26  lakhs  of  Muslims  in
 Kerala  with  heavy  concentrations  in
 some  districts  In®some  villages,  99
 per  cent  of  the  inhabitants  are  Mus-
 lims.  The  Muslim  in  Kerala  is  called
 the  Mopla  and  because  of  this  heavy concentration,  the  communists  thought
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 that  just  as  Pakistan  was  demanded,
 they  could  induce  the  Muslims  of
 Kerala  to  demand  a  “Moplastan”.
 Tons  and  tons  of  good  newsprint  was
 wasted  for  four  years  by  the  Com-
 munist  Party  in  seducing  the  Muslims
 to  make  a  demand  for  Moplastan.  I
 am  not  reeling  this  from  my  imagina-
 tion  There  is  a  paper,  a  daily,  called
 Desabhimani  and  the  back  title  ef
 that  paper  will  bear  testimony  to  my
 statement.

 Then  again,  in  the  election  of
 1957-58,  the  Communist  Party  cannot
 deny  that  they  pleaded  with  the
 President  of  the  Muslim  League, Janab  Abdur  Rahman,  Bataki  Thangat for  an  alhance  and  understaning  in
 the  election.  After  this  wooing  with
 the  Muslims,  when  the  name  of  the
 Muslims  or  minorities  is  mentioned,
 they  jeer.  We  must  remember  that  we
 should  not  have  too  jong  a  momory in  politics  and  in  public  life.  We  must
 remember  that  democracy  does  not
 mean  the  rule  of  the  majority.  We
 must  also  remember  that  if  we  wish to  build  up  a  strong  democracy  in
 India,  I  may  remind  you  that  the  two
 giants  in  Asia  are  in  two  opposite
 camps—China  and  India.  If  we  are
 not  able  to  build  up  a  strong  demo-
 cracy  in  India,  democracy  will  be  lost for  Asia.  If  we  are  to  do  it,  We  must
 have  contented  minorities  in  this country—Muslims  and  Christians  If
 We  nurse  the  back  history  too  long and  too  bitterly,  we  will  not  be  able to  do  it  and  we  will  be  falling  victims to  communist  strategy  and  tactics.

 Let  me  pass  on  again  to  another  as.
 pect  of  the  subject  I  do  not  wish  to take  the  time  of  the  House  in  repeat- ing  what  has  already  been  said,  I
 only  wish  to  draw  the  attention  of  the House  in  correcting  one  or  two  state- ments  and  also  to  supplement  what has  already  been  said.  Shri  ALK,
 Gopalan,  in  connection  with  the Education  Act,  produced  one  of  the text-books  and  said,  Mahatma
 Gandhi's  name  is  mentioned  in  that book.  That  is  misleading  I  hava
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 here  with  me  a  copy  of  the  real  report
 submitted  by  the  committee  that  was
 appointed  to  go  into  the  indoctrina-
 tion  in  text-books  but  not  published
 yy  the  Government.  In  that  report,  it
 aays  in  so  many  words:

 “It  is  gurprising  that  in  the
 chapter  on  world-famous  persons
 introduced  into  the  book  which
 deals  mainly  with  India,  Mahatma
 Gandhi’s  life  does  not  find  a
 place.”

 In  section  7,  sub-section  (a),  the
 report  says:

 “In  language  text-books  of  958
 and  1959,  there  are  a  few  passages
 which  tend  to  offend  the  religious
 sentiments  of  certain  sections  of
 the  people.”

 In  section  7,  sub-section  (dy,  the
 report  says;

 “There  are  certain  lessons  and
 passages  in  the  social  study-text-
 book  and  Malayalam  text-books
 which  tend  to  create  in  the  pupils
 impressions  favourable  to  the
 communist  ideas.”

 In  section  9,  sub-section  (i),  the
 report  says:

 “Chapters  13,  4  and  15  give
 the  impression  of  belittling  the
 achievements  of  India  in  compari-
 son  with  China.”

 Finally,  mm  the  recommendations,  in
 sub-section  (b)  the  report  says:

 “The  present  social  study  books
 3  and  6  should  not  be  used  in
 i959.60  even  if  there  is  delay  in
 getting  those  books  ready  by  June,
 1959.”

 In  sub-section  (c),  it  goes  on  to
 gay:

 “Until  the  new  text-book  is  pre-
 pared,  the  social  studies  book  2
 mey  be  used,  provided  that  chap-  ,
 ter  6  which  gives  the  biographical
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 is  removed.”

 IT  have  no  time  to  quote  more  frem
 the  report  of  the  text.books  committee
 and  I  think  what  I  have  said  is  enough
 to  show  that  there  was  indoctrination
 and  there  was  a  deliberate  attempt
 to  inject  communist  ideas  and  to
 praise  communist  countries  at  the  ex-
 pense  of  our  own.  I  would  like  just
 to  add  that  the  Education  Act  was
 not  to  favour  the  teacher  so  much
 as  for  the  Government  to  obtain  con-
 trol  over  education  and  to  regimen-
 tise  education  through  control  over  the
 appointment  of  teachers,  control  over
 the  selection,  publication,  distribution
 of  text-books,  etc.  and  als)  through
 a  strict  regulation  of  the  day-to-day
 life  of  the  children  in  secondary
 schools.  That,  in  my  opinion,  was  the
 objective  of  the  Education  Act.

 As  I  said,  I  do  not  wish  to  enter
 into  the  causes  that  brought  ‘acout  the
 mass  upsurge.  I  agree  with  those
 speakers  who  said  that  the  mass  up-
 surge  was  the  result  of  deliberate  and
 determined  effort  on  the  part  of  the
 Communist  Party  to  subordinate  the
 Governmental  machinery  or  the  ad-
 ministrative  machinery  to  party  or-
 ganisation  at  all  levels.  As  a  result
 of  it  there  was  a  growing  sense  of
 insecurity  in  the  State  I  completely
 agree  with  that.

 But  very  few  people  have  stated
 how  the  Communist  Party  went  about
 their  job  of  subordinating  the  ad-
 ministrative  machinery  to  the  party
 organisation  I  would  like  to  say  in
 that  connection  that  three  institutions
 were  set  up  in  the  villages.  One  was
 the  party  cell.  As  soon  as  they  came
 to  power  these  party  cells  were  set
 up  in  the  village  with  party  bosses.
 The  party  boss  has  free  access  from
 the  lowest  village  officer  to  the  top
 man  in  the  Secretariat,  including  the
 Mimister.  It  is  easy  to  understand
 how  under  ‘those  conditions  the  party
 cell  boss  becomes  the  bors  vf  the
 village.  He  would  interfere,  intervene
 and  mediate  in  every  dispute  in  the
 village  and  his  award  is  final  because



 9363  —-Resolution  re:

 ्फित,  K  B  Menon)
 no  officer,  however  high,  woule  dare
 to  ignore  him  That  was  ore  institu-
 tion.  The  second  institution  to  which
 reference  has  been  made  frequently,  35
 the  cell  court

 The  third  insutution,  more  danger-
 ous  to  public  interest  and  public  safety
 was  Agiprop,  the  voluntary  corps.  The
 mame  was  invented  by  tne  Com-
 munist  Party  itself  “Agi”  means
 agitation  and  “prop”  means  propa-
 ganda  So,  “Agi-Prop”  means  agitation
 and  propaganda  That  :s  the  name  of
 the  voluntary  corps  I  do  not  know
 whether  that  mstitution  exists  in  Eas-
 tern  Europe,  or  in  the  Commuaist
 countries,  but  it  does  exist  in  Kerala
 This  Agiprop  voluntary  co:ps  is  an
 invisible,  underground,  unorganised
 voluntary  corps  which  can  be  mobr-
 lised  at  short  notice  and  made  to
 function  as  troops  in  times  of  eme?-
 gency  This  Agiprop  has  completely
 displaced  and  sterilzed  the  police
 This  Agiprop  would  go  to  tne  \llages
 in  the  police  van  and  tell  the  police.
 men  whom  to  shoot,  how  to  shoot  and
 when  to  shoot  Thev  travel  in  the
 Jeep  with  the  policemen  and  te:l  them
 whom  to  beat.  how  to  beat  and  when
 to  beat  It  is  the  same  Agiprop  that
 goes  as  agent  provocateur  in  throw-
 ing  stones  at  processions  I  know  that
 when  I  courted  arrest  on  that  proces-
 ‘s10n  was  thrown  from  the  Common-
 wealth  factory  a  few  carpenter's  chi-
 sel  It  was  done  by  the  Agiprop  All
 these  things  are  done  by  the  Agiprop And  it  38  this  Agiprop  that  has  com-
 pletely,  as  I  ‘said,  sterilized  the  police and  took  over  the  charge  of  the  gov- ernance  of  the  State.

 In  creating  a  situation  of  that  kind, im  My  opinion  the  Government  has
 completely  abdicated  its  authority  to the  party  In  a  situation  of  that  kind there  is  absolutely  no  safety  for  any- body  The  village  felt  their  life
 insecure;  their  houses  could  be  looted, their  property  destroyed  ard  their
 womenfolk  raped  Ang  no  policemen would  interfere  And  if  the  court does  punish  the  culprit  the  Manister
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 will  ummediately  interfere  and  remit
 the  fine  or  cancel  the  punishment.

 Under  those  conditions,  you  can
 understand  what  amount  of  safety  we
 had  in  Kerala.  In  this  struggle  in
 villages,  as  Shn  K  N.  Munshi  has
 stated  in  a  small  brochure,  the  viila.
 gers  were  having  an  absolute  civil
 war,  if  I  may  use  such  a  term.  I
 will  cite  only  one  instance.  In  Kal-
 lada  village  there  was  absolutely  no
 safety  There  were  street  fights  going
 on,  there  were  murders  taking  place
 There  were  things  going  on  there
 which  cannot  be  imagined  except  by
 a  person  who  was  on  the  spot  and  who
 was  golng  through  al]  this  kind  of
 experiences

 In  this  connection,  I  would  lke  to
 point  out  one  more  fact  There  were
 seven  shootings  out  of  which  four
 were  brutal.  blood-curdling.  unpro-
 voked,  unauthorised,  unnecessary  and,
 certainly,  avoidable  In  these  four
 firings  the  blame  was  thrown  on  the
 MSP  I  have  information-  and  I  am
 sure  nobody  will  contradict  that  infor.
 mation—that  all  these  unprovoked  fir-
 ings  were  done,  or  carried  on,  by  50
 MSP  men  who  were  recruited  on  the
 cve  of  the  struggle  by  the  Communist
 Party  from  600  MSP  men  who  were
 discharged  in  the  946  strike  by  the
 Madras  Government  during  Rayayi's administration  That  strike  was  alleg- ed  to  have  been  Communist-inspired. Whatever  that  be,  600  men  from  the MSP  were  either  asked  to  retire  or
 were  discharged  or  somehow  they  had to  go  out  of  the  MSP  From  out  of
 these  600,  50  men  were  recruited  by the  Communist  Party  on  the  eve  of this  struggle  And  I  have  information that  these  50  men  were  responsible for  most  of  these  firings  and  most  of these  lathi-charges  on  women

 Here  I  must  mention  une  Sub-ins- pector,  Shri  Balakrishnan,  who  in  the Presence  of  the  Collector,  in  the  Pre- sence  of  the  DSP,  ordered  tatht  cnerge on  thousands  and  thousands  of  Wemen. who  thronged  the  gates
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 chpege  pa  women  without  getting  the
 ह. ह  from  either  the  Collector  or

 and  DSP  of  Trivandrum  went  to
 Government.  (Interruptions).

 Wir.  Speaker:  Let  us  hear  what  he
 ways,

 Dr.  KB  Menon:  And  when  they
 went  and  represented  matters  to  the
 Minister  of  Home  Affairs,  the  Minister
 is  reported  to  have  told  them—and  it
 has  also  come  in  the  papers—that  if
 the  Collector  and  the  DSP  did  not
 like  what  the  MSP  did  and  if  they
 thought  that  the  MSP  could  not  be
 controlled,  they  could  resign  and  seek
 employment  elsewhere  It  35  thas  Shri
 Balakrishnan  that  came  m_  conflict
 with  the  palace  guard  when  there  was
 a  free-for-all  fight  between  the  palace
 guerd  and  the  MSP  in  which  more
 than  22  MSP  men  suffered  gerious
 inguri

 How  under  those  circumstances  can
 we  say,  or  can  We  claim,  or  can  any
 Government  claim,  that  there  was  law
 and  order  and  Government  was  being
 carried  on  under  normal  conditions
 when  the  Government  itself  could  not
 control]  the  MSP  that  was  supposed  to
 be  under  their  charge?  I  io  not
 blame  the  whole  MSP,  the  whole  force,
 but  it  was,  as  I  said,  a  deliberate  at-
 tempt  on  the  part  of  the  Communist
 Party  and  the  communist  government
 to  recruit  specially  these  50  men  who
 were  their  erstwhile  sympathisers  into
 the  MSP  in  order  to  commit  this  kind
 of  violence  in  Kerala  ‘That  is  by  the
 ‘way

 Now  I  wish  to  conclude  bv  giv:ng
 my  assessment  of  the  s.tuation  I!
 have  already  said  that  .t  was  a  mass
 upsurge  in  which  the  mass  found  its
 own  leader  It  was,  I  must  assert,
 extremely  non-violent  Whether  you
 agree  w'th  satyagraha  as  an  instru-
 tment  of  expression  on  the  part  of  the
 jarge  mess  of  the  people  or  not—
 I  am  not  interested  in  a  theoretical
 @lecussion  on  that  topic—I  still  claim,
 and  I  claim  it  from  my  expetience,
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 that  in  spite  of  the  brutal  Jathi  charge
 on  women,  in  spite  of  the  unprovoked
 firing  on  children  which  heppened  in
 Changanasseri  by  policemen  without
 the  orders  of  the  magistrate,  in  spite
 of  the  throwing  of  chiseis  and  stones
 at  processions,  in  spite  of  all  these
 provocations,  people  remained  abeo-
 lutely  cakn  without  moving  a  finger
 Here  we  must  remember  that  when
 our  mothers  and  sisters  276९  beaten  up,
 it  35  not  easy  for  anyone  to  control.
 You  do  not  know  the  instance  of
 Fior:  who  was  murdered  She  was  a
 pregnant  woman,  mother  of  five  child-
 ren,  would  have  been  the  mother  of  a
 sixth  one  if  she  was  not  shot  down,
 she  was  shot  to  kill  and  fell  dead  with
 her  httle  child  on  her  hip.

 I  have  gone  and  seen  those  places.
 I  have  seen  the  House  where  a  sleep-
 ing  man  was  shot  at  I  saw  the
 police  firing  through  the  window  esd
 the  tile  which  was  broken  and  is  still
 broken  by  the  shot  I  could  see  that
 The  man,  just  a  few  days  back  got
 married.  It  was  past  930  in  the
 evening  when  he  got  up  on  hearing
 the  sound  As  soon  as  he  got  up  he
 was  shot  and  he  died  on  the  spot.
 When  I  went  there  ten  or  fifteen  days
 later  I  saw  the  mat  on  which  he  was
 sleeping,  with  the  blood-stained  cloth
 spread  on  it  and  the  mother  sitting
 and  still  weeping  in  that  room—after
 ten  or  fifteen  days  It  is  not  easy  for
 anyone  tn  forget  these  kinds  of
 experiences  in  life  It  is  not  easy  to
 forget  that  Fiori,  poorest  of  the  poor
 and  humblest  of  the  humble  |  went
 to  her  house  She  has  a  thatched
 house,  hardly  ten  fect  square  It  5
 made  of  bamboo  and  worn  kajjan
 leaves  One  has  to  creep  into  her
 small  hut  It  was  that  Flom,  who
 was  carrying  the  basket  of  fish  from
 the  sea-shore  and  who,  when  she  was
 trying  to  escape  from  the  shell  show-
 ers,  was  shot  in  the  abdomen  She
 fell  and  she  died

 There  s  another  instance  that  £
 have  seen  Here  again,  a  httle  boy,
 36  years  old,  was  shot  dead  Whea
 I  went  and  enquired  I  was  told  that
 his  mother  was  not  at  home  wher
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 this  happened.  She  has  gone  off  her
 head  and  is  crying  for  her  child  roam-
 dng  about  the  whole  place  and  not
 knowing  what  to  do  and  where  to
 go.  These  are  the  memories  which
 cannot  be  wiped  out  so  easily.  These
 re  memories  which  will  live  and
 last  with  us  for  a  long  time.  Are
 you  then  surprised  when  the  hon.
 Prime  Minister  said  that  the  country
 was  divided  inio  two  water-tight
 compartments  with  no  link  in  bet-
 ween?  Not  only  the  hon,  Prime
 Minister  but  God  Almighty  even
 eould  not  havc  brought  them  toge-
 ther.  The  people  refused  even  to
 talk  to  the  Chi  i  Minister  or  to  have
 any  talks  with  the  Party.  Their
 enly  demand  was  that  they  would,
 under  those  conditions,  consider  only
 the  draft  resignation  of  the  Govern-
 ment.  One  can  understand  how  bitter
 the  feelings  must  have  been  under
 those  conditions  when  people  were
 not  prepared  even  to  talk  to  the  Chief
 Minister.

 Now,  if  the  Centre  had  not  inter-
 fered,  we  probably  would  not  have
 falien  at  the  feet  of  the  Centre.  As
 I  said,  we  were  only  sure  that  there
 will  not  ‘be  a  suppression  of  the
 popular  will  on  the  part  of  the  Union
 Government.  Rivers  of  blood  would
 have  flowed.  There  is  a  hmit.  to
 satyagraha.  There  35  a  limit  to  non-
 violence.  When  people  on  a  mass
 seale  are  provoked  it  is  impossible  to
 eontrol—and  I  think  it  is  a  comph-
 tent  to  those  who  led  the  movement—
 that  they  were  able  to  control  mass
 emotions  and  expressions  of  mass
 passions.

 Myr.  Speaker:  The  hon.  Member’s
 time  is  up.

 Dr.  K.  B.  Menon:  |  will  just  finish

 I  wish  only  to  say  that  Kerala
 today  is  free.  People  feel  free  and
 ante  of  their  lives.  But  I  would  like
 to  say  that  the  issue  of  Kerala  is  not
 an  issue  of  Kerala  alone.  It  is  not
 even  an  issue  of  India.  The  issue
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 goes  even  farther  and  is  far  ‘gregter.
 It  is  an  issue  of  democracy  versus
 dictatorship.  We,  in  Kerala,  have
 fired  the  first  shot  and  we  have
 won.  Allow  us  to  consolidate
 the  position  and  we  will  do  it.  The
 only  thing  is  to  avoid  unguarded  re-
 marks,  Please  do  not  try  to  create
 any  division  in  Kerala.  This  is  -not
 the  time  to  talk  of  Christians,
 Muslims,  Hindus,  Nairs  and  Ezhavas.
 We  only  want  a  consolidated  opposi-
 tion  in  Kerala,  which,  I  am  sure,  we
 will  have  because  the  people,  who
 have  made  this  sacrifice,  particular-
 ly,  the  women,  who  have  played  such
 a  big  role  in  the  Kerala  conflict,  are
 not  going  to  permit  the  politicians  to
 fool  them  away  or  to  play  any
 foolery  with  them.  But,  as  I  said,  our
 request  to  the  world  outside  and  to
 the  country  outside  is:  Please  do  not
 interfere  and  please  allow  us  to  con.
 solidate  the  position.  Now  if  Kerala
 38  lost,  India  is  lost.  Therefore  my
 last  request  is:  bear  with  us,  sym-
 pathise  with  us,  understand  us  and
 help  the  cause  of  democracy.  If  I
 may  speak  for  myself,  my  loyalty  to
 democracy  is  greater  than  my  loyalty
 to  anything  else  and  if  democracy  is
 lost,  human  civilisation  is  lost,  all  is
 lost.

 Shri  Narayanankutty  Menon:
 Mr  Speaker,  Sir,  when  the  second  and
 penultimate  act  of  this  sordid  and
 tragi-comical  drama  of  Kerala  is  being
 enacted,  I  was  reminded  of  the  classi-
 cal  story  relating  to  Medieval  Europe's
 justice,  namely,  when  the  man,  who
 was  charged  with  no  offence,  was
 convicted  to  be  hanged  and  when  he
 was  mounting  uopn  the  galiows  he
 was  asked  by  the  janitor,  “What  is
 your  last  desire?”,  he  said,  “Sir,  my
 only  desire  is  to  know  why  I  am  going
 to  be  hanged”.  Today  I  feel  that  when
 the  Presidential  intervention  in
 Kerala  is  sought  to  be  approved  by
 this  House  let  the  hon.  Home  Minis-
 ter  or  the  hon.  Prime  Minister  tel
 us  why  they  intervened.
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 On  the  first  day  the  hon.  Home  point  and  prove  that  what  the  Gover-
 Minister  said  that  the  intervention  nor  ig  alleged  to  have  seid  was

 Prime  Minister,  when  he  spoke,  had
 nothing  to  say  about  the  Governor's
 1...  He  sald,  “We  were  driven  to
 a  situation  where  there  was  no  other
 alternative  but  to  intervene”  If  it  35
 on  the  ground  of  the  alleged  Gover.
 nor’s  report  that  the  intervention  has
 been  effected,  I  can  point  out  to  this
 House  that  every  sentence  of  this

 been  given  by  the  Government  pre-
 viously

 Some  of  the  hon  Mumusters,  espe
 gially,  the  bon  Deputy  Minister,  Shri
 Thomas,  began  to  substantiate  the
 allegations  contained  in_  the  so-called
 summary  of  the  Governor’s  report
 I  beseech  that  the  Governor,  the  cun-
 stitutional  head  of  the  State,  when  he
 gives  a  report  to  the  Central  Govern-
 ment,  should  have  consulted  the
 Ministry  I  am  not  saymg  that  the
 report  should  be  framed  m  accordan-
 ce  with  the  advice  of  the  Munustry
 but  is  it  not  fundamental  when
 allegations  are  made  against  a  minis-
 try  that  the  Governor  at  least  gives
 an  opportunity  to  that  ministry  to
 reply  to  them  and  take  into  consi-
 deration  whatever  that  Ministry  has
 got  to  reply?  That  was  not  done  in
 this  case  What  was  actually  done
 was  that  the  Kerala  Pradesh  Con-
 gress  Committee  President  came  to
 Delhi  and  gave  a  charge-sheet-turn-
 ed-memorandum  to  the  President
 which  was  sent  to  the  Governor  The
 Governor  did  not  show  it  to  the
 Minutry  On  the  28th  morning,  48
 hours  before  the  mtervention  the
 Chief  Minister  was  called  by  the
 Gevernor  and  was  asked  to  reply  to
 the  charge-sheet  that  wag  seen  in  the
 mews-papers  Of  course,  no  reply
 eould  have  been  given  as  there  was
 no  time  for  a  reply  but  a  reply  was
 given  to  hum

 ड  ह.  -  the  Central  Government
 wee  concerned,  I  will  take  point  by

 totally  untruthful.  I  maintamn  that
 the  Governor  has  not  said  that  It
 has  been  put  into  the  mouth  of  the
 Governor  at  Delhi  and  every  point
 that  has  been  raised  Ww  untrue  I  will
 refer  to  the  case  of  the  Coir  co-opera-
 tive  The  Governor,  the  constitution.
 al  head  of  the  State,  says  that  there
 wag  a  Congressman,  who  was  a  coir
 special  officer  He  was  removed  by
 the  Communist  Ministry  because  he
 wag  not  a  Communist  He  was  the
 proper  officer  and  there  was  an  alle-
 gation  Documents,  which  were
 given  by  the  K-PCC  President  him-
 self  just  a  few  years  before—until  he
 became  the  polztical  turncoat—speak
 for  themselves  that  what  the  Gover-
 nor  says  is  not  true  I  will  read  it
 out  You  have  al]  read  the  Gover-
 nor’s  report  The  report  says  that  a
 particular  officer  was  there,  he  was
 8  proper  one,  he  was  a  Congressman;
 the  Communist  Mimstry  removed
 him  and  he  was  looking  §  after  the
 affairs  of  the  Cor  co.operatives

 i3  50  hrs

 [Mr  Deputy-Speaxer  in  the  Chair}

 well  Mr  R_  Sankar,  the  KPCC
 President  who  signed  the  memoran-
 dum  which  was  submitted  to  the
 President,  and  which  has  been  quot-
 ed  verbatim  by  the  Governor  and
 adopted  in  his  report  had  पर  1955.
 given  a  memorandum  to  the  State
 Government,  signed  by  himself  I
 sha}!  just  read  out  one  or  two  sen-
 tences  from  that  memorandum  m
 which  he  alleges

 “The  expenses  incurred  by
 Government  on  behalf  of  these
 Societies  is  out  of  all  proportion
 to  the  results  achieved”

 These  were  societies  belonging  to  the

 “Government  have  given
 grants-in-aid  on  favour  of  these
 Societies.  These  grants  have

 been  squandered  away  for  want
 of  efficient  supervision  or
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 ‘Ynisdppropriated  without  being
 ‘detected,

 The  Coir  Special  Officer  was
 -given  absolute  freedom  in  the
 matter  of  appointments  to  the
 stalf  of  the  Societies  from  the
 very  inception  of  the  Scheme.
 This  hag  given  rise  to  nepotism
 pure  and  simple  on  the  part  of
 the  Coir  Special  Officer.  Instan-
 ees  are  numerous.  We  content
 ourselves  by  pointing  out  only
 some  of  them.”.

 This  was  what  Mr.  Sankar  said  in
 955  just  after  he  was  shouting  in
 Kerala  that  the  Congress  would  have
 ‘to  be  buried  six  feet  deep.  When  he
 was  borrowed  as  the  head  of  the
 KPCC,  he  wanted  some  excuse;  he
 wanted  to  devour  what  he  said  in
 1955,  and  come  before  the  President
 and  say  that  this  particular  officer
 was  suspended  unjustly.

 Another  unfortunate  thing  happen-
 ed.  Immediately  this  officer  was
 Placed  under  suspension,  a  new  offi-
 -ceér  was  appointed.  The  very  same
 organisation  of  which  the  KPCC
 president,  Mr.  Sankar,  was  the  pre-
 sident,  wrote  a  letter  congratulating
 the  Government:

 “The  Travancore-Cochin  Coir
 Producers  and  Dealers  Associa-
 tio  rejoices  at  the  steps  taken
 by  the  Government  of  Kerala  to.
 wards  reorganisations  of  the  coir
 ‘co-operatives  aimed  at  the  pro-
 tection  of  the  industry  and  coir
 producers  and  congratulates  the
 M(I)  for  removing  Sri  K.  Karu-
 nakara  Panicker  from  the  post  of
 coir  special  officer  on  the  basis
 of  the  innumerable  complaints
 received,  including  those  trom
 the  association  and  extends  felici-
 tations  to  Sri  P.  K.  Nayar  on  his
 appointment  as  coir  special
 officer.”.

 This  was  what  Mr.  Sankar  said  then.
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 vorrowing  certain  allegations  made
 by  people  however  responsible  those
 People  might  have  been  passed  ad
 in  1955.  The  Governor,  the  Head  af
 the  State  in  Kerala  sends  a  report  0
 the  President,  on  the  basis  of  which
 action  was  taken  to  intervene,  but
 he  did  not  have  even  that  respect
 for  truth  which  the  KPCC  president
 had  to  truth,  because  immediately
 this  officer  was  suspended,  an  act  of
 Which  the  Kerala  Government  is
 charged  just  now.  the  Governor  says
 that  it  was  just  the  diabolic  tactics
 of  the  Communist  Party.  because
 that  officer  was  not  a  fellow  travel-
 ling  officer.

 The  second  thing  which  the  Gover-
 nor  has  said  is  in  relation  to  the
 toddy  co-operatives.  Shri  A.  Mf.
 Thomas  who  knows  wel)  the  toddy
 lappers  and  their  communities
 just  repeated  the  charges  made  by
 the  Governor.  How  untruthful  these
 allegations  made  by  the  Governor
 and  Shri  A.  M.  Thomas  are  will  be
 evident  when  I  show  that  none  of
 these  co-operatives  have  contributed
 a  single  pie  to  the  Communist  Party.
 And  this  has  been  vouchsafed  by
 independent  people  who  have  gons
 there  and  testified  to  it.  I  shall  just
 read  out  a  few  sentences  from  a  1...
 Cjal  correspondent’s  report.  The  res-
 Rected  staff  correspondent  of  The
 Hindu  went  and  saw  how  the  cod-
 operatives  were  working.  That  itself
 is  a  glaring  example  to  show  how  the
 Picture  about  the  working  of  these
 co-operatives  has  been  distorted  an&
 what  the  intentions  in  the  minds  af
 those  people  sitting  opposite  are
 because  they  in  their  fold  had  only
 the  erstwhile  disappointed  toddy
 contractors  and  did  nét  like  -the  r.
 Gperatives  at  all.  Mr.  Rangaswéedy,
 the  staff  correspondent  of  The  Hindu
 ways

 ‘T  visited  Anthukikad  Tolldg-
 Tappers'  Co-operative  Society  in
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 thay  collect  twice  what  they
 used  to  get  with  difficulty  from
 the  contractor.  The  monthly
 wage  of  the  ह...  which  he
 ara
 now  doubled.  Besides,  he  gets
 @  month’s  wages  es  bonus  and
 another  three  weeks’  wages  in
 lieu  of  annual  holiday.  He  gets
 the  maximum  dividend  of  7}
 per  cent.  On  the  psychologi-
 cal  front,  it  has  brought  a  tre-
 mendous  change.  I  asked  a  tapper
 how  he  felt  now.  He  said  his
 immediate  gain  was  in  his  income.
 But  he  was  more  happy  and  felt
 relieved  because  he  had  no  longer
 to  go  and  appear  before  the
 private  contractor  for  his  wages
 and  submit  himself  to  all  kinds
 of  humiliation.  Previously,  he
 was  obliged  to  remove  his  head-
 gear.

 The  co-operatives  do  not  make
 any  contribution  to  political  par-
 ties.”.

 In  the  face  of  this  patent  truth  that
 no  co-operatives  made  any  contribu-
 tion,  how  can  such  an  allegation  be
 made?  Then  again,  the  phenomenal
 success  of  the  co-operatives  which
 enabled  this  particular  community
 of  about  four  million  people  in
 Kerala,  who  were  suppressed  by  the
 toddy  contractors  and  the  so-called
 Congressmen  so  far,  to  raise  their
 heads  and  have  their  own  living  with
 en  additional  income,  became  an  eye-
 sore  in  the  eyes  of  Shri  A.  M.
 Thomas;  this  was  an  eye-sore  in
 the  eyes  of  the  Congres?  who
 have  been  studded  with  the  350
 disappointed  contractors  who  were
 out  to  finance  the  entire  agitation
 when  it  started,  because  the  agitation
 marted  with  picketing  of  the  toddy
 shops  run  by  the  co-operatives,
 though,  at  the  same  time,  they  were
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 patronising  the  arreck  shops  which
 were  run  by  the  Congressmen
 opposite.  That  was  how  it  started.

 An  Hon.  Member:  Shame!
 Acharya  ‘Kripalani  (Sitamarhi):

 Jshought,  the  money  _came  from thought  th:  on:  came  from
 America.

 ——— ८5 Shri  Narayanankutty  Menon:  I  shall
 presently  come  to  the  hon.  Member
 and  to  his  spirits.

 Another  classical  example  where
 the  Governor  did  not  have  the  sem-
 blance  of  a  respect  to  truth  is  regard-
 ing  the  police  officer  story.  The
 Governor  who  had  access  to  the
 entire  documents  of  the  Government
 says  that  because  a  particular  district
 superintendent  of  police  was  not  just
 obeying  their  orders  or  dancing
 according  to  their  tunes,  his  promo-
 tion  was  prevented.  I  ask  at  least
 the  Home  Minister  to  have  some  res-
 pect  for  truth.  For  seven  years,
 because  this  particular  officer  was
 charged  with  the  most  heinous  mis-
 conduct  that  a  police  officer  and  a
 citizen  could  indulge  in,  successive
 Congress  Governments—so  many  were
 there  in  Kerala—did  not  recommend
 his  name  for  the  IPS.

 When  the  Communist  Ministry  came,
 the  Home  Minister  Shri  G.  B.  Pant
 told  the  Chief  Minster  of  Kerala  that
 his  name  should  be  recommended;
 and  in  pursuance  of  that  pressure  of
 the  Home  Minister,  the  Chief  Minister
 had  to  recommend  his  name.  It  was
 the  Communist  Chief  Minister  who  re-
 commended  the  name  of  this  particu-
 lar  gentleman;  if  you  call  for  the  con-
 fident  records  of  this  man,  you  will
 know  that  every  sentence  of  what  the
 Governor  has  said  is  untrue,  because
 it  was  your  Government  which  did
 not  recommend  his  name,  and  it  was
 the  Communist  Government  which  re-
 commended  his  mame.  These  are  the
 three  cases.

 Now,  I  come  to  the  last  part  of  the
 Governor’s  report.  .

 Mr.  Deputy-Speaker:  There  is  one
 thing  on  which  I  have  just  to  appeal
 to  the  hon.  Member.  I  have  been
 listening  to  the  hon.  Member  and  ३
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 find  that  the  language  that  he  uses  is
 rather  violent......

 Shri  Narayanankutty  Menon:  I  shall
 be  mild.

 Mr.  Deputy-Speaker:  That  is  not
 fair,  and  most  particularly,  in  a  House
 of  Parliament,  the  ingredients  of
 democracy  do  require  that  he  has  to
 be  moderate,  and  he  has  to  show
 toleration.  He  has  alleged  falsehood
 on  the  part  of  the  Governor  by  say-
 ing  that  his  report  was  false,  this  was
 untrue,  that  was  untrue  and  so  en.  I
 was  just  waiting  to  see  what  he  was
 bringing  forward  to  prove  that  un-
 truth,  and  he  said  that  some  respect-
 ed  newspaper  agent  had  said  that.  I
 shall  have  no  objection  if  he  believes
 that  man  and  feels  that  his  report
 was  true.  I  have  no  objection  to  that,
 but  there  will  be  other  people  also
 whom  I  believe,  who  say  that  the
 Governor’s  report  is  true  and  who  say
 that  what  the  Governor  said  was
 correct  and  not  what  the  newspaper
 agent  said.  Opinions  can  differ.  We
 cannot  be  sure  of  the  one  thing  or  the
 other.  The  hon.  Member  might  put
 forward  his  viewpoint.  I  have  no  ob-
 jection.  He  may  say  whatever  he
 likes,  but  at  least  the  language  used
 should  be  in  keeping  with  a  House  of
 Parliament.

 Shri  Tangamani:  What  about  the
 district  police  superintendent?

 Shri  Narayanankutty  Menon:  I  was
 not  referring  to  the  Governor’s  report,
 when  I  quoted  the  correspondent.  I
 was  only  replying  to  Shri  A.  M.
 Thomas.

 The  Governor  has  said  in  his  report
 that  there  is  a  loss  of  Rs.  4  lakhs
 because  these  contracts  have  been
 given.  I  am  contradicting  him  by  the
 figures  given  in  the  budget  of  the
 Kerala  State.

 Mr.  Deputy-Speaker:  He  might  say
 that.  I  do  not  object  to  that,
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 Shri  Narayanankutty  Menon:  In
 1956-57,  the  total  Demand  in  respect
 of  excise  collection  was  Rs.  1,17,64,878;,
 that  was  in  the  previous  year  when
 the  contractors  were  running  the  show.
 In  1957-58,  for  the  first  time,  they
 were  handed  over  to  the  societies,
 and  the  budget  figures  show  that  the
 demand  was  Rs,  1,24,81,214,  out  of
 which  Rs.  2,10,523  were  collected,
 whereas  in  the  previous  year  only
 Rs.  87,903  were  collected  and  the  rest
 was  default.  In  1958-59,  the  total
 demand  was  Rs,  1,28,64,589.  That  is
 the  figure.  But  even  the  Governor
 says....

 Shri  A.  M.  Thomas:  Since  my  state-
 ment  is  sought  to  be  contradicted,  I
 may  just  say  that  it  was  only  some
 shops  that  were  entrusted  to  the  co-
 operatives;  the  other  shops  which
 were  not  entrusted  to  the  co-opera-
 tives  fetched  a  higher  amount.  It
 was  admitted  by  the  Kerala  Govern-
 ment  in  the  Legislative  Assembly  that
 got  Rs.  4  lakhs  less  from  previous  year
 by  entrusting  these  to  the  co-operative
 societies.

 Shri  V.  P.  Nayar:  Let  my  hon.  friend
 produce  that  statement;  and  let  him
 read  the  budget  papers.

 Shri  A.  M.  Thomas:  That  is  an  ex-
 cellent  method!

 Shri  Narayanankutty  Menon:  The
 imagination  of  the  Governor  has  tra-
 velled  beyond  the  imagination  of  Shri
 A.  M.  Thomas.  He  also  says  that  in
 the  coming  year,  when  the  whole  of
 the  toddy  business  will  be  handed
 over  to  the  co-operatives,  there  will

 be  more  loss.  But  one  has  to  admit
 that  till  957  the  demand  was  only
 Rs.  1,17,64,878,  and  the  collection  was
 small;  but  in  1957-58  and  1958-59,
 there  has  been  a  steady  increase  as  far
 as  excise  revenue  is  concerned.  That
 cannot  be  denied.  I  have  already  sub-
 mitted  the  basis  on  which  this  has
 been  handed  over  to  the  co-operatives,

 I  will  come  to  the  other  side  of
 the  Governor’s  Report.
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 Shri  Katka  Singh  (Azemgarh):
 Dons  he  deny  thet  the  income  from  the
 teddy  tuppers’  co-operatives  has  gone
 to  the  Communist  Party?

 Shri  Ni  Menen:  I
 will  deal  with  the  Governor's  role  in
 submitting  &  report  as  the  constitu-
 tional  head  of  the  State.  He  can  make
 ‘all  allegations  he  has  to  in  the  Report
 But  everybody  legitimately  expects,
 and  trutisfulness  and  fairness  demands,
 that  the  other  side  of  the  picture  also
 should  be  given  in  the  Report.  If
 you  look  into  the  state  of  affairs
 which  prevailed  in  Kerala,  you  will
 find  that  the  Governor  had  not  even
 One  word  to  say  against  the  agitation
 the  way  in  which  the  agitation  was
 built  up,  how  law  and  order  was  vi0-
 lated,  what  were  the  difficulties  that

 _the  Government  was  envisaging  and
 what  answer  the  Government  had  to
 give  to  the  charges.  One  sentence  is,
 of  course,  there  in  the  Report  to  the
 effect  that  it  is  possible  that  the  Gov-
 ernment  might  be  able  to  answer  and
 explain  away  all  these  allegations  in
 a  plausible  way.  But  he  just  rehes
 upon  surmises  and  he  had  not  even
 the  courtesy  to  ask  the  Chief  Minis-
 ter  to  answer  that  Considering  the
 type  of  agitation  that  was  built  up
 against  the  Constitutional  authority,
 with  the  declared  aim  of  overthrow-
 ing  the  Government,  if  the  Governor
 as  the  constitutional  head  of  the  State
 had  not  a  word  to  say  against  it,  cer-
 tainly  he  cannot  be  expected  to  have
 acted  impartially  as  far  as  the  situa-
 tion  in  Kerala  State  was  concerned

 I  will  cite  one  instance—because
 much  has  been  said  about  it—con-
 cerning  the  police  firings  and  violence
 that  was  “incipient”  there—what
 the  Prime  Minister  himself  called
 ‘incipient  violence’.  Here  is  an  edi-
 torial  of  a  paper  Deemka,  a  Catholic
 paper  which  was  supporting  the  agita-
 tion,  and  which  was  the  spokesman  of
 the  Liberation  Front.  It  3३  dated  2tb
 May,  1959,  $0  days  before  the  firing
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 in  Ankamali.  Let  honest-minded  demo-
 crats,  let  those  who  oppose  the  Com-
 munists,  read  that  editorial  and
 decide  what  was  the  shape  of  things
 emerged  and  what  were  the  circum-
 stances  under  which  the  police  fired.
 Deepika,  the  organ  of  the  Catholic
 Church,  said:

 “Is  it  wrong  in  these  circum-
 stances  if  we  think  in  favour  of
 being  prepared  even  for  shedding
 blood?”

 Then  it  says  in  the  last  paragraph

 bri  Kottukapally  (Moovattupu-
 zha)  Was  the  article  in  Malayalam?

 bri  Narayanankutty  Menon:  It  is  a
 translation  I  will  place  it  on  the
 Table  of  the  House.

 “Ankamal:  383  the  place  where
 on  the  spur  of  the  call  for  the
 formation  of  a  volunteer  corps,
 five  thousand  young  men  imstan-
 taneously  came  forward  and  lined
 up  Consequently,  it  38  the  place
 where  the  Government  have  im-
 tuated  measures  for  suppressing
 the  school-closure  agitation  Last
 Friday  when  most  of  the  menfolk
 had  been  away  at  work  in  the
 fields  and  other  places,  a  posse  of
 MSP  and  tocal  police  entered  the
 houses  at  Pulhyanam,  a  place
 near  Ankamali,  started  intimidat-
 ing  women  and  children.  The
 Church  bells  began  to  toll  and
 people  collected  like  flood  waters
 when  the  police  party  left  the
 place  taking  with  them  those
 whom  they  could  lay  hands  on.
 As  a  case  is  pending  against  them,
 we  do  not  want  to  say  more
 about  it.  But  the  beating  they
 were  subjected  to  does  not  form
 part,  however,  of  the  case  of  the
 Jaw.  That  was  part  of  their  tacti
 to  intimidate  the  people  generally
 and  to  crush  the  volunteer  orga.
 nisation.  But  Ankamali  people
 proved  that  such  measures  really
 unify  and  enthuse  them  A  big
 crowd  armed  with  spades.  knives,
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 the  police  station  and
 consequently  there  was  no  further
 Beating.  What  is  more,  the
 arrested  persons  were  produced
 in  the  court  without  loss  of  time
 and  at  once  left  on  bail.  _

 Sari  A.  M.  Thomas:  What  is  there
 in  that?

 Shri  Narayanankutty  Menon:  I  will
 place  it  on  the  Table.  This  document,
 the  translation  with  the  original,  was
 given  to  the  Prime  Minister  when  he
 visited  the  State

 Shri  Kalika  Singh:  Was  it  written
 by  the  Communist  Party?  Unterrup-
 tions)

 Shri  V.  P.  Nayar:  The  Communist
 Party  cannot  change  the  original.

 Shri  Narayanankutty  Menon:  Facts
 are  sometimes  unsavoury.  In  their
 own  anxiety  to  start  the  liberation
 struggle  and  overthrow  8  constitu-
 tionally  elected  Government,  they
 forgot  that  these  things  would  see  the
 light  of  day  and  come  before  the  light
 of  reason  and  the  light  of  the  people.
 That  is  why  they  were  so  much
 agitated.

 Shrt  Keshava  (Bangalore):  Who  is
 the  author  of  that  book?  A  question
 was  asked  to  that  effect  It  was  not
 answered.

 Mr.  Deputy-Speaker:  If  he  docs  not
 answer,  can  it  be  forced  out  of  him?

 Shri  Kalika  Singh:  Yes

 Mr,  Depaty-Speaker:  No,  the  hon.
 Member  should  remain  content  with
 what  he  has  said.

 Shri  Sadhan  Gupta:  You  extend  his
 time.  He  will  answer.

 Shri  Kalika  Singh:  Let  it  be  placed
 an  the  Table.  (Interruptions).

 Shri  Narayanankutty  Menon:  Only
 the  people  of  Kerala  knew  what  was
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 the  type  of  agitation,  what  was  the
 ed  object  of  the  agitation  and

 what  was  its  intention.  I  will
 the  supreme  commander  of  the  Lihe-
 ration  Front

 Mr.  Deputy-Speaker:  And  then
 conclude.  ‘

 bri  Narayanankatty  Menem:  And
 then  I  will  conclude.  The  supreme
 commander,  Shri  Mannath  Padrnana-
 phan,  in  whose  company  the  Prime
 Minister’s  Party  is  now,  speaking  at
 YThiruvalla,  is  reported  to  have  made
 a  reference  to  the  Kerala  Agrarian
 Relations  Bill  and  said:

 “It  is  not  possible  to  send  back
 alive  whoever  comes  saying  that
 excess  land  will  be  taken  away.
 That  is  why  I  am  sorry.  My  wish  ~
 is  that  all  including  these  Com-
 munist  Ministers  should  be  alive.”

 That  is  the  view  that  has  been  taken
 py  the  leader  of  the  liberation
 struggle  concerning  the  Agrarian
 Relations  Bill.

 hri  A,  M.  Thomas:  By  whom  was
 yt  reported?

 Shri  Narayanankutty  Menon:  It  is
 reported  in  Desabandhu,  their  own
 paper.  (Interruptions).

 Mr.  Deputy-Speaker:  I  would
 appeal  to  all  sections  of  the  House
 that  they  should  have  the  patience  to
 hear.  One  may  not  like  one  speech
 or  the  other,  but  this  is  for  all  sides.
 I  am  sorry  that  these  interruptions
 are  continuing.

 ri  Warior  (Trichur):
 are  included  in  it.

 Ministers

 Mr.  Depnty-Speaker:  Hon.  Members
 to  my  left  cannot  complain  on  this
 score.

 Shri  Narayanankutty  Menon:  In
 conclusion,  I  will  refer  to  what  the
 Prime  Minister  said  about  Congress-
 men  participating  in  token  satyagreha.
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 0,000  or  1,00,000,  people  marching  to
 Trivandrum,  capturing  the  collectorate
 and  the  Secretariat,  removing  the
 Ministers  from  their  chairs,  planting
 torches  on  their  heads  and  making
 them  run  in  the  streets,  and  then
 capturing  power.  That  was  the  inten-
 tion.  But  as  far  as  the  answer  to  the
 Prime  Minister  is  concerned,  I  leave
 it  to  the  people  of  Kerala  to  decide
 what  was  the  type  of  satyagraha  that
 ‘was  carried  on,  what  was  the  way  in
 which  the  struggle  was  carried  on,  how
 many  buses  were  burnt  and  how  many
 people  were  beaten.  I  pose  this  ques-
 tion  to  the  Home  Minister:  assuming
 that  all  the  arguments  advanced  by
 the  other  side  are  taken  for  granted,
 in  a  democratic  country  with  a  Con-
 stitution,  when  a  party  has  won  the
 elections—you  may  accuse  that  party,
 you  may  accuse  the  Communist  Party
 that  they  have  committed  the  worst
 crimes,—when  a  Party  has  been
 elected  and  it  has  got  into  power,  is
 it  possible  for  anybody  to  declare  a
 war  on  that  Party  and  remove  that
 Government  by  unconstitutional
 means?  Are  you  prepared  to  follow
 the  same  logic  as  far  as  the  interpre-
 tation  of  the  Constitution  is  concerned?

 I  conclude  by  saying  that  this  is  only
 the  second  chapter  of  the  drama  _  i!
 agree  with  Dr.  K.  B.  Menon  that  by
 Central  intervention  alone  the  affair  of
 Kerala  is  not  finished.  The  other  side
 may  laugh  on  behalf  of  Government
 when  we  speak,  but  I  only  wish  the
 laughter  lasts  till  the  last  nomination
 paper  is  filed  for  the  next  elections  I
 am  sure  the  people  of  Kerala,  in  spite
 of  the  ‘mass  upsurge’,  in  spite  of  the
 fact  that  the  Communist  Party  got  only
 30  per  cent.  votes—that  is  what  they
 say—wilt  know  whom  to  vote  for
 Now,  the  Governor  says  that  al!  those
 who  have  voted  for  the  Communists
 have  weaned  away.  But  then  why  is
 there  this  frantic  scare  on  the  part  of
 the  Congresa  Party,  going  and  embrac-
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 ing  the  Muslim  League  and  the  PSP.
 and  all  and  sundry  and  trying  to  make
 a  hotch-potch  of  political  turncoats  to
 face  the  Communist  Party  in  the  next
 elections?  Why  this  quandary  if  the
 Communist  Party  has  lost  popular
 support?  If  the  Communist  Party  is
 not  going  to  win  the  elections,  why  the
 franc  seagch  to  embrace  the  Muslim
 League,  which  the  Prime  Minister
 characterised  last  year  in  Kerala  as  a
 ‘dead  horse’  which  had  to  be  put  only
 in  a  historical  museum?

 The  real  decision,  whether  this
 Resolution  is  passed  or  not,  will  have
 to  be  taken  not  by  arguments  in  this
 House;  the  decision  will  be  taken  by
 the  people  of  Kerala,  and  the  people
 of  Kerala  know  it

 Whether  those  parties  who  set  fire
 to  the  pages  of  the  Constitution  were
 right  or  not—that  decision  must  be
 finally  taken  by  the  people  of  Kerala.
 Let  us  wait  for  that  day  of  judgment,
 when  the  people  of  Kerala  will  give
 their  judgment

 शी  वाजपेयी  उपाध्यक्ष  महोदय,  विश्व
 के  इतिहास  में  पहली  बार  कम्युनिस्ट  पार्टी
 केरल  में  लोकतन्त्र  के  मार्ग  से  सत्तारूद  हुई
 थी  1  उन  के  लिये  यह  एक  महान  वसर  था
 कि  वे  लोकतन्त्र-विरोधी  होने  के  अपने  भारोपों
 को,  जो  कि  विदेशी  पूर्वजों  के  कारण  उन्हें
 प्राप्त  हुए  है,  धो  कर  बहा  देते  झौर  अपने
 झावरण  से  यह  साबित  करते  कि  लोकतन्त्र
 उन  के  लिये  लोकतन्त्र  को  समाप्त  करने  का

 एक  साधन  नहीं  है,  भ्रपितु  सामाजिक  ढांचि
 में  एक  क्रान्तिकारी  परिवर्तन  करने  का

 एक  सशक्त  प्रभावी  भौर  स्थायी  माध्यम  है
 लेकिन  २७  मास  के  केरल  में  कम्मुनिस्टों  के
 इासन  से  यह  स्पष्ट  हो  गया  है  कि  लोकतन्‍्त्र
 झौर  कम्युनिज्म  साथ  साथ  नहीं  चल  सकते  ।

 यह  भी  प्रकट 2  भा  है  कि  कम्युनिस्ट  अ्परि-
 वर्तेनवादी  है--  सब  से  बड़े  दकियानूसी  हैं  ।

 दुनिया  कहीं  से  कहीं  पहुंच  आये,  परिस्थितिया

 कितनी  भी  बदल  जायें,  मगर  कम्युनिस्ट  पार्टी
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 शैफ्टेटरशिप  हाफ  दि  प्रालिटेरियट  की  बुहाई
 दना  बन्द  नहीं  करेगी  ।  शौर  डिक्टेटरशिप
 आफ  दि  प्रालिटेरियट  का  मसतव है  डिक्टेटर-
 चिप  झाफ  दि  पार्टी  आफ  दि  प्रालिटेरियद
 और  प्रालिटेरियट  की  पार्टी  तो  कम्युनिस्ट
 we  ही  हो  सकती  है,  आर  कोई  कार्टी  नहीं  t

 उपाध्यक्ष  महोदय,  मेरा  आरोप  है  कि
 कैरल  में  कम्पुनिस्ट  पार्टी  तानाशाही
 स्थापित  करने  के  लिये  काम  कर  रही  थी  t
 लोक  तत्र  का  चय  है  जनता  का  शासन,
 जनता  के  लिये  शासन,  जनता  द्वारा  शासन,

 मगर  में  झान्दोलन  के  दियों  में  केरल  गया  था  t
 में  ने  जो  कुछ  देखा  भौर  सुना,  मै  उस  से  इस
 परिणाम  पर  पहुंचा  कि  केरल  में  जनता  का
 शासन  नहीं  है,  कम्थुनिस्ट  पार्टी  करा  बासन  है,
 जो  कम्युनिस्ट  पार्टी  के  लिये  चलता  है  भौर
 जो  कम्यूनिस्ट  पार्टी  के  द्वारा  चलाया  जाता  है।
 मेरा  आरोप  है  कि  कम्युनिस्ट  पार्टी  ने  भार-
 तीय  संविधान  को  उस  को  सम्पूर्ण  मान्यताभों
 के  साथ  झमी  तक  स्वीकार  नहीं  किया  t
 केरल  के  मुख्य  मंत्री  जब  राजगद्दी  बैठे,
 तो  ्न्हों  ने  केरल  की  जनता  के  नाम  एक
 संदेश  प्रसारित  किया,  जिस  में  उन्हों  ने
 अपनी  मजबूरी  प्रकट  की  कि  जो  कुछ  भी  बह
 करना  बाहत  है,  वह  नहीं कर  सकते  ॥  क्यों
 नहीं  कर  सकते  ?  मे  उन  के  शब्दों  को
 बोट  करता  हु

 “The  adminustration  of  the  pro-
 blem  State  i»  8  job;  it  is  indeed
 dificult  The  real  difficulty  xs  the
 fact  that  he  and  his  colleagues
 have  to  work  within  the  frame-
 work  of  the  system  which  includes
 several  regulations  and  procedures
 which  are  not  to  their  liking  ”

 भारत  का  संविधान  जो  नियम  लगाता
 है,  जो  बंधन  लगाता  है  कि  जिस  से  लोक-
 wr  तानाशाही में  न  बदल  जाये,  केरल

 के  मुख्य  मंत्री  को  ये  बंधन  सटकते थे  ।
 बचचपि  उन्हों  ने  लोकतन्त्र की धोषणायें की, की  भोषणारें  कीं,
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 wre  भाचरण  लोकतल  के  सर्वया
 विपरीत  किया  ।  कौन  दे  बंबन  हैं,  यो  कि

 हमारा  संगिदान  शासन  पर  सनाता  है?
 पहला  बंबन  यह  हैं  कि  पार्टी  ौर  शरकार
 के  कोच  में  एक  रेखा  होती  चाहिये-एक
 सत्मर-रेखा  होतो  चाहिये,  जिसकों  भीर
 कर  प्रगर  कोई  पार  जायेगा,  तो  लोकतंत्र
 को  सीता  को  भ्रधिमायकबाद  का  रक्ख

 हरण  कर  के  ले  जायगा  ।  केरल  में  इस  लक्ष्मण-
 रेखा  को  मिटा  दिया  गया  ।  न्यायालय  की
 स्वतन्त्रता  में  हस्तक्षेप  किया  गया  झोर  यह
 कृल्क्षेए  डेड  स्कतनाठा  हक़  झीमिल  नहीं
 रहा,  मगर  सँल-कोर्टत्‌  कायम  कके  गये,
 जो  कि  सम्मन  जारी  करते  दे  t

 अभी  हमारे  कुछ  मित्र  कांग्रेस  राज्यों  की
 झ्रालोचना  कर  रहे  थे।  में  भा  काग्रेत  का  कोई

 बहुत  बड़ा  प्रशंसक  नही  हूं  भोर  मेरे  कम्पुनिस्ट
 भाई  भी  जानते  है  कि  द्मो  दिल्लो  में  बेठ  कर
 कांग्रेस  को  हराने  के  लिये  वे  हमारे  साथ

 हाथ  मिला  चुके  है।  लेकिन  काग्रेस  का  आालोचक

 होते  हुए  भी  मुझ  यह  बात  कहने  में  बिल्कुल
 संकोच  नही  है  कि  केरल  के  कम्पुनिस्ट  शासन
 में  जो  कुछ  हुआ,  वह  कांग्रेस  के  तेरह  राज्यों  में
 अभी  तक  नही  डभरा  a  कितो  भी  कांग्रेस  के  राज्य

 में  सैल-कोर्टत्‌  नढीं  कायम  किये  गये,  चोदहू
 वर्ष  के-बच्चों  को  गाव  से  निर्वासित  नहीं  किया
 गया,  किसी  के  मात्रा  पिता  को  यह  नहीं
 कहा  गया  कि  आप  भ्रपनी  लड़की  को  दादी

 कृम्युनिस्ट  से  कर  दीजिये,  भौर  जित  ने  सेल-
 कोर्ट  के  कहने  को  नहीं  माना,  उस  को  चुरे
 का  िश्ाना  नहीं  बसाया  गया  t  मह  किसी

 तावाशाही  देश  में  ही  सम्भव  है  और  कम्युनिस्ट
 पार्टी  इस  मार्ग  से  केरल  से  गे  बढ़  रही
 थी।

 यहा  पर  काप्पुनिस्टों  को  नई  पुलिस
 पालिसी  की  बड़ो  तारीफ़  कौ  गई  है  ।  में

 समझता हूं  कि  लेनिन  ने  यो  एप्रित  बीसिस
 बनाई थी,  उस  .

 भादार  पर  ag  नई  दूतिस
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 पालिसी  गढ़ी  गई  है।  कहा  भया  है  कि  हम  ने

 अबदूरों  शौर  किसानों  के  हित  के  लिये  इस
 मई  पालिती  का  निर्वारम  किया,  केकिन
 में  ने  केरल  में  देखा  कि  जहां  कहीं  ऐसे  मजदूरों
 का  सवाल  झाता  था,  जो  कि  कम्पुनिस्ट  पार्दी
 से  सम्बन्ध  नहीं  रखते  थे,  या  कम्यूनिस्ट
 पार्टी  के  विरोधी  थे,  वहा  पर  पुलिस  दखल-
 झंदजी  नहों  करेगी,  यह  नोति  ताक  पर  धरी

 ey  जाती  थो  भौर  पुलित  हस्तक्षेप  करती  थी  ।
 केरल  की  कम्युनिस्ट  पूलिस  ने  विज्याथिप्रों  पर
 लाठियां  चलाईं  भौर  मजदूरों  पर  गोलियां
 बसाई  ।  स्पष्ट  है  कि  यह  नई  पुलिस  पालिसो

 कम्युनिस्ट  पार्टी  को  मजबूत  करने  के  लिये
 बनाई  गई  ।  ऐसे  उदाहरण  है,  जिन  से  यह
 शकट  दोता  है  कि  जिस  किसी  कारलाने  में
 झगर  कम्पूनिस्ट-विरोबों  मजदूर-संगठन
 काम  करता  था,  तो  सरकार  उस  की  मांगों
 को  नहीं  मानती  थी  ।  और  वे  कारखाने  केवल

 पुजोपतियों  के  ही  नहीं  हे,  हमारी  केन्द्रीय
 सरकार  का  भी  एक  कारखाना  केरल  में

 बलता है  उस  में  कुछ  गड़बड़  हुई  1  कम्पुनिस्टों
 ने  वहां  घरना  लगाया  कि  मजदूरों  को  जाने

 नहीं  देंगे  भौर  पुलिस  देखती  रहो  ।  क्या  वह
 कारखान।  किसो  पूजीपति  का  था  ?  बह  तो
 यब्लिक  सैक्टर  का  का  रखाना  है--केन्‍्द्रीय
 सरकार  का  कोरखाना  है  भौर  मजदूरों  को
 जब  रोका  गया  भरणा  दे  कर,  तो  पुलिस  ने

 हस्तक्षेप  नहीं  किया  ।  सीताराम  भिल  में  क्या

 हुआ  ?  गवरनंमेट  प्रैस  में  क्‍या  हुआ  ?  पुलिस
 हस्तकषप  करती  थी,  जहा  पर  कम्थुनिस्ट  पार्टी
 के  हितों  पर  चोट  झाती  थी  धौर  जहां  विरोधी
 दबाये  जाते  थे  शौर  विरोबी  सगठनो  को  कुचला
 जाता  था,  वहा  पुलिस  को  निष्क्रिय  भौर  निष्प-
 भावी  बना  दिया  गया  ।  में  ने  भपने  दौरे  में
 एक  मजदूर  से  पूछा  कि  यह  तो  मजदूरों
 की  सरकार  है,  तुम  मजदूरों  की  सरकार  के
 खिलाफ  कैसे  हो  गये  y  उस  ने  कहा  कि  में

 कम्युनिस्ट  संगठन  में  नहीं  हु,  इसलिये  में  एक
 फुटपाव  पर  सोता  था  शोर  एक  रात  को  मुझे
 शस  फूटपाय  से  उठा  कर  छुरा  दिखाया  गया
 और  कहा  गया  कि  अदि  तुम  कम्यूनिस्ट

 यूनियन  में  शामल  नहीं  होये, ती  यहां  नहों
 सौ  सकोगे  और  भगर  7,  तो  यह  छुरा  है  1
 यह  एक  मजदूर  की  बात  है  ।  केरल  में  सब

 मजदूरों को  रक  नदी की  गई  शौर  झगर  सद

 भजदूरों  की  रक्षा  कौ  जातो, तो  इतना  बढ़ा
 भान्दोलन  लड़ा  न  होता  ।

 इस  बात  को  दोहराया  गया  है  कि
 भग्न्दोलन  किसी  पार्टी  ने  खड़ा  महीं  किया--

 यहू  तो  जनता  का  आन्दोलन  था  ओर  पा४टियां
 उस  में  बाद  में  भाई  |  भ्रगर  पाटिया  न  आतीं,
 तो  जनता  का  ज्वार  उन  पार्टियो  को  भी  बहा
 देता  I  जनता  जाग्रत  हो  गई  भारत  का  सं  विधान
 को  रक्षा  के  लिये  जमोंदारी  की  रक्षा  के  लिये

 नहीं  t  उत्तर  प्रदेश  में,  उपाध्यक्ष  महोदय,
 बीस  लाख  जमींदार  काग्रेस  सरकार  ने  खत्म
 कर  दिये  ।

 एक  सानभीय  सदस्य  :  केवल  दढ  द दे द
 खत्म  किया  है  v

 शी  बाजपेयी  :  वहा  तो  कोई  झान्दोलन

 नहीं  हुआ  ।  कम्युनिस्ट  पार्टी  जनता  को
 साथ  ले  कर  नहीं  चल  सकी  भौर  फिर  प्रधान
 मंत्रो  से  यह  आशा  की  गई  कि  वह्‌  जनता  को
 राय  देते  कि  वहा  अपना  भ्रान्दोलन  बन्द  कर
 दे।  कम्युनिस्ट  पार्टी  यह  भूल  जाती  है  कि

 हमारे  प्रवान  मत्री  बड़ें  लोकतन्त्रवादी  हूँ
 जब  जनता  जाग्रत  हो  जाती  है,  तो  कोई  भी
 लोकतन्‍्त्रवादी  उस  जनता  को---धगर  उस  की
 मागे  सही  दे---श्षान्त  होने  के  लिये  नहीं  कह
 सकता  t  जन्हों  ने  कम्युनिस्टों  से  कहा  कि
 इस्तीफा  दे  दीजिये  ।  बहुत  से  कम्युनिस्ट

 सदस्य  बोलें  दे  ,  परन्तु  किसी  ने  यह  नहीं  बताया
 कि  भ्राखिर  थे  कुर्सी  से  क्यों  विपके  रहे  t

 मुझे  कमी  कभी  दाक  होता  है  कि  वे  कुर्सी  से

 चिपके  रहे  या  कुर्सी  ही  उन  से  चिपक  गई,
 जिस  को  छुड़ाने  के  लिये  राष्ट्रपति को

 घोषणा
 करनी  पड़ी  a  wt  प्रधान  मंत्री  के  लिये

 उन  के  हृदय में  झादर  था,  तो  मे  कहते  कि
 इस्तीफे  की  बात  है  तो  गलत,  लेकिन  कि
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 कहते  हैं,  इस  लिये  हम  मानते  है  nl  इस  से

 कम्मुतिस्ट  पार्टी  की  कीति  बढ़  जाती,  उन
 के बदा  में  चार  ष्बान्द  लग  जाते,  मगर  उन  में

 थ्हु  तैतिक  मतोबल  नहीं  था  कि  वे  गद्दी  को
 सात  मार  कर  जनता-जनतादंन  की  झदालत  में
 जा  कर  कहते  कि  झगर  हम  ने  तुम्हारे  लिये

 कुछ  किया है,  तो  हम  को  चुन  कर  दिखाभो  ।
 इसलिये  जन्हो  ने  इस्तीफे  की  बात  नहीं
 मानी  ।  श्रव  केन्द्रीय  सरकार  क्या  करती  ।
 मारत  का  सविधान  बडा  दुष्प्रभादी,  निष्प्रभावी

 होता,  बहुत  कमज़ोर  साबित  होता  झगर
 कैरल  में  संविधान  की,  लोकतत्र  की  ह्त्या
 देख  कर  भी  हमारी  केन्द्रीय  सरकार  हाथ
 पर  हाथ  रखे  बैठी  रहती  ।  लेकिन  मुझे  खशी
 है  कि  भारत  का  सविधान  सशक्त  साबित

 हुआ  है,  प्रभावी  साबित  हना  है  |  भ्रगर  लोक-
 तत्र  पर  कही  भी  कुठाराधात  होगा  तो  हम
 उस  आक्रमण  का  सामना  कर  सकते  है
 लेरल  मे  केन्द्रीय  हस्तक्षेप  से  यह  साबित
 हो  गया  है  ।  लेकिन  जो  देर  लगाई  गई  उस
 से  कम्युनिस्टो  को  जनता  के  मन  में  भ्रम
 पैदा  करने  का  मौका  मिल  गया  ।

 में  समझता  हू  कि  अभी  यह  स्पष्ट
 होना  बाकी  है  कि  केन्द्रीय  हस्तक्षेप  कम्यूनिस्ट
 जो  सविधान  को  तोड़ने  की  कार्रवाई  कर
 रहे  थे,  उस  के  कारण  हुआ  है  या  जनता
 के  भ्रान्दोलन  के  कारण  हुझा  है  ।  मेरा  निवेदन
 है  कि  केद्रीय  सरकार  को  जनता  के  आदोलन
 के  लिये  राह  नहीं  देखनी  चाहिये  थी  ।  जब
 कम्युनिस्ट  सविधान  का  उल्लघन  कर  रहे
 थे,  लोकतत्र  की  हत्या  कर  रहे  थे,  भारत
 के  नागरिक  और  नागरिक  के  बीच  में
 स्वतत्रता  को  समाप्त  कर  भेदभाव  कर  रहे
 थे,  जब  लोकतत्र  का  सहारा  छे  कर  के  भधि-
 सायकवाद  कायम  कर  रहे  थे  तो  केन्द्रीय
 सरकार  को  हस्तक्षेप  करना  चाहिये  था  !
 मगर  सै  केन्द्रीय  सरकार  की  कटिनाई  को
 सभझता  हू । केद्रीय  सरकार  काग्रेस  की,
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 केरल  की  सरकार  कम्वनिस्टों  कौ,  फिर

 प्रत्तर्राष्ट्रीय  भ्रतिक्रिय  का  भी  कुछ  डर

 होगा,  जनता  क्‍या  कहेगी,  इस  का  सी  कुछ
 सकोच  होगा,  लेकिन  कार्रवाई  देरी  से  कौ

 गई,  भगर  सही  दिक्षा  में  की  गई  झौर  मे  उस
 का  समर्थन  करता  हू  ।

 श्री  डि  ने  कहा  हमारे  प्रधान  मंत्री
 जी  का  रथ  धरती  से  ऊचे  चलता  था  ह. ह
 वह  तीचे  भरा  गया  है  ।  मेरा  मिवेदन  है  कि
 प्रधान  मत्री  जी  का  रथ  धरती  से  ऊचे  जलता
 था  इसलिये  कम्युनिस्ट  पार्टी  को  देश  कौ  धरती
 पर  पैर  जमाने  का  मौका  मिल  गया  ।  झब
 श्रगर  सवम्‌च  में  वह  रथ  नीचे  लग  गया  है
 तो  कम्युनिस्ट  पार्टी  देश  की  धरती  पर  पैर
 नही  जमा  सकती  है,  उस  की  धरती  के  नीचे
 जाना  होगा,  प्रडर-प्राउड  जाना  होगा  ।
 हमारे  प्रधान  मत्री  से  बढ़  कर  कम्युनिस्ट
 पार्टी  का  भौर  कोई  मित्र  नहीं  हो  सकता  है  ।
 लेकिन  जब  कम्युनिस्ट  पार्टी  के  हित  में  होता
 है  तब  वह  प्रधान  मत्री  को  बडा  बनाती  हैं,
 अ्रगर  कही  उस  के  विरोध  में  बात  चली  जाती
 है,  तो  वह  छोटे  हो  जाते  है  ।  केरल  के  गवर्नर
 नें  भ्रकमाली  की  गोलीवर्षा  के  बाद  जो
 वक्तव्य  दिया  जिस  में  विरोधियों  पर  हिंसा
 का  भी  प्रत्यक्ष  रूप  से  प्रारोप  लगाया  गया
 है,  तो  कम्पुनिस्ट  बडे  प्रसन्न  थे,  तब  कैरल
 गवर्नर  उन  के  लिये  आादर्ल  गवर्नर  थे,
 शाज  जब  केरल  के  गवर्नर  ने  रिपोर्ट  में  कह
 दिया  कि  कम्युनिस्ट  पार्टी  संविधान  को  तोड़ने
 की  दोषी  है  तो  वही  केरल  के  गवर्नर  श्र्ब  उन
 के  लिये  पतित  हो  गये  है  ॥  अब  केरल  के
 गवर्नर  पर  वे  विश्वास  करने  के  लिये  तैयार
 नही  हूं  ।  भेरा  निवेदन  है  कि  इस  तरह  के
 दो  मापदड  नहीं  चल  सकते  है,  दो  गज  नहीं चल  सकते  हैं  t  कम्युनिस्टो  ने  केरल  के
 शासन  में  यह  प्रमाणित  कर  दिया  है  कि
 कम्युतिस्ट  पार्टी  लोकतत्र  के  मार्ग  से  काम
 नहीं  कर  सकती  है  भौर  भगर  वह  करना
 भी  चाहे  तब  भी  नही  कर  सकती  है  t  gather
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 मे  भदाभारत  में  कहा  है  कि  में  समझता  हूं
 कि  काम  गलत  है  मगर  मेरी  प्रवृति  ही
 ऐसी  है  कि  में  सही  काम  कर  नहीं  सकता

 हूं  -  जब  तक  कम्यूमिस्ट  पार्टी  डिक्टेटरशिप
 चाफ  दी  प्रालिटेरिएट  को  तिलांजलि  नहीं
 देती  है,  अब  तक  बर्गयुद्ध में  से  श्रपना  विश्वास
 नहीं  उठाती  है,  जब  तक  दे  के  बाहर  से
 प्रेरणा  लेना  बन्द  नहीं  करती  है  तब  तक

 बह  भारत  के  संविधान  के  अन्तर्गत  काम

 नहीं  कर  सकती  &  केवल  केरल  ही  नहीं
 भारत के  किसी  भी  प्रान्त  में  कम्युनिस्टों
 की  सरकार  पदि  बनेगी  तो  वह
 भारत  के  संविधान  के  प्रतिकूल  जायेगा  ।

 बहू  बात  श्री  डांगे  ने  साफ  तौर  से  कह
 दी  है।  जन्हों  न  पश्चाताप  नहीं  किया  है
 उस  पर  जो  कुछ  केरल में  हुआ  है  ।  जन्हों  ने

 चुनौती  दी  है,  केन्द्रीय  सरकार  को  जिस  ने
 केरल  की  कम्युनिस्ट  सरकार  को  बर्खास्त
 कर  दिया  है  शौर  उन्हों  ने  चुनौती दी  है,  इस
 सदन  को  कि  हम  अगर  फिर  चुन  कर  भायेंगे
 तो  फिर  ऐसा  ही  करेंगे  ।  मेरा  निवेदन  है
 कि  इस  सदन  को  गम्भीरता  से  इस  पर
 विचार  करना  चाहिये  कि  जो  पार्टी  सुलेभाम
 आरत  के  संविधान  को  तोड़ना  चाहती  है
 शौर  केवल  तोड़ना  ही  नहीं  चाहती  बल्कि
 अपने  भ्राचरण  से  तोड़  भी  चुकी  है,  क्‍या
 उस  पार्टी  को  इस  बात  की  स्वतंत्रता  होनी
 चाहिये  कि  वह  भारत  के  संविधान  के  भ्रन्तर्गंत

 चुनाव  जीत  कर  ससा  पर  कब्जा  कर  सके  |

 में  दो  बात कह  कर  समाप्त  कर दूगा  |
 श्री  डांगे  ने  महाभारत  की  चर्चा  की  थी

 मुझे  भी  महाभारत  का  एक  प्रसंग  याद  झाता

 है  ।  कौरव  भर  पाडवों  में  लड़ाई  हो  रही
 भी  शौर  कर्ण  का  रथ  धरती  में  धंस  गया  !

 अर्जुन  मारने  के  लिये  तैयार  हो  गये  लेकिन
 कर्ण  ने  कहा  कि  भरे  झरे  यह  क्‍या  करते  हो,

 चर्म  हया  है,  न्याय क्‍या  है,  नीति  क्‍या  है  ?  भर्जुन
 ने  कहा  जब  दुर्योधन  के  दरबार  में  द्रौपदी
 के  तन  के  स्त्री  का  अपहरण  किया  जा

 रहा  था,  तो  उस  समय  धर्म  क्या  था,  जब

 साक्षावृह  में  पांडशों  को  जला  कर  मारने
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 की  साजिशें  की  गई  थीं,  तब  बम  क्या  था  ?
 झाज  कम्यूनिस्ट  जो  लोकतंत्र  की  बात  करते

 हूँ,  न्याय  की  बात  करते  है,  म॑  उन  से  पूछता
 चाहता हूं  कि  भारत  की  झाज़ादी  के  बाद
 जब  4  तेलेंगाना  में  हथियार  ले  कर  खड़  हो
 गये  थे,  तब  लोकतंत्र  कहां  गया  था,  तब  संवि-
 धान  कहां  गया  था  ?  तेलेंगाना  दूर  है,  चभी
 मी  पंजाब  में,  उपाध्यक्ष  महोदय,  भाष

 जानते ही  हैं,  कि  बेटेरमेंट लेवी  के  मामले
 को  ले  कर,  एंटी  बेटरमेंट  लेबी  के  भ्रन्तगंत

 कम्युनिस्ट  पार्टी  ने  हिंसा  को  प्रोत्साहन  दिया

 है  यह  प्रमाणित  हो  चुका  है  ।  भ्रदालतों  में

 घुस  कर  उन  पर  कब्जा  किया  गया  भौर

 कहा  गया  कि  हम  स्पेसिफिक  इशूस के  लिये
 लड़ते  है  ।  मे  कहना  चाहता  हूं  कि  केरल
 की  जनता  भी  स्पेसिफिक  इशूस  को  ले  कर

 ही  लडी  थी  भौर  उस  ने  कहा  था  कि  जो
 लोकतंत्र  में  विश्वास  नहीं  करते  उन  को
 जाता  चाहिये  |  करल  की  जनता  हमारी
 बधाई  की  पात्र  है  कैरल  की  वीर  जनता
 ने  सारे  देश  का  मार्गदर्शन  किया  है  ।  केरल
 की  जनता  झ्राग  भी  में  समझता  हूं  कि  कम्यु-
 निस्ट  पार्टी  को  उचित  उत्तर  देगी  ।  लेकिन

 इस  सदन  को  झौर  केन्द्रीय  सरकार  को  इस
 बात  पर  गम्भीरता  से  विचार  करना  चाहिये
 कि  जब  कम्युनिस्ट  पार्टी  लोकतंत्र  का  मार्ग

 ग्रहण  नही  कर  सकती  है,  उस  माग  पर  चल

 नही  सकती  है,  बी  क्या  उस  को  लोकतंत्र

 द्वारा  1. उ  जाने  वाली  सुविधाधों  का  उपयोग

 करने  की  घट  दो  जाय  या  नहीं  r

 एक  और  बात  कह  कर  में  समाप्त  करता

 हूं  ।  जब  राष्ट्रपति  शासन  वहां  लागू

 हुआ  है,  केरल  के  हमारे  कम्यूनिस्ट  मित्र
 झारोप  लगा  रहे  है  भौर  उस  दिन  श्री  नारायणन्‌-

 कुट्टि  मेनन  ने  झारोप  लगाया  कि  मन्दिर

 तोड़  दिया  यया  है  1  जब  उन  से  पूछा  गया

 कि  कहा  तोड़ा  गया  है,  तो  पहले  उन्हों  ने

 कहा  कि  त्रिद्र  डिस्ट्रिक्ट  में  तोडा  गया  है
 कौर  बाद  मे  उन्‍्हों  ने  इस  का  खड़न  किया

 और  कहा  कि  एनकुलम्‌  में  तोडा  गया  है
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 चन्हों  ने  जिन  स्थानों  का  नाम  लिया,  मैं  ने
 चह  के  झपने  पार्टी  के  लोगो  को  लिखा  कि
 ाप  जांच  कर  के  बतायें  कि  क्‍या  सचमुच
 में  एक  मन्दिर  तोडा  गया  है  |  उपाध्यक्ष
 महोदय,  मेरे  पास  जिस  स्थान  के  आरोप
 लगाये  गये  हैं  कि  मन्दिर  तोडा  गया  है,  उस
 के  चित्र  मौजूद  हैं  शोर  कोई  भी  मन्दिर
 तोडा  नहीं  गया  है  भौर  यह  सरासर  गलत
 बात  है  |  मगर  झाज  कम्युनिस्ट  हिन्दुभों
 के  हिमायती  बन  कर  खड  हो  गये  है,  कम
 से  कम  राष्ट्रपति  की  धोषणा  का  यह  तो
 लाभ  हुआ  है,  बेभाषू  हो  कर  तो  निकले  है  |
 लेकिन  मै  कहना  चाहता  हू  कि  हिन्दू  मन्दिरों
 के  बारे  में  प्रभी  तक  के  रल  में  जो झारोप  लगाया
 गया  है  वह  गलत  शआ्ारोप  है  भौर  मुझे  विश्वास
 है  कि  इन  गलत  आरोपो  से  कोई  भी  भ्रम
 भें  नहीं  पडेगा  ।

 इन  दब्दो  के  साथ  मै  प्रस्ताव  का  समर्थन
 करता  हू  ।

 Mr  Deputy-Speaker.
 than  ten  minutes

 Not  mure

 Shri  Punnoose  Suir,  at  the  fag  end
 of  this  debate,  I  am  trying  to  race
 against  time  to  say  just  a  few  words
 especially  with  regard  to  the  very
 valuable  observations  made  by  the
 Prime  Minister  yesterday  It  is  not
 a8  one  who  wants  to  win  a  debating
 point  that  I  am  saying  this  but  as  one
 who  has  been  distressed  throughout this  distressing  experience  »n  the  Jast
 few  months,  as  one  who  has  watched
 with  extreme  care,  the  words  and
 deeds  of  the  Prime  Minister,  his  Party and  the  Central  Government,  that  I
 raise  these  questions  It  would  appear from  the  Prime  Munister's  speech yesterday—at  least  that  was  the
 expression  that  I  had—that  he  want-
 ed  to  make  out  that  he  had  always behaved  m  १  manner  favourable  to
 the  Kerala  Government.  He  always had  his  consideration  for  the  Kerala
 Government  and  even  for  the  Com-
 munist  Party  I  beg  to  differ  from

 him,  however  much  I  am  prepared  to
 take  hum  at  his  word.  I  have  every
 respect  for  him.  I  am  completely
 unconvinced  because  from

 Lo  6०३ beginning  to  the  end,  you  ate
 that  the  Prime  Mumuster  has  not  been
 able  to  rise  to  the  occasion  He
 says  that  he  discouraged  picketing,
 destruction  of  property,  school  picket-
 ing,  etc  and  he  made  several  state-
 ments  But  he  did  not  make  one
 statement  and  that  was  the  only  state-
 ment  that  was  expected  of  the  Prime
 Munuster,  from  aq  leader  of  his  stature
 He  never  sari  that  “As  long  as  this
 struggle  continues,  as  long  as  laws
 are  violated  with  the  objective  of
 paralysing  an  elected  Government,  the
 Central  Government  will  not  move”
 What  prevented  him  from  making
 such  an  announcement?  I  do  not,  for
 my  hfe,  understand  Speaking  yester-
 day,  he  said  he  was  helpless  He  did
 not  use  that  word  But  that  was  his
 explanation  May  I  present  a  parallel
 case  when  his  great  leader,  the  great
 leader  of  this  country,  the  Father  of
 Nation  behaved  in  a  different  way  in
 8  somewhat  similar  situation  In  988
 in  Travancore,  the  national  movement
 came  like  a  storm  It  came  like  a  bolt
 from  the  blue  In  fact,  it  affected  all
 of  us  Those  of  us  who  were  in
 schools,  we  did  not  join  the  movement
 but  we  fell  into  the  current  After
 three  or  four  weeks  we  were  told
 that  a  memorandum  was  submitted
 against  the  then  Dewan,  Sir  0  P
 Ramaswam  Ayyar  The  Dewan
 demanded  that  the  memorandum
 should  be  withdrawn  We  did  not
 agree  We  said  that  we  did  not  bke
 the  Dewan  and  every  specific  act  of
 the  Dewan  Many  of  us  of  the
 younger  generation  never  knew  what
 exactly  was  contamed  m  the  memo-
 randum,  but  we  knew  that  3  should not  be  withdrawn  Ail!  sorts  of  peo- ple  shouted  that  the  memorandum shall  not  be  withdrawn  The  Dewan
 contacted  Wardha,  and  from  Wardha came  a  voice,  soft  but  sharp,  that  the
 memorandum  should  be  withdrawn. We  were  taken  aback  Even  today, T  cannot  forget  the  shock  cf  my  life
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 that  had  then.  Well,  the  whole
 younger  generation

 war  ter  wars the  Congress  saying  that  were
 cheating  us.  The  Christian
 nalists  also  said  so,  of  course  in  a
 subdued  voice,  they  said  that,  after
 ali,  Sir  ९.  ह:  Ramaswami  Ayyar  and
 Gandhiji  are  Hindus.  All  people  said,
 nothing  doing.  The  bankers,  planters
 and  others  who  were  against  the
 Bewan  said  that  it  should  not  be
 withdrawn.  They  began  to  tie  up
 their  bags  and  walk  away.  But
 Gendhiji  said  that  it  shall  be  with-
 @rawn.  Sir  C.  P.  Ramaswami  Ayyar,
 a  shrewd  statesman  that  he  was,
 arrested  all  Congress  leaders  and  put
 them  in  jails.  From  the  jails,  the
 Congress  leaders  said:  “Bapuji,  see
 we  arc  arrested  and  what  can  we  do
 now?”  Gandhiji  said:  “All  right
 Withdraw  and  come  back.”

 Everybody  said  that  the  national
 ™movemment  was  down  and  out.  But
 the  movement  was  down  and  out  for
 the  time  being  only.  Those  of  us
 youngsters  in  the  movement,  younger
 generation  prepared  another  memo-
 randum,  much  more  vituperative,  got
 it  signed  by  thousands  of  people  and
 sent  it  on  to  the  Maharaja.  We  read
 it  out  throughout  the  country.  We
 were  arrested  and  put  in  jails.  After
 a  few  months,  it  was  found  that  the
 withdrawal  of  the  memorandum  gave
 place  to  a  nationa]  movement,  strong,
 virile  and  pure.

 In  the  same  way,  Sir,  here  was  a
 situation.  It  was  not  a  question  of  the
 survival  of  the  Communist  Govern-
 ment.  It  was  not  a  question  of  Shri
 Namboodripad  remaining  in  power.
 Tt  was  not  a  question  of  this  party  or
 that  party  winning.  It  was  8  question
 as  to  whether  in  our  dear  India,
 different  parties  can  exist,  whether
 there  can  be  a  government  formed  by
 one  party  in  a  particular  State  and  a
 different  party’s  government  at  the
 Centre.  This  crucial  question  was
 there.  I  am  sorry  to  say  that  the
 Prime  Minister  could  not  rise  to  the
 occasion.  He  said  he  could  not  help
 it.  If  he  had  said  that  we  are  not
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 ing  to  encourage  this  violent  move-
 Ment,  this  movement  to  paralyse  the

 t,  we  will  discourage  it
 Sq  the  Central  Government  will  uot
 Move  in  their  favour,  we  on  our  part
 Were  prepared  to  co-operate  with
 him;  not  to  suppress  the  movement,
 Net  to  throw  their  demands  away,  not
 ta  suppress  even  the  communalista,
 but  we  were  prepared  to  meet  all  of

 half  way.

 We  asked  the  Prime  Minister  to
 take  up  all  the  disputed  things  and
 Bive  us  his  verdict.  It  was  not
 because  we  wanted  to  hang  on  ४0
 Power.  Just  as  he  mentioned  yester-
 Gay,  we  are  not  children  in  politics
 tO  think  that  we  can  continue  in  Gov-
 “ment  simply  because  the  Prime
 Minister  permits  it.  ‘Then,  he  said
 aout  disengagement.  I  would  request
 him  to  clarify  one  thing,  if  not  now
 at  some  later  stage.  If  we  had  agreed
 to  mid-term  elections,  what  would
 have  happened  was  that  the  cold  war
 Wbuld  have  become  hot.  There  was
 80  instance  of  that.  At  the  time,  the
 National  Council  of  the  Communist
 Party  of  India  was  meeting  in  Trivan-
 drum,  there  was  also  a  meeting  of  the
 Counci)  of  the  non-Communist
 Parties.  Over  the  radio,  it  was
 8Nnounced  that  the  National  Council
 hag  decided  that  the  Ministry  shail
 Tegign.  I  do  not  know  whether  it  was
 Wrongly  given  over  the  radio  or  it
 Was  wrongly  understood,  but  we  knew
 What  happened  after  that.  Within
 hajf-an-hour  after  this  announcement
 in  many  towns  of  Kerala,  conditions
 of  street  fighting  developed.  The
 POlice  and  the  parties  concerned  had
 a  very  very  hard  time.  Therefore,  7
 We  had  actually  agreed  to  mid-term
 elections  that  would  have  immediate-
 ly  led  to  nothing  short  of  a  civil  war.
 Ot  course,  the  Indian  military  will
 March  in.

 But  the  fact  of  the  matter  is  that  in
 Ttivandrum,  the  Prime  Minister  of
 India  proved  himself  too  weak.  There-
 fore,  when  he  suggested  to  us  in  a
 8€rious  way  in  Simla  that  we  should
 have  mid-term  elections,  we  knew
 that  he  could  not  deliver  the  goods,
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 that  he  was  no  more  the  master  of
 the  situation.  He  has  got  the  Kerala
 leaders  here  The  leader  of  the
 Opposition  is  here  listening  to  us  Let
 the  Prime  Mumister  ask  them  They
 have  made  repeated  statements  that
 even  i  the  Communists  win  m  the
 mid-term  elections,  they  will  have  a
 show  down  They  have  said  that  they
 will  use  the  same  weapons  to  fight  the
 Communists  This  is  the  sort  of  atti-
 tude  that  has  developed.  Sir,  I  wish
 the  Congress  all  success,  because  it  35
 an  organisation  for  which  I  have
 spent  a  good  portion  of  my  youth  I
 would  hike  to  see  it  going  up

 Sir.  what  will  happen  is  this  A
 duck  lays  eggs  but  it  never  incubates
 It  38  the  lot  of  the  hen  to  sit  over  the
 eggs  The  hen  sits  over  the  eggs
 The  kids  come  out  The  poor  hen
 thinks  that  they  are  chicks,  but  after
 three  or  four  months,  they  go  into
 the  water  and  the  poor  hen  sits  back
 In  the  same  way,  the  Prime  Minister
 has  been  a  party  to  this,  but  after
 three  or  four  months  he  will  find  that
 these  communal  ducklings  will  go
 their  way

 The  Congicss  movement  was  a  pall
 of  the  national  movement  It  was  the
 result  of  the  aspirations  of  the  pero-
 ple  But  that  has  been  spoiled  now,
 completely  spoiled  I  find  =  that
 Acharya  Kripalani  :s  laughing  Yes
 terday,  he  was  praising  Mr  Mannath
 Padmanabhan  He  stays  only  five
 mules  away  from  my  village  Most  of
 the  boys  in  that  part  of  India  during
 our  time  fought  communal  organisa-
 tions  and  movements  But  Shri
 Mannath  Padmanabhan  is  one  who  has
 never  throughout  his  80  years  of  life
 thought  in  terms  of  the  nation  He
 has  always  thought  and  acted  com-
 munally  It  is  impossible  for  a  man
 of  his  age  to  think  in  any  other  way
 It  1s  not  his  fault,  anybody  in  his  walk
 of  life  will  be  hke  that

 Therefore,  by  this  failure  by  the
 failure  of  the  Pmme  Minister  they
 have  created  a  situation  in  Kerala
 which  is  going  to  be  harmful  not  only
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 to  the  people  of  Kerala  but,  in  the
 coming  days,  to  the  whole  of  India.
 They  are  now  ropmg  in  all  the
 parties  They  say  that  we  have  been
 isolated  They  say  we  have  been
 weakened  Then  why  this  panic,  Dr.
 K  B,  Menon?  Why  do  you  hug  the
 Muslim  League?  We  have  no  grouse
 against  any  particular  group  Acharya
 Kripalani  said  that  the  catholics  want-
 ed  to  have  a  conference  to  which  we
 did  not  agree  It  would  appear  as
 though  we  have  some  grouse  against
 them  Not  at  all  We  have  no  grouse
 against  the  catholics  We  never  want-
 ed  to  hurt  their  feelings  But,  Sir,
 they  have  taken  a  position  to  which  I
 think  no  national  party  can  agree
 Chavalier  Joseph,  President  of  the
 Catholic  Congress  said  that  they  want
 that  education  should  be  given  to
 catholic  children  mm  catholie  school»  by
 cathohe  teachers  and  through  books
 Preccribed  by  catholic  priests  Is  such
 4  Sort  of  education  possible  in  any
 country  which  claims  to  be  secular®

 Shri  Kottukapally  (Moovattupu-
 zha)  In  the  catholic  schools,  the
 Government  curriculum  is  b*ing
 followed

 Shri  Punnoose.  Sir,  it  has  been  said
 that  all  sorts  of  unreligious  things
 haye  deen  pur  "  धिन  text  b  oks  It
 was  said  that  it  has  been  mentioned
 sOMewhere  that  Chnst  3s  the  son  of
 8  carpenter  Well,  the  Christians
 Were  offended  very  much

 Shri  Maniyangadan  (Kottayam)
 The  Enquiry  Commrttee  does  not  con-
 55  of  catholics

 Shr  Punnoose  Mr  Pappim,  the
 famous  author,  begins  his  book  by
 ‘aying  that  Christ  was  born  in  a
 Stable  Rich  Christians  are  today  a
 bit  ashamed  of  |  They  make  golden
 stables  to  put  Christ  In  Kerala,  Sir, it  is  quite  likely  that  the  bankers  and
 planters  might  desire  Christ  te  be  the
 50३  of  a  banker  or  a  planter  My  hon.
 friend,  Shri  Thomas  might  thnk  why
 Christ  could  not  be  the  son  of  a
 Deputy  Minister  Sir,  Christ  was
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 porn  to  a  toiler,  but  the  catholics  n
 Kerala  and  the  church  digniteries
 have  taken  a  step  which  will  prove
 very  futile  to  them  im  the  long  run
 They  are  out  in  politics.  Pray,  for
 Heaven’s  sake,  keep  the  peace.  Hands
 off  behind  the  curtain  as  they  used
 to  Otherwise,  it  will  be  ruinous  to
 them

 Shri  V  P.  Nayar:  Before  the  Home
 Mumuster  begins  the  reply,  may  I  seek
 a  clarification  from  you  This  point
 ‘was  not  raised  and  I  have  no  oppor-
 tunity  otherwise  Now  that  the  Law
 Minister  38  also  here,  may  I  just  pont
 out  to  him  that  the  proclamation,  as
 it  35  worded,  suspends  the  operation
 of  article  20]  of  the  Constitution  I
 understand  that  several  Bulls  which
 have  been  passed  by  the  Kerala  legis-
 lature  before  it  was  dissolved  are
 pending  approval  of  the  President  or
 the  assent  of  the  President  If,  accord-
 ing  to  the  proclamation,  article  20i  35
 suspended,  i3t  becomes  impossible  for
 the  President  to  invoke  the  article  to
 give  his  assent,  in  which  case,  af  the
 matter  is  agitated  m  a  court,  it  will
 clearly  be  declared  ultra  vires  I
 want  this  position  to  be  examined  and
 to  be  told  what  Government  proposes
 to  do  in  this  matter  For,  there  are
 severa]  Bills  which  have  been  passed
 by  the  legislature  and  which  can  be
 assented  to  by  the  President  only  2
 this  article  is  not  suspended  This  is
 a  matter  which  I  discussed  with  the
 Law  Munster  also  m  the  lobby  So,  I
 did  not  want  to  take  the  Government
 by  surprise

 पंडित  wa  तारायथ  'ब्णेशा'  (शिव-
 पुरी)  उपाध्यक्ष  महोदय,  क्या  मुझे  समय
 नही  मिलेगा  ?

 उपाध्यक्त  महोदय  ह... ल  तो  समय
 है  नही,  इसलिये  में  माफी  चाहता  हू  ।

 पंडित  ब्रमनारायण  गाजेदा'  यह  तो

 मुझे  ही  केरल  बना  दिया  गया  ।  सब  को
 अवसर  मिला,  मुझ  ही  नहीं  मिला  t

 उपाध्यक्ष  भहोरण  इरादा  तो  ऐसा
 दीं  था  1  हा  भ्गर  स्वाभाविक  रूप  में  ऐसा
 हो  गया  है  तो  मझे  माफ  कीजिये  ।
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 Shri  Easwara  lyer:  I  have  got
 point  for  clarification

 Mr.  Deputy-Speaker:  If  there  is  any
 doubt  that  could  be  answered  later

 Shri  Easwara  Iyer:  Not  that  I  want
 to  take  the  time  of  the  House  Only
 one  point  for  clarification  Where  the
 proclamation  has  suspended  the
 operation  of  article  20]  of  the  Consts-
 tution,  it  will  be  impossible,  constitu-
 tionally,  for  the  President  to  give  his
 assent  in  respect  of  Bills  that  have
 already  been  passed  by  the  Kerala
 legislature  So,  I  would  suggest  that
 the  resolution  can  be  so  modified  by
 the  Government  as  to  enable  the  Pre-
 sident’s  assent  being  given

 Shri  V  ह  Nayar:  Unless  it  be  the
 wish  of  the  Government  not  to  give
 assent  to  those  Bills

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  So  far  as  the  question
 put  by  Shri  Punnoose  and  by  Shri
 Easwara  Iyer  is  concerned

 Shri  V  P  Nayar:  Not  Sha
 Punnoose

 Shri  G  8  Pant:  I  did  not  know  that
 they  disown  each  other!  Well,  it
 was  Shri  दि  है  Nayar  The  matter  is
 engaging  the  attention  of  Government
 and,  mn  fact,  it  had  struck  us  even
 before  the  pomt  was  raised  here  If
 necessary,  a  supplementary  proclama-
 tion  will  be  issued  with  regard  to  this
 particular  aspect  of  the  question

 Sir,  I  do  not  propose  to  take  much
 tame  of  the  House  In  fact,  I  do  not
 feel  that  at  i8  at  all  necessary  I  am
 grateful  to  hon  Members  for  the  sup-
 port  that  they  have  accorded  to  this
 resolution  In  fact,  such  occasions
 have  been  very  rare  im  this  House
 The  volume  of  opinion  which  has  been
 expressed  here  in  support  of  this
 particular  proposition  75  seldom  seen
 in  the  House  Hon  Members  belong-
 ing  to  the  ‘mportant  organised  bodies,
 excepting  the  communists  who  are
 naturally  of  a  different  opinion,  have
 given  their  unreserved  support  to  it.
 I  do  not  think  that  the  arguments
 that  were  advanced  on  the  other  side
 remain  unanswered  Especially  after
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 the  authoritative  speech  made  by  the
 Prime  Mumuster  yesterday,  ttle  more
 fs  left  for  me

 We  here  see  the  working  of  our
 Constitution  m  its  full  glory  Here,
 We  see  people  of  different  shades  of
 opinion  expressing  their  views,  free
 from  any  fear,  any  sort  of  regimenta-
 tion  or  any  other  reservation  about
 the  matters  that  come  up  before  the
 House  That  is  the  essence  of
 democracy

 I  came  across  an  article  by  Dr
 Mukeryee  recently  pubhshed  in  a
 magazine—“Pushpanjali”  or  some-
 thing,  I  do  not  exactly  remember—
 wn  which  he  has  stated  that  while
 working  for  socialism  no  opnosition
 need  be  allowed  to  funct  on,  and  that
 it  would  be  better  to  have  only  those
 who  would  subscribe  to  those  views
 to  enter  the  legislatures  and  occupy
 the  places  within  the  legislatures  I
 think  I  am  not  summarising  wrongly
 what  he  has  said  in  that  article  Our
 Constitution  however  is  of  a  diferent
 type  It  allows  all  citizens  an  equal
 share  in  the  affairs  of  the  State  The
 noble  preamble  enshrines  the  objec
 tives  for  which  we  stand,  that  3s,
 Justice,  equality,  hberty  and  frater-
 nity  along  with  the  dignity  of  the
 individual  So,  harmony  is  to  be  one
 of  the  main  objectives  We  do  not
 want  any  sort  of  class  conflict  m  our
 country  But,  all  the  same,  there  are
 special  provisions  m  the  Constitution
 for  giving  assistance  to  the  backward
 people  and  to  those  who  need  some
 special  aid,  but  so  far  as  the  law  is
 concerned,  so  far  as  the  fundamental
 rights  are  concerned,  they  are  equally
 meant  for  the  protection  of  every
 cit  zen,  to  whichever  class  he  my
 belong,  and  whatever  be  his  prcfes-
 sion  or  calling  So,  we  have  to  krep
 that  basic  principle  of  democracy  and
 of  our  own  Constitution  in  view  I
 am  not  sure  if  that  quite  agrees  with
 the  outlook  of  those  who  have  sworn
 by  communism  I  have  no  quarrel
 with  communism  myself  I  may  not
 qute  agree  with  it—I  am  avery
 humble  person—my  agreement  or  dis-
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 t  does  not  matter,  but  their
 approach  to  these  problems  is  differ-
 ent,  and  they  stand  essentially  for
 the  dictatorship  of  the  proletariat.
 ‘The  communist  countries  themsclves
 are  perhaps  getting  out  of  the  old
 groove,  but  in  other  places,  there  is
 a  tendency  to  follow  outmoded
 polcies  and  principles  (Interrup-
 trons)

 By  communist  countries,  I  meant
 these  countries  which  are  showing
 sighs  of  progress  and  readiness  to
 negotiate  and  to  find  a  common
 graund,  so  that  the  differences  my
 be  minimised  and  tension  may  be
 relaxed

 I  submit  that  our  own  guiding
 prmeiples  are  there  in  our  Constitu-
 tion  So,  we  have  to  follow  them  not
 only  here  in  Parliament  at  the  Centre,
 but  also  in  the  States  We  are  as
 much  bound  by  the  Constitution  as
 any  State  or  any  local  body  If  we
 make  any  departure  from  it,  we  would
 be  doing  something  which  would  be
 extremely,  I  would  say,  not  only
 undesirable,  but  also  dangerous,
 because  we  have  not  only  to  work  for
 the  present,  but  we  happen  ‘o  be  in
 a  position  also  to  influence  the  future
 course  of  events  In  the  circum-
 stances,  we  have  to  take  good  care
 before  we  take  this  step  So,  in  this
 pasticular  case  too  we  did  do  our
 vety  best  to  avoid  what  might  pos-
 sibly  be  abused  in  future  by  those
 who  want  to  abuse  or  to  make  a  mis-
 use  of  the  Constitution

 The  other  day,  Shri  Easwara  TIyer, TY  think  said  that  I  had  uttered  a  le
 or  said  something  that  was  wrong
 when  I  made  a  certain  statement  rt
 do  not  exactly  remember  what  it  is

 Shri  Easwara  Iyer:  I  never  said  you wefe  speaking  a  he
 Shri  G  B.  Pant:  What  did  you  say?
 Shri  Easwara  Iyer:  J  said,  you  were

 not  speaking  the  whole  truth
 Shri  G.  B  Pant:  Will  you  kindly let  me  know  where  I  was  not  spesik-

 ing  the  whole  truth?



 aaid,  the  Chief  Minister  might

 the  Home  Minister  to  the  effect  that
 you  disapprove  of  the  direct  action
 and  also  say  that  you  would  not  in-
 tervene  centrally.

 Shri  G.  B.  Pant:  So  far  as  that
 goes,  I  made  it  perfectly  clear  in  the
 course  of  my  speech  that  the  Central
 Governmtnt  can  help  through  .the
 State  apparatus.  In  so  far  as  moral
 precepts  are  concerned  they  may  be
 the  concern  of  individuals.  But  so
 far  as  Government  is  concerned,  it
 can  help  only  through  such  means
 as  it  always  has  under  its  control  and
 which  it  can  utilise.  So,  as  I  said  a
 reference  has  been  made  to  the  Cen-
 tre,  by  the  State  Government,  a  letter
 was  received  by  me;  a  letter  was  re-
 ceived  by  the  Defence  Minister  and
 similar  letters,  I  think,  were  also  re-
 ceived  in  the  Home  and  Defence  Mi-
 nistries  about  the  help  of  the  army
 that  might  be  needed  in  future.  We
 readily  gave  an  answer  and  I  think
 the  answer  was  quite  satisfactory.

 When  flag  marches  were  desired.
 they  too  were  arranged.  The  army
 was  placed  very  near  Kerala  for  the
 use  of  the  Kerala  Government.  So,
 we  were  always  ready  t>  render
 whatever  assistance  we  could  in  the
 manner  that  a  State  can  render  88-
 sistance.  So  far  as  moral  precepts
 go,  I  do  not  know  if  the  Prime  Mi-
 nister  had  left  any  room  for  doubt
 about  his  own  attitude  or  that  of  his
 colleagues.  I  am  a  very  small  fry
 and  I  am  not  sure  if  any  reference
 was  made  to  me  या  this  connection.
 But  the  Prime  Minister  more  than
 once  said  that  he  is  against  uncon-
 atitutional  methods,  he  is  agrinst
 picketing  in  any  shape  or  form.  he  is
 against  picketing  of  schools  and  of
 transport  vehicles.  He  said  again  and
 again  he  was  against  boys  being
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 brought  into  this  affair.  This  state-
 ment  he  made  not  once  or  twice;  Shri
 A.  x.  Gopalan  also  read  out  some  of
 those  passages  from  the  interviews
 that  he  had  with  the  Press  and  he
 has  confirmed  what  I  am  saying.

 I  have  myself  left  no  room  for
 doubt  in  this  House  that  I  am  शान
 tirely  opposed  to  direct  action  being.
 resorted  to  in  any  shape  or  form  for
 Political  purposes.  This  question  has
 arisen  in  this  House  more  than  once
 and  I  have  expressed  my  own  view
 unequivocally.  But  my  friends  sit-
 ting  on  the  other  side  vehemently
 opposed  me  and  they  said  that  direct
 action  is  essential  and  they  cannot  do
 without  jt.  Not  only  has  direct  action
 brought  misery  to  large  numbers,  but
 it  has  resulted  in  the  destruction  of
 public  property,  in  the  buming  of
 tram  cars,  buses,  post  offices,  railway
 stations,  cutting  of  wires  and  so  many
 other  things.  I  have  always  been
 opposed  to  it  and  I  am  in  a  way  re-~
 lieved  that  though  this  Kerala  affair
 has  caused  difficulties  in  many  ways,
 it  has  ajso  had  this  wholesome  effect
 that  my  friends  opposite  now  agree
 that  direct  action  should  not  be  re-
 sorted  to  in  such  matters.  (Interrup-
 tion).  I  hope  that  in  future  we  can
 at  least  expect  that  whatever  be  our
 own  deficiencies,  they  will  act  up  to
 their  professions.  ‘That  will  be  of
 great  help  to  the  country.

 45  hes.

 In  fact,  even  when  the  Preventive
 Detention  Act  was  under  discussion
 here,  I  said  at  one  stage  that  if  the
 organised  political  parties  were  to
 agree  to  the  dropping  of  this  item  of
 direct  action,  then  we  would  with-
 draw  the  Preventive  Detention  Act
 too.  But  that  offer  was  not  accepted.
 There  are  many  things  in  which  con-
 tact  with  the  Government—even  if  it
 be  only  a  State  Government—for  a
 little  while  produces  a  wholesome
 effect  on  the  minds  and  thoughts  of
 people.  Formerly  we  were  told  that.
 if  there  is  a  firing  in  any  State,  then



 3405  Resolution  re:

 {Shri  G.  B.  Pant]
 the  Ministry  should  resign,  because
 firing  means  lack  of  contact  with  the
 people.  We  were  told  that  section
 १44  should  never  be  used.  We  were
 also  told  that  nothing  should  be  done
 that  is  against  the  wish  of  anyone  in
 the  State,  of  whichever  party  he  is
 But  I  do  not  know  whether  the  party,
 especially  the  Communist  Party,  which
 -~was  in  charge  of  the  Kerala  Govern-
 ment  for  about  two  years  and  a  quar-
 ter,  perhaps  half,  has  now  realised
 that  what  they  said  when  they  were
 out  of  office  was  entirely  different
 from  what  their  responsibilities  in
 office  forced  upon  them  and  to  which
 they  had  to  take  recourse.  Not  only
 once  or  twice,  but  even  before  this
 movement  there  were  many  occasions
 when  in  Kerala  the  Government  had
 to  take  recourse  to  firing.  I  am  not
 discussing  the  merits  of  this  case  at
 all.

 hri  Nagi  Reddy:  The  Congress
 hag  refused  judicial  enquiry  in  all
 States.

 Shri  G.  8,  Pant:  Perhaps,  except  on
 one  occasion,  that  is,  the  firing  at
 Munnar  when  the  people  on  stnke
 belonged  to  the  Communist  Party,  and
 not  to  non-communists,  the  Commu-
 nists  condemned  the  firing  and  they
 had  reasons  too  Except  on  that  one
 occasion,  they  did  not  see  anything
 ‘wrong  about  these  firings.  But  in
 this  particular  case  of  Munnar  they
 were  of  the  view—and  this  view  was
 expressed  even,  I  understand  by
 some  of  the  Ministers  and  also  by  the
 leaders  of  Kerala,  including  Shri
 Gopalan,  I  think—that  that  firing  was
 altogether  unjustified  And  in  that
 particular  case  officers  were  appoint-
 ed  to  see  if  the  police  had  made  any
 mistake  apart  from  this  firing,  and
 also  I  think  an  enquiry  was  ordered
 into  the  firing.  In  both  it  was  found
 that  the  police  was  not  to  blame.  80,
 I  do  not  know  now  if  the  hon.  Mem-
 bers  sitting  opposite....

 Shri  Punnoose:  The  Government  or-
 ered  enguiry  in  both  places—Chan-
 danathope  as  well  as  Munnar.
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 Shri  a  B.  Pant:  a  did  not  my  that
 enquiries  were  not  ordered.  I  never
 said  so.  I  said  that  in  this  particular
 case  the  people  in  authority  had
 declared  even  before  a  board  of  en-
 quiry  was  set  up  that  the  firing  was
 unjustified,  because  the  strikers  be-
 longed  to  the  Communist  Party—that
 was  what  I  said—while  in  other  cases
 where  the  enquiries  were  ordered
 without  any  sort  of  bias  in  favour  of
 or  against  the  police,  perhaps  the
 strikers  were  more  to  biame  there
 because  they  did  not  belong  to  the
 Communist  Party.

 Well,  that  is  what  happened  in  one
 particular  case.  Shri  Easwara  Iyer
 reminded  me  of  it  by  referring  to  a
 certain  telegram  which  I  had  sent  in
 respect  of  that  strike  to  the  Chief
 Minister.  A  number  of  telegrams
 were  exchanged  between  the  Govern-
 ment  and  myself  on  that  occasion  and
 I  had  suggested  that  as  INTUC,  which
 was  supposed  to  represent  the  majo-
 rity  of  the  workmen  there  in  the
 plantations

 Shri  झ,  P.  Nayar:  Is  it  your  figure?

 Shri  Tangamani:  Your  own  Gov-
 ernment  figures  show  that  AITUC  has
 got  a  membership  of  78,000  whereas
 the  INTUC  has  only  12,000.  It  has
 been  verified  by  the  Central  Govern-
 ment.

 Shri  G.  B  Pant:  I  do  not  know  to
 which  year  these  figures  relate.

 Shri  Tangamani:  They  relate  to
 1957-58,

 Shri  G.  B.  Pant:  They  relate  to
 ‘1957-58  but  not  to  1958-59.

 Shri  Maniyangadan:  The  Labour
 Officer  of  Munnar  has  certified  that
 the  membership  of  INTUC  is  more
 than  that  of  others.

 Shri  6.  B.  Pant:  Anyway,  I  had
 then  suggested  that  as  the  manage-
 ment  and  the  labour  union  of  INTUC
 were  willing  to  have  the  matter  re-
 ferred  to  adjudication,  it  would  be  in
 the  interest  of  all  concerned  to  do  90,
 because  there  has  been  a  long  strike
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 and  there  had  been  many  firings,  and
 there  had  been  many  eccasions  when
 there  had  been  clashes  between  the
 strikers  and  others,  between  one  sec-
 tion  of  the  labour  and  the  other,  be-
 tween  the  INTUC  and  AITUC  and  I
 thought  that  this  state  of  affairs
 should  be  brought  to  an  end  Origi-
 nally  the  planters  were  not  prepared
 to  refer  the  matter  to  adjudication
 So,  when  they  also  agreed,  I  said  as
 they  too  had  agreed,  it  would  per-
 haps  be  a  good  solution  The  Gov-
 ernment  thought  that  it  would  not
 be  They  would  try  to  bring  about
 some  settlement  by  negotiation  Well,
 J  understand  that  there  have  been  no
 negotiations  since,  but  the  strike  was
 then  withdrawn  Anyway,  I  was  re-
 minded  of  that  affair  by  Shr:  Easwara
 Iyer’s  reference  to  my  telegram  I
 think  he  has  not  seen  all  the  tele-
 grams  If  he  had  seen  them,  he
 would  have  no,  doubt

 Shri  Easwaru  Iyer:  I  saw  a  press
 report

 Shri  G.  B.  Fant.  Well,  he  referred
 to  the  telegram  and  not  to  the  press
 report  There  are  many  telegrams

 Then,  Shr:  Easwara  Iyer  also  gave
 &  quotation  from  Dr  Ambedkar's
 speech  Only,  he  quoted  half  of  the
 paragraph  and  left  out  the  other  half

 509  hrs

 {Mr  SPEAKER  in  the  Chatr]

 He  read  only  up  to  a_  particular
 portion  He  read  only  up  to

 “I  hope  the  first  thing  he  will
 do  would  be  to  issue  a  mere
 warning  to  a  province  that  has
 erred  that  things  were  not  hap-
 pening  in  the  way  in  which  they
 were  intended  to  happen  in  the
 Constitution  oe

 He  ended  with  “m_  the  Constitu-
 tion”,  but  did  not  follow  up  with  the
 rest

 The  next  sentence  runs  thus
 “If  that  warning  fails,  the

 second  thing  for  him  to  do  will  be
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 to  order  an  election  allowing  the
 people  of  the  province  to  settle
 matters  by  themselves.  It  is  only
 when  these  two  remedies  fail
 that  he  would  resort  to  this  ar-
 ticle.  .I  do  not  think  we
 could  then  say  that  these  articles
 were  imported  in  vain  or  that
 the  President  had  acted  wanton-
 ly.”

 There  was  a  suggestion  made  by
 no  less  a  person  than  the  hon.  Prime
 Minister,  after  a  study  of  the  situa-
 tion  on  the  spot,  that  general  elec-
 tions  should  be  held  in  Kerala  by
 the  Kerala  Government  But  though
 at  that  time  there  was  some  hope  that
 the  Kerala  Government  might  agree
 to  this  arrangement,  the  Party  Exe-
 cutive  did  not  approve  of  that  idea
 So,  no  elections  could  be  held  which
 was  the  second  step  provided  here

 When  the  elections  failed,  accord-
 ing  to  the  quotation  given  by  Shri
 Tyer,  necessarily  the  next  step  had
 to  be  taken  under  article  386

 Shri  Sadhan  Gupta  (Calcutta—
 East)  Warning?

 Shri  6.  B.  Pant:  He  also  referred
 to  one  other  matter  I  think  he  said
 that  the  report  that  has  been  sent  by
 the  Governor  was  not  valid  because
 the  Governor  had  no  authority  to  do
 so  except  with  the  concurrence  of
 the  Government  I  think  if  he  had
 only  kept  m  mind  what  I  have  just
 read  out,  it  would  have  been  clear
 that  the  Constitution  never  contem-
 plated  this  because  it  says  Give  a
 warning  first  If  the  warning  is  not
 accepted  then  you  proceed  further
 Of  course,  no  munistry  is  going  to
 accept  that  it  is  out  to  commit  sui-
 cide  itself  So,  this  single  article,  f
 think,  by  itself  is  conclusive  in  the
 matter  that  this  step  is  to  follow
 warning  But  this  matter,  I  under-
 stand,  has  been  discussed  here  at
 great  length  We  have  been  receiv-
 ing  reports  from  the  Governors  very
 frequenty  and  s0  far  as  Kerala  is
 concerned  I  have  been  in  constant
 touch  with  the  Governor  and  also
 with  the  Ministers.
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 Raja  Mahendra  Pratap  (Mathura):
 Qn  a  pont  of  order,  Sir.  May  I  just
 ask  one  question’

 Mr.  Speaker:  No,  not  now  No  In-
 terruption  now

 Raja  Mahendra  Pratap:  It  is  a  very
 important  question  regarding  the
 Governor

 Mr  Speaker:  At  the  end  of  the
 reply

 Shri  6  B.  Pant:  I  am  not  going  to
 answer  imporiant  questions  Unim-
 portant  things  I  may

 Raja  Mahendra  Pratap:  Governor
 got  complete  control,  he  became  in-
 terested  party,  so  his  opinion
 cannot  be  accepted

 Shri  G  B.  Pant:  There  was  the
 question  of  warning  here  [I  can  only
 submit  that  we  have  taken  the  liber-
 ty  of  placing  our  views  At  least  I
 have  taken  the  lberty  of  writing  to
 the  Government  from  time  to  time
 I  think  we  have  to  adopt  a  6006९  of
 conduct  and  whatever  we  suggest  has
 to  be  in  a  polite  form  We  cannot  say
 “You,  So-and-so,  are  hereby  warn-
 ed”  That  is  not  the  way  how  Gov-
 ernments  are  conducted,  how  the
 affairs  of  the  States  are  ta  be  admi-
 niste:  ed  There  are  methods  by
 which  views  are  expressed

 You  might  be  remembering  that
 last  year  there  was  a  suggestion  that
 there  should  be  an  enquiry  into  the
 affairs  of  Kerala  We  did  not  en-
 courage  it,  but  I  then  saw  a  report  m
 the  Hindu  in  which  some  questions
 were  put  to  Shri  Namboodiripad  and
 he  said  that  he  will  not  agree  to  any such  enquiry  I  could  appreciate
 those  sentiments  I  also  feel  that  st
 8  difficult  to  hold  an  enquiry  against the  Government  when  the  Government

 728  in  office  because  :t  affects  the
 morale  of  the  services  and  it  also
 comes  in  the  way  of  the  proper  and
 effective  functioning  of  the  Govern-
 ment  itself  So,  I  appreciate  that. But  he  also  said  in  that  report,  “If  it was  only  a  question  of  clearmg  then
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 the  Central  Government  can  ascar-
 tain  all  facts.  It  was  not  as  if  only
 a  judge  can  assess  the  situation.  There
 was  public  opinion  which  counted
 and  which  one  has  to  recognise.”
 the  arbiter  in  all  these  matters  is  the
 opinion  of  the  citizens  of  the  State.
 He  laid  emphasis  on  that

 I  may  also  submit  that  there  were
 many  allegations  made  and  sometimes
 we  also  received  reports  which  were
 of  an  authentic  character  about  cer-
 tain  acts  being  done  which  were  not
 altogether  in  accord  with  the  spirit or  the  letter  of  the  provisions  of  the
 Constitution  We  did  not  take  any
 step  under  article  356  or  under  any other  provision  because  we  felt  that 7  is  a  Government  of  a  different  एणा- tical  complexion  and  if  we  took  any action  we  will  be  misunderstood  and also  that  the  best  way  of  solving  the
 thing  would  be  to  let  public  opimon there  in  the  State  see  if  things  can be  done  m  the  proper  way  and  if  they are  Satisfied  But  two  things  are
 necessary  before  a  decision  te  take this  action  can  be  taken  Not  only should  there  be  a  breach  of  the  pro- visions  of  the  Constitution  but  thetc
 should  also  be  a  fceling  in  the  State that  things  are  being  done  which  are
 improper  and  intolerable  So,  unlesy there  is  some  such  index  any  inter-
 ference  on  the  part  of  the  Centre would  be  misunderstood,  specially  in a  case  like  this  We  are  even  how
 being  told  that  this  action  is  the  re- sult  of  a  Conspiracy  on  the  part  of the  Congress  It  is  too  late  for  us now  to  take  to  conspiratorial  me- thods  We  have  had  no  experience  of these  things  and  we  cannot  start afresh  now  But  really  can  there  be any  doubt  that  the  present  situation made  it  inevitable  for  us  to  take  the
 nal

 This  has  been  accepted  by a

 Shr  Khadilkar,  who  has  criticized to  a  certain  extent  the  action  taken
 by  us  has  also  said  that  at  the  time the  action  was  taken  it  had  become
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 inevitable  and  that  there  was  no  es-
 cape  from  it.  I  may  also  state  here
 that  no  action  can  be  taken  simply
 because  there  is  a  movement  or  there
 is  an  agitation.  It  is  when  it  has
 been  preceded  by  acts  which  amount
 to  a  breach  of  the  provisions  of  the
 Constitution  and  which  have  culmi-
 nated  in  an  upsurge  that  such  action
 becomes  altogether  inevitable.  But
 merely  by  creating  a  stir  we  do  not
 think  it  would  at  all  be  proper  for
 anyone  to  take  action  (Interruption).
 I  did  not  hear  the  question,  but,  as
 I  said,  I  had  no  desire  to  take  a  long
 ume  Unfortunately,  I  get  involved
 m  many  other  things  while  speaking.
 Then,  I  was  saying  that  it  was  a
 chain  of  events  which  started  much
 before  the  time  when  this  movement
 wtarted,  which  ultimately  culminated
 tn  the  form  which  the  movement
 took.  At  that  time,  :t  was  admitted—
 and  Shr:  Khadilkar  has  said  that  it
 was  not  only  his  view  that  he  had
 talks  with  many  of  his  Communist
 friends  who  had  also  told  him—that
 such  action  was  necessary,  and  it
 could  not  be  avoided  The  Pmme
 Minister  also  placed  before  the  House
 what  he  had  been  personally  told  by
 the  leaders  of  the  party.

 But  this  charge  of  conspiracy  38
 really  deplorable  After  all,  nothing
 more  is  to  be  done  except  elections,
 within  six  months,  Bra  possible  There
 is  no  intention  of  extending  the  time,
 unless  it  becomes  absolutely  neces-
 sary  But  can  anybody  say  that  in
 the  face  of  all  that  has  happened,  the
 Central  Government  would  not  have
 Ween  guilty  of  dereliction  of  duty  if
 25  had  not  taken  the  action  which  it
 has  taken’  I  think  everyone  agrees
 that  it  was  essential,  it  was  inescap-
 able,  and  it  was  imevitable,

 There  were  many  incidents  before
 this.  I  heard  Shri  S  A  Dange,  and
 later  on,  also  Shri  A.  K.  Gopalan—
 I  saw  the  reports  of  their  speeches.
 But  before  proceeding  to  that,  so  far
 as  the  Governor's  functions  go,  I
 would  like  to  refer  to  what  we  were
 told  by  a  Chief  Justice  who  had  been
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 in  charge  of  the  office  of  the  Govern-
 or  for  some  time,  and  who  on  retiring
 from  his  office  gave  us  his  views  or
 his  advice.  He  said:

 “Although  the  Governor  may
 not  have  power  and  responsibilé-
 ty,  he  35  all  the  same  under  the
 Constitution  the  head  of  the  State
 and  independent  of  Government
 He  is  also  the  sole  agency  through
 which  the  President  can  gather
 what  is  happening  m  the  State  of
 which  he  is  the  Governor,  and,
 therefore,  in  hig  letters  to  him,
 he  should  give  a  frank  and  objec-
 tive  appraisal  of  what  is  happen-
 ing  and  what  people  are  thinking
 in  the  State  He  should  be  the
 eyes  and  ears  of  the  President.
 It  is  somtimes  apt  to  be  forgottert
 that  the  Constitution  envisages
 the  possibihty  of  a  Governor
 having  to  administer  the  State  in
 the  case  of  an  emergency.  Emerg-
 encies  have  not  a  habit  of  an-
 nouncing  themselves  beforehand
 and,  therefore,  unless  the  Gov-
 ernor  ३8  fully  seized  of  a]]  aspects
 of  administration,  he  would  not
 be  able  to  discharge  his  functions
 adequately,  if  at  any  moment,  he
 3s  called  upon  to  administer  the
 State

 think  this  will  give  an  idea  of  the
 position  that  a  Governor  should
 occupy  This  note  was  sent  to  all  the
 State  Governments,  and  these  views
 were  expressed  before  the  Kerala
 Munsters  assumed  charge  of  the  office.
 They  were  there,  and  perhaps,  they
 may  have  been  repeated  even  after-
 wards

 The  point  of  conspiracy  has  been
 dealt  with  here  at  some  length.  After
 all,  what  particular  interest  did  the
 Congress  have  in  getting  control  of
 one  particular  State?  I  shall  not  re-
 peat  what  I  had  to  say  in  this  con-
 nection,  as  I  have  heard  what  others
 have  said  But  I  would  like  this  sort
 of  idea  to  be  altogether  dropped.  %
 feel  sorry  over  it  because  the  names
 of  many  esteemable  persons  for  whom
 we  have  the  highest  respect,  men  as
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 well  as  women,  have  been  dragged  in
 m  this  connection  They  are  persons
 of  the  highest  integrity  and  smpartia-
 ty,  and  devoted  to  the  service  of
 the  country  and  actuated  by  no  other
 motive  except  the  desire  to  do  their
 very  best  Orc  ‘nay  agree  with  them
 or  one  may  not  agree  with  them  That
 is  a  different  thing  But  if  this  no-
 tion  of  conspiracy  were  not  there,  I
 thmk  such  sort  of  misconceptions
 would  not  have  arisen  I  may  also
 state  that  even  though  as  member  of
 the  Central  Gevernment,  my  position
 is  entirely  different  from  that  of  a
 Member  of  the  party,  we  function
 here  as  the  representatives  of  the
 entire  country,  to  whichever  party
 we  may  belong

 But  I  may  submit  that  when  this
 matter  came  to  the  Congrcss  Parha-
 mentary  Board,  the  Board  suggested
 mid-term  elections,  but  also  said  that
 there  should  be  no  picketing  of  buses,
 no  picketing  of  schools,  it  hesitatingly,
 however,  permitted  token  or  symbo-
 lic  picketing  by  the  Congress  The
 reasons  have  been  explained  And  it
 ‘was  our  wish  that  within  a  few  days
 even  this  token  picketing  may  be
 abolished  rather  it  may  be  with-
 drawn  I  do  not  see  where  this  con-
 spiracy  comes  im

 The  Governor’s  report  shows  that
 there  have  been  releases  of  persons
 who  have  been  guilty  of  hemous  off-
 ences  Well  the  Government  may
 have  the  power  to  do  so  I  am  _  not
 going  into  that  question  But  that
 created  a  suspicion  in  the  minds  of
 the  people  that  Communists  were
 going  to  have  the  upper  hand  After
 that,  there  were  many  withdrawals
 and  many  remissions,  im  cases  in-
 volvmg  violence,  and  that  further
 confirmed  the  suspicions  of  this  type

 Yesterday,  Shr  S  A  Dange  had
 said  that  if  workers  went  on  strike,
 then  no  protection  whatsoever  should
 be  given  to  those  among  them  who
 went  to  work  or  to  such  workmen
 as  the  management  might  be  able  to
 secure  for  running  their  factory  or
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 ther  business  That  is  entirely
 against  the  Constitution  If  the  law
 38  to  be  changed,  then  the  law  may
 be  changed  A  law  as  long  as  it
 exists  can  not  be  suppressed  by  ex-
 traneous  directions  ‘There  are  other
 ways  of  helpmg  our  workmen,  and
 those  are  given  in  the  Industrial  Dis-
 putes  Act  We  have  passed  here  a
 number  of  laws  for  their  protection
 and  for  safeguarding  the  interests  of
 workmen  We  are  interested  in  doing
 whatever  may  be  feasible  for  the  pro-
 tection  of  the  interests  of  the  people
 who  belong  to  the  weaker  classes
 But  so  far  as  law  728  concerned,  our
 fundamental  rights  give  equality  to
 ali  In  the  eye  of  law,  all  should  be
 treated  equally  If  a  workman  has  a
 right  not  to  work  a  workman  has
 also  a  right  to  work  So  to  say  that
 if  some  of  the  workmen  or  the
 majority  of  them  even,  choose  not  to
 work,  then  those  who  choose  to  work
 will  not  be  allowed  to  do  so,  will  not
 have  any  assistance  though  they  may
 ve  wrongfully  dealt  with,  though
 there  may  be  wrongful  restraint,
 though  there  may  be  wrongful  con-
 finement  though  there  may  be  other
 offences,  is  not  correct  Similarly,
 the  laws  that  are  in  the  statute-book
 have  to  be  obeyed  The  Criminal
 Procedure  Code  lays  down  certain
 laws  for  prevention  of  offences  It
 also  prescribes  that  not  only  the  cus-
 todians  of  law  and  the  guardians  of
 taw  but  also  the  ordinary  citizens
 will  be  bound  to  render  help  for  pre-
 venting  the  commission  of  offences
 So  any  sort  of  direction  that  certain
 sections  of  the  Criminal  Procedure
 Code  should  not  be  put  m  operation
 is  against  the  Constitution,  it  758
 against  the  precise  direction  contained
 in  the  fundamental  rights  themselves

 So  these  things  do  not  fit  into  the
 scheme  of  our  Constitution  and  when
 such  acts  are  done,  then  necessarily
 difficulties  arise  But  it  is  not  only
 that  If  all  workmen  had  been  treat-
 ed  in  the  same  way,  that  would  per-
 haps  have  been  understandable  But
 ‘sgain,  among  workmen,  only  those
 belonging  to  a  particular  clase  or
 owing  allegiance  to  a  particular  party
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 were  treated  in  thie:  manner,  while
 others  were  dealt  with  perhaps  as

 harshly  as  they  would  be  mother
 circumstances

 Similarly,  in  the  matter  of  evictions
 and  other  things,  there  was  discrim-
 nation  and  there  were  also  strikes  In
 one  place  where  only  9  Hanyjans  were
 mvolved,  a  number  of  persons  had  to
 be  taken  in  to  prison,  but  ultimately
 some  sort  of  adjustment  was  made  It
 was  perhaps  found—I  cannot  say  very
 defirutely—that  out  of  the  9,  at  least
 id  were  entitled  to  the  lands  that  were
 im  ther  possession  As  I  said,  I  am
 not  quite  certain,  but  that  is  my  im
 pression

 Shri  A  K  Gopalan  (Kasergod)
 May  I  clarify?  It  was  government
 land  and  there  was  encroachment  on
 the  land  by  those  who  had  no  land
 It  was  not  eviction  (Interruption)

 Shri  G  B  Pant:  The  Government
 had  issued  an  Ant:-Eviction  Ordinance,
 I  think,  on  or  about  the  llth  April
 Therefore,  another  notification  was
 issued  that  those  persons  who  had
 occupied  peremboke  or  forest  land
 upto  26th  April  would  not  be  evicted
 Who  should  be  evicted  and  who
 should  not  be  evicted?  Those  whom
 you  do  not  want  to  evict  had  occupied
 the  land  before  the  26th  April  and
 those  whom  you  want  to  evict,  came
 and  occupied  the  land  after  the  26th
 April

 Jt  was  also  said  that  there  have
 been  lakhs  of  evictions  since  3947  in
 UP  and  other  States  but  very  few
 mm  Kerala  I  may  state  that  in  UP
 there  3५  hardly  any  ground  for  evic-
 tion  now,  because  no  tenancy  is
 allowed  under  the  Land  Act  of  UP
 All  hold  permanent  mghts  in  the
 land  which  they  till  and  occupy  So
 such  sort  of  sweeping  statements  are
 not  very  correct  or  very  justified

 There  were  certain  other  remarks
 made  by  Shri  A  K  Gopalan,  but  I  do
 not  want  to  go  into  them  A
 Question  was  raised  here  as  to
 the  proper  article  that  should  have
 been  applied  to  this  case  I  think  hon
 Members  on  the  other  side  said  that
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 at  should  have  been  article  352  and
 not  article  856  At  least  this  shewed
 the  realisation  of  the  fact  that  some-
 thing  had  to  be  done  This  was
 accepted  Whether  xt  was  under
 article  352  or  under  article  356  is
 only  a  technical  matter,  and  2  think
 that  action  could  appropriately  be
 taken  only  under  article  356  because
 there  had  been  breaches  of  the  pro-
 visions  of  the  Constitution  and  the
 discontent  which  had  been  simmering
 growing—during  two  years  and  a  half
 ultimately  culminated  in  the  form  that
 it  took  Also,  what  was  intended  was
 to  provide  an  opportunity  for  elections
 So  that  could  be  done  only  under
 article  356  and  no  action  could  be
 taken  under  article  352  I  do  not  want
 to  refer  to  Dr  Ambedkar’s  speeches,
 but  even  they  would  have  shown  that
 in  a  case  of  this  type  perhaps  article
 362  could  not  be  thought  of  But
 that,  as  I  said,  is  only  a_  technical
 matter,  the  fact  being  accepted  that
 the  step  that  we  had  taken  was  un-
 avoidable  38  sufficient  for  my  purpose

 Therc  have  been’  certain  other
 comments  made,  but  I  am  not  sure
 if  there  are  many  which  have  not
 already  been  met  by  other  speakers
 The  legal  poimts  that  were  raised
 have  been  answered  by  Shr:  Nathwant
 and  Pandit  Thakur  Das  Bhargava
 and  I  think  there  78  hardly  any  thing
 in  them  which  calls  for  serious  reply

 I  would  submit  that  some  attempt,
 in  a  way,  has  been  made  to,  treat  the
 Governor’s  Report  as  a  document
 which  is  not  worthy  of  consideration
 even  It  ss  the  weightiest  document
 that  we  could  place  before  the  House
 It  contains  the  views,  opinion  and
 conclusions  of  a  person  who  has  been
 in  close  contact  with  the  Government
 and  who  has  been  m  Kerala  through-
 out  the  period  which  3s  covered  by
 the  Report

 Shri  Sadhan  Gupta:  Fx-parte

 Shri  G.  B.  Pant:  The  Governor's
 Report  cannot  be  ex-parte  because
 the  Governor  himself  35  above  all
 parties
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 Shei  Sadhan  Gupta:  He  belongs  to
 the  Congress  Party.

 Shri  T.  B  Vittal  Rao:  He  is  above
 até  parties  according  to  the  Minister.

 Shri  G.  B.  Pant:  At  one  time  he
 belonged  to  the  Congress  Party.  He
 ia  not  a  member  of  the  Congress
 Party  now.  Moreovtr  there  are
 several  Governors  who  do  not  belong
 to  the  Congress  Party.

 hri  Sadhan  Gupta:  Not  this  one

 Sbri  G.  B.  Pant:  There  ७5  Shri
 Fazal  Ali,  there  is  Shr:  Sukthankar,
 there  33  Dr.  Zakir  Hussain,  and  also
 the  Maharaja  of  Mysore.  None  of
 them  belongs  to  the  Congress  Party.
 I  do  not  think  the  Members  opposite
 desire  that  no  member  of  the  Cong-
 tess  party  should  be  appointed  a
 Governor  (Interruptions).  I  will  take
 it  that  at  least  one  Member  so  desires
 But  that  does  not  make  much  diffe-
 rence

 Shri  Gopalan  said  that  in  the  report
 in  many  places  things  have  been
 alleged  but  nothing  definite  has  been
 stated  by  the  Governor.  I  would
 submit  that  while  in  certain  places
 the  Governor  has  referred  to  allega-
 tions  that  have  been  made,  in  others,
 he  has  given  definite  views  about
 the  matters  mentioned  therein

 In  para  4,  for  example,  he  says.
 “If  the  numbers  of  peaceful

 satyagrahis  and  picketers  and
 others  in  the  Kattampally,  Sitaram
 Mills  and  students’  agitations  are
 excluded  from  the  list  of  prisoners
 released,  it  will  be  found  that  it
 is  mostly  communists,  who  had
 been  guilty  of  violent  crimes
 that  derived  benefit  from  this
 policy.  This  itself  had  its  own
 repercussions  on  the  public  mind
 as  well  as  on  the  law  and  order
 Situation  ”

 Shri  Sadhan  Gupta:  Why  is  it  to  be
 excluded?
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 Shri  G.  B.  Pant:  Then.
 “While  some  of  the  major

 policies  of  the  Government  be-
 came  the  subject  of  conflict  as
 indicated  above,  a  series  of  ad-
 munistrative  detions  by  the  ९... अ
 ernment  shook  the  foundation  of
 the  trust  of  the  people,  which  is
 the  basis  of  democracy.  Cor-
 plaints  began  to  pour  in  of  ins-
 tances  of  interference  by  the
 Communist  Party  and  also  the
 Ministers  m  the  administration
 of  law  and  order.  The  police
 which  had  already  become  euffi-
 ciently  weak  and  demoralised  in
 view  of  the  new  police  policy
 was  further  subjected  to  inter-
 ference  in  their  routine  adminis-
 tration  Investigation  of  cases,
 prosecutions,  granting  and  refus-
 ing  bails  to  accused  etc.  began
 to  be  influenced  by  the  party
 where  the  accused  happened  to
 be  amportant  workers  of  their
 party  Coupled  with  this  was
 the  discrimination  shown  towards
 labour  disputes  It  became  clear
 that  the  object  of  consolidating
 and  expanding  the  sphere  of  in-
 fluence  of  AITUC  against  non-
 Communist  labour  unions  was
 the  reason  for  this  discrimina-
 tion.  This  treatment  very  often
 Jed  to  conflicts  between  Communist
 and  non-Communist  labour
 unions.  A  general  feeling  of  in-
 security  grew  among  non-Com-
 munist  when  it  was  found  that
 “double  standards”  were  being
 adopted  in  the  implementation  of
 all  policies  The  Kattampalli  land
 satyagraha,  the  agitation  in  the
 Sitaram  Mulls  at  Trichur,  and  the
 Vandarapalli  incidents  in  which six  non-Communists  were  killed, were  the  results  of  this  policy  of
 discrimination  and  its  serious Consequences  in  the  shape  of  con-
 flicts  among  different  labour organisations.  In  fact,  the  general Strike  m  the  Plantations  which lasted  for  nearly  three  months
 causing  enormous  losses  both  to the  planters  and  the  workers  and
 ultimately  led  to  the  firings  in
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 Muniiar  area.  was  the  result  of
 an  attempt  to  consolidate  the
 Communist-led  unions  as  against
 the  INTUC  and  others  The
 Chandanathope  firings  were  held
 to  be  justified  by  the  Commussion
 an  the  context  of  the  situation  but,
 the  origin  of  the  trouble  35  really
 to  be  traced  to  this  complaint
 about  discrimination  in  dealing
 with  labour  disputes  It  ४७  this
 intense  feeling  among  non-Com-
 munist  labour  organisations  that
 have  united  them  in  support  of
 the  present  State-wide  agitation
 to  remove  the  present  Govern-
 ment”

 Well,  there  are  other  paragraphs  of
 the  same  type  which  are  of  equal
 important  and  which  are  equally
 relevant  for  understanding  the  situa-
 tion  which  developed  in  Kerala  and
 the  way  in  which  it  developed

 I  may  just  state  that  the  idea  that
 an  agitation  by  itself  would  induce
 the  Government  to  take  action  under
 article  356  would  not  be  correct
 (Interruption)  Unless  there  are  occa-
 sions  of  breaches  of  the  Constitution
 and  of  discontent  being  engandered
 thereby  and  unless  there  are  other
 circumstances  which  make  it  ievita-
 ble  for  the  Government  to  take  such
 action,  7  would  not  be  influenced  by
 mere  show  of  force  That  would  be
 wrong  on  principle

 In  this  case,  as  I  said,  no  assistance
 was  sought  and  so  it  was  not  possible
 for  us  to  give  necessary  help  Other-
 wise,  sO  far  as  we  are  concerned,  we
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 had  in  the  very  beginning  rendered
 such  help  and  held  out  hopes  that
 sunilar  assistance  would  be  available
 in  the  later  stages  xf  necessary.  In
 fact,  the  agitation  had  not  started
 then

 I  do  not  propose  to  take  more  time
 I  hope  that  the  step  that  has  been
 taken  will  lead  to  the  relaxation  ef
 tension  and  to  the  improvement  im
 mutual  relations,  to  the  development
 of  a  spint  of  goodwill,  for,  ultimately,
 it  35  only  by  mutual  confidence  that
 the  people  of  Kerela  can  advance  and
 realise  their  dreams  To  have  -  still
 more  employment  and  to  grow  suffi-
 cient  food  for  them,  these  are  very
 urgent  problems  which  do  not  admit
 of  any  delay  So,  let  us  hope  that
 the  step  that  we  have  taken  will  re-
 sult  in  removing  the  present  state  of
 hatred,  animosity  and  bitterness  and
 bring  about  a  new  hght  ain  which
 darkness  will  disappear  and  people
 will  be  able  to  see  things  nghtly  and
 to  live  in  a  manner  which  will  enable
 them  to  earn  the  goodwill  and  confi-
 dence  of  their  neighbours  and  others
 living  in  this  country

 Mr.  Speaker’  The  question  is

 “That  this  House  approves  the
 Proclamation  issued  by  the  Pre-
 sident  on  the  3lst  July,  1959,
 under  clause  (l)  of  Article  $56
 of  the  Constitution  in  relation  to
 the  State  of  Kerala”

 The  Lok  Sabha  divided  Ayes  270,
 Noes  38
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 Abdul  Lateef,  Shri  Bekliwal,  She:  Bhargava,  Pandst  M  B
 Achar,  Shri  Balmuki,  Shri  Bhargava,  Pandit  Thakur  Das
 Ajit  Singh,  Shri  Banerjee,  Shri  Pramathanath  Bharucha,  Shn  Naushir
 Alva,  Shri  Joachim  Banern,  Shri  P  8  Bhatkar,  Shri
 Aney,  Dr  MS  Bangth:  ‘l  hakur,  Shri  Bhattacharva,  Shri  C  K
 Amanappa,  Shr  Barman,  Shri  Bidar:,  Shri
 Anthony,  Shri  Frank  Baseppa,  Shn  Biswas,  Shri  Bholanath
 Arumugham,  Shn  $  R  Baaumatari,  Shri  Boroosh,  Shr  P  C
 Ashanne,  Shri  Bhadausia,  Shr  Arjun  Singh  Brahm  Prakash,  Ch
 Assar,  Shri  Bheget,  Shri  BR  Brayeshwar  Prasad,  Shri
 Ayyakannu,  Shri  Bhagavat:,  Shei  Chanda  Shr  Aatt  K
 Bajaj,  Shri  Kamalnayan  Bhekt  Darshan,  Shri  Chandra  Shankar,  Shri



 Desa,  Shri  Morar
 Dindod,  Shri
 Dube,  Shri  Mulchand
 Dubhsh,  Shri
 Dwivedi,  Shri  M  L
 Dwivedy  Shri  Surendranath
 Escheran,  Shri  V
 Blayaperuma!,  Shri
 Ganapathy,  Shri
 Gandh:,  Shri  M  M
 Ganga  Devi,  Shrimat:
 Gautam,  Shn  C  D
 Ghodasar  Shri  Patchsinh
 Ghosh,  Shr  N  R
 Godsora,  Shri  S  C
 Govind  Das,  Seth
 Gupta,  Shri  Ram  Krishan
 Hayarnavis  Shri
 Haneda,  She:  Subodh
 Heds,  Shri
 Hem  Ra),  Shri
 Jadhsv,  Shri
 Jegnvan  Ram,  Shri
 Jan,  Shr  AP
 Jain,  Shr:  MC
 Jhunyhunwah  Shri
 Jinachandran  Shr:
 Jogendra  Sen,  Shri
 Joalu,  Shr  AC
 Josh,  Shrimat:  Subhadss
 Jyotsh:  Pandit  J  P
 Kanakasoba,  Shri
 Kanungo,  Shri
 Kashwal,  Shri
 Kedana,  Shri  M
 Keshava,  Shri
 Keakar,  Dr
 Khadiwala,  Shr
 Khan  Shr  Orman  Ah
 Khan,  Shri  Sadath  Ali
 Khedkar,  Dr  GB
 Khuda  Bukheh,  Sherr  M
 Khwaja,  Shri  Jamal
 Kistatya,  Shri
 Kotok,  Shi  Liiadhar
 Kottukapamily,  Shri
 Kripiam,  Acharya
 Knplan,  Sbrimat;  Sucheta Krubos,  Shri  MR
 Krishna  Chandra,  Shri
 Lahin,  Shr:
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 Mefida  Ahmed,  Shrimati
 Mau,  Shri  NB
 Majhi,  Shr  RC
 Mayithia,  Sardar
 Malaviya,  Pandir  Govind
 Malhotra,  Shri  Inder  J
 Malaviya,  Shr  K  D
 Malviya,  Shri  Motilal
 Manaen,  Shr
 Mandal,  Dr  Pashupat:
 Mandal,  Shri  J
 Matuyangadan  Shri
 Manjule  Dev,  Shrimat:
 Masan,  Shri  MR
 Masunya  Din,  Shri
 Mathur  Shr  Harish  Chandra
 Mehd:  Shri  5  A
 Mehta  Shri  BG
 Mehta,  ShriJ  R
 Mehta  Shrimati  Krishna
 Meno  Dr  KB
 Menon,  Shr  Krishna
 Mashre  Shri  Bibhut:
 Mushra,  Shn  I  NV
 Mishra  Shri  ५  N
 Misra  Shn  BD
 Misra  Shr  RD
 Masta,  Shri  RR
 Mohammad  Akbar,  Shaikh
 Mohammed  Imam  Shri
 Mohideen  Shri  Gulam
 Mohuddin  Shr
 Morarkea  Shri
 Mullkk  Shi  BC
 Muniamy  Shri  NR
 Murmu  Shri  Paks
 Murthy  Shr  BS
 Murty  Shn  MS
 Musafir  Giam  0  ५
 Mothukrshnan  Shri
 Nader  Shri  Thanuhngam Nar  Shi  (  kK
 Nar  Shr  Kuttikrishnan
 Neldrugker,  Shri
 Naffakova  Shr
 Nanda  Shri
 Niyappa  Shri
 Narayanaswamy,  Shri  R
 Naskar  Shn  PS
 Nayak,  Shri  Mohan
 Nayar  Dr  Sushila
 Nehru,  Shri  Jawaharlal
 Nehru,  Shrimati  Uma
 Neswi  Shri
 Padalu  Shri  K  V
 Padam  Dey,  Shr
 Pande,  5080  C  D
 Pandey  Shri  K  N
 Pangarkar,  Shri
 Panna  Lal,  Shr
 Parmar,  Shri  Deen  Bandhu
 Parmer,  Shn  KU
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 Patel,  Shri  P  R.
 Patel,  Shri  Rejeshwer
 Patel,  Sushri  Manthen
 Patil,  Shr:  S.K.
 Radha  Reman,  Shti
 Reghubw  Seha,  Shri
 Rai,  Shr:  Khushwegt
 Raysh,  Shr
 Ram  Garib,  Shr
 Ram  Saran,  Shr:
 Ram  Shanker  Lal,  Shri
 Ramakrishnan,  Shri  P  R
 Ramanands  Tirthe,  Swami
 Ramaswamy,  Shri  S  दि
 Ramau  Shr,  SN
 Ramdham  Das,  Shn
 Rane,  Shri
 Rangarao,  Shri
 Rao,  Shri  Hanmanth
 Rao,  Shri  Jagnaths
 Rao,  Shr  Madhusudan
 Reut,  Shr:  Bhola
 Reddy,  Shr:  K  C
 Reddy,  Shri  Rams
 Reddy,  Shr:  Viswanaths
 Roy  Shr:  Buhwanath
 Rup  Narain  Shrt
 Sadhu  Ram  Shri
 Sahu  Shri  Rameshwar
 Sagal  Sardar  AS
 Samantanhar,  Dr
 Sambandam  Shri
 Sardar,  Shri  Bholt
 Sarhadi,  Shri  Asit  Singh
 Satish  Chandra,  Shri
 Satyabhama  Devi,  Shrimate
 Satyanarayana,  Shri
 Selku  Shri
 Sen  Shri  AK
 Sen  Shri  PG
 Serva,  She:  Vatravan
 Shah  Shr  Manabendra
 Shakuntula  Devi  Shrimetr
 Shankaratya  Shr
 Sharma  Pandit  KC
 Sharma,  Shri  R  C
 Shastr:  Shri  Il  al  Bahadur
 Shastri,  Swam)  Ramanand
 Siddananappe  Shri
 Siddiah  Shri
 Singh  Dr  Ram  Subhag.
 Singh  Sardar  Hukeam
 Singh,  Sardar  Iqbal
 Singh,  Sardar  Swaren
 Singh,  Seth  Achal
 Singh,  Shn  Bahadur
 Singh,  Shn  Birbal
 Singh,  Shn  0  N
 Singh,  Shri  Dabit
 Singh,  Shn  Dinesh
 Singh,  Shri  HLP
 Singh,  Start  Jeipes
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 Sinhe,  ह... ज  Jhulen
 Sinha,  Shri  Sstangdhara
 Sinha,  Shri  Satya  Narayan
 Sinha  Shr  Satyendra  Narayan
 Swha,  Shrimati  Tarkeshwen
 Sihas gn  Singh,  Shri
 Siva  Rey,  Shri
 Somani,  Shr:

 Awasth:,  Shr  Jagdish
 Banerjec,  Shn  SM
 Chakravartty,  Shrimat:  Renu
 Chavan,  Shr  D  R
 Des  Gupta,  Shri  8
 Daulta,  Shri  ?  5
 Bias,  Shri  Muhammed
 Gopalan,  Shri  A  K
 Gounder,  Shn  Shanmuga
 Gupta,  Shr:  Sadhan
 Tyer,  Shri  Easwara
 Kar,  Shr:  Prabhat
 Kedsyan  Shr
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 Soren,  Shn  Tyagi,  Shei
 Subbareyan,  Dr  P  Uike,  Shei
 Sultas,  Shrimat:  Maimoona  Upadhyay,  Pandit  Musishwar
 Sumat  Prasad,  Shri
 Sunder  Lal,  Shn  Upadhyaya,  Shr:  Shiva  Datt
 Syed  Mahmoud,  Dr  Vajpayee  Shri
 Tehur,  Shr:  Mobammed  Varma,  Shri  B  8
 ‘Teng,  Shri  AM  Varma,  Shri  ML
 Tewart,  Shri  Dwankenath

 vars.  pel  ara
 ahs

 Ph  Sh  — Thomas,  Shr:  AM  —
 Tiwari,  Pandit  Babu  Lat  Wasmk,  Shr:  Balkrishna
 Tewar,  Shri  ्  S  Wilson,  Shr  J  म
 Tiwary,  Pandit  DN  ‘Wodeyar,  Shr

 NOES
 Kumaran,  Shri  M  K  Punnoose,  Shri
 Kunhan,  Shn  Ramam,  Shri
 Mahagaonkar,  Shri  Rao,  Shri  D  V
 Matera,  Shri  Rao,  Shri  TB  Vittal
 M  Shri  y  Reddy,  Shr:  Nag:
 Mukherjee,  Shr  प्  N  Sampath,  Shri
 Nayar,  Dr  Sushila  Shastri,  Shri  Prakash  Vir
 Nayar,  Shri  दि  P  Singh,  Shr,  Bray  Ra;
 Pandey,  Shri  Saryu  Singh,  Shr  PN
 Panigrah!,  Shr  Sugandhy,  Shr
 Parulekar  Shri  fangaman:,  Shr:
 Parvath)  Krishnan,  Sbtsmats  Warior,  Shri
 Patil,  Shri  Nana  Yadav,  Shri

 ह  he  motion  was  adopted,

 Shri  A.  K.  Gopalan.  Mr  Speaker
 in  view  of  the  Government’s  disgrace-
 ful  attitude  in  this  matter,  as  a  pro
 test  we  walk  out  (Interrup-
 tions.)

 (Shri  A  ्य  Gopalan  and  some  other
 hon.  Members  then  left  the  House)

 Raja  Mahendra  Pratap  (Mathura)
 I  also  do  not  get  justice  in  this  House
 and  so  I  also  leave  (Interrup-
 trons  )

 (Raja  Mahendra  Pratap  then  left
 the  House)

 Shri  §  M.  Banerjee:  This  is  the
 beginning  of  fascism  in  India  and
 I  protest  against  it  (Interrup-
 tions  )

 (Shri  8.  M  Banerjee  then  left  the
 House)

 Mr  Speaker:  Order,  order  Whoever
 wantg  to  go  out,  let  him  go  away  in
 aa  orderly  manner,

 OIL  AND  NATURAL  GAS  COM-
 MISSION  BILL—contd

 Mr  Speaker:  The  House  will  now
 take  up  further  consideration  ef  the
 following  motion  moved  by  Shn  K
 D  Malaviya  on  the  i2th  August,  1959,
 namely

 “That  the  Ball  to  provide  for
 the  establishment  of  a  Commission
 for  the  development  of  petroleum
 resources  and  the  production  and
 sale  of  petroleum  and  petroleum
 products  produced  by  it  and  for
 matters  connected  therewith  be
 taken  into  consideration”
 The  Minister  of  Mines  and  Oli

 (Shri  K.  D.  Malaviya):  Mr  Speaker,
 Sir,  I  was  referring  to  the  warm  sup-
 port  that  this  Bull  received  the
 other  day  and  in  this  connection,  I
 would  again  lhke  to  say  that  this
 Support  to  the  Bill  has  been  a  source
 of  inspiration  not  only  to  the  Ministry
 but  for  the  large  army  of  workers
 wha  are  engaged  in  the  search  for
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 (Shri  K.  D.  Malaviya]
 petroleum  in  the  countryside.  In  this
 atmosphere  when  every  section  of  the
 House  is  desirous  of  sharing  the
 burden  of  the  Commission  and  people
 are  getting  oil-minded,  it  will  be
 safe  to  conclude  that  our  activities
 will  be  more  sympathetically  consid-
 ered  and  that  success  will  become
 nearer  We  will  continue,  as  in  the
 past,  to  share  our  problems  with  this
 House  and  from  time  to  time  take
 them  into  confidence  as  to  the  pro-
 gress  that  we  are  making  and_  the
 difficulties  that  we  are  facing

 45  59  hrs

 [Mr.  Deputy-Speaker  in  the  Chair{

 Our  frequent  failures  and  our  re-
 quirements  must  be  known  to  the
 House  More  especially  m  view  of
 the  fact  that  the  hazards  in  oil  ex
 ploration  are  extreme,  it  35  difficult
 for  any  single  group  to  shoulder  this
 responsibility  at  a  critical  stage  when
 the  entire  organisation  of  the  Oil  and
 Natural  Gas  Commission  78  passing
 through  a  stage  of  traiming  =  and
 acquiring  experience  Let  me,  there-
 fore,  frankly  state  that  our  efforts
 are  still  a  beginner’s  effort  We  may
 have  got  on  well,  but  still  we  have
 to  learn  a  lot  from  the  more  experien
 ced  foreign  oil  explorers,  and  we
 have  to  accept  our  defeat  on  many
 occasions  because  we  have  still  to
 Jearn  things  from  them

 There  is,  however,  a  definite  aspect
 of  achievement  which  cheers  our
 workers  and  gives  us  hope  that  soon
 we  shall  be  able  to  catch  up  with
 all  those  who  are  advanced  in  this
 task  and  technique,  and  that  a  time
 will  come  when  we  can  stand  up  and
 say  that  we  are  equal  to  anyone  of
 the  experienced  oil  explorers  of  the
 world

 Now,  a  number  of  very  useful
 suggestions  were  made  by  the  House
 from  various  section  of  the  House  The
 suggestions  made  were  constructive
 I  need  not  take  much  of  your  time

 AUGUST  21,  3969  NaturalGasCommiesion  3426
 Bil

 in  dealing  in  great  detail  with  all  of
 them  because  in  the  clause-by-clause
 consideration  stage  we  may  Itke  to
 say  something  more  about  them,
 nevertheless,  briefly  I  would  like  to
 refer  to  certain  suggestions  made  by
 my  hon  friends

 Shri  Naldurgkar  made  various  sug-
 gestions  such  as,  conditions  laid  down
 in  clause  6  regarding  disqualification
 are  restrictive  in  nature,  clause  4
 should  be  spread  out  both  qualitat-
 vely  and  quantitatively,  policy  of
 investment  should  be  laid  down  by
 the  Government  in  advance  and  so  on

 With  regard  to  clause  4,  which
 deal,  with  the  number  of  members
 of  the  Commission  and  their  qualfi-
 cations  I  admit  that  this  clause  does
 not  indicate  very  specifically  the  num-
 ber  and  qualification  of  members
 that  we  want  The  minimum  §shas
 been  given  It  was  deliberately  done
 because  of  the  carly  stages  of  the
 Commission  and  because  we  have  not
 vet  taken  up  the  entire  complex  task
 that  involve  exploration,  refining,
 transportation  and  distribution  of  the
 products  produced  by  the  Oil  and
 Natural  Gas  Commission  itself  There-
 fore  we  thought  that  we  should  begin
 with  two  members  along  with  the
 Chairman,  but  because  suggestions
 were  made  from  all  sides  I  have  accep-
 ted  the  principles  underlying  it  and
 fiven  an  amendment  that  the  maxi-
 mum  number  of  members  of  the  Com
 mission  should  be  eight  along  with
 the  Chairman  We  do  not  propose  to
 go  anywhere  near  that  number  so  far
 as  the  composition  25  concerned,  but
 the  amendment  has  been  made  with
 4  View  to  give  us  the  final  picture
 as  we  envisage  and  also  because  we
 think  that  the  suggestions  made  in
 this  connection  by  the  House  are  bet-
 te:  If  and  when  required,  and  as
 suggested  by  hon  Members,  we  shall
 bring  more  members  for  our  expand- ing  work

 With  regard  to  qualification  of
 members  my  hon  friend,  Shri
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 Raghubir  Sahai  has  suggested  asso-
 ciation  of  no-officials  Some  were
 not  in  favour  of  appointing  perma-
 nent  service  men  as  members  So
 far  as  association  of  non-offiaials  35
 concerned,  I  see  no  objection  in
 principle  to  associate  non-official
 members  m  our  Commission  But
 there  are  obvious  difficulties  so  far
 as  the  near  future  33  concerned.  We
 have  to  pass  through  the  highly  techn:
 cal  activities  phase  of  the  Commis
 sion,  and  because  we  have  just  now
 engaged  ourselves  in  a  pattern  of  work
 which  33  mostly  technical  and  where
 the  umpact  of  progress,  the  necessity
 of  progress  in  the  technical  side  is
 very  much,  we  thought  we  could  wait
 a  httle  more  both  with  a  view.  to
 fimsh  the  early  stages  of  technical
 work  that  faces  the  Commission  and
 also  to  remain  m  search  for  appro-
 priate  non-official  members  who  could
 be  associated  with  the  activities  of  the
 Commission

 So  far  as  administrators  are  con-
 cerned,  I  consider  that  they  are  an
 essential  element  in  our  body  But
 they  will  only  be  diluted  in  the  group
 of  technicians,  because  we  have  to
 create  a  harmonious.  organisation
 which  should  be  able  to  tackle  the
 task  not  only  of  a  geological,  geo
 physical  and  drilling  nature  but  also
 of  administrative  aspects

 Shri  Naldurgkar,  Shr  Nathwan:
 and  some  other  hon  Members  want
 clause  6  to  be  more  restrictive  We
 have  examined  the  various  amend
 ments  forwarded  by  hon  Members  in
 this  connection  I  also  accept  the
 principles  and  the  spimt  underlying
 the  suggestions  made  _  I  have,  there
 fore,  made  it  a  simpler  clause  and
 deleted  the  later  portions  which,  im
 my  opinion,  will  not  become  neces
 sary

 Various  suggestions  have  also  been
 made  by  hon  Members  with  regard
 to  the  functions  and  scope  of  the
 Commission  My  hon  frends  Shri
 Guha  and  Shri  Morarka  and  also  some
 other  hon  Members  desired  to  know
 the  relationship  between  the  Com-
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 mission,  the  Indian  Refineries  Limited
 and  the  Indian  07  Companies  हते  As
 you  know,  we  have  provided  for
 refining  and  distmbution  of  petroleum
 products  produced  by  the  Commission
 in  this  Bill  We  do  not  want  to
 diffuse  our  activities  for  the  time
 bemg  What  is  more  important  today
 38  the  programme  of  _  exploration
 This  35  the  fundamental  question  facing
 the  country  so  far  as  ०]  business  is
 concerned  Unless  we  find  more
 indigenous  crude  oil  in  our  country,
 the  entire  economic  picture  as  before
 us  will  remain  unsatisfactory

 Therefore,  the  first  and  foremost
 task  of  the  Commission  is  to  fully
 engage  itself  in  ०7  exploration  If
 we  take  up  the  task  of  refining  and
 distribution  of  oil,  products  which  are
 not  produced  by  us,  it  becomes  more
 comphcated  and  the  obligations  be-
 come  so  heavy  that  our  activities
 might  be  diffused  without  sufficient
 gains  Moreover,  you  know  that
 we  have  already  got  public  sector
 units  to  handle  this  work  of  refining
 and  distribution  How  our  relations
 with  the  distmbution  company  and
 the  refining  company  on  the  public
 sector  will  develop,  time  alone  can
 say  I  would  hke  to  see  that  a
 healthy  relation  develops  between  the
 public  sector  prajects  which  are  meant
 to  refine  ०  produced  in  any  other
 way  in  the  country  and  also.  the
 agencies  for  distribution  Very  soon,
 after  a  few  years,  Wwe  can  again
 review  the  whole  work  and  then,  tf
 necessary  have  an  integrated  system
 of  functioning  where  crude  oil  pro-
 duction,  refinement,  distribution
 transportation  can  all  be  handled  by
 one  or  more  agencies  either  under
 the  ०]  and  Natural  Gas  Commission
 or  through  separate  and  parallel
 bodies  within  the  Ministry  There-
 fore,  there  38  no  harm  if  we  let  the
 07  and  Natural  Gas  Commussion
 function  today  for  oil  exploration
 mainly  and  also  for  refining  and  dis-
 tributing  and  selling  of  the  products
 which  will  be  produced  in  due  course
 by  the  Commission
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 {Shri  K.  D,  Malaviya]
 My  fmend  Shr  Raghubu  Sahai

 that  the  recommendations
 of  the  Estimates  Committee  should  be
 ancorporated  in  the  Bill  We  have
 given  fullest  consideration  to  all  the
 recommendations  that  were  made  by
 the  Estimates  Comrmttee  Some  of
 them  have  been  accepted  by  us
 There  are  others  where  there  are
 difficulties  which  may  arise  in  the
 near  future  We  are  contmuing  our
 consideration  as  to  how  many  of  them
 could  be  accepted,  if  possible  with
 modification,  and  I  assure  my  hon
 friend  that  it  is  our  intention  §  to
 accept  the  wishes  of  the  Members  of
 the  Estimates  Committee  wherever
 we  think  that  :t  5  purposeful  and
 that  :t  will  Jead  to  more  fruitful  re-
 sults  and  expedition  in  our  work
 Even  though  it  may  not  be  quite
 feasible  we  shall  still  continue  to
 consider  why  we  should  not  accept
 some  of  the  recommendations  of  the
 Estimates  Committee

 My  friend  Shr:  Raghubir  Sahai
 also  suggested  the  creation  of  a
 consumers’  council  in  the  Commis-
 sion  He  might  be  knowing  that
 there  ts  already  an  advisory  consu-
 mers’  council  created  in  the  Ministry
 and  we  meet  once  or  twice  a  year  to
 receive  the  advice  and  _  exchange
 opinions  on  problems  regarding  the
 distribution  of  petroleum  products  in
 the  country  We  will  watch  the  re-
 sult  of  the  consumers’  council  and,  if
 necessary,  we  can  again  review  the
 whole  matter  and  see  how  it  could
 be  connected  with  the  activities  of
 the  Oil  and  Natural  Gas  Commission
 For  the  present,  I  consider  that  it  had
 better  remain  aloof  from  oil  activi-
 tes  He  also  wanted  the  Government
 te  have  a  detailed  technical  examina-
 tion  of  the  recommendations  made
 by  the  Soviet  experts  I  will  refer
 to  that  matter  later  in  my  remarks
 Shri  Morarka  also  made  some  valu-
 able  suggestions  with  regard  to  the
 absence  of  a  provision  for  the  initial
 capital  for  the  Commission  He  also
 thinks  that  there  is  no  provision  by
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 which  the  Central  Government  will
 pay  each  year’s  sums  required  by  the
 Commission  Generally,  I  appreciate
 what  he  meant  but  I  suppose  there
 will  not  be  that  difficulty  which  he
 sees  We  have  to  function  m  a  uni-
 form  pattern  for  the  supply  of  funds
 from  the  Central  Government  and  80
 far  as  autonomous  organisations  under
 the  public  sector  are  concerned,
 there  are  a  large  number  of  them
 working  under  the  Government  If
 funds  are  created  separately  for  all  of
 them,  like  those  that  are  created  in
 public  Ihmited  concerns,  then,  it  is
 here  that  a  lot  of  capital  might  get
 locked  up  as  Government  as.  the
 fountain-head  of  supply  for  all  the
 funds  that  we  need  _  I  see  no  difficulty
 in  getting  the  funds  that  will  be
 required  by  the  Oi]  and  Natural  Gas
 Commission  Broadly  speaking,  the
 difference  between  the  Commission's
 requirements  of  funds  with  those  of
 others  35  recognised  Nevertheless,
 the  fact  cannot  be  ignored  that  capita,
 might  get  locked  up  if  a  pattein  of
 separate  creation  of  funds  is  recognis-
 ed  by  the  Government  and  accepted.

 Shri  Naushir  Bharucha  thought  that
 there  might  be  some  friction  and
 difficulty  arising  between  the  Com-
 mission  and  the  Government  in  the
 functioning  of  the  Commission  as
 indicated  by  these  clauses  I  do  nos
 know,  off  and  on  there  might  be
 difficulties  which  face  them  and  we
 learn  by  our  mistakes  But  I  do  not
 think  that  by  and  large  there  will  be
 any  difficulty  which  we  could  not  sur-
 mount  If  there  are  difficulties,  we
 will  find  out  the  ways  and  means  to
 remove  them

 According  to  clause  2i(),  the  Com-
 mission  shall  submit,  for  approval,  its
 budget  to  the  Central  Government  for
 the  next  financial  year  showing  inter
 alia  the  sums  which  would  be  धछ्तूघीहन
 ed  from  the  Central  Government  फला,
 ing  the  financial  year  The  approvat
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 of  the  budget  has  got  the  implication
 that  Government  is  obliged  to  supply
 the  fands  needed  from  year  to  year.
 The  clause  also  makes  4६  quite  clear
 in  the  latter  part  when  it  says:

 “,.,the  sums  which  would  be
 required  from  the  Central  Gov-
 ernment,  during  that  financial
 year”.

 So,  it  is  specifically  laid  down  that
 whenever  a  sum  will  be  required,  it
 will  be  indicated  once  in  a  year.  Also,
 there  are  other  methods.

 Clause  20  says:

 “The  Commission  may,  with  the
 previous  approval  of  the  Central
 Government,  borrow  money  in  the
 open  market  or  otherwise  for  the
 purpose  of  carrying  out  its  func-
 tions  under  this  Act”.

 So,  as  far  as  the  Bill  is  concerned,  it
 makes  it  clear  that  there  will  be  no
 difficulty  in  the  process  of  obtaining
 the  funds.

 Clause  16(2)  provides  for  any  fur-
 ther  capita]  that  may  be  required  by
 the  Commission  for  carrying  out  the
 business  of  the  Commission.  Perhaps
 Shri  Morarka  wanted  to  know  how
 we  shall  function  on  the  day  we  are
 converted  into  a  corporation.  Tha!
 was  his  difficulty.  I  may  explain  that
 steps  have  already  been  initiated  to
 make  available  by  means  of  supple-
 mentary  demands,  the  necessary  fund
 that  the  Commission  would  need  for
 the  remaining  part  of  the  financial
 year  1959-60,  from  the  day  that  the
 present  Commission  is  converted  into
 a  statutory  corporation.

 With  regard  to  the  powers  of  rais-
 ing  loans  for  the  Commission,  clause
 20  has  got  enough  provisions,  but  as
 the  responsibility  for  the  supply  of
 funds  rests  with  Government,  we  will
 naturally  depend  upon  them  fully  in
 this  respect.  If  the  circumstances
 require  floating  of  loans  by  the  Com-
 mitsion,  then  I  have  no  doubt  that
 Government  will  help  the  Commission
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 in  the  various  processes  in  this  con-
 nection.  Whether  the  Government  of
 India  does  so  on  our  behalf  or  we
 will  raise  the  loang  ourselves,  ulti-
 mately  it  is  the  Government  of  India
 whose  approval  will  be  needed,
 because  the  responsibility  is  theirs,
 and  they  will  take  every  aspect  into
 consideration,  and  they  will  be  the
 final  body  to  decide  as  to  what  should
 be  done  with  regard  to  cur  demand
 for  raising  of  loans.

 There  were  some  suggestions  made
 by  Shri  Naldurgkar.  He  said  that
 clause  26  is  ultra  vires  of  the  powers
 of  Lok  Sabha  and  that  the  members
 of  the  Commission  shouid  not  re-
 delegate  their  powers  which  they
 enjoy  under  this  Act.  I  consider  first
 that  this  is  not  ultra  vires,  and  second-
 ly,  it  is  absolutely  necessary  in  the
 very  nature  of  things  that  the  small
 Commission,  a  compact  body  of  three
 or  four  or  five  members,  must  Jele-
 gate  its  power  tc  responsible  officers
 that  are  functioning  in  the  field.  By
 experience  we  have  found  out  that  no
 central  body  can  conveniently  dis-
 charge  its  functions  of  petroleum
 exploration  unless  it  decentralises  its
 power  and  cquips  the  local  officer,  of
 course,  a  very  responsible  ones.

 Shri  Naldurgkar  (Osmanabad):
 May  I  intervene  for  a  minute?  There
 are  four  cases  in  the  Supreme  Court.
 Therefore,  I  have  moved  the  amend-
 ment  and  argued  that  clause  26  will
 be  ultra  vires.  One  of  them  is,  “In
 re  Dethi  Laws  Act,  9i2”.  The  second
 is  State  of  W.  Bengal  v.  Anwar  Alt.
 There  are  two  cases  Harishankar  Va.
 State  of  Madhya  Pradesh  and  Reaj-
 narain  Vs,  Patna  Administration.  In
 all  these  cases  which  have  been
 decided  by  their  Lordships  of  the
 Supreme  Court,  the  broad  principle
 enunciated  by  their  Lordships  can  be
 summarised  thus:

 ‘But  if  the  statute  does  not
 prescribe  the  standard;  or  the
 tules  of  conduct  to  be  applied  to
 particular  states  of  fact  determin-
 ea  by  appropriate  administrative
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 (Shri  Naldurgkar]
 procedure,  the  delegation  of  rule-
 making  power  becomes,  in  sub-
 stance,  delegation  of  legislative
 power  itself,  and,  accordingly,  un-
 constitutional.”

 This  is  the  substance  and  therefore
 my  argument  was  that  delegation  of
 delegated  power  should  not  be  made
 Under  clause  26,  the  Commission  will
 also  delegate  its  own  power  delegated
 to  it  by  the  Act.  So  there  cannot  be
 a  delegation  of  delegated  power  77
 view  of  the  decision  of  the  Supreme
 Court  in  the  four  cases  I  have  men-
 tioned.  Otherwise,  there  wll  be
 future  legal  comylications

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  The  objection  which  the
 hon.  Member  has  taken  rects  upon
 decisions  which  dea]  with  delegated
 power  of  legislation  and  which  have
 nothing  to  do  with  the  delegation  of
 executive  power  Different  principles
 apply  so  far  as  delegation  of  different
 aspects  of  Government  are  concerned
 the  decisions  to  which  my  learnt
 friend  has  drawn  the  attention  of  the
 House  are  all  cases  which  deal  with
 powers  of  delegation  of  legislation
 They  say,  wherever  powers  of  dele-
 gated  legislation  to  be  exercised  they
 must  be  exercised  within  certain  con-
 trolled  limits.  As  far  as  delegation
 of  executive  authority  is  concerned,  I
 am  afraid  he  will  not  be  able  to  cite
 any  single  authority  which  says  that
 executive  authority  cannot  be  delegat-
 ed.  Ags  a  matter  of  fact,  the  dminis-
 tration  of  any  Government  would  be
 impossible  unless  the  executive  power
 is  delegated

 Another  thing  which  '  may  pot
 out  is  that  this  is  not  something  which
 is  being  enacted  under  delegated
 power  of  legislation.  I  might  cite  for
 the  benefit  of  the  House  the  provision
 relating  to  the  Supreme  Court.  The
 Constitution  says  that  the  Supreme
 Court  shall  consist  of  the  Chief
 Justice  and  a  number  of  Judge*.  The
 powers  of  the  Supreme  Court  may  be
 exercised  either  by  a  single  judge  or
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 a  bench  of  two  judges  or  three  judges
 ros  five  judges.  In  certain  cases,  the

 wers  of  the  Supreme  Court,  as  my
 yearned  friend,  Shri  Naldurgkar  will
 yecall,  are  exercised  by  the  Registrar
 pimself.  Even  when  the  Registrar
 acts,  he  acts  on  behalf  of  the  Supreme
 court  and  as  the  Supreme  Court.  So,
 qhere  is  nothing  which  prevents
 power  being  delegated  by  law  to
 another  authority.  He  cen  well
 jmagine  the  mconvenience  if  law
 yequired  that  every  time  the  Com-
 ynission  has  to  act,  all  the  members
 pave  to  go  to  the  spot  to  act  on  behalf
 ef  the  Commission

 Shri  है,  D.  Malaviya:  The  legal
 aspect  has  been  explained  by  my
 colleague  We  are  of  the  opinion  that
 this  delegation  of  executive  powel  ary
 absolutely  necessary  So  far  as  the
 work  of  the  Oi}  and  Natural  Gas
 Commission  s  concerned,  it  ‘s  impos-
 atble  for  us  to  go  every  time  to  the
 Government  and  ask  them  to  delegate
 power,  because  by  that  time,  we  will
 have  gone  ahead  so  much;  cither  work
 suffers  or  we  lose  a  lot  by  waiting.  It
 3५  common  practice  that  the  cenior
 officer  on  the  spot  has  to  be  held  res-
 ponsible  and  therefore,  the  Commis-
 sion  has  only  to  take  basic  broad
 decisions  and  transfer  its  own  powers
 to  those  who  have  been  appointed,
 for  such  jobs  I  do  not  see  how  and
 why  executive  power  cannot  be  dele-
 gated,  by  the  members  of  the
 Commission  individually  or  jointly  to
 senior  officers  You  know  that  the
 oi]  exploration  work  is  spread  far  and
 wide  in  this  country—Sibsagar  in  the
 east,  Saurashtra  in  the  west,  Jwala-
 mukhi  and  Punjab  in  the  north  and
 the  Godavar:  basin  and  somewhere
 else  also  How  is  it  possible  for  a
 Commussion  of  three  or  four  people
 to  function  without  delegating  its  own
 powers?  It  is  impossible

 There  is  the  wish  of  the  House  that
 the  powers  of  the  Commission  in  its
 generality  should  be  enhanced  in
 regard  to  capital  expenditure.  Under
 clause  §(b),  the  Commission  has
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 been  authorised  to  spend  not  more
 than  Rs  30  Iekhs,  Certamly  it  would
 have  been  better  if  the  Commisnon
 would  get  more  funds,  but  yet  I  see
 no  difficulty  in  the  functioning
 of  the  Commussion  in  the  near
 future  with  this  limitation  of  Rs  30
 lakha  We  have  gone  mto  the  whole
 thing  in  great  detail,  there  will  be
 hardly  one  or  two  major  items  which
 will  require  in  a  block  expenditure
 more  than  Rs  30  lakhs  and  it  should
 not  be  difficult  to  arrange  for  it  IJ
 presume  by  making  suitable  rules  and
 putting  limitations  on  our  own  selves
 a  system  will  be  evolved  by  which  we
 can  get  decisions  quickly  and  within
 time  L  therefore,  want  to  assure  the
 House  that  this  Lmit  of  R»  30  lakhs
 will  prove  adequate  for  us  just  now

 With  regard  to  re-appropriation
 mdicated  by  clause  2(3)(b)  I  am
 accepting  the  wishes  of  the  House  It
 has  benefited  me  and  I  am  grateful
 to  the  House  for  pointing  it  out  Iam
 moving  an  amendment  to  enhance  the
 percentage  from  30  to  20  and  the
 minimum  from  Rs  5  lakhs  to  Rs  74
 lakhs  We  have  examined  this  thing
 There  are  various  items  of  programme
 where  we  might  exceed  Ro  5  lakhs
 and  go  up  to  Rs  7  or  Rs  7%  lakhs
 Those  modifications  appear  to  me  very
 reasonable  if  we  find  that  we  have
 to  change  our  programme  we  will
 have  to  re-appropriate  So  this  wll
 be  a  very  frwtfu]  amendment  an  the
 existing  Bull

 Regarding  temporary  association  of
 persons  with  the  Commussion  for
 particular  purposes,  various  sugges
 tions  were  made  It  may  be  stated
 that  clause  30  ॥५  intended  to  permit
 the  Commission  making  use  of  the
 advice  or  assistance  of  technical  or
 other  persons  It  provides  for  tempo-
 rary  association  in  such  manner  and
 for  such  purposes  as  may  be  provided
 by  the  regulations  which  may  be
 made  by  the  Commission  with  the
 prior  approval  of  the  Central  Gov-
 ernment  under  this  Act  It  will  be
 ensured  that  the  object  of  this  assist-
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 ance  and  advice  35  suitably  defined,
 Provision  has  been  made  to  lay  down
 rules  which  will  ensure  suitable  con-
 ditions  for  such  associations  These
 associations  are  a  very  very  necessary
 adjunct  to  the  programme  of  the  Com-
 mission  We  will  have  from  time  td
 time  take  advice  from  experienced
 people  of  the  world  on  payment  of
 fees  and  on  other  conditions  We  pro-
 pose  to  lay  down  in  rules  for  such
 associations  and  get  them  approved  by
 Government,  so  that  there  will  be  no
 difficulty  in  such  temporary  associa-
 tions

 With  regard  to  annual  reports,  Shri
 Naldurgkar  and  Shr:  Morarka  made
 some  suggestions  ‘They  desire  that
 the  statement  of  expenditure  incur-
 red  so  far  should  be  laid  on  the  Table
 of  the  House  Shri  Morarka  pomted
 out  that  the  Bill  should  provide  for
 a  definite  time  hmit  for  the  Commuis-
 sion  to  make  their  report  to  the  Gov-
 ernment  and  fo:  the  Government  to
 lay  those  reports  on  the  Table  of  the
 House

 Shri  Bharucha  also  suggested  that
 the  annual  financial  statements  should
 be  placed  before  Parliament  and  that
 the  Commission  should  take  account
 of  the  comments  of  the  Members  of
 Parhament  Now,  the  expenditure
 incurred  by  the  existing  organisation
 has  been  included  in  the  Demands  for
 Grants  and  Appropriation  Accounts
 placed  before  Parliament  It  1s  pro-
 posed  to  frame  rules  regarding  the
 date  by  which  the  annual  reports  are
 to  be  submitted  by  the  Ol  and
 Natural  Gas  Commission  We  are
 going  to  put  that  obligation  on  the  Oil
 and  Natural  Gas  Commission  to  send
 the  reports  to  us  on  a  fixed  date  The
 House  will  have  an  opportunity  for
 discussing  the  rules  when  these  are
 placed  before  each  House  of  Parla-
 ment  The  accounts  of  the  Commus-
 sion  together  with  the  Audit  Report
 thereon  will  also  be  placed  before
 Parliament  This  should  meet  with
 the  wishes  of  Shri  Bharucha  8559
 Government  and  the  Commission  will
 always  take  account  of  the  views
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 expressed  by  Members  of  either
 House  of  Parliament.  It  ‘does  not
 appear  necessary,  therefore,  to
 provide  for  such  a  thing  in  the  Bill
 itself,  The  rules  and  the  report  and
 the  discussions  will  give  us  enough
 guidance  and  advice  on  this  matter.

 t  now  come  to  certain  fundamental
 ‘questions,  although  I  would  not  deal
 with  them  elaborately.  Let  me  take
 the  programme  first.  Certain  doubts
 fhave  been  raised  with  regard  to  the
 claims  and  achievements  of  the  Com-
 mission  in  the  past  months.  I  need
 not  go  into  all  those  in  greater  detail
 except  to  broadly  state  here  that  the
 criticism  levelled  against  me  in  cer-
 tain  quarters  that  I  exhibit  erratic
 enthusiasm  is  not  borne  out  by  facts.
 I  have  with  me  here  the  statements
 which  I  have  been  making  from  time
 to  time.  This  register  contains  all
 those  statements  which  I  have  made.
 And  I  have  taken  extra  precaution  to
 make  under  statements  of  the  achieve-
 ments  made  by  the  Commission.  As
 a  matter  of  fact,  certain  letters  were
 received  by  me  in  the  last  0  or  2
 months  where  it  was  suggested  that  I
 am  hiding  facts  from  the  public  and
 that  I  am  not  publishing  them  85
 much  as  I  can.  Therefore,  it  is  unjust
 to  say  that  any  erratic  enthusiasm  was
 exhibited  in  my  statements.

 Shri  Naldurgkar:  I  have  congratu-
 lated  the  Commission  and  also  the
 Ministry.

 Shri  K.  D.  Malaviya:  I  am  referring
 to  certain  criticisms  made  outside  and
 in  certain  sections  of  the  press.  And
 I  think  it  is  my  duty  to  refer  to  it,
 because  there  is  an  important  relev-
 ance  to  it.  It  always  pays  to  be
 enthusiastic  and  confident  in  this  task
 of  oil  exploration.  If  you  go  in  search
 for  oil  with  a  depressed  heart  and
 depressed  mind,  saying  nothing  is
 being  done,  well,  you  do  not  encour-
 age  your  large  army  of  workers.
 How,  every  explorer  who  goes  to  the
 field  is  full  of  hope  that  he  is  going
 to  achieve  certain  results.  After
 @oing  certain  things  which  have  been
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 laid  down  for  4  man  to  comply,  he
 atways  hopes  to  get  oil.  Therefote,
 the  entire  mood,  of  an  oil  explorer
 is  that  of  enthusiasm  and  confidence
 There  is  no  other  alternative
 philosophy,  there  is  no  other  alter-
 native  bent  of  mind  which  is  go-
 ing  to  do  the  trick.  Let  us  also
 not  forget  the  fact  that  we  have
 found  oi!  in  certain  regions  of  our
 country  about  a  year  back.  I  said  in
 Parliament  that  in  0  to  12,  months’
 or  3  months’  time  I  would  be  able  to
 give  an  idea  as  to  the  commercial
 exploitation  or  otherwise  of  the  Cam-
 bay  fields.  Now,  although  70  to  82
 months  have  not  yet  lapsed,  I  still
 hope  that  within  the  time  I  have  pro-
 mised  to  the  House  I  will  be  able  to
 make  a  statement  on  the  achievements
 of  the  Cambay  structure.  What  that
 achievement  will  be,  I  am  not  able
 to  say  now.  All  that  I  can  say  today
 ७  that  our  results  almost  every  month
 are  encouraging  and  there  is  no
 reason  why  we  should  not  produce
 some  ०  in  commercial  quantity  from
 the  Cambay  oil  fields.

 There  is  another  aspect  which  I
 would  like  the  House  to  bear  in
 mind.  Every  oil  or  gas  pool  is  unique
 by  itself.  There  is  none  exactly  like
 that  in  any  part  of  the  world  just
 as  every  man  has  individuality  and
 he  is  separate  from  the  rest  of  the
 humgsnity.  Similarly,  an  oil  pool  or
 gas  pool  is  unique  in  its  character,  in
 its  formation,  in  its  pressure,  in  its
 results,  everything.  Therefore,  they
 are  problems  by  themselves.  There
 are  no  hard  and  fast  rules,  by  going
 through  the  pages  of  which  one  can
 say  that  in  Cambay  which  covers  an
 area  of  six  square  miles,  oi]  poten-
 tial  and  pressure  are  so  much  and
 so  on.  Therefore,  one  cannot  say  that
 from  a  particular  oil  field  that  the
 capacity  will  be  one  million  two
 million  or  half  a  million  tons.  It  is
 not  like  that.  We  have  to  gradually
 pass  through  that  process  of  putting
 a  number  of  जी  wells  in  that  small
 structure,  find  out  the  quantity  of  oil
 of  each  well,  take  the  average  and
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 then  come  to  a  decision  All  that  is
 bound  to  take  some  time  Normally
 it  takes  a  couple  of  years  Well,  we
 hope  we  shall  be  able  to  declare  the
 result  of  Cambay  in  a  couple  of  years,
 or  a  little  less  or  more

 So  fa:  as  the  othcr  oil  fields  are
 concerned,  our  programme  Je  procecd
 ing  rather  satisfactorily  We  are  dis
 coveiing  structures  and  we  are  hop-
 ing  that  the  Commission  will  be  able
 to  declare  some  more  cheerful  recults
 in  the  near  future

 My  hon  friend  Shri  Narayanan-
 kutty  Menon  5  not,  unfortunately
 here  But  I  would  refer:  to  certain
 points  raiscd  by  him  in  about  23
 minutes’  time  He  raised  the  question
 of  future  exploration  and  distiibution
 pol  cy  of  the  Government  of  India  in
 its  entirety,  its  iclationship  with  the
 Plivate  sector  and  oil  companies  He
 has  also  doubted  the  wisdom  of  the
 principle  of  co  cexisttnee  and  competl-
 tion  with  the  foreign  ol  comp  mic
 Now  the  vi!  policy  of  our  Govern
 ment  has  ००९७7  clearly  laid  down  by
 our  Industrial  Policy  Re  olution  I
 have  also  once  or  twice  indicated  it
 in  the  House  as  well  as  outside  Iti
 not  our  intention  to  create  a  mono-
 polistice  condition  in  oll  eaploiration  in
 our  countiy,  becau.  technologically
 It  8  not  a  wise  policy  to  leave  che
 antuc  oul  exploration  work  to  one  oct
 of  technicians  A  fundamental
 experience  which  has  come  to  the
 voll  experts  is  that  of  diversity  of
 judgment  in  ol  exploration  pro-
 framme  This”  diversity  of  judg
 mcnt  in  prospect  ng  for  of  i3  a  very
 sound  straicgy  and  we  must  adopt
 that  strategy  When  on  set  of
 Zeologists  and  drillcts  have  failed,
 others  might  succeed  As  a  matter  of
 fact,  throughout  the  woild  im  almost
 every  country  where  ot!  search  35
 going,  @  large  number  of  oil  explorers
 have  searched  a  particuler  field  and
 failed  and  the  last  batch  has  succeed-
 ed  Canada  is  a  typical  example
 There  for  20  years  a  number  of
 companies  failed  and  finally  a  new
 oil  company  went  and  succeeded  in
 finding  oil  n  the  same  place  where
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 other  experts  have  failed  to  find  onl
 One  theory  about  location  of
 oil  has  been  rejected  by  the
 other  with  very  positive  results
 Resides,  I  repeat  what  I  have  been
 saying  that  there  is  no  doctrinaire
 approach  in  our  policy  behind  oil
 exploration  I  do  not  know  what  a
 policy  of  co  existence  means  in  oil
 exploration  But  I  do  know  that
 hcalthy  competition  with  professional
 oul  exploicis  with  not  be  to  our  detri-
 ment  That  is  one  of  the  surest  way
 to  discover  one’s  mistakes  and  condl-
 tion,  can  surcly  be  envisaged  where
 our  own  0]  prospecting  areas  can  be
 opened  up  by  parties  that  would  hke
 to  go  there  for  searching  oil  I  do
 not  wish  to  say  more  about  it,  but
 ple  ise  do  be  ai  in  mind  the  two  aspects
 of  it

 Fir  thy  there  no  fanatical  enthu-
 tasm  On  oul  p  *  to  kecp  away  from

 fuieign  oil  concerns  because  in  its
 tntuciy  we  hive  not  adopted  that
 totalitazlan  approach  in  oui  economic
 dcvclopment  programmes  Secondly,
 we  must  not  forget  that  all  our  think-
 ing  in  oil  exploration  and  in  the  oil
 busine.»  i5  plumarily  linked  up  with
 the  fact  that  we  shall  not  surrender
 our  national  interests  and  freedom  of
 functioning  The  Oil  and  Natural  Gas
 Commiss  on  has  been  creatcd  with  a
 view  to  break  that  monopoly,  with  a
 \  cw  to  learn  the  technique  of  oil
 «xploiation  and  other  aspects  of  it,
 with  3  v.cw  to  compcte  and  also  with
 a  vicw  to  control  0]  in  the  interests
 of  the  nation  the  consumer:  and  the
 cconomic  development  programme  of
 the  countiy  because  7  07  ३8  found  m
 sufficient  quantity  then  vo  far  as  the
 othe:  economic  plogrammes  are  con-
 corned  they  follow  very  easily  We
 can  clcate  oun  own  pattern  of  policy
 for  transportation  or  agricultural
 development  or  industrial  schemes  by
 shifting  the  pice  structure’  either
 from  petrol  to  diesel  or  from  kerosene
 to  diesel  or  otherwise  Therefore,  the
 policy  must  remain  with  us,  the  initia-
 trve  must  remain  with  us  and  whatever
 the  national  interests  demand  must  be
 fulfilled  Under  these  conditions  we
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 throw  it  open  Under  cerfum  cond-
 dons  if  somebody  wants  to  come  as
 3  sed,  there  is  no  doctrinaire
 approach

 I  have  already  explained  why  we
 do  not  propose  to  meddle  with  the
 distribution  work  of  petioleum  pro-
 ducts  that  will  not  be  produced  by
 the  Commission  I  do  not  wish  to
 say  more  about  it  It  is  enough
 that  we  have  got  a  lot  of  work
 before  us  and  we  want  to  treat
 oil  exploration  as  the  first  and  the
 most  important  thing  So  tal  ao  dis-
 tribution  of  petroleum  products  which
 are  not  pioduced  by  us  is  concerned,
 you  know  that  there  aie  foreign  oil
 concerns  which  are  doing  that  work
 here  They  are  distributing  oil  oro-
 ducts  by  importing  ana  aio  rcfining
 a  part  of  the  petroleum  here  in  their
 own  refineries  We  have  been  making
 efforts  to  modify  the  prices  of  petro
 leum  products  in  our  favour  und  the
 House  knows  fully  whit  has  been
 golng  On  in  this  connection  for  s¢me
 tame  past  Presently,  negotiations
 are  still  going  on  in  this  respect  It
 is  premature  for  me  to  say  anything
 or  to  give  any  details  to  thc  House  as
 to  what  is  happening  but  |  snall  .ure-
 ly  admit  before  the  Housc  that  undue
 delay  is  taking  place  in  this  respect
 I  am  disappointed  at  the  results  also
 Perhaps  differences  that  are  bct-
 ween  us  and  the  distr  buting  com-
 panies  are  still  sufficient  and  it  3९5
 creating  some  anxiety  I  hope,  how-
 ever,  that  very  soon  cona.tions  nught
 be  created  when  an  amiranle  settle
 ment  might  be  seen  in  the  near
 future  I  do,  however,  wish  to  state
 that  it  will  not  be  possible  foi  the
 Government  to  wait  indefinitel,  in
 this  connection  There  are  ways  4
 means  open  to  Government  and  w
 only  wish  that  before  those  steps  are
 considered  both  of  us  come  to  some
 sort  of  an  agreement

 I  think  T  have  covered  all  the  points
 that  were  raised  here  and  also  ceitam relevant  points  in  connectiur  with  the
 Oil  and  Natural  Gas  Comm.ssion  In
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 the  end  I  would  assure  the  House  that
 the  objection  of  this  छा!  is  to  create
 better  conditions  for  the  functioning
 of  this  Commission  and  also  for  the
 fulfilling  of  the  object,  that  18,  to  dis-
 cover  petroleum  in  the  country  by
 our  own  efforts  as  soon  as  possible

 Mr.  Deputy-Speaker:  There  is  an
 amendment  for  reference  of  the  Bull
 to  the  Select  Committee  Am  I
 required  to  put  that  to  the  vote  of
 the  House?

 Shr  Naldurgkar'  No,  Sir,  as  some
 of  the  suggestions  have  been  accepted
 by  the  hon  Munster

 The  amendment  was  by  leave,  with-
 drawn

 Mr.  Deputy-Speaker.  The  question
 5

 ‘That  the  Bill  to  provide  for  the
 establishment  of  a  Commniss  on
 for  the  development  of  petroleum
 resources  and  the  production  ard
 sale  of  petroleum  and  petroleum
 products  produced  by  at  and  for
 matters  connected  therevith,  be
 taken  into  consideration  !

 The  motion  was  adopted

 Mr  Deputy-Speaker  The  House
 will  now  take  up  claus  by-clause
 consideiation  of  the  Bill

 The  question  75

 ‘That  clausc  2  stand  part  of  the
 Bl”

 The  motion  was  adupted.
 Clause  2  was  added  to  the  Bill

 Clause  3  was  added  to  the  Bill,
 Clause  4  (Composst:on  of  the  Com-

 mission)
 Amendment  made

 “Page  2,  line  16—
 after  “two”  insert—

 ",and  not  more  than  eight,”  "  (39)
 {Shri  K  0  Malaviyal
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 is
 “That  clause  4,  as  amended,

 stand  part  of  the  Bil

 The  motion  was  adopted.

 Clause  4,  as  amended,  ‘vas  added  to
 the  Bull,  7

 Clause  5  was  added  to  the  Bill.

 Clause  6—  (Disqualification  for  being
 appointed,  or  for  continuing,  as  mem-
 ver  of  the  Commission.)

 Amendment  made;

 “Page  3,  lines  4  to  8,—

 omit  ‘except  as  a  shareholder
 (other  than  a  director)  in  an
 incorporated  company’

 Provided  that  where  he  is  a
 shareholder,  he  shall  disclose  to
 the  Central  Government  the
 nature  and  extent  of  the  shares
 held  by  him  in  such  company’”
 (40),

 {Shiu  K  D  Malaviya]

 Mr  Deputy-Speaker:  The  question,

 “That  clause  6,  as  amended,
 stand  part  of  the  Bull.”

 The  motion  was  adapted
 Clause  6,  as  amended,  was  added  to

 the  Bill.

 Mr  Deputy-Speaker:  If  there  is
 any  amendment  that  is  mtended
 be  moved  it  might  be  intimated  to
 me

 Shri  Hem  Raj  (Kangra):  There  is
 one  amendment  of  mine.

 Mr.  Deputy-Speaker:  To  what  clause
 it  is?

 Shri  Hem  Raj:  To  clause  4

 Shri  K.  D.  Malaviya:  I  have  not
 accepted  it.

 Mr,  Deputy-Speaker;  The  question
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 Mr,  Deputy-Speaker:  The  question

 “That  clauses  7  to  3  stand  part
 of  the  Bill”

 The  motion  was  adopted.
 Clauses  7  to  3  were  added  to  the  Bult,

 Clause  I4.—  (Functions  of  the
 Commussion)

 Shri  Hem  Raj:  Sir,  I  beg  to  move:

 Page  5,.—

 after  line  31,  insert—

 “(gg)  to  undertake  the  sale  of
 petroleum  and  petroleum  pro-
 ducts  produced  by  it  or  other  re-
 fineries  cstablished  mn  India”
 (41).

 यह  जो  बलाज  १४  है  उस  में  कमिशन
 के  फक्शन  दिये  गये  है  ।  उस  में  लिखा  है

 “organise  and  implement  ‘pro-
 grammes  for  the  development  of
 petroleum  resources  and  the
 production  and  sale  of  petroleum
 and  petroleum  products  ow

 लेकिन  जो  बाकी  क्लाजेज  दिये  गये  हैं,
 उन  में  इस  के  फक्दान्स  के  मताल्लिक  यानी

 “may  take  such  steps  as  it
 thinks  fit"

 इसके  साथ  जो  यह  चीज  है  ?

 “Sale  of  petroleum  and  _petro-
 leum  products.”

 इस  के  मुताल्लिक  कोई  क्लाज़  नहीं  दिया
 गया  है  इसलिये  मै  ने  एक  छोटा  सा  अमेंड-
 मेंट  मूव  किया  है  कि  यह  भी  कमिशन  का
 एक  फंक्शन  होगा  क्योकि  एफ  तरफ  तो  मान-
 नीय  मंत्री  जी  ने  कमिशन  का  यह  मुद्दा  है... 16
 है  कि  वह  भी  इस  के  काम  में  हिस्सेदार
 रहेगा  ।  दूसरी  तरफ  जो  बाकी  काम  उस  को
 करते  है  उन  में  पेट्रोलियम  और  पेटोलियम
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 प्रोडक्ट्स  के  सेल  के  मुताल्लिक  कोई  जि

 नहीं  किया  गया  है  |  इसलिये  मेरा  उन  से

 यह  निवेदन  है  कि  इस  के  वास्ते  भी  एक  क्लाज

 होना  चाहिये  ।

 उपाध्यक्ष  महोदय  :  इस  बात  का  जिक्र

 तो  उस  दिन  हो  चुका  था  ।  क्‍लाज़  १४(१)
 जो  है  उस  में  इस  का  जिक्र  हुआ  है  :

 “for  the  development  of  petro-
 leum  resources  and  the  production
 and  sale  of  petroleum  and  petro-
 leum  products  produced  by  it’.

 att  हम  राज  :  क्लाज  १४  का  जो

 आपरेटिव  पार्ट  है  उस  मे  इस  का  जिक्र  है

 उपाध्यक्ष  सहोंदयः  इन  पशिकुलर  जो

 होंगे,  उस  से  आप  का  मतलब  हल  हो  जायेगा  ।

 उस  में  लिखा  हुआ  है  ।  मेरा  खयाल  है  कि  इस

 की  जरुरत  साप  नहीं  समझेंगे  ।

 श्रो  हेस  राज  :  लेकिन  वह  काफी  विलएर

 हो  जाना  चाडिये  और  जो  अमेंइ्मेंट  मेने  दिए
 है  वह  अगर  मंजूर  कर  लिया  जाता  है  ता  वह
 चीज़  साफ़  हो  जायगी  ।

 श्री  Ho  दे०  मालवीय  :  इस  के  करने  में

 दिक्कत  है  और  इसलिये  में  यह  श्रमेंड

 मंजूर  नहीं  कर  सकता  t

 में  ने  श्रभी  पहले  श्र्ज  किया  था  कि  बाहर
 की  जो  आयल  रिफाइनरीज़  हैं  उन  के  द्वारा

 उत्पादित  माल  के  डिस्ट्रिब्यूशन  का  काम  हम
 अपने  हाथ  में  नहीं  i  सकते  और  इसलिये  गवर्न-

 मट  इस  अमेंडमेंट  को  मंजर  नहीं  कर  सकती  I

 Mr.  Deputy-Speaker:  I  shall  now
 put  amendment  No.  AL  to  vote.

 The  questions  is:

 Page  5,—
 after  line  3l,  insert—

 “(gg)  to  undertake  the  sale  of
 petroleum  and  petroleum  products
 produced  by  it  or  other  refineries
 established  in  India.”  (41).

 The  motion  was  negatived.

 AUGUST  20,  959  Natural  Gas  Commission
 Bill

 Mr,  Deputy-Speaker:  The  question
 35६

 3446

 “That  clause  4  stand  part  of
 the  Bill”.

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill.

 Clauses  5  to  8  wer2  added  to  the
 a  Bill.

 ..ause  9—8  (Fund  of  the  Commission)
 Amendment  made:

 Page  7,  line  2,  after  “of  the
 Commission”  insert

 “whether  from  grants  made  by
 the  Central  Government  or  other-
 wise,”.  (42),

 {Shri  K.  D.  Malaviya]

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  i9,  as
 stand  part  of  the  Bill’.

 The  motion  was  adopted.

 added  to

 amended,

 Clause  do,  75  amended,  was
 the  Bill.

 Clause  20  was  added  to  the  Bill.

 Clause  2-«  (Budget)
 Amendment  made:

 Page  7,  line  40,  (i)  for  “ten”
 substitute  “twenty”,  and  (ii)  for
 “five”  substitute  “seven  and  half”.
 (43).

 [Shri  K.  D.  Malaviya]

 Mr,  Deputy-Speaker:
 is:

 The  question

 “The  clause  21.  ag  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  2l,  as  amended,  was  added  to
 the  Bill,

 Clauses  22  to  32,  clause  IT,  the  En
 acting  Formula  and  the  Title  were

 added  to  the  Bill

 Shri  K..D.  Malavtya:
 move:

 “That  the  Bill,
 passed”,

 I  beg  to

 as  amended,  be
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 Mr.  Deputy-Speaker:;  The  question
 is:

 “That  the  Bill,  as  amended,  be
 passed”.

 The  motion  was  adopted.

 6.53  hrs.

 INTERNATIONAL  MONETARY
 FUND  AND  BANK  (AMENDMENT)

 BILL

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  I  beg
 to  move:

 “That  the  Bill  further  to  amend
 the  International  Monetary  Fund
 and  Bank  Ordinance,  1945,  be
 taken  into  consideration.”.

 The  object  of  the  International
 Monetary  Fund  and  Bank  Bill  is  to
 empower  the  Government  cf  India  to
 subscribe  towards  additional  shares
 in  resnect  of  an  increase  in  the  autho-
 rised  capital  stock  of  the  International
 Bank  for  Reeonstruction  and  Deve-
 lonment.  The  Bill  also  secis  to  con-
 vert  the  International  Monetary  Fund
 and  Bank  Ordinance,  1945,  into  an
 Act.

 The  International  Bank  for  Re-
 construction  and  D:veionment  and
 the  International  Monetary  Fund
 were  created,  as  the  Members  are
 aware,  by  international  agrcement
 arrived  at  during  the  Brettonwoods
 Conference  in  1944,  The  twin  insti-
 tutions  came  into  being  in  December,
 ‘1945,  when  representatives  on  behalf
 of  thirty  countries  signed  their  res-
 pective  Articles  of  Agreement.  india
 was  among  these  original  thirty
 countries  and  can  thus  be  called  a
 founder-member  of  the  two  institu-
 tions.

 The  Bank  and  the  Fund  nerhaps
 mark  the  fruition  of  one  of  the  most
 important  co-operative  efforts  ever
 undertaken  by  nations  to  deal  with
 international  financial  and  economic

 SRAVANA  29,  88l  (SAKA)  Monetary  Fundand  3448
 Bank  (Amendment)  Bill

 problems.  Their  membership  has
 steadily  grown  over  a  number  of
 years,  and  now  stands  at  68.

 The  Bank  is  concerned  with  the
 promotion  of  economic  development
 in  _member-countries  by  financing
 sound  development  projects,  as  the
 Members  are  aware,  through  long-
 term  loans  at  reasonable  rates  of  in-
 terest.  The  Fund  is  concerned  with
 help  to  member-countries  that,  for
 various  reasons  such  as  crop  failures,
 falling  exports  or  inflationary  pres-
 sures,  are  temporarily  suffering  from
 a  drain  on  their  reserves  of  gold  and
 foreign  exchange.

 The  operations  of  the  Bank  and  the
 success  it  has  achieved  are  well-
 known  facts.  So  far,  the  Bank  has
 given  232  loans  in  44  countries,  aggre-
 gating  to  more  than  dollars  Ad  bil-
 lion.  India  is  the  largest  beneficiary
 of  the  Bank  today,  having  secured  23
 loans  totalling  dollars  592  million.

 The  Bank’s  resources  for  lending
 are  derived  in  part  from  the  subscrip-
 tions  already  made  by  member-coun-
 tries.  Of  these  subscriptions,  2  per
 cent  is  payable  in  goid  and  dollars  on
 admission  to  membership,  and  is
 available  for  lending  by  the  Bank,  48
 per  cent  is  payable  in  national  cur-
 rencies  and  can  be  used  only  with  the
 member’s  consent.  The  remaining  80
 per  cent  is  payable  only  if  needed  to
 meet  the  Bank’s  obligations  on  funds
 which  it  has  borrowed.  The  proceeds
 of  the  repayments  of  the  Icans  made
 by  it  also  contribute  to  the  resources
 available  for  lending.  The  net  annual
 earnings  of  the  Bank  go  to  a  supple-
 mental  reserve  against  possible  losses.
 For  the  bulk  of  its  resources,  how-
 ever,  as  the  hon.  Members  are  aware,
 the  Bank  relies  on  borrowing  from
 the  world’s  capital!  markets  and
 financial  institutions.  The  ability  of
 the  Bank  to  borrow  from  institutions
 and  individuals  depends,  apart  from
 its  reputation  for  prudént  and  sound
 management,  on  the  fact  that  there
 is  a  contingent  liability  of  member-
 Governments  to  meet  the  obligations
 of  the  Bank  through  possib'e  calls  on
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 Fund  and  Bank  (Amend-

 ment)  Bill
 ({Shrimat:  Tarkeshwari  Sinha]

 the  uncalled  80  per  cent  portion  of
 the  capital  that  xs  lying  with  the
 Bank,  The  80  per  cent  portion  of  the
 Bank’s  capital  thus  constitutes  a
 guarantee  undertaken  by  all  Member-
 Governments  to  meet  the  obligations
 of  the  Bank  in  the  hkely  event  of  its
 failing  to  meet  them  from  »ts_  other
 resources  It  38  pertinent  to  mention
 here  that  there  has  been  no  call  on
 the  80  per  cent  capital  or  any  part  of
 it  so  far;  and  there  is  little  iikkehhood
 also  of  a  call  unless  something  un-
 foreseen  happens  and  there  is  a
 drastic  deterioration  in  the  interna-
 jzonal  financial  situation  But  this
 situation  has  not  arisen  so  far,  and
 we  do  not  expect  that  situation  to
 arise  also  in  the  future

 Recently,  it  became  clear  that  the
 resources  of  the  Bank  were  hkcly  to
 become  inadequate  in  the  not  distant
 future  The  capital  needs  of  the
 under-developed  countries  have
 increased  with  the  rising  tempo  of
 their  developmental  programmes,  and
 therefore,  currently,  the  Bonk  is  Jend-
 ing  at  a  rate  of  neaily  $700  million  to
 $800  million  a  vear  Its  borrowing;
 in  the  last  year  amounted  to  $650
 million,  and  if  it  is  to  continue  to
 serve  ‘ts  purpose,  as  it  has  so  admir-
 ably  done  in  the  recent  pact,  it  may
 have  to  borrow  even  Jalger  amounts
 im  the  future  years  But  favourable
 response  to  its  efforts  in  borrow
 lacreasingly  larger  amount;  in  the
 future  years  will  depend  on  the  pres-
 pective  investors  being  convinced
 that  the  Bonds  of  the  Bank  will  con-
 tinue  to  be  of  the  samc  financial
 strength  as  before  In  the  considered
 judgment  of  the  management  of  the
 Bank  which  has  received  the  accept-
 ance  of  its  Board  of  Governors,  with
 the  continuance  of  its  present  scale
 of  operations,  the  Bank’s  borrowings
 are  likely,  within  a  few  years,  to
 reach  the  limit  to  which  these  are
 backed  by  guarantees,  namely  the  80
 per  cent  uncalled  portion  of  its
 capital  stock  In  order  to  enable  the

 (Amendment)  Bill

 Rank  to  continue  its  operations  at  the
 Present  growing  tempo,  the  Board  of
 Governors,  at  its  2th  annual  meeting
 th  New  Delhi  in  October  last  year,
 Considered  it  necessary  to  augment  its
 Tesources,  and  asked  the  Executive
 Direttors  to  formulate  concrete  pro-
 Posals  for  the  purpose.

 y  hrs.
 The  Board  of  Executive  Directors

 accordingly  examined  the  matter
 Carefully  and  recommended  =  an
 crease  in  the  capital  of  the  Bank
 from  the  present  $l0  billion  to  $2l
 bitlion,  involving  a  general  i00  per
 Cént  increase  m  the  subscrivtion  of
 all  member-Governments  The  Gov-
 Crnment  of  India  are  in  accord  with
 this  recommendation,  as  the  increase
 a  capital  will  give  renewed  assur-
 &hce  to  investors  that  the  Bank’s
 bond.  wil]  continuc  to  be  of  the  same
 high  quahty  and  will  provide  the
 basis  for  continued  favourable  recep-
 tion  of  the  Bank's  securities

 Mr  Deputy-Speaker:  Is  the  hon
 Minister  hkely  to  take  some  more
 time?

 Shrimati  Tarkeshwari  Sinha:  Yes,
 another  five  or  seven  minutes

 Mr.  Deputy-Speaker:  Then  she
 Might  continue  the  next  day

 ly  01  hrs.

 CENTRAL  EXCISES  AND  SALT
 (AMENDMENT)  BILL*

 The  Minister  of  Revenue  ang  Civil
 Expenditure  (Dr.  B.  Gopala  Reddi):
 T  beg  to  move  for  leave  to  introduce
 8  Bill  to  amend  the  Central  Excises
 ahd  Salt  Act,  944

 Mr  Deputy-Speaker:  The  question 1

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  amend  the  Central
 Excises  and  Salt  Act,  1944",

 The  motion  was  adopted.
 *Published  in  the  Gazette  of  India  Extraordinary  Part  I—Section  2 dated  20-8-59.  4
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 Dr.  8,  Gopela  Redai;  I  introdtce
 the  Bill.

 Ce eeneend
 BUSINESS  ADVISORY  COMMITTEE

 Forty-rirst  Report
 Shri  Rane  (Buldana):  I  beg  to

 SRAVANA  28,  3888  (SAKA)  Advisory  Com-  4462 mittee
 present  the  Forty-first  Report  of  the
 Business  Advisory  Committee.

 27  62  hrs.
 The  Lok  Sabha  then  adjourned  है. 11 ह

 eleven  of  the  clock  on  Friday,  August
 2I,  959/Sravana  30,  88l  (Saka).

 Hotroduced  with  the  recommendation  of  the  President.
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 ORAL  ANSWERS  TO
 QUESTIONS

 SQ  Subject
 No.

 §84  Loans  for  small  Scale  In-
 dustries

 586  Apprentic:.np  scnem
 mn  National  undcrtakings

 587  Dandakaranya  Scheme
 §88  Optical  glass  plant
 590  Bhooswamiy
 ‘591  Price-page  schcdulcd  fur

 Newspapers
 592,  Prototype  Industry  =  in

 Andhra
 593  Electrolvuc  Copp  7
 594  Export  of  munganesc  0५
 596  Sale  of  mangancse  orc
 608  Export  of  manganese  orc
 595  Advertisement  rates
 SOT  Closing  down  of  richie

 camps
 598  Sale  of  sodi  ash
 §99  Cement  factory  ne  tr  Bhilat
 600  Export  of  wool  io  U.K

 WRITTEN  ANSWLRS  TO
 QUES  TIONS

 SQ.
 No

 585  Socio-economic  surves
 589  International  Trend

 ship  Associations
 60  Bengal  Coal  Company
 602  Radio  Sets
 603  Cloth  production
 604  Displaced  =  persoir,  ain

 Fripura
 605  Rehabilitation  of  displaced

 persons  in  West  Buon-
 gal

 606  Feruhzer  plants
 607  Setting  up  of  industrics

 with  Japanese  collabo
 ration

 609  Compensation  for  property in  bast  Pakistan
 6i0  Indo-China  [rade  Ag-

 reement
 6747  Floods  in  Kashmir
 672  Bonus  to  workers
 63  Folk  music  ०
 64  Firing  by  Pakistam

 Forces  .

 {Dany  Drogs7]
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 S.Q  Subject
 NO.

 3215-51

 CoLUMNS

 32zrs—i8

 428-I9
 3259-—24
 3224-—27
 3227-29

 3329-37

 १2१1-32
 3232-33
 3233-34
 3234-35

 3235  —35
 3237—  42

 242--  35
 32-49-47
 3247  49
 4249-51

 (3242~-320

 3252

 3252-53
 3253
 3254
 3255

 3255

 3256
 3256

 3256-57

 3257-5

 3258
 3258-59
 3259-60

 3260

 9260-61

 6I5
 6I6

 Scooters
 G  wernment  Advertise-

 ments
 617  Traitsfir  of  evacuce  di-

 pouts  in  criminal  courts
 6i8  Manufacture  of  —  medical

 diagnostuc  instruments
 and  spectacle  lenses

 649  Muanutacture  of  —  sugar
 pliats

 620  Ileavy  Machine  Tool
 Works

 621  Pormits  for  resale  of
 motor  ७१४५

 622  Lypvt  of  aro?  orc
 623  Development  ot  small

 aufelds  in  NEE  A
 624  Manufacture  of  kantting

 r  dks
 Ory  Unenployment  ain  onyst

 South  Afi  Lladiins
 620  drade  with)  Bast)  }  uro

 pour  Countries
 27  Bonamt  wompanns
 62s)  Air  bis  for  ome  wet

 Pri  i)  Pabs  tur
 629)  Kashnur  in  LN  mip

 630  Laport  of  ५]  १५
 6३1.  Trate  baling  with  USA
 USQ

 No
 tS  Villages  ord  Pakistan

 Bort  r
 rig  (१७  and.  sewing  oma

 chins
 20  Code  of  diserphine
 r22)  Khidi  Grain  ody  og

 Bhawin,  Now  Pcthi
 £i22)  bauhtes  to  Indian

 Na  ronals  Abruad  to
 learn  Hinds

 723  Trade  with  Far  Last
 Countrics

 4324  Production  of  lac  goods
 1125  |

 xport
 of  =  groundnut ०

 1126  Roads  in  NEFA
 4127  Liquidation  of  —  compa- mes  in  Marathwada
 II28  Lmployment  Exchanges
 1129)  Unemployed  persons  in

 Umon  ferntories
 ‘1130  «Import  licences
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 3271

 3272
 "3272-73

 3273

 3273-74

 3274
 3274-75

 32,5
 3275

 3276
 3276-77

 3278
 3279-80



 U.SR.
 No.

 4232
 3332

 TI33

 34

 7735

 7736

 7737
 r738

 7739
 7740

 १४

 1142,
 1143,

 I344

 7745

 7746
 7747

 ‘1548

 7749

 II50

 ‘IST

 ‘TIg§2,
 ‘1IS3

 Bos?
 II5$
 2756

 1187,

 77258

 १759

 Iesigation  projects

 =
 with  South  Af-

 Mae
 ustrial  development
 Utrar  Pradesh

 Dailies  pubbshed  in  Utter
 Pradesh  +  .
 Manipur  Industrial
 Tnbunal
 Bxport  of  motor  vehicle

 Bisse  industry  .
 All  Indie  Working  Cla:
 Femidy  Budgee  Survey

 "

 U.S.  Trade  Mission
 Indian’s  properties  in
 Pakistan
 Head  huntng  in  Tueen-
 sang  Area
 Indians  in  Burma
 Development  Council  for
 Woollen  Textiles
 Reconstitution  of  Educa-
 tion  Panel
 Arrears  of  rent
 evacuee  properties
 Stlver  prices
 Water  supply  to  miners
 in  Bihar

 from

 Timber  seasoning
 plant
 Export  of  shoes  to  Po-
 land
 Far  Price  for  Indian
 Paper
 Cost  structure  of  indus-
 tries
 Export  of  coir  goods
 Indian  Trade  Promo-
 tion  Organisation  at
 Frankfurt
 Compulsory  exports
 Textile  mulls  in  Punjab
 Lime  stone  deposits  at
 Bhoker
 Wage  Commuttee  for
 Working  Journalists
 Maheshwanr  Devi  Jute
 Milis  Led,  Kanpur
 Workmen’s  Compensa-
 tron  Act

 074  LSD--9

 [Dazix  Brauer]  3456

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd

 Conupens  USQ  Subject  Cozusens
 No

 ‘saho-8r  3360  Government  publications

 6  Rural  Hi  Schemi  39324 I36 3a8r  ih  Delhi  ousing  e
 aa

 3281
 4462  Export  of  cloth  3294
 3363  Rmploymert  Exchanges  3295
 I

 gata
 4

 Minder  Sevond  "Rive  Yet
 Plan  3295

 3282  1165  “Matches  3295-96
 366  Purchase  of  ummovable

 282  Property  in  Nepal  3296
 4282-83  ‘1167  Land  for  displaced  per-

 sons  in  Punjab  3296-97
 3283  3368  Hehcopter  crash  in

 3283-84  Singapore  3297-98
 ‘1169  Ambar  Charkha  3298

 3284  1170  Central  Builders’  As-
 8  sociation  3298—330! 3365  A.  Houses  for  miners  3305

 3285  It72  Secondary  Schools  in
 Dandakaranya  Area  3302

 3285-86  473  Cooperative  Societies,
 Tnpura,  3302-03

 3286  W174  Displaced  Persons,
 Tripura  3303

 3286  T17S,  Rehabilitation  of  dis-
 3286-87  Placed  persons  3303-04

 ‘1176  Kamarhatty  Jute  Mulls  3304
 3287  N77  Government  quarters

 near  Nizamuddin
 3287-88  (New  Delhi)  3304-05

 1178,  Demands  of  the  All
 3288  India  Bank  Employees’

 Association  33०5
 3288-89  779  Hospital  under  the  तान

 ployees’  State  Insur-
 3289

 ance  Scheme  3306

 3289
 १80  =Export  of  handicrafts  3306-07
 ग्रह

 मिलो  ato  s  of  fal
 3289-90  derbans  Area  3307-08

 3290  1182  णा  drum  closures  3308-09
 8  Imimum,  wages  (Cen- es  3

 Mal  Rules,  oso  3309
 3297  7784  ‘Piece:  rate  schemes  for

 dock  workers  3399-12.
 3297-93  118s  Automobile  industry  33II—~I4

 3386  Evacuee  land  in  Rayas-
 3292  than  3373

 1187,  Dery  salt  3313-14
 329293  88  Table  salt  ‘38I4-1S,
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 WRITTEN  ANSWERS  TO
 QUESTIONS  —contd.

 USQ.  Subject
 No,

 T389

 3390

 7797

 3792

 7793

 LI94

 7795

 T96

 7797

 5
 ara  factory

 at
 Madanoyall:  i9  ttoor
 (Andhra  Predesh!

 Dathes  published  in
 Punjab
 Indian  Honorary
 Counsels
 Reclassification
 of  Government  Quar-
 ters
 Plan  _  publicity
 Fhimachal  Pradesh
 House  Building  Coope-
 rative  Societies  in
 Delhi
 Travancore  Minerals

 PAPERS  LAID  ON  THE
 TABLE

 @  A  copy  of  each  of  the
 following  papers

 (i)  Audit  Report,  De-
 fence  Services,  7959
 (including  Report  on
 the  Appropriation  Ac-
 counts  of  the  Defence
 Services  and  the
 Commercial  Appendix
 thereto  for  the  year
 1957-58),  under  Ar-
 ticle  5  a  of  the
 Constitution

 (४)  Appropnanon  Ac-
 counts  of  the  Defence
 Services  for  the  year
 1957-58  and  Commer-
 cial  Appendix  thereto

 (2)  A  eopy  of  the  Report  of
 the  Indian  Delegation
 to  the  r4th  Session  of  the

 tructing  Parties  to
 i  General  Agreement
 on  Tarifis  and  Trade
 held  im  Geneva  in  May
 7959

 cy  A  copy  of  Notification
 S  0.  7737  dated

 8th  August,  1959) -

 CoLumns

 3375

 331618

 3377

 332718

 (331819,

 3379

 3379

 3320
 3320

 3323-24

 MESSAGES  FROM  YA
 SABHA...  Ral
 Secretary  reported  the  fol-

 lowing  two  messages  from
 Rayya  Sabha  हि

 (6)  That  at  its  sitting  held
 on  the  x8th  August,
 i959,  Rajya  Sabha  had
 agreed  without  any
 amendment  to  the  State
 Bank  of  India  (Subsi-
 diary  Banks)  Bill,  1959)
 passed  by  Lok  Sabha
 on  the  r2th  August,
 7959

 (४)  That  at  tts  sittung  held
 on  the  r9th  August,
 1959),  Rayya  Sabha  had
 agreed  without  any
 amendment  to  the
 Indian  Electricity
 (Amendment)  Bill,
 1959s,  passed  by  Lok
 Sabha  on  the  sth  Au-
 gust,  I959

 REPORT  OF  COMMITTEE
 ON  ABSENCE  OF  MEM-
 BERS  FROM  THF  SIT-
 TINGS  OF  THE  HOUSE
 PRESENTED

 Fifteenth  Report  was  presen-
 ted

 STATEMENT  BY  MINIS-
 TER
 The  Deputy  Minister  of

 External  Affairs  (Shri-
 matt  Lakshm:  Menon)
 made  &  st&tement  cor-
 recting  the  statement  made
 by  her  on  the  roth  Au-

 t,  1959,  regarding
 the  situation  im  Pondj-
 cherry

 3324-25

 3325-37

 RESOLUTION  ADOPTED  ‘338913424

 Further  discussion  on  the
 Resolution  re.  Proclama-
 tion  in  respect  of  Kerala
 continued.  The  Mante-
 ter  of  Home  Affairs  (Shri
 G.  8.  Pant)  replied  to
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 Coume
 RESOLUTION  ADOPTED—Contd.

 -  Tor  BILL  INTRODUCED

 =
 Lok

 ae  aq  Cenerel  ed 5  2  oes  3  Excises
 and

 oe
 Resolution  was  Sale  (Amendment)  Bill

 BILL  PAS.  8)  3424-26
 REPORT  OF  BUSINESS

 Further  discussion  on  the  ADVISORY  COMMITTEE
 a  a  2  =  a

 PRESENTED.  .  .

 Gonunatssive
 Bull  Par  ns

 Report  was  pre-

 by  a  consideration,  sent
 tl  was  passed  as
 amended

 AGENDA  FOR  FRIDAY BILL  UNDER  CONSIDERA-  i
 AUGUST  21,  1959/SRA- TION  34630  VANA  30,  I887  (Sak The  Deputy  Minister  of

 Finance  (Shnmati  Tar-
 keshwart  Sinha)  moved
 that  the  International
 Monetary
 Bank  (Amendment)  Bill
 be  taken  into  considera-
 tion  The  discussion
 was  not  concluded

 Discussion  re  rise  m  fcod-

 un
 prices  and  further

 scussion  on  the  Private
 Member's  Resolution  re
 Nationalisation  of  Banks
 moved  by  Shn  Ram  लान
 shan  Gupts

 34SI—  32


